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The Lok Sabha met at Eleven of the Clock.
[MR. SPEAKER in the Chair]
OBITUARY REFERENCE
[English]

MR. SPEAKER : Hon. Members, I have to
inform the House of the sad demise of one of our
former colleagues, Chowdhury Brahm Perkash.

Chowdhury Brahm Perkash was a member
of First, Second, Third and Sixth Lok Sabha
representing the Outer Delhi constituency.

A Member of the Legislative Assembly of
the Delhi State from 1952—56, he had distinc-
tion of being the Chief Minister of the then
Delhi State. During his membership of the Sixth
Lok Sabha, he served as the Union Minister of
Agriculture and Irrigation.

Chowdhury Brahm Perkash actively par-
ticipated in the Freedom Movement and was
jailed during 1941—45 for his participation in
the individual satyagrah movement and in the
Quit India Movement.

An agriculturist by profession. he was an
active social and political worker, committed to
the development of the Cooperative movement
and also the development of the Backward
Classes.

Chowdhury Brahm Perkash passed away on
11 August, 1993 at the age of 76 in Delhi.

‘We deeply mourn the loss of this friend and I
am sure that the House will join me in convey-
ing our condolences to the bereaved family.

The Members may stand in silence for a
short while as a mark of respect to the
deceased.

11.02 hrs

(The Members then stood in silence for a
short while).

[Translation]

SHRI RAM VILAS PASWAN (Rosera) : Mr.
Speaker. Sir, in this regard, we have given notice
under Rule 388 to suspend the Question Hour.
We had gone to attend the cremation of
Chowdhury Brahm Prakash, who was the first
Chief Minister of Delhi and it is regreteful
that....

[English]

MR. SPEAKER: This is not going on
record.

(Interruptions)**

MR. SPEAKER : This is not correct. This is
the Parliament of the country which lays down
laws for the others, You have your own laws
which you are breaking in the house.

[Translation]

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : You are raising an important issue,
but you should raise it after the Question
Hour.

[English]

SHRI RAM VILAS PASWAN: Sir, I have
given notice under Rule 388.

MR SPEAKER : So, you can raise it after the
Question Hour.
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SHRI RAM VILAS PASWAN : You can put
before the House, if you so like. Thisisunder the
Rules and Procedures of the House.

[Translation]
I only want permission.
[English] .

MR. SPEAKER: If I don’t allow you. you
cannot raise it. If you are the law maker. you
cannot be the law breaker also.

(Interruptions)

MR. SPEAKER : This is not correct. You
have time to raise unlisted items. You want the
entire day to be changed into ‘Zero Hour'.

[Translation]

SHRI RAM VILAS PASWAN: As you
have made obituary reference. I have raised
this issue; otherwise I would not have raised
this issue. ‘

[English]
MR. SPEAKER : It is not correct.

SHRI M. R. KADAMBUR JANAR-
THANAN (Tirunnelveli): People of Tamil
Nadu have been discriminated.

MR. SPEAKER : I will allow you later on.
(Interruptions)

SHRI G. M C BALAYOGI (Amala-
puram) : Mr. Speaker, Sir, in Andhra Pradesh the
police has beaten the MLAs and there is a threat to
the life of Shri N. T. Rama Rao also.

MR. SPEAKER : You can raise it after the Ques-
ton Hour.

SHRI G. M. C. BALAYOGI : Sir, there is no law
and order in Andhra Pradesh.

MR. SPEAKER : Please sit down. Please do
understand that you arethe law-makers of the coun-
try and if you are not following the rules laid down
by yourselves, it will be a bad commentary on
yourselves.

**Not recorde;i

SHRI G. M. C. BALAYOGI : Sir, it is not a
question of following the rules. (Interruptions)

MR SPEAKER : Please take your seats.

11.06 hrs
ORAL ANSWERS TO QUESTIONS
[Translation]
ERADICATION OF MALARIA

*221. SHRIMATI BHAVNA CHIKHALIA,
DR. RAMESH CHAND TOMAR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the Government have for-
mulated any scheme to speed up the National
Malaria Eradication Programme in tribal areas
of Gujarat and Madhya Pradesh with the World
Bank assistance;

(b) if so, the details thereof;

(c) whether the Government have selected
any other State also for this purpose; and

(d) if so, the details thereof ?

[English]

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN KUMAR
GHATOWAR) : (a) to (d): The Government
proposed to take up intensive Malaria Control
measures in tribal areas of 7 States, namely.
Andhra Pradesh, Bihar, Madhya Pradesh,
Orissa, Gujarat, Maharashtra and Rajasthan.
For this purpose a broad project outline with the
objective of reducing morbidity and mortality
among the tribals through surveillance, approp-
riate vector control strategies including biologi-
cal and bio-environmental, early case detection
and treatment to break the chain of transmis-
sion through upgradation of health infrastruc-
ture, etc. estimated to cost about Rs. 420 crores
has been sent to the World Bank. Detailed pro-
ject is being formulated in consultation with the
concerned States.

[Translation]

SHRIMATI BHAVNA CHIKHALIA: Mr.
Speaker, Sir, the entire world knows that
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Malaria is a very serious disease. In reply to my
question, the hon. Minister has stated that
besides Gujarat and Madhya Pradesh, intensive
Malaria Control measures are also to be taken
up in the tribal areas of other 5 states. For this
purpose, a broad project estimated to cost about
Rs. 420 crores has been sent to the World Bank. I
would like to know from the hon. Minister
through you as to when this project has been
sent to the World Bank and the time likely to be
taken in the implementatian of this project ?

[English]

SHRI PABAN SINGH GHATOWAR : Sir,
in March, 1993, we had sibmitted a concept
paper to the World Bank regarding this project.
We had formed a Task Force also under the
Chairmanship of Mr. Harcharan Singh. We had
asked them to give the details on infrastructure
and other proposals for formulating a detailed
proposal regarding this project.

[Translation] R

SHRIMATI BHAVNA CHIKHLIA: Mr.
speaker, Sir, on one hand. mosquitoes have
developed resistance power to insecticides and
on the other hand, parasites which cause this
Malaria disease, are becoming resistant to
medicines. So I would like to know from the
hon. Minister whether the work of spraying
Insecticides and Surveillance of patients is
going on properly ? What stept have been taken
by the Government so far in this regard?
Besides it, as the hon. Minister has stated about
the 7 other States, what special project have been
prepared by the Government for the eradication
of Malaria at rural level ?

[English]

SHRI PABAN SINGH GHATOWAR : Sir,
for this Malaria Eradication Programme, 50 per
cent of the expenditure is shared by the Central
Government and the State Governments. From
our side, we supply medicines and 50 per cent of
the required funds to the State Governments.
The State Governments. through their own
machinery, take the step of spraying medicines
in the malaria infected areas. From our side, if
there is any emergency demand from the State
Governments, we try to help the State
Governments from time to time.

[Translation]

DR RAMESH CHAND TOMAR: Mr.
Speaker, Sir, according to the doctors,

Chloroquin, which is given for controlling
malaria has now become ineffective. Even the
spraying of DDT have become ineffective and
thus malaria is spreading fastly, I would like to
know from the hon. Minister what alternative
arrangement has been made in place of these
medicines, so that malaria could be controlled.
Mosquitoes breed in filth and malaria is spread
by mosquitoes. So, to control malaia, it is essen-
tial to remove filth. I would like to know from the
Government whether it has made any pro-
gramme at national level to ensure proper
sanitation ?

[English]

SHRI PABAN SINGH GHATOWAR : It is
true that in some areas, the mosquitoes have
developed resistance power to the DDT. An on-
going research project is there. The Government
is doing research on what type of medicine will
be more effective. In the meantime, the Central
Government has given instructions to the State
Governments to take special projects in the
tribal areas of our country because the incidence
of malaria is more in the tribal areas, as tribal
areas are mainly located in the forest regions;
and there are sanitation and other problems
also. The health infrastructure in the tribal areas
compared to other egions is a little bit weak. We
are in constant touch with the State Govem-
ments to strengthen their health infrastructure
properly to prevent malaria in those areas.

DR. KRUPASINDHU BHOI: The hon.
Minister has given a brief proposal of help from
the World Bank. The malaria eradication pro-
gramme had culminated in 1985-1986. After
that. no detailed research has taken place in our
country. So. 50 per cent share of the funds is
given by the State Government and 50 per cent
share is given by the Central Government. The
hon. Member has asked a pertinent question
whether in the Research laboratories the Health
Department has taken special care to eradicate
malaria particularly cerebral malaria. In the
case of cerebral malaria, more than one lakh
people are dying in the tribal areas. Has the
Minister got any information in our country and
abroad regarding what are the particular medi-
cineson which the new research has taken place
for which the Central Government has asked
the world organisations several times?

SHRI PABAN SINGH GHATOWAR:I
have mentioned about the incidence of malaria
in many parts of our country. The hon. Member
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has mentioned about the deah figures. They are
not in thousands. But I can quote some of the
figures. In 1989, the death figure was 218; in 1990,
it was 317; in 1991, it was 367.

About cerebral malaria, it is more in the
tribal areas. When the malaria occurs, there
should be immediate followup action like blood
test and giving medicines. Because the health
infrastructure in the tribal areas is very weak. we
have been pursuing with the State Governments
to strengthen their health infrastructure in the
tribal areas.

[Translation]

SHRI RAM VILAS PASWAN : Mr. Speaker,
Sir, Kala-Azar is an extensive form of malaria. [
have been raising the issue of Kala-Azar in this
House from time to time since 1977. The figure
of 270 given by you may be of malaria. but in
Bihar, more than 25 thousand persons have died
due to Kala-Azar during the last 10 years. The
main reason behind is that DDT has not been
sprayed there during the last 10to 15 years. What
steps have been taken by the Government to
check Kala-Azar and Malaria, particularly in
Bihar, how much aid has been taken from the
‘WHO and how much of the total aid has been
spent in this regard ?

[English]

MR SPEAKER : This is restricted to Guja-
rat and Madhya Pradesh.

SHRI RAM VILAS PASWAN:You go
through the reply.

MR SPEAKER : The main question relates
to Malaria.

SHRI RAM VILAS PASWAN:You go
through the reply. He has mentioned seven
States. “The Government proposes to take up
intensive malaria control measures in the tribal
areas of seven States, Andhra Pradesh, Bihar.
Madhya Pradesh, Orissa, Gujarat and Maha-
rashtra.” My supplementary originates from
the reply.

SHRI PABAN SINGH GHATOWAR : This
question mainly pertains to malaria and cannot
give the details. But I have some information
about Kala-Azar. Actually, the epidemic of
Kala-Azar is more prevalent in the 19 districts of
Bihar. From the Central Government side

during the last three years we have given Rs. 20
crores each year to the Bihar Government to
update the treatment facilities in the districts
infected by Kala-Azar.

MR. SPEAKER:Dr. Vasant Niwrutti
Pawar, I am allowing the doctors to ask the
questions.

DR VASANT NIWRUTTI PAWAR : The
National Malaria Eradication programme
needs to be revamped because there are threats
of cerebral malaria. To eradicate malaria we
have to control the chain of transmission,
especially of the culex mosquito. I would like to
know whether the culex mosquito has deve-
loped resistance to DDT and whether we are
going to manufacture Malathion which is to be
spread for controlling the culex mosquito.

Secondly, malaria has to be controlled by
drugs like Chloroquine, Malacide, Nivoquine,
Quinine, etc. Does the project which was sub-
mitted to the World Bank contain any pro-
posal——or does the Government plan——to
manufacture these drugs which should be avail-
able in ample form to supply to the tribal areas
of the country ?

MR SPEAKER : Shri B. Shankaranand.

AN. HON. MEMBER : He is not a doctor
reply !

MR. SPEAKER : He is a Minister.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : There was a time when we had
almost eradicated malaria from this country.
That was in 1965. Thereafter we became a little
complacent and the mosquitoes also developed
a resistance capacity; they became a little mis-
chievous. They are trying to avoid this medicine;
side by side also the State never took seriously to
take effective measures for controlling malaria,
let alone providing medicines, but even for DDT
spraying also. Much of the DDT went to the pro-
tection of the crops, for the insecticide rather
than using it for prevention of malaria. Thereby
the incidence of malaria increased.

The question relates to the tribal areas of the
country and we have indentified seven States
wherein certain broad guidelines have been pro-
posed and we have a projected them. A concept
paper has been prepared by the World Bank. For
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this purpose we have also appointed a task force
and that task force has given its various recom-
mendations. I do not want to take the time of the
House with the recommendations.

They say that instead of a centralised
approach for the control of malaria, the scheme
should be decentralised, micro-level planning
should start, that we should start right from the
villgge, the area which is most affected. Then
they say that there must be _some sort of
malariagenic stratification which has to be exer-
cised by the States and for this the community
involvement is most essential. Unless the com-
munity is prepared to accept and is awakened to
the needs of the society the Government supply
alone will not be able to solve this problem. The
State Governments are spending 50 per cent, the
Central Government is giving 50 per cent, we are
providing funds, drugs and other equipment.
But they have to provide the personnel, vehicles
and other things which are required to effec-

- tively employ these drugs and medicines which
we are going them.

Sir, these guidelines had also been sent to
these seven States Governments and we are
expecting their reply. If they do not reply, then
shortly we will call for a meeting of thesc Stat®
Governments to formulate effective control
measures which are to be projected as a detailed

project report to the World Bank

({nterruptions) -

MR. SPEAKER : 1 have given 22 minutes to
this question. Now Question No. 222.

[Iranslation]
COAL PROJECTS

#2272, SHRI IHARIKEWAL PRASAD:
Will the Minister of COAL be pleased to
state :

. (a) whether the Government have fixed any
norms to make monitoring system more effec-
tive to ensure the timely completion of coal
projects;

(b) if so, the details thereof; and

(c) the other steps being taken for timely
complction of these projects ?

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI'AJIT PANJA) (a)
to (c): A statement is laid on the Table of the
House.

STATEMENT

(a)and (b) : Yes, Sir. The system of monitoring of projects at various levels have been standardised as

per details given below :—
Level By Periodicity

(1) Area General Manager Monthly

2) Subsidiary Company Chairman-cum-Managing  Monthly
Director
Director (Projects)

(3) Holding Company (i) Chairman Monthly (by exception)
(ii) Board of Directors Major projects are reviewed in

every meeting.
@  Government (i) Adviser (Projects) Monthly (by exception)
Secretary )

(ii) Minister Quarterly (major delayed

projects)
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(c) The Government have taken various
measures in the recent past for timely comple-
tion of projects. Some of these measures
are :—

(i) Two-stage clearance of major coal pro-
jycts costing Rs. 50 crores and above. by
sanctioning ‘Advance Action Proposal’ upto an
amount for Rs. 10 crores in the first stage to
initiate preliminary action on activities like
acquisition of land. obtaining forestry and
environmental clearances etc.

(i) Circulation of comprehensive guide-
lines to all the coal companies to improve the
system of formulation, implementation and
monitoring of projects:

(iii) Intensive monitoring of delayed major
projects under implementation.

The Gowt. has further advised Coal India
Lud. to engage services of expert external mon-
itoring agencies in few selected/major projects
for ensuring timely follow-up for expeditious
completion of such projects.

[Translation]

SHRI HARIKEWAL PRASAD:Mr.
Speaker. sir. through you, I would like to know
from Hon. Minister as to -when the target was
fixed for mining and non-mining projects, what
was the total target for mining and non-mining
projects and the time by which it was scheduled
10 be completed and what was the report of the
Monitoring Committee constituted in this
regard.

[English]

SHRI AJIT PANJA : So far as this particular
project is concerned, the figures are not readily
available with me. I will give the figures to the
hon. Member by writing a letter.

[Translation]

SHRI HARI KEWAL PRASAD:Mr
Speaker, sir, the Minister says that he does not
have the information. I believe, he is prevaricat-
ing by giving such an answer. I would like to
know again, through you. the total number of
projects in operation at the time of the launch-
ing of this project and the time schedule fixed
for their completion and what was the total
number of non-mining projects and what was
the time schedule fixed for their completion ?

[Translution]
[English]

SHRI AJIT PANJA : So far as this particular
project isconcerned, the figures are not readily
available with me. I will give the figures to the
hon. Member by writing a letter.

[Translation]
[English]

SHRI AJIT PANJA : Sir. his second question
being a general one, I can answer.

There were 44 projects declared as ‘com-
pleted’ by the Coal India Limited in 1992-93; on
schedule completion—19, and delayed—19. Of
the delayed projects, there was one year delay in
nine projects; two years' delay in three projects:
three years’ delay in three projects; four years’
delay in three projects and over four years’ delay
in one project.

SHRI TEJSINGHRAO BHONSLE : Sir, the
Eighth Five Year Plan has been finalised. What
is the expected foreign assistance in the current
Eighth Five Year Plan for Coal India Limited
and particularly for Singareni Coal Company
Limited and Neyveli Company Limited ? What
is the total foreign assistance in the years 1992-
93 and 1993-94?

SHRI AJIT PANJA: This supplementary
question relates to Question No. 224 and does
not relate to the Question No. 222.

SHRI BASUDEB ACHARIA: Sir, there
were a number of projects. where the delay had
occurred in implementation. There were 19
delayed projects and because of the delay in
implementation, there were cost over-run and
time over-run. Some of the glaring instances of
cost escalation are : Rajmahal—Rs. 475 crore;
Jhengra—Rs. 299 crore; Moonidia—Rs. 165
crore: Yajant—Rs. 260 Crore; Amlorhi Rs. 206
crore.

One of the reasons for delay in implementa-
tion of the coal projects is the land acquisition.
Now there are three Acts under which land for
coal projects is acquired. So, there was a pro-
posal to simplify these Acts. May I know from
the Minister whether the Government is con-
sidering to simplify the procedure for the -
acquisition of land for coal projects so
that..(Interruptions).
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MR SPEAKER : No, it is not necessary.

SHRI AJIT PANJA : Sir. as per the existing,
law, there was some difficulty in getting the land.
not because of any defect of law but because of
its implementation. Naturally there was a resis-
tance from the people who were to lose their
land. For this, an Advance Action Proposal has
been accepted by the Government, by which, in
respect of any project. up to Rs. ten crore is
sanctipned for advance action for procuring
land, going to the State Government. negotiat-
ing with the Land Revenue Departient and get-
ting the land quickly. Therefore. as presently
advised. there is no neccssity of amending the
law but to implement it with the proposal of
advance action system.

[Translation]

SHRI SURAJ MANDAL : Mr. Speaker. Sir,
the report of the project is prepared on behalf of
CM.P.D.I There are three reasons for the non-
completion of a project on time—one. the Coal
India companies do not implement the report of
the project in the manner in which it is prepared.
and no proper provision is made in the budget
with a viewto provide jobs and compensation of
lands to the people displaced due to land
acquisition. The local people resort to agitation
because they are not provided timely compensa-
tion. As per the report of the CMPDI, Rajmahal,
is included in the instrument project but is used
in the old project instead. Get an investigation
conducted by CCL and ECL. The non-
compliance of the project-report results in delay
of the project and an increase in expenditure. [
would like to know from the Minister whether
keeping in view the said points the Government
propose to conduct an investigation into it by
constituting a committee ?

[English]

SHRI AJIT PANJA : Sir, we have examined
the reasons for delay of several projects. in¢lud-
ing the report obtained from a separate Govern-
ment Department. that is. Programme
Implementation. There is no report that for non-
performance or non-compliance with CMPDI
plan. any project has been delayed. About 32 per
cent of the delayed projects have been delayed
because of the land acquisition. It is not correct
that compensation is delayed every time. But
delay took place in order to ascertain who is the
real heir or is entitled to that particular compen-
sation. Sometimes both compensation as well as

a job are claimed by the people. Now, the point
is, we cannot give so many jobs but the money
compensation is paid. Sone projects are de-
layed because of non-supply of equipment in
time. But there is no report as to non-
compliance of any suggestion or plan of
CMPDI for which delay has taken place.

FOREIGN NATIONALS IN INDIA

*223. SHRI BIR SINGH MAHATO :
SHRI MOHAN RAWALE :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whetherthe Government have anyinfor-
mation regarding the number of foreign
nationals, especially Pakistanis, residing
illegally in the country:

() if so, the details thereof. State-wise and
nationality-wise;

(c) the reaction of the Government
thereto;

(d) the States which are most vulnerable to
infiltration; and

(e) the special instructions issued to such
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI P.
M. SAYEED): (a) to (¢) A statement is laid on
the Table of the House.

STATEMENT

(a) to (e) : The Govermment is aware of the
problem regarding foreign nationals entering
India and residing illegally in the country.
Essentially. it relates to the illegal stay by Pakis-
tanis and Bangladeshis. According to the avail-
able information, 13.150 Pakistani nationals
were residing illegally/unauthorisedly in India
as on 31-12-1992: State-wise details are given in
the Annexure. As regards Bangladeshis, a pre-
cise assessment is not possible as a very large
number of them surreptitiously enter the coun-
try and are able to easily mingle with the local
population because of ethnic and linguistic
similarities.

2. The States adjoining the International
Borders are particularly wvulnerable to
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infiltration. Considering the serious nature of
the problem and its complexities. Government
have taken/are taking several measures 10 pre-
vent infiltration and also detect and deport
foreign nationals entering or residing illegally in
the country. The measures include : intensifica-
tion of patrolling by Border Security Force.
strengthening of its Water Wing. accelerated
programme of construction of border roads and
fencing. strengthening of Prevention of Infiltra-
tion of Foreigners (PIF) and Mobile Task Force
(MTF) Schemes. issue of identity cards of
Indian citizens in border districts particularly
prone to infiltration. computerisation of Visa
Control System etc.

3. Instructions have been issued to the State
Governments/U.T. Administrations to intensify
efforts to detect and deport foreign nationals
staying illegally in the country. and also to sen-
sitize the local population about the magnitude
and seriousness of the problem.

ANNEXURE

According to the information available,
13,150 Pakistani nationals were overstaying in
India as on 31-12-1992. Their State-wise break-
up is given below :

1. Andhra Pradesh 54
2. Bihar 88
3. Gujarat 1473
4. Haryana 106
5. Jammu & Kashmir 94
6. Kerala 437
7. Madhya Pradesh 1461
8. Maharashtra 2556
9. Punjab 240
10. Orissa 52
11. Rajasthan 3604
12. Tamil Nadu 97
13. Uttar Pradesh 1663
14. West Bengal 668
15. Delhi 454
16. Karnataka 103
Total 13,150

SHRI BIR SINGH MAHATO : Sir. last Sep-
tember, a meeting of the Chief Ministers had
been convened by the hon. Home Minister and
some decisions had been taken.

May [ know from the hon. Minister, through
you. whether the adopted decisions have been

implemented to check the influx ofthe migrants
and whether the Government is willing to
establish a monitoring group to review the
action taken to check the illegal migrants?

SHRI PM. SAYEED : Sir. itis a fact that the
problem regarding foreign nationals entering
and staying here illegally is a serious problem.
Accornding to the available information—I have
said it in my statement—13.150 Pakistanis are
illegally staying. As regards the Bangladeshis
the precise assessment is not possible as very
large number of them surreptitiously enter the
country. On account of the ethnic and linguistic
similaritics, it was not possible to assess their
number.

Considering the serious nature of the problem
and its complexities the Government has taken
a nuwber of steps to prevent infiltration and
also detect and deport foreign nationals enter-
ing or staying in the country. Some of the
measures include-intensification of patrolling
by B.S.F. strengthening of their water wing;
accelerated programme of construction of bor-
der roads and fencing: strengthening of preven-
tion of infiltration of foreigners and mobile task
force schemes: and issue of identity cards to
Indian citizens in border districts. particularly
prone to infiltration. These are the effective steps
we have taken to check the infiltration.

SHRI BIR SINGH MAHATO: The hon.
Prime Minister assured that he will not allow the
country to be flooded with the foreigners. May [
know from the hon. Minister whether any legal
provision has been made to make null and void
the purchases of land and property by the
infiltrators in any part of the country either in
their name or in benami names?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAIJESIH PILOT): Sir, it is a fact that Govern-
ment is concerned about this particular aspect
that foreigners have been infiltrating into the
country. As my collcague has mentioned, we
have taken both the steps. In the Chief Minis-
ters’ meeting also, the hon. Home Minister had
projected to the States about this aspect that in
the Actitselfthe power is with the State Govern-
ment Lo take action against these infiltrators and
the foreigners who have illegally come to the
State. We are monitoring it and we are keeping a
very close look.

1 would like to mention two points to the
House. The main problem is coming regarding
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Bangladeshis and Nepalis. The procedure
which has been followed and the
Government’s policy has been slightly lenient
towards Bangladeshis. When we allow the
Bangladeshis we do not put any limitation
about the number of places they visit. But with
their counterpart, a Pakistani. we have restric-
tions that he cannot visit more than eight places:
he has 19 report to police station when he enters
or his visa expires. Diplomatically, or our
Government's policy has been more soft to-
wards Bangladeshis and Nepalis for various his-
torical reasons. That is why in these two sectors
we are slightly suffering. We are not able to
really-sort of count them to that degree as we
count and take action about other foreign
nationals. These two sectors have become a pro-
blem lately. in the last few months.

[Translation]

SHRI MOHAN RAWALE: Mr. Speaker.
hon’ble Minister has stated that Bangladeshis
and Pakistanis infiltrate into our country. How
do they succeed in infiltrating ? Why don’t you
get the borders with Pakistan and Bangladesh
sealed ? Hon’ble Minister says that as regards
Bengladeshis. it is not possible to give their exact
number as most of them intrude into our coun-
try calendestimely and get mixed among the
local people because of similarities of castes and
languages. I would like to ask the hon’ble Minis-
ter whether he is aware that our officials are
hand in glove with them. They issue bogus
ration cards to infiltrators and make it easier for
them to live here. What action is proposed to be
taken by Government against them ?

What action are you going to take to deport
the Bangladeshi and Pakistani muslim
nationals ?

SHRI RAJESH PILOT: As the honourable
Member has said that we've had strained
relations with these two countries. Till date. we
have spent around 200 crore rupees on fencing
the Indo-Bangladesh border. The efforts are
also being made 1o build a road on that belt 10
make sure that the patrolling gets intensified.
But many difficulties are being faced on
Meghalaya and West Bengal border including
some portions of Silcher and Assam. The terrain
is such that we are facing some difficulties. The
Government have earmarked Rs. 190 crores this
year also to erect fencing. to make a road-belt
and intensify patrolling by Border Security
Force. I agree with the member that we are

facing difficulties and have not been able to
check infiltration 1o the requisite extent.

[English]

SHRI PETER G. MARBANIANG: Mr.
Speaker. Sir. yesterday. the life in the whole of
North-Eastern region was paralysed due to the
hartal organised by the regional parties because
of the fear of great influx from Bangladesh. Also
on 21st June this year the Congress(I) Coordina-
tion Commiittee which met in Dimapur, passed
a Resolution drawing the attention of the
Government of India to the large influx of
foreign nationals. There is a genuine fear of
large-scale influx of Bangladeshis in the North-
Eastern States. Now. Sir. many of the program-
mes they have listed out here like the
intensification of patrolling by Border Security
Force. strengthening of its Water Wing, accele-
rated programme of construction of border
roads and fencing, strengthening of Prevention
of infiltration of Forcigners and Mobile
Task Force Schemes. issue of identity cards to
Indian citizens in border districts particularly
prone to infiltration. computerisation of Visa
Control System etc. It is also stated here that
‘instructions have been issued to the State
Governments/U.T. Administrations to intensity
efforts 10 detect and deport foreign nationals
staying illegally in the country.” Most of these
measures are not at all working in the North-
eastern States and we find that the majority pop-
ulation from Bangladesh are now having a
large-scale influx by crossing over to India
especially in the North-Eastern region. In
Tripura area there is the problem of thousands
of Chakmas which is still to be solved. May [
know the reasons for the delay in the construc-
tion of border roads and fencing and also the
issue of identity cards to Indian citizens in bor-
der areas. and also what are the efforts made by
the Government of India 1o intensify, to detect
and depont foreign nationals frem the North-
Eastern region.

SHRI RAJESH PILOT : Mr. Speaker, Sir, as
my colleague has earlier said. these are some of
the efforts that the Government has initiated.
There may be 2000 km border in the North-East
coniprising all the four States, viz, Meghalaya.
Assam, Tripura and Mizoram. It may be 2000
km covering this Bangladesh border. There was
a demand that posts were not sufficient. So, we
have sanctioned 3600 posts more so that a watch
could be kept at a distance. Earlier, the distance
‘was more for a watching person. we have now
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reduced the distance and watch posts have been
increased-3153 in Assam. 165 posts in West
Bengal, 144 in Tripura and 194 in Meghalaya.
These are all the actions taken. As I have said.
Rs. 190 crore also have been planned to further
strengthen the efforts on this sector. So, the
efforts are going on. but for the identity cards
and all, the BSF organisation have been instruc-
ted and they are making efforts to move it. but
you must appreciate how complicated the pro-
blem has become. So it might take some more
time to sort out this problem to the satisfaction
of the Government or of the House to that
degree which the hon. Member has
mentioned.

[Translation]

SHRI MOHAMMAD YUNUS SALEEM :
Mr. Speaker. Sir. there is a community in Bihar
known as Shershavadi. When I was the Gover-
nor of Bihar. many delegations of Shershawadis
had approached me with a request that they
should be included in the list of backward
community.

The proposal was under consideration.
Later on I contested election from Katihar. A
Number of villages in Katihar and Kishanganj
and nearby districts are inhabited by
Shershawadi people. These people say that their
ancestors had come alongwith-Sher Shah Suri.
First they had settled in Murshidabad and then
shified here. They purchased land. They have
been living there for the last 150—200 years.
When I was contesting the election. the Chief
Minister of the State . . (Interruptions) had
made an assurance in his election speech that
these people would be enlisted in the second
Schedule of backward class. Now a conspiracy
isbeing hatched that these people have intruded
into in my constituency ie, Katihar and
Kishanganj, from Bangladesh. Therefore. their
names should be excluded from the voter list.

“They should be sent back to Bangladesh. They
should be evicted from theirland. The agitations
are being held at Bajepata, Katihar and other
places to pronounce them as Bangladeshi and
deport them from the country. I would like to
know from the hon. Minister of Home Affairs
whether he has any evidence which may prove
as 1o how long these people belonging to Sher
Shah Wadi community have been residing in
Bihar. Has the hon. Minister received any infor-
mation that the communal organisation active
in the area has launched an agitation to evict
and deport them from the country ? What action

is being taken by the Government in this
regard ?

[English)

SHRI RAJESH PILOT: Sir, the hon. Mem-
ber has asked the Home Minister to reply
because he is physically present here. But I
would reply to this question. Sir. with your
perniission.

|Translation]

The hon. Member has highlighted the factual
position. This problem is being faced in West
Bengal, Tripura, Assam and Delhi as well. . . .
{Interruptions). . . . .

SHRI MOHAMMAD YUNUS SALEEM : 1
am referring to Shershawadi community. . . .
(Interruptions)

SHRI RAJESH PILOT : That is why we have
to take action very carefully so that this problem
is resolved finally. As [ar as Bihar is concerned,
only two foreign nationals belonging to United
States are residing unauthorisedly besides
Nepali and Bangladeshi people. The State
Government has not sent any information in
this regard. As far as the district Katihar is con-
cerned, [ would like to state that we had received
an information in the past too that the people
from Bengladesh had infiltrated in the district,
but it was an unconfirmed information because
as per our information, the people also alleged
that those Bengladeshi people had also been
issued the Ration Cards. They had also exer-
cised their franchise in the last elections. . . .
{Interruptions). .. Mr. Speaker, Sir, I have placed
the factual position before the House. We have
to resolve the impasse unitedly and keep it in
mind that they may not be proved a burden on
the country.

|Transiation)

COAL MINING PROJECTS

*224. SHRIMATI SHEELA GATTTAM :

SHRI RAJESH KUMAR - |

Will the Minister of COAL be pleased to
state

(a.) the names of the coal miring projects
being implemented with foreign collabora-
tion; and
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(b) the total amount of foreign exchange and THE MINISTER OF STATE OF THE
Indian currency involved therein ? MINISTRY OF COAL (SHRI AT
PANJA): (a) and (b): A statement is laid on
[English] the Table of the House.
STATEMENT

() The following coal mining projects are presently under implementation with foreign
assistance :

Country Name of Projects
Russia 1. Nigahi Opencast, Northern Coalfields Ltd.
2. Khadia Opencast, Northern Coalfields Ltd.
3. Jhanjra Underground. Eastern Coalfields Ltd.
4. Modermnisation of patherdih Washery of Bharat Coking Coal Lid.
France 1. Kottadih Underground, Eastern Coalfields Lid
2. GDK—10 & 8 Inclines. Singareni Collieries Co. Ltd.
Canada 1. Rajmahal Opencast. Eastern Coalfields Ltd.
Australia 1. Piparwar Opencast. Central Coalfields Ltd.
Germany 1. Ramagundam II Opencast, Singareni Collieries Co. Ltd.
2. Bina Deshaling Plant, Northern Coalfields Ltd.
UK 1. GDK—11A, Singareni Collieries Co. Ltd.
2. GDK-9 A Extn., Singareni Collieries Co. Ltd.
3. GDK—10 A, Singareni Collicries Co. Ltd.
World Bank 1. Sonepur Bazari Opencast, Eastern Coalfields Ltd.

3
(b) The total amount in such collaboration in terms of foreign donor currency, the sanctioned pro-
Ject costs and the requirement of Rupee Counterpart funds is as below:—

Country Total foreign exchange involved Total Project Rupee

(in Donor Currency) Cost Counter

(in Rs. Crs)) part funds

(in Cr. Rs.)

Russia RBLs. 92.72 million 1265.12 101429
France FF 27921 million 343.23 22342
Canada Cs 166.00 million 966.70 61339
Australia AS 206.60 million 542.63 31854
Germany DMs 17626 million 57091 362.69
UK £ 2433 million 243.60 22322
World Bank Uuss 114.80 million 192.96 5472
412495 281027

(data provisional)
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[Transiation)

SHRIMATI SHEILA GAUTAM: Mr.
Speaker, Sir, through you I would like to know
from the Government whether it proposes to
take technical assistance in addition to financial
assistance from foreigns Countries for 14 pro-
Jjects referred to by the hon. Minister. Recently
our delegation headed by Shri Kaul had gone to
China. . . .

MR. SPEAKER : The crux of the question is
whether the Government is going to import
technology or not. It is a good question. Do not
make it lengthy. Otherwise it becomes
irrelevant.

SHRIMATI SHEILA GAUTAM : When you
are saying, I must concede.

|English]

SHRI AJIT PANJA: Yes, we are taking the
technology. '

[Translation)

SHRIMATI SHEILA GAUTAM: My
- second question is whether there is any likeli-
hood to import the same technology from other
countries also as available in China. In order to
increase the production of coal, I would like to
ask whether the Government is exploring
possibilities of finding coal in other States other
than Bihar.

|English]

SHRI AJIT PANJA : So far as the first por-
tion i8 concerned, our delegation went to China
in April, 1992 and again this year. There is  lot
of scope for cooperation especially in
mechanised longwall mining, thick seam
sublevel digging and hydraulic mines. The team
has recommended several areas of
cooperation.

The main areas are mining of thick seam,
through multi slicing caving longwall, longwall
mining technology in hard and difficult cave
roofs, coal beneficiation etc. These are from
China.

So far as the last portion is concerned, besides
Bihar, we are having projects in West Bengal
and also in some parts of Madhya Pradesh and
other States. :

{Translation)]

SHRI RAJESH KUMAR : Mr. Speaker, Sir,
through you. I would like to know from the
Government whether it is aware of the fact that
the World Bank has given an indication to stop
assistance for the Coal Mining Project. A news
bulletin had appeared in daily newspaper
‘Rashtriya Sahara’ dated 25-5-93 regar8ling stop-
page of assistance by the World Bank. If it is a
fact that the World Bank has given indication to
stop assistance then the Government should
mention the names of those coal projects which
are likely to be delayed as a result there of. What
are the measures being taken by the Govem-
ment to check this delay ? Besides. I would like
to know from the Government through you
about the quantity of coal produced during the
Eighth Five Year Plan.

(English]

SHRI AJIT PANJA : 5o far as the first por-
tion is concerned, there is no such apprehension
that the World Bank assistance will be stopped.
The World Bank assistance is mainly in Sonpur
Bazari and there is no yuestion of stopping the
assistance. That item came to our notice but the
newspaper report is not correct.

So far as tl?e foreign assistance in the 8th Plan
is concerned, there will be a total of 1328 crores.
So far as this year is concerned, as the hon.
Member has asked, it is Rs. 658 crores.

SHRI RAMESH CHENNITHALA : In the
statement, it has been mentioned by the hon.
Minister that a huge amount of foreign ex-
change is involved from various countries in res-
pect of as many as 14 big projects throughout the
country.

May I know from the hon. Minister what are
the objectives of seeking such foreign
collaborations in coal sector and in which coun-
try joint working groups have been established ?

SHRI AJIT PANJA : There are various objec-
tives but the primary objectives are :

Firstly, to acquire and absorb modern mining
technology like longwall mining, blasting
gallery, sublevel caving, etc.

Secondly, to procure sophisticated high
capacity equipment like input crushing and
conveyor technology, induction of high capacity
shovels etc.
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Thirdly, to give training to labour force and
mining personnel in the improved techniques.
There are sophisticated mine equipments being
used by other countries.

It is also to improve quality of coal through
beneficiation of coal through modern
technology.

The Joint Group is working wi.!h seven coun-
tries, I{SSK Poland. United Kingdom. France,
Germany, Canada and Australia.

SHRIMATI MALINI BHAT-
TACHARYA: In the answer, it has been said
that one of the Projects which is being under-
taken with the help of Russia is the modemisa-
tion of Pathardih washery of Bharat Coking
Coal Ltd. It is well known that for several years
now, the three washeries under BCCL are run-
ning at aloss. I would like to know from the hon.
Minister whether this modernisation project
which has been mentioned here is likely to be
implemented in the near future. How soon is it
likely to be implemented and whether it is going
to be given over to the Steel Authority?

SHRI AJIT PANJA: This was worked upon
by a Working Group. We need a lot of washeries
and improved washeries to have good quality of
coal. So far as BCCL washeries are concerned, a
Group went into it. We discussed with the Steel
Authority to take it over and run it properly. But
it has been reported that at present they are not
able to do so. But we have sent our request.

SHRIMATI MALINI BHAT-
TACHARYA: What about the Committee’s
recommendation ?

SHRI AJIT PANJA : The Committee recom-
mended that it should be set up speedily their
comments/views. The reporthas been sent to the
Steel Department to find out whether they are
willing to do it.

SHRI BASUDEB ACHARIA: Have they
reacted to the recommendation or not?

SHRI AJIT PANJA : Not yet.
[Translation) N
IRRIGATION PROJECTS
*227 SHRI RAMESHWAR PATIDAR

Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether the cost incurred for creating per
hectare irrigation capacity through the minor
projects is less as compared to the major and
medium projects;

- (b) if so, the details thereof;

(c) the steps being taken to encourage minor
irrigation projects during the Eighth Five
Year Plan:

(d) the targets fixed for major, medium and
minor projects separately for creating irrigation
capacity during the said Plan: and

(e) the total amount likely to be spent on
these projects under the above three
categories ?

[English}

THE MINISTER OF STATE IN THE MINI-
STRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES (SHRI PK.
THUNGEN).: (a)to(e) A Statement islaidon
the Tabde of the House.

STATEMENT

(a)and (b) Considering onlythe direct invest-
ment, the Minor [rrigation schemes may appear
to be cheaper on cost per hectare basis as com-
pared tc Major & Medium projects. However, if
the investment cost to energise the tubewells/
pumpsets in Minor irrigation schemes and O &
M costs are taken into account, the Minor
Schemes do not prove less costly on cost per hec-
tare basis than Major & Medium projects.
Moreover, the useful life of Major & Medium
projects is longer than the minor schemes and
they are more reliable from water availability
point of view. They also provide water for two or
three crops a year as compared to one crop only
for Minor irrigation schemes.

(c) The main elements of the strategy for the
Minor irrigation during the Eighth Five Year
Plan inter-alia include (i) priority for speedy
completion of large number of ongoing surface
water Minor irrigation schemes, (ii) encourage-
ment to Minor surface water lift irrigation
schemes both individually and community
owned; (iii) encouragement to repair and
improvement of Minor irrigation tanks as well
as the development of new works as part of the
integrated micro development projects, (iv)
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emphasis on conjunclive use of surface and
ground water, (v) priority to the installation of
sprinkler/drip irrigation system in water scarce
and drought prone arcas, (vi) improvement in
the utilisation of public tubewells and their
rehabilitation and (vii) discouragement of over
exploitation of water.

(d) The VIII Five Year Plan (1992—97)
envisages creation of additional irrigation
potential to the extent of 5.09 and 10.7 million
hectares through Major & Medium surfuce
water irrigation projects and Minor Irrigation
schemes respectively in the country.

(e) During the VIII Plan period. Rs. 22415
crores and Rs. 5977 crores have been allocated to
Major & Medium Irrigation projects and Minor
[rrigation schemes respectively. Besides, the
Minor Irrigation schemes are eligible to get
institutional funding besides plan funds.

[Translation]

SHRI RAMESHWAR PATIDAR: Mr.
Speaker. Sir. in reply to my question it has been
clarified that the minor irrigation projects may
be cheaper than the major and medium projects
for creating per hectare irrigation facility.

MR SPEAKER : Your question is good one.
you should ask it in the form of supplementary
question. Otherwise, the whole thing will be
mess up in speech.

SHRI RAMESHWAR PATIDAR: Mr.
Speaker, Sir, the the Government not received
the exact statistics as yet that the minor projects
are cheaper on cost than the major and medium
projects. Mr. Speaker, Sir. the second significant
plus point of these minor projects is that water-
level of nearly wells rises automatically. Should
we not include this plus point in it and prove it
more useful ? Should we not keep it in our
priority list ?

|English]

MR SPEAKER: It is a
question.

very good

SHRI P.K. THUNGON : As you have said,
the hon. Member's question is a very good
question.

MR SPEAKER: The benefit you get by
recharging the sub-soil store also should be
counted. It is a good question.

SHRI PX. THUNGON : Cost-wise, i o,
way it is ‘yes’ and in one way it is ‘no’. I would
like to explain.

MR. SPEAKER : If the question is good, do
not disturb the hon. Minister. Let him answer.

SHRI PK THUNGON: Major and
medium project cost may range perhectare from
Rs. 23,000/~ to Rs. 45.000/-.

This is so in the case of major and medium
projects. In the case of minor projects, the per
hectare cost may range from Rs. 22,500 to Rs.
53.000/- Why I am saying ‘yes’ and ‘no’is that in
the case of the major and medium projects, the
long-term benefits are more and at the same
time it is capital intensive because in the case of
the major and medium projects, the irrigation
facilities which have been created may continue
from 100 years to 200 years. But in the case of
minor irrigation projects, the cost of creation of
the facility on the face of it may be less. For
example, for the tube-wells. the power has to be
there and the power generation cost part of it is
not counted on the face value of it. That is why it
appears that it is much less costlier. It is less cos-
tlier than the medium and the major projects.
But. if you count the power generation. the sub-
sidy, the transmission aspect, the tube-wells,
machines, equipment, it all piles up and ulti-
mately its longevity is only 10—1S5 years. So, in
one way, it is ‘no’ and in one way, it is ‘yes’. That
is what I wanted 10 explain.

MR. SPEAKER : It is a good reply.

SHRI P.K. THUNGON : About the sub-soil.
if I may elucidate a little more. we have about
400 million cubic kms. of water resources in the
country every year in the form of rains. snows
etc. Out of that. almost 3000 million cubic kms.
of water only flows but the rest of about 1000
million cubic kms. water goes down as sub-soil
and again it trickles down and flows along with
the streams and rivers.

|Translation)

SHRI RAMESHWAR PATIDAR: Mr.
Speaker, Sir, India is a l1arge country. There are
big rivers for major projects and small rivers for
minor projects separately. Will the Government
give priority to the minor irrigation projects dur-
ing the Eighth Five Year Plan keeping in view
the increasing water level in small rivers and
nullahs. In addition to that the second question
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is whether the Government would like to invite
the cooperation of farmers’ organistations in
water management ?

|English]

SHRI P.K. THUNGON : About the second
part. the reply is centainly °yes’.. About the first
part. [ would like to express that in the Eighth
Five Year Plan. our outlay on major and
medium projects is Rs. 22.414.53 crores and in
the case of minor projects inclusive of insti-
tutional financing it is Rs. 11,09626 crores.
Therefore, the Government is very careful in
planning. It is to be working in conjunctivity
because the surface water. the ground water, the
major irrigation projects and the minor irriga-
tion projects have to work in conjunctivity.
Accordingly, it has been studied and worked out
and this allocation has been proposed.

KUMARI FRIDA TOPNO : Sir. I would like
to know whether the Government have iden-
tified areas which are regularly affected by
drought and if so. the names of such areas may
be given. I would also like to know whether the
Government arc proposing to have major,
medium and minor irrigation projects on a
priority basis.

SHRI PK. THUNGON : I must admit that
so far as drought areas are concerned. I do not
have those particulars. But as far as the second
pant is concerned. it is cenainly. yes.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
GAS CYLINDERS

235, SHRI VILAS MUTTEMWAR
SHRI HARIBHAI M. PATEL :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the number of LPG agencies detected
during the last two years which had been selling
duplicate gas cylinders to the consumers, State-

wise:
(b) the action taken against them;

(c) the source of getting duplicate gas cylin-
ders by the agencies: and
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(d) the action taken inst the compani
manufacturing duplicate cylinders?

THE MINISTERS OF STATE OF THEMINI-
STRY OF PETROLEUM AND NATURAL
GAS (CAPT. SATISH KUMAR SHARMA) : (a)
and (b) : Inspections are made by field staff of
LPG marketing companies to detect circulation
of spurious cylinders with the distributors and
transporters. etc. However. spurious cylinders are
detected mostly at the bottling plants, where they
are crushed and destroyed. When transporters
and distributors are found in possession of and
selling or circulating spurious cylinders. warning
is issued to them and a penal recovery of Rs. 1500/-
per spurious cylinder is made from them. More
than 350 LPG distributors have been debited with
penalty on detection of spurious cylinders, during
the last two years.

(c)and(d) : Spuriouscylinders are injected into
the system by unidentified unscruplous elements.
after procuring the same from cylinder manufac-
turers. When approved and licensed cylinder
manufacturers are found to manufacture and
supply spurious cylinders, further procurement of
cylinders from them by the Oil Industry is suspen-
ded and statutory approvals are withdrawn. Police
action against such manufacturers and those
found involved in circulation of spurious cylin-
ders is also taken. Suspected premises are raided
and offenders arrested and spurious cylinders
seized. Purchase of cylinders has been suspended
from nine cylinder manufacturers for involve-
ment in manufacture/supply of spurious cylin-
ders as follows :

. Veejuy Metal Products Pvt. Lid. AP.

. Mullur Cylinders Pvt. Ltd., Belgaum.

. Mullur Engineers Pwvt. 1L1d.

. Associated Cylinder Industries Pvt. Lid..
Jammu.

5. International Cylinders Pvt. Lid., H.P.

6. Sapthire () Pvt. Ltd., Rajasthan. -

7. Punjab Gas Cylinders Ltd.. Punjab.

8. Tirupati Cylinders Pvi. £1d.. U. P.

9. Everest Cylinders Pvi. Ltd, U. P.

[English]

W19 e

RU-486

*226. SHRI C. SREENIVASAN
SHRI SHANKERSINH VAGHELA :

Will the Minister of HEALTH AND FAMILY
WELFARE bc pleased to state :

() whether a new anti-abortion pill, RU-486,
has successfully been tested;. -



31 Written Answers

AUGUST 12, 1993

Written Answers 32

(b) if so, its main features and efficacy for
adopting as a safe method of family planning
and safety against side effects;

(c) whether some women’s organisations
have criticised its introduction; and

(d) if so, the reaction of the Government
thereto ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND): (a) RU-486 is not an, anti-abortion
pill. It-is a pill for inducing abortion.

. ThelIndian Council of Medical Research has
completed Phase-II clinical trials with RU-486
combined with Prostaglandin, Phase-IIL clini-
cal trials have yet to commence.

_(b) Research is still going on to explore the
possibility of its use as a contraceptive.

(c) Yes, Sir.
(d’The decision to introduce the pill will

only be considered after successful completion
of clinical trials.

[Translation]

TASK FORCE ON ADOPTION

*228. SHRI ANAND AHIRWAR : Will the
Minister of WELFARE be pleased to state :

(a) whether the task force constituted by the
Government, under the Chairmanship of Mr.
Justice P-N. Bhagvati, o revise and reformulate
the guidelines relating to all aspects of adoption
has submitted its report;

(b) if so, the details lhgreof; and

(¢) if not, the time by which it is likely 1o
be submitted ?

THE MINISTER OF - WELFARE (SHRI
SITARAM KESRI): (a) No, Sir.

- (b) & (c) It is expected that the Task Force will
submit its report by the end of August, 1993,

OIL EXPLORATION
*229. SHRI KRISHAN DUTT SULTAN-

PURI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) the States where survey was conducted for
oil exploration during the last one year;

(b) the names of the places where orders for
oil exploration have been issued; and

(c) the quantum of petroleum products ex-
tracted from there?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b) Surveys have been con- '
ducted for oil exploration in 1992-93 in
Arunachal Pradesh, Andhra Pradesh, Assam,
Bihar, Uttar Pradesh, Himachal Pradesh,
Madhya Pradesh, Rajasthan, Gujarat, West
Bengal, Tamil Nadu. Nagaland and Tripura.

(¢) Extraction would arise only ‘after full
delineation and development of commercially
viable finds. )

[English]
EXPLORATION BY ONGC IN VIETNAM

*230. SHRI ANANTRAO DESHMUKH :
DR KRUPASINDHU BHOI :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the exploratory oil drilling work
undentaken by ONGC (Overseas) in Vietnam
has struck oil and natural gas;

(b) if so. the quantum of oil and natural gas
likelt to be explored therefrom; and

(¢) the modalities worked out between India
and Vietnam in terms of sharing of oil and
natural gas?

THE MINISTER OF STATE OF THE MINI-
STRY OF PETROLEUM AND NATURAL
GAS (CAPT. SATISH KUMAR SHAR-
MA): (a) and (b) No commercial discovery of
oil or gas has been declared in the area.

(¢)- The crudc oil produced would be shared
between the contractor and Petro Vietnam
according to the terms and conditions agreed to
in the Production Sharing contract. As regards
Natural Gas, an agreement would be reached
between the contractor and Petro Vietnam on
the manner of sharing of natural gas as and
when commercial utilisation is deemed to
be possible.
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COAL MINES IN BIHAR

*231. SHRI LALIT ORAON:Will the
Minister of COAL be pleased to state :

(a) the details of coal mines in Bihar and the
number of labourers working there;

(b) the total quantity of coal produced by
theae ‘mines during each of the Llst three
years, and :

(c) the profit earned (rom these mines during
the above. period?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PAN-
JA):(a)10 (c):

(a) According to information furnished by
Coal India Ltd. (CIL). the number of coal niines
being worked by subsidiaries of CIL in Bihar
and the number of labourers (workmen) serving
therein are as under :—

Company No. of mines Workmen

in Bihar employed

Eastern Coalfields Ltd. (E. C. L.) 20 25291

Bharat Coking Coal Ltd. (B. C.C. L) 90 1,55.611

Central Coalfields Ltd. (C. C. L) 55 94717
165 275619 -

(b) The total quantity of coal produced by these mines during each of the last three years are as

under :—

Company Production in million tonnes
1990-91 1991-92 1992-93
Provisional
ECI’ 736 748 720
B.C.C.L 2594 26.14 27.20
C.C.L 30.09 3122 3238
63.39 64.84 . 66.78

(c) The company-wise profits (+) and losses (—) for the last 3 years in respect of Bihar Mines

are as under:
(Rs. in crores)
Company 1990-91 1991-92 1992-93
(Provisional)
EC.L (—) 8670 (—) 8444 — 7954
BC.CL. (—) 29245 (—) 33114 — 28057
CCL (+) 55.86 (+) 14153 (+) 14205
Total — 32329 . — 27405 — 21806
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[Translation]

IRRIGATION PROJECTS OF
MAHARASHTRA

*232. DR . GUNVANT RAM BIIAU
SARODE: Will the Minister of WATER
RESOURCES be pleased to state:

~(a), the details of major and mediumi on-
gqing ‘irrigation  projects in Maharashtra
~alongwith their projected cost;’

(b) the present status and the amount spcm
lhcteon so far;

(¢) the time by which these projects are likely
to be completed and their irrigation capacity;

(d) whether the Union Government have
reviewed the on-going projects;

(e) if sa, the shortcomings detected in these
projects. and

() the measures taken/proposed to be taken
in this regard?

THE MINISTER OF WATER RESOURCES
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI VIDYACHARAN SHUKLA):(a) to
(D A Statement is laid on the Tuble of the
House.

STATEMENT

DETAILS OF ON-GOING MAJOR AND MEDIUM IRRIGATION PROJECTS IN
) MAHARASHTRA

(Rs. in Crores/Benefits in Thousand hectares)

" No. Name of the Project Ultunate Latest VIIIth Expen- Outlay Schedule
poten- = esti- Plan diture Recom- of com-
tial. mated outlay up to mended pletion
cost ’ 393 by Work-
ing -
Group -
1993-9-.1‘
1 2 3 4 5 6 7 8
A MAJOR ON-GOING PROJECTS
1. Jayakwadi St. 1 & TI 277.21 65046 14500  533.00 © 400 VIII plan
- (World Bank Aided)
2. Bhatsa 42.58 8341 46.00 3977 . _ 500 Beyond VIII
’ plan
3. "Upper Tapi - 5514 18232 2100 8190 500 —do—
4. Khadakwasla 6215 20250 6000 14392 - ‘11.00 VIII plan
.5. Krishna ’ 11326 22414 7500 15748 20.00 VIII plan
.6. Lower Wunna 3026 9534 4500 6507 ©13.50 VIII plan
7 lpwer Tima 20.78 12294 51.00 85.08 18.00 VIII plan
8. Kdrwa 10.32 2946 14.00 19.60 - -
9. Vishnupuri 3373 15775 7500 8794 80 Beyond VIII
plan
10. Arunavati 30.07 89.57 41.00 59.14 120 VIHI plan
1t. Tillari 701 © 5389 20.00 2547 50 Beyond VIIT
’ plan
12. Wan 1756  70.80 4600 . 3577 180 VIII plan
13. Warna 11392 457.19 3500 17095 10.00 Beyond VII
plan
14. Kukadi 15627 - 54394 14000 27267 320 —~do—
57139 36052 320 —do—

15. Bhima

162350 .

140.00
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1 2 3 4 s 6 7 8
16. Upper Penganga 13428 42416 14500  232.37 220 Beyond VIII
plan
17. Upper Wardha ° 3025 35656 14000 20078 300 —do—
18. Upper Godavari 67.29 13299 40.00 63.50 80 —do—
19. Surya - . 2531, 15599 3800 9915 100  —do—
20. Bawanthadi 3062 3131 1000 1264 820 —do—
21. Chaskaman’ 3862 17779 4234 4562 130  —do—
. 22.xBaghur 2358 6936 1000 3535 100 —do—
23. Punad o 1686  49.03 8.00 20 — —do—
24. MandtirMadhmashwar 45.12 10020 45.00 1553 8.00 —do—
25. Upper Parvara 6690 . 18255 1500 1170 60 —do—
~ 26. Goshi Khurd. 19000 54290 8000 . 3602 300 —do—
27. Kojna Krishna Lift 3331 29327 7500 - 4619 270  —do—
28. Dudh Ganga 6514 25441 3500 10630 90  —do—
29. Tultuli 3039 5193 1.00 357 — —do—
30. Human 3622 9304 1.00 469 - —do—
31. Lower Wardha 5298 11718 9.00 562 - —do—
'32. Talamba 1615 10671 8.00 700 . - —do—
33. Landi. 1958 7138 8.00 472 — —do—
34. Lower Dudhna 2980 8507 - 10.00 155 15 —do—
35. Niva Deoghar 3121 10395 6000 151 - —do—
36. Lower Penganga 13557 23281 1.00 0.04 — —do—
MEDIUM PROJECTS
1. Dham 850 4390 . 812 4251 2.0 Beyond VIII*
. . : plan
2. Natuwadi 382 2 118 2656 050 —do—
3. Shahnoor 956 5027 739 4408 5.00 VIII plan
4. Sankh 243 1713 - 833 943 a8 —do—
5. Nagyasakya 208 1384 150 1334 10 —do—
6. Dehali . 435 19.44 1394 6.50 375 —do—
7. Lower Pus 9.68 2348 042 - 2311 0125 Beyond VAT
plan
8. Haranbari - 458 - 1539 30 1324 150 —do—
9. Aran 1071 26800 - 366 - 2574 400 VIH plan
10. Mun 764 2933 642 2782 S90  —do—
11. W.diwale 163 16:16 691 11.67 450 —do—
12. Jawalgaon 534 11.54 142 1151 150 . —do—
13. Kasari , 946 1444 229 1448 40  =—do—
14. Pakadigudam 3N 8.10 167 868 . 30 - —do—
15.- Masalga 243 836 245- 7.85 20 . —do—
16. Deorjan 1.81 630 154 5.87 1.50 —do—
17. Sakel ° 2.06 895 . 200 823 10 —do—
18. Hatwana 1283 6069 3160 3459 80 —do—
19. Bahula 465 14.63 9.61 7.14 35  —do—
20. Hivara 270 801 3.01 613 075  —do—
31. Patgaon 836 2337 1360 1109 600 —do—
22, Kymbhi 889 1747 - 1504 351 300 —do—
23. Tembapuri 478 1422 - 818 752 3.00 —do—
24. Kasarsari 364 1282 955 347 200 —do—
5. Kadvi 922 1522 1233 38 300 —do—
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1 -2 3 4 5 6 7 8
26. Purma Neopur 4.9 432 228 267 1.50 VIII plan
27. Amaravati 325 10.05 718 375 150 —do—
28. Jangamhati 314 7.19 -8.39 437 200 —do—
29. Anjana Palshi 255 6.46 342 423 2.00 —do—
30. Sonwad’ 2.36 13.27 9.64 448 - 1.50 Beyond VIII
! Plan
31. Jam _ 8N 14.69 9.16 693, 6.00 VI plan
32, Alandi 6.30 14.80 1.18 1332 . Nil —do—
33. Bardha Gaon 312 11.48 7.14 543 . Nil —do—
34. Tajnapur 274 . 575 445 1.85 Nil —do—
35, Mar 154 14.83 498 155 2.25 Beyond VIIL
o Plan
36. Chikkotra 4.69 14.66 025 0.62 1.00 —do—
37. Karwappanalla 528 17.54 1.00 272 10 —~do—
38 Urmadi 9.04 2046 0.25 0.96 —_ —do—
39. Shivnatakli. 7.49 34.83 14.60 - 374 40 —do—
40. Upper Manar 1391 3157 11.60 4385 4.0 —do—
41. Deoghad 035 2777 20.00 483 40 VIO Plan
42. Pendharinalla 2.08° 203 0.10 032 0.50 Beyond VIII
. . plan
43. Hori 1045 16.06 0.05 L 034 — —do—
4. Eacdha 251 17.25 100 - 004 Nil Beyond VIII
plan
45. Dengargaon 3.59 6.85 050 040 - —do—
46. Channanadi 212 790 0.10 113 - —do—
47. Yestimasoli 1.93 7.62 1.04 6.81 — VIII plan
48. Balsara 0.96 519 091 377 Nil Beyond VIII
plan
49. Mangunulpur 1.50 295 0.10 0.56 — —do—
50. Talani 244 200 0.10 142 —_ —do—
51 Umarzari 2.03 315 003 1.4 Nil —do—
52, Banatura 251 7.96 300 336 3.5 VI plan
53. Kajala 1.5% 645 250 6.14 Nil VIIT plan
54. Madan Tank — 6.35 6.25 R07 — Beyond VIII
. plan’
55. Gadnadi 258 16.37 8.00 | I —_ —do—
56. Nugan 249 1.0 1030 097 - —do—
57. Dara 230 520 s00 043 — —do—
58. Akkalpara 619 3000 1540 366 - —do—
59. Kashyapi 4.7 10.06 9.54. 092 — VIII plan
60. Narangi.Sarangi 294 644 435 27 Nil —do—
61. Brajmagavan ' 321 6.39 290 428 Nil VIH plan
62. Torna 8.80 514 500 1.55 — Beyond VIII
. . plan
63, Sayaki 5.08 13.35 827 6.13 Nil VIII plan
64. Kar - 539 8.16 633 31l 2.50 VI plan
63. Karadinalla 2.61 644 3.00 034 — Beyond VIII
. : plan
66. Sakat 236 6.55 4.000 457 Nil VII plan
67. Upper Manjra . . 335 < 7.33 392 649 - Nil —do—
68. Pentakli , 6.55 14.41 12.00 401 Nil —do—
69. Moma Goroghar — 13.33 5.00 0.63 — Beyond VIII
’ plan
Note : Status of Ongoing [rrigation Projects is reviewed in general at the time of discussions for finalisa-

tion of Aninual Plan Proposals-and appropriate oullays are earmarked for important projects.
The Central Water Commission has-also been entrusted with the monitoring of 7 major projects
namely Kukodi. Bhima. Uppes Penganga, Upper Wardha, Warna, Jayakwadi & Tillari in

Maharashtra.
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COAL PRODUCTION

*233. SHRI LAL BABU RAI: Will the
Minister of COAL be pleascd to state :

(a) whether the production of coal from
underground mines has been stagnant for the
last three years;

5
(b) if so. the reasons therefor:

(c) the total production from the under-
ground coal mines during each of the last
three years; ’

(d) whether there is any proposal to fix
sepa'ralc production targets for underground
mines and open cast mines; and

(e) If so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA) :

STATEMENT
(a): No, Sir.
(b) Does not arise.

(c) Figures of coal production from under-
ground mines in Coal India Limited (CIL) and
Singareni Collieries Company Limited (SCCL)
during last three years given below :—

(million tonnes)

Year CIL SCCL Total
1990-91 55.84 11.12 66.96
1991-92 56.63 1230 68.93
1992-93 56.86 1351 7037

(Provisional)

() : Yes, Sir.

(e) Target of underground amﬁ opencast coal
production for the year 1993-94 is given
below:

(million tonnes)

Company Underground Opencast Total

CIL 58.70 157.30  216.00*
SCCL 15.00 9.00 2400

*In addition 4.00 million tonnes exposed coal.
OIL WELLS

*234. SHRI ANKUSHRAO RAOSAHEB
TOPE : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether a number of oil wells have been
damaged in Bombay due to over-expioitation;

(b) if so. the details thereof:

(¢) the measures contemplated to lvBair the
wells and bring them back to normal produc-
tion: and

(d) the estimated increase in production of
crude oil on operationalisation of these
wells ?

THE MINISTER OF STATE OF THE
MINISTERY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) o (d): It is a normal oilfield
occurrence that some production wells turn
idle/sick and some idle/sick wells are brought
back on production through workover opera-
tions. Rectificatory measures to improve and
maintain reservoir health. taken/being taken in
Bombay High filed arc as lollows :—

(i) Closing of high GOR wells.
(i) Water shut ofl jobs.
(iii) Gas shut off jobs.
(iv) Enhancing water injection levels.
This aspect of wells turning sigk and being

put back on productiui is kept in view while pre-
paring production plans.
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INVESTMENT IN OIL SECTOR BY
FOREIGN COMPANIES

*235. SHRI BRAJA KISHORE TRIPATHY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether forcign companies have been
allowed by the Government to invest in oil
sector:

(b) if so. the details thereof: and

(c) the total amount of investment made
so far?

THE MINISTER OF STATE OF THE
MINISTERY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) Yes. Sir. The foreign companies
can make investments in this country in accor-
dance with the current industrial Policy of the
Government.

(®) (i) The foreign companies which have
made investment in the Oil Sector are as
under :—

(a) Lubrizol Corporation, USA in
Lubrizol India Limited in ecquity
holding.

(b) The National Iranian Oil Com-
pany in equity holding in the Madras
Refineries Limited.

(c) The Chevron Chemical Com-
pany, USA in equity holding of the
Indian Additives Limited, a subsidiary
of the Madras Refineries Limited.

(ii) The following_ companies have also been
allowed t0 make investment in the Qil Sector.

(a) M/s. International Petroleum
S.A. (B.V.I) Switzerland.

(b) M/s. Chandraia Group: Geneva,
Switzerland.

() M/s. GOTCO, USA.

(d) M/s. Phoenix Engg Corpora-
tion, USA '

(¢) Omen - Oil Conipany, ‘Govern-
ment of Sultanate of Oman.

() M/s. Nyco S A France.
(g) M/s. Shell lnlemattfonai,-U.S.‘A.

(h) M/s. Caltex Petroleum Com-
pany, US.A '

(i) Consortium comprising M/s.
Albion India Inc. of USA, M/s. Co-plex
({ndia) Lid. of Australia, M/s. Overseas
Exploration Corporation of USA and
M/s. HOEC of India.

() M/s. MOBIL Sales and Sufply
Inc. USA

(c) The total amount invested so far by the

foreign oil companies referred to in para (b) (i)
above, in the Oil Sector is: Rs. 33.10 crores.

[Translution)
WELFARE SCHEMES

*236. SHRI KHELAN RAM JANGDE:
SHRIMAHESH KANODIA : Will the Minister
of WELFARE be pleased to state :

(a) whether the targets are fixed under the
various welfare schemes formulated for the
welfare of the Scheduled Castes/Scheduled
Tribes, the handicapped persons and weaker
sections of the society:

(b) if so, the details in regard to 1993-94 :

(b) if not, the reasons therefor; and

(d) the efforts being made by the Govern-
ment to [ix the targets ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRD) (a): Yes. Sir.

(b) A Statement is laid on the Table of the

. House.

© and(d'):Donolarine. :
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Statement referred to in reply ld part (b) of the Lok Sabha Starred Question No. 236 for answer on
12th August, 1993.

Statement showing the targets fixed under the various Central and Centrally sponsored Schemes
formulated for the Welfare of SC/ST Tribes Handicapped persons and Weaker Sections of the

Societies.
SL Name of Scheme 1993-94
No.
Budget Allocation Physical Targets
(Rs. in Crores)
1 2 .3 4

1. SCHEDULED CASTES DEVELOPMENT

1. Special Central Assistance 24700 2642 Lakh Families.
2. Contribution towords the share Capital of SC 2200 640 lakh Beneficiaries.
Dev. Corp. of States
3. National SC & ST Finance and Dev. 21.00 25,000 Thousands
Corp. Beneficiaries
4.  Liberation & Rehb. of Scavangers 7320 51,000 Thousands
Scavangers.
5. Post-Matric Scholarships for SCs & STs. 7240 1830 Lakh Scholar-
hips
6. Pre-Matric Scholarship for children of those 1400 280 Lakh Scholar-
engaged in unclean occupation. ships
7. Girls Hostels 600 200 Hostels. 10,500
Girls
8. Boys Hostcl 600 230 Hostel. 12,000
Boys
9. National Overseas Scholarship Scheme 075 30 candidates
10.  Book Banks for SC/ST Students. 560 40,000 additional
Students
1. Coaching and Allied Schemes. 200 104 Trg. Centres 8,000
Students
12.  Aid to Voluntary Org. 650 131 Organisations
13, Research & Training 0.80 12 Seminars 50 Evalua-
tion Projects.
14.  Special Educational Dev. Programme for girls 6.00 24 educational

belonging SCs of very low Literacy Level. Complexes.
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1 2 3 4
1. TRIBAL DEVELOPMENT N
15.  Special Central Assistance. 275.00 9 Jakhs families
16.  Article 275(1) Grants. 75.00
17.  Girls Hostels (for STs) 300 74 Hostels 1342 Seats
18.  Boys Hostels (for STs) 300 74 Hostels 1342 Seats
19.  Ashram Schools 250 Ashram
20.  Research and Training 120 14 TRls 25 fellowships
(a) Grantsto Tribal Research Instt. & Award of
Research Fellowships
(b) Supporting Projects of All India & Inter 015 10 Organisations
State Nature for STs (Grants of None Govern-
ment Research Org.)
21.  Aid to Voluntary Oregs. 400 80 to 85 Organisations.
22, Grant-in-aid to States Tribal Dev. Corp. for 350 Grant to about 10 State
MEFP operations. TDCCS/for forest Dev.
Corps.
2. Educational Complexes in low Literacy pockets 125 10 Complexes
for Dev. of Women literacy in Tribal Areas.
24, Vocational Training in Tribal Arcas. 190 13 Vocational Tr.
Institutes.
1. MINORITTES/BACKWARD CLASSES/ECONOMICALLY WEAKER SECTIONS
25, Pre-Examination  Coaching/Training  for 300 100 Coaching Institu-
Weaker Sections passed on economic tions 12,000 Candi-
criteria. dates.
26.  National Backward Classes Finance and Deve- 3200 1.5 lakh beneficiaries.
lopment Corporation. (Towards
share
capital)
7. Schemes for Assistance o Voluntary 050 24 Homes.
Organisations. for Homes for Infams and
Young Children for Promoting in-country
adoption.
IV. SOCIAL DEFENCE & CHILD WELFARE
28.  Prohibition and Drug Abuse Prevention 13.80 254 existing centres and

Grants-in-aid to Voluntary Organisations.

14 new De-addiction
centres and 6 new
Counselling Centres.
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1 2 3 4
29. Development of National Instt. of Social 200 60 Training Courses
Defence. (Approx.) each with 25
trainees.
30. Organisational Assistance to Voluntary 050 30 Organisations.
Organisations.
31.  Information and Mass Education. 1.00 To cover all the States/
UTs.
32.  Assistance to Voluntary Organisations for pro- 050 About 10 Organi-
viding Social Defence Services. sations.
33.  Assistance to Voluntary Organisations for Pro- 300 125 Existing Organi-
grammes relating to Aged. sations and 75 new
Organisations.
34, Grant-in-aid for Research and 050 15 Research Projects
Publications. will be sanctioned.
35, Scheme for Development of Street Children- 3.00 40 Organisations 24,000
Grants-in-aid to Voluntary Organisations. Children.
36.  Scheme for Beggary Prevention. 1.00  Assisting 40 Beggar
Homes.
V. HANDICAPPED WELFARE
37.  National Programme for the Rehabilitation of 1275 20 Rehabilitation
the Handicapped. Units.
38.  Employment of the Handicapped. 050 5,000 persons.
39.  Scheme of Special Education. 150 25 Special Schools
40. Grants-in-aid to District Rchabilitation 540 11 Centres.
Centre
41.  Science & Technology Project 050 25 ongoing and 12 new
projects.
42.  Assistance to Voluntary Organisations for Dis- 770 330 existing and 320
abled persons. new Organisations.
43.  Assistance to Voluntary Organisations for 040 10 existing organisa-
Rehabilitation of Leprosy Cured persons. tions plus new organisa-
tions to be identified.
4.  Assistance to Voluntary Organisations for 050 Sexisting Organisations
Rehabilitation of Cerebral Palsy and Ment-* plus new
Retardation. organisation to be
identified.
45.  Aids and Appliances assistance to Voluntary 1000 100 organisations.

Organisations
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|English]
RESIDENTIAL SCHOOLS

*237. SHRI RAMESH CHENNITHALA :
SHRI MRUTYUNJAYA NAYAK:

Will the Minister of WELFARE be
pleased to state:

(a) the number of residential schools for
SCs/STs and backward classes in the coun-
try. State/Union Territory-wise;

(b) whether the Government propose to
open more such schools in the country;

(c) if so, the details thereof, State/Union
Territory-wise; and

(d) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) A scheme for the
establishment of residential schools for
Scheduled Caste girls in very low literacy
areas is being finalised in consultation with
the Planning Commission. With regard to
the number of residential schools for
Scheduled Tribes students under the Cen-
trally Sponsored Scheme of establishment of
Ashram Schools in Tribal Sub-Plan areas, a
statement is laid on the Table of the House.
No separate residential schools have been
set up for backward class students.

(b) Yes, Sir.

(c) and (d) Rs. 250 crores have been pro-
vided under the Centrally sponsored scheme
of establishment of Ashram schools in
Tribal Sub Plan areas in the current finan-
cial year 199394. The scheme is being
implemented by the State Governments and
Union Territory Administrations. The num-
ber of residential/Ashram schools to be
taken up State-wise under the scheme will
depend on the proposals from the State
Governments based, inter alia, on their
matching provisions.

STATEMENT

RESIDENTIAL/ASHRAM SCHOOLS
UNDER THE CENTRALLY SPONSORED
SCHEME OF ESTABLISHMENT OF
ASHRAM SCHOOLS IN TRIBAL SUB
PLAN AREAS

Sr.  State/Union territory Number of
No. Schools
1. Andhra Pradesh 11
2. Gujarat 45
3. Karnataka 2
4. Kerala 9
S.  Maharashtra 38
6. Orissa 12
7. Sikkim 3
8. Tamil Nadu 15
9.  Tripura [
10. Uuar Pradesh 3

Total 144

WASTAGE OF WATER

*238. SHRI N. DENNIS : Will the Minis-
ter of WATER RESOURCES be pleased
to state:

(a) whether any assessment has been
made by the Government reganding the
quantum of -water going waste into the
sea;

() if so, the details thereof; and

(c) the steps taken by the Government to
divert this surplus water for irrigation

purposes?

TIHE MINISTER OF WATER RESOUR-
CES AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA): (a) to (c) As per assessment
made by the Central Water Commission, the
country receives annual precipitation of 4000
cubic kilometres including snow fall. Of this,
the seasonal rainfall (June to September) is
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of the order of 3000 cubic kilometres. Out of this,
the average annual flow available in rivers is
around 1850 cubic kilometres. Owing to the
topographic, hydrological and other con-
straints, the utilisable surface water is assessed
at 690 cubic kilometres in addition to the annual
replenishable ground water resources which is
about 450 cubic kilometres. Full utilisation of
rain water is not possible due to evaporation and
vegetation losses and for allowing certain
amount of water to flow in the river for main-
taining the river regime. The present utilisation
of water (surface and ground) is about 552 cubic
kilometres leaving 588 cubic kilometres of utilis-
able water as unutilised.

The State Governments are implementing
major. medium and minor irrigation schemes
for increased utilisation of utilisable water. A
total of 352 major irrigation projects and 1057
medium irrigation projects have been taken up
so far all over the country in addition to promo-
tion of well irrigation and minor irrigation
works to increase the utilisation of utilisable
water. So far 185 major projects and 798 medium
projects have been completed.

For maximising the availability of utilisable
water, the Government has prepared national
perspectives for transfer of water from surplus
areas to water dificit areas, which comprises of
two components viz. Himalayan River Develop-
ment and peninsular River Development Com-
ponent. National Water Development Agency is
engaged in carrying out detailed studies on
inter-linking of major rivers in each component.
Separately, watershed development programe
mes have also been undertaken to conserve and
utilise the rainwater where it falls.

[Translation])
DE-ADDICTION CENTRES

*239. SHRI CHINMAYANAND SWAMI :
Will the Minister of WELFARE be pleased to
state

(a) whether any fee is being charged by de-
addiction centres run by the Government;

(b) if so, the gmount thereof;

(c) the total amount of fee collected during
each of the last three years;

O

(d) whether the Government are contem-
plating to open more de-addiction centres;

_ (e) if so, the details thereof, State/Union
Territory-wise; and i

() if not, the reasons therefor?

THHE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) 10 (c) : The Ministry of
Welfare docs not run any de-addiction centre
directly. However, Ministry of Health have six
Central Hospitals with de-addiction Units as
part of their psychiatry department. They are
charging a nominal registration fee of Rs. 10/-
per addict at the time of admission.

(d) 1o (D: Yes, Sir. During 1993-94 this
Ministry has’a target of 14 new de-addiction cen-
tres. The Ministry prowvides grants fo Voluntary
Organisations for setting up and running de-
addiction centres to the extent of 90% of the total
approved expenditure with 10% borne by the
Voluntary Organisation for providing free ser-
vice to the diug addicts. The location of the new
centres would be determined according to the
necd of the area.

|English)
OIL EXPLORATION

*240. SHRI CHANDRAJEET YADAV:
SHRI MOHAN SINGH (DEORIA) :

Will the Minister of PETROLEUM: AND
NATURAL GAS be pleased to state :

(a) whether oil exploration programme with
the panticipation of foreign and private firms is
facing serious problems;

(b) whether any foreign firms which have
been awarded contracts have backed out from
signing the deal; ¢

(c) if so. the details thereof:

(d) the reasons for withdrawing their pro-
posals; and

(e) its likely impact on the oil exploration
programme in the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) No, Sir.
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®) to (d) : Government had approved the
proposal for finalisation of Production Sharing
Contract for the block RJ-ON-90/1 in Rajasthan
with a consortium led by M/s. Anadarko Pet-
roleum Corporation, USA under the Fourth
Round of bidding. During the last stages of
negotiations, the company expressed some
reservations regarding certain contractual as-
pects and proposed revisions in the contract
terms which were unacceptable to Govern-
ment.

(e) There will not be any impact on the oil
exploration programme in the country, since
efforts will be made to offer the area to other
companies.

BAN ON BEGGING

2471. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
WELFARE be pleased to state :

(a) whether the Government propose to put
a ban on begging in Metropolitan cities and
tourist Centres in the coutnry;

(b) if so, the details thereof®
(c) if not, the reasons therefore; and

(d) the steps taken/proposed 1o be taken for
the rehabilitation of beggars ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) No. Sir. There is no
such proposal with the Union Government at
the moment.

fb): Does not arise.

(c) and (d): The implementation of anti-
beggary laws rests with the State Governments
and Union Territory Administrations. Wherever
the anti-beggary laws have been enacted the
State Governments/Union Territories have set
up Beggar Homes for the purpose of education,
vocational training and rehabilitatin of beggars.
A new Central Sector Scheme for Beggary pre-
vention has been formulated and introduced
during the Eighth Five Year Plan Period. This
scheme ig in operation since 1992-93. Under the
provisions of the scheme, the grant-in-aid is pro-
vided to State Governments, Union Territories
and Voluntary Organisations for setting up of
Work Centres in existing Beggar Homes for
imparting technical education and vocational
training t0 beggars.

WITCHCRAFT IN M.P.

2472. SHRI PARASRAM BHARDWAJ:
Will the Minister of WELFARE be pleased to
state;

(a) whether some tribdls in Madhya Pra-
desh especially in Jhabua district are still prac-
tising witchcraft;

(b) if so, the details thereof; and

(c) the schemes formulated by the Govern-
ment for eradication of this evil practice and
welfare of tribals in the State ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) yes Sir, witchcraft is
practised in the interior areas of District Jhabua
in Madhya Pradesh.

(b) : 22 witchcraft murders were committed
during the year 1991-92 and 3 such murders are
reported during the current year upto 15th
July, 1993.

(¢) : No special scheme has been formulated
by the State Government of Madhya Pradesh
for eradication of this evil practice. However,
State Government has undertaken various
developmental schemes for the welfare of tribals
in the State.

NEGOTIATION FOR POLITICAL
SETTLEMENT

2473. DR JAYANTA RONGPI: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether any discussion with the Hmar
Peoples Conventien (HPC) for a negotiated
political settlement has been held ;

(b) if so, the details thereof; and

(¢) the reaction of the Union Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED) : (a) Yes, Sir.

(b) A total of eight rounds of negotiations
have been held between representatives of State
Government and the leaders of HPC. Nothing
concrete has emerged so far. The talks with the
HPC are still continuing. 4

(c) The Central Government has not par-
ticipated in the talks.
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UTILITY OF FENUGREEK

2474. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI : Will the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state :

(a) whether the National Institute of Nutri-
tion (NIN) Hyderabad had undertaken a project
10 stiidy the utility of seeds of Fenugreek (Methi)
in controlling diabetes during 1990:

(b) whether the study revealed that fenu-
greek seeds are affective even in typc-one
diabélcs i.e. those who depend on insulin:

(c) if so. whether any further work has since
been done to utilise Methi seeds for commercial
application in control of diabetes:

(d) if so, the details thereof: and

(e) if not, the reasons for not following up
the results of the study ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) & (b) Yes. Sir. The Indian
Council of Medical Rescarch (ICMR) have
reported that the study conducted by National
Institute of Nutrition has. inter-alia. concluded
that the inclusion of fenugreek seeds in the daily
dict can be an effective supportive therapyin the

management of diabetes including of the type
one category. However, this ingredient cannot
replace drugs.

(©) to (e) : Methi is bitter and hence it is dif-
ficult to consume 25—100 gm./day which is the
quantity recommended lor daily consumption.
National Institute of Nutrition (NIN) has
developed a number of recipes to make the
intake of Methi possible.

VISIT BY MINISTERS TO BOMBAY

_ 2475. SHRI RAM NAIK : Will the Minister
of HOME AFFAIRS be pleased to refer to the
reply given 10 Unstarred Question No. 2267 on
March 11, 1993 and state :

(a) whether the informaun regarding visit
by Ministers to Bombay has since been col-
lected;

(b) if so. the details thereof: and
(c) if not, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) to (c) From the
information so far received, Home Minister and
Minister for Power visited Bombay, as per
details in annexed statement. Information in res-
pect of other Ministers is still awaited and will be
laid on the Table of the House.

STATEMENT
Sl. Name of the Date of visit Used Purpose Expenditure
No. Minister —_—_—
Regular Special
air air
service  service
1. Shri NK.P. 27-1-93 10 Yes No Official Rs. 7.433.00
Salve 29-1-93 Tour
2. ShriSB. 12th & 13th Dec.. No Yes Official Ministers in the Union
Chavan 1992 Tour Home Ministry and
2%9th to 31st Jan.. No Yes Do. specified officers in the
1993 Ministry and Organisa-
8th and %th Jan., No Yes Do. tions under its control
1993 are entitied to use of

BSF aircrat without
payment while under-
taking official tours.
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[Translation)
NATHPA JHAKRI PROJECT

2476. SHRI DAU DAYAL JOSHI : Will the
Minister of WATER RESOURCES be pleased
o state :

(a) whether the works on Nathpa Jhakri
Project has been started;

(b) whether there is any inter-State dispute
regarding water sharing;

(¢) if so, the details thereof;

(d) the steps taken by the Government to
remove it; and

(e) whether Rajasthan will be given due
share of water ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI PK.
THUNGON): (a) Yes. Sir.

(b)to (d) The dispute concerning allocation
of Ravi-Beas Waters has been referred to a
Tribunal constituted by the Central Govt. under
the inter-State Water Disputes Act, 1956, on
2-4-86. On the report given by the Tribunal the
States of Punjab, Haryana and Rajasthan and
the Central Government have sought explana-
tion and guidance on certain points from the
Tribunal. Government of Punjab had thereafter
pleaded before the Tribunal that the pro-
ceedings of the Tribunal be kept in abeyance till
a popular Government was established in Pun-
jab. With the installation of the popular
Government in Punjab discussions have been
initiated with the States to explore the
possibilities of sorting out the various issues
amicably.

(e) Yes, Sir.
[English]

WORLD BANK LOAN FOR BAZARI
PROJECT

2477. SHRI N. J. RATHVA :
SHRI VILAS MUTTEMWAR :

Will the Minister of COAL be pleased to
state :

(a) whether the World Bank has agreed to
provide loan for Bazari Project of Eastern
Coalfields Limited;

(b) if so, the details thereof including terms
and conditions;

(c) whether World Bank has also provided
any assistance for finding out new methods to
put out fire at various coallields;and

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SIIRI AJIT PANJA) :
(a) and (b) : Aloan amount of US$ 114.8 million
is available from the Wordd Bank for. the
Sonepur Bazari Opencast Project ol Eastern
Coalfields Ltd. which is under implementation
for targeted capacity of 3 million tonnes per
annum. The closing date of loan is 30-9-94 or
such later date as the Bank shall establish.

(¢) and (d) The World Bank-has agreed to
provide a loan of an amount equivalent toUS §
12 million for the Jharia Mine Fire Control
Technical Assistance Project which aims at a
diagnostic study for dealing with Jharia
Coalfield fires.

[Zranslation]

LPG AGENCIES AND PETROL PUMPS
IN BIHAR

2478. SHRI MOIIAMMAD ALI ASHRAF
FATMI : :
SHRI RAM TAHAL CHOU-
DHARY:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the Government have received
some applications for opening the LPG
agencies and petrol pumps in Bihar;

(b) if so, places from where such demands
have been received; and

(c) the decision taken by the Government
thereon ?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c) Requests are received
from time to time from various parts of the
country including Bihar for setting up and
allotment of Retail Outlet dealerships and LPG
distributorships.  After survey, locations
meeting the Industry norms are included in the
Marketing Plans for opening of dealerships/
distributorships. Selection for appointment of
Retail Outlet dealers/LPG distributors is made
by an Qil Selection Board through interview of
persons applying against advertisements. and
meeting eligibility criteria. Selection of dealers/
distributors is in progress.

PONG DAM

2479. SHRI SURENDRA PAL PATHAK :
Will the Minister of WATER RESOURCES be
pleased to state :

(a) the number of families affected due to
construction of Pong Dam in Rajasthan;

(b) the details of compensation given to
the oustees;

(c) whether all the oustees have been
rehabilitated;

(d) if not. the reasons therefor; and

(e) the steps taken by the Government for
their rehabilitation ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : (a) 30,000 families in Himachal
Pradesh were affected due to construction of
Pong Dam. It was envisaged that these oustees
would be re-settled in Rajasthan.

(b) An amount of Rs. 4450 lakhs has so far
been paid as compensation to the oustees.

(c) No, Sir.

(d) Allotment Rules, 1972 of Government of
Rajasthan, lack of basic amenities of life in the
area and non-availability of adequate irrigated
land are some of the reasons.

(e) The problem of oustees is mainly bet-
Ween the Governments of Himachal Pradesh

5—1725 LSS/%4

and Rajasthan. However, Government of India
is using its good offices to get the issue settled by
convening review mectings which are attended
by the representatives of both the States.

[English]
GRANTS TO STATE GOVERNMENT

2480. SIIRI SYED SIIAHABUDDIN : Will
the Minister of HOME AFFAIRS be plcased
to state :

(a) the grants and loansto the State Govern-
ment and Union Territory Administrations for
meeting the expenditure on relief and
rehabilitation of the victims of communal
violence during the year 1992-93. State/Union
Territory-wise:

(b) the total amount spent/incurred by each
State/Union Territory with break-up by major
heads for example, ex-gratia payment to the
next-of-kin of those killed, and to those injured,
compensation for loss of immovable property
and reconstruction/repair of places of worship
and religious importance:

(¢) the amount of bank loans on soft terms
sanctioned for businessmen and entrep-
rencours on the recommendation of the
Government; and

(d) the number of beneficiaries under each
major heads of relief and rehabilitation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI P.
M. SAYEED) : (a) 1o (d) The information is
being collected and will be laid on the Table of
the House.

HOMOEOPATHIC COLLEGES

2481. SHRI LOKANATH CHOUDHURY :
Will the Minister of HEALTH AND FAMILY
WLELFARL be pleased to state :

(a) whether the Government provide grant-
in-aid to Homoeopathic colleges run by various
trusts/Societies in the country;

\

() if so, criterion for assessment of
requirements and grant of funds; and

(c) the grants sanctioned to various trusts/
societies during each of the last three years?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND): (a) to (c) Yes Sir. Grant-in-aid is given
for upgrading standards or introduction of PG

courses in accordance with existing schemes.
Details of grants sanctioned to colleges run by
Trust/Societies in last three years is given in the
statement attached.

STATEMENT

L

18

ML

~

UPGRADATION OF DEPARTMENTS IN HOMOEOPATHIC COLLEGES FOR POST-
GRADUATE TRAINING AND RESEARCH UNDER SOCIETIES/TRUST—GRANT IN
AID REGARDING

S.

No.

19

.

Year of sanction Name of the Amount
of grant College (in Rs.)
1990-91 NIL -
1991-92 Dr. M. P. K Rajasthan Rs. 10.25 lakhs
Homoeopathic Medical
College. Jaipur. Raj.
1992-93 —do— Rs. 3.00 lakhs
1992-93 D. S. Homoeopathic Rs. 14.00 lakhs

Medical College.
Pune, Maharashtra

SCHEME FOR IMPROVING AND STRENGTHENING THE EXISTING U.G. COLLEGES

12

SCHEME FOR ORIENTATION

OF INDIAN SYSTEMS OF MEDICINE & HOMOEOPATHY—GRANT-IN-AID

REGARDING
1990-91 NIL

C.D. Pachigarh Homoeo. Medical
College. Surat

Rs. 1.00 lakhs

Anand Homoco. Medical College. Anand Rs. 1.60 lakhs

Dr. A. R. Homocopathy College. Rajanundry Rs. 10.00 lakhs

(1992-93)

TRAINING PROGRAMME OF TEACHERS.

PHYSICIANS. RESEARCH WORKERS AND DRUG INSPECTORS OF INDIAN SYSTEM
OF MEDICINE AND HOMOEOPATHY.

1

1990-91 NIL

1991-92 NIL

Utkalmani Homoeo. Medical College
Rourkela

Rs. 57,500/~
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OLD AGE HOME

2482. SHRI JEEWAN SHARMA : Will the
Minister of WELFAREMhe pleased to state:

(a) whether NDMC has constructed a
Home called “Sandhya” for the benefit of senior
citizens of Delhi:

(b) il so. the details of the facilities being
provided and the amount being charged for
staying therein:

(c) whether there is any proposal to bring
further improvements in this Home:

(d) if so. the details thereof:

(e) whether the Government propose to
open more such Homes in Delhi:

(f) il so. the details thereof: and
(2) if not. the reasons therefor ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) Yes Sir.

(b) The facilities being provided include
furnished  single/double-seated rooms with
antached toilets. common mess. recreational
facilities and medical aid. The amount being
charged for staying. at present. is Rs. 1500/- per
month for one person in a double-seated room
and Rs. 2200/- per month for a single room. The
tariff includes contribution towards rent. medi-
cal charges and all other services.

(¢) and (d) The Home has started function-
ing with effect from 1-7-1993 only. Further
improvement would be made as per the
requirements considered essential.

(e) to (g) At present the Gavernment is not
considering any such proposal. “Sandhya™ has
been opened by NDMC on an experimental
basis. Directorate of Social Welfare. Delhi
Administration has set up a Home for the Aged
and Infirm Persons at Narela to provide residen-
tial care to the destitute. old and infirm
persons.

|Translation]

MEETING OF COMMITTEE ON
DR. AMBEDKAR CENTENARY

2483. SHRI GOVINDRAO NIKAM : Will
the Minister of WELFARE be pleased to
state :

(a) whether a meeting of the national Com-
mittce on Dr. Ambedkar Centenary was held
recently:

(b) if so. the details thereof;

(c) the details of the recommendations
made by the Committee: and

(d) the stepsbeing tuken by the Government
to implement them ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) and (b) Yes. Sir.

The 4th meeting of the National Committee
on Dr. Ambedkar's Centenary was held on 12th
April. 1993 under the Chairmanship of the
Prime Minister. ’

(c) It was recommended that programmes/
activities/schemes undertaken during centenary
celebrations by Union Ministries, State
Governments/UT Administration’s should be
tabulated and the progress of implementation
be evaluated and reviewed first at the level of
Welfare Minister and. if necessary. at Prime
Minister’s level. It was also recommended that
some arrangement should be made to see that
long term programmes are taken up in right ear-
nest by dedicated institutions or by some sound
mechanisms. Besides. it was also recommended
that all out efforts would be made to see that the
tempo of implementation should be maintained

to make the programmes eflective.

(d) In the first instance, for evaluation and
review of the programmes. the States/UT
Governments and Union Ministries have been
gsked to submit an updated implementation
report on the programmes/activities/schemes
they wundertook during the centenary
celebrations.

[English]
COAL PRODUCTION

2484. SHRI SANAT KUMAR MAN DAL :
Will the Minister of COAL be pleased to
state :

(a) whether there is severe coal shonage in
the non-core sectors;

(b) whether these non-core sectors are con-
fronted with a serious problem of short receipts
in supplies at the destination;

(c) whether there is large scale pilferage in
the yard:
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(d) whether the raw coking coal production
in the net coal output has cosistently showed a
declining trend; and

(e) if so. the steps being taken to meet this
situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) a number of consumers in non-core sectors
wish to obtain only A. B. C grades of coal even
though they can make do with D & E grades as
well. But for this unwarranted preference, coal
companies are in a position to meet full
requirements of non-coking coal of all consum-
ing sectors. ~

(b) and (¢) Coal is moved by various modes
such as rail, road. MGR. belt and ropeways.
About 60% of despatches from Coal India Ltd.
are by rail while rest 40% are by road. MGR
systems. belts and ropeways. Complaints
regarding short receipts are received only with
regard to despatches of coal by rail. Coal

companies arc responsible only as regards
desptach of correct quantity ol coal from the
loading end. They are not in a position to
monitor en-route shontages including any
pilferage in the yards.

A number of steps have been taken by coal
companies to improve customer satisfaction.
Although weighment of rail-borne coal is the
responsibility of the Railways. Coal India
Limited have installed weighbridges at large
number ol loading points in order to ensure
proper weighment of coal before despatch.
Customers have been extended the facility to
supervise the loading as well as to witness the
wreghment at the weighbridge. In addition. at
each loading point a loading register is being
maintained. where the customers or agents
supervising the loading can record their
observations/suggestions. if any.

(d) and (¢) Details of coking coal production
during the years 1990-91. 91-92 and 92-93 is
given below:

(In Million Tonnes)
(Data Provisional)

Coking Coal 1990-91 1991-92 1992-93
Steel and Washery Grades 31.80 3277 3233
Other grades 13.76 1295 13.07

However, there is some gap between the
demand and availability of metallurgical coal
required for steel plants. Steps have been taken
for expediting development of on-going pro-
Jects & opening of new mines for increasing the
production of metallurgical grades of coals
required for steel plants, etc.

RESEARCH IN HOMOEOPATHY TO CON-
TROL AIDS

2485. SHRI MANORANIJAN SUR: Will
the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the Central Council for Re-
search in Homoeopathy has been conducting
research in HIV infection and AIDS; and

(b) if so, the details of the study and
results thereof ? )

TIIE MINISTER OF HEALTH AND
FAMILY WELFARE (SIIRI B. SHANKARA-
NAND): (a) Yes, Sir.

(b) The Central Council of Rescarch in
Homoeopathy has undertaken an evaluation
study of homocopathic medicines in HIV infec-
tion and has so far registered 218 HIV infected
individuals for study. It has been reported that
there are encouraging results in 14 cases. The
results are 10 be confirmed by hacmatolo-
gical examinations.

IMPORTED DRUGS

2436. SHRI YELLAIAH NANDI : Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state :

~ (a) whether the Purt Offices of the Drug
Controller monitor the quality of imported
drugs;
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(b) the number of drug samples taken by
the Port Offices during the last two years;

(c) the number of drugs found to be sub-
standard; and

(d) the action taken by the Goverment in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN  SINGH
GHATOWAR) : (a) Yes, Sir.

(b) and (c) 112 out of 6.679 samples were
declared not of standard quality during the last
two years.

(d) Whenever the any drug is found sub-
standard, Customs Authorities are asked to
confiscate or destroy the consignment.

PRODUCTION OF CRUDE OIL FROM
BOMBAY HIGH

2487. SHRI S. B. SIDNAL : Will the Minis-
terof PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether production of crude oil has
commenced from Neelam Il platform Bombay
High shore with a temporary dock:

(b) if so, the details thereof: and

() the expected annual production of the
crude oil from this platform ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b): Yes. Sir. The produc-
tion commenced from this platform with effect
from 22nd June, 1993. Present production from
3 wells is about 5,000 BOPD.

(c) The expected production of crude oil

from this platform during 1993-94 is about
025 MMT.

STREET CHILDREN

2488. SHRI B. DEVARAJAN: Will the
Minister of WELFARE be pleased to state :

(a) whether any survey has been conducted
about the street children in the country;

(b) if so, the details thereof, State/Union
Territory-wise; and

(c) the steps taken/proposed to be taken for
the welfare of these street children?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a): Yes, Sir, Ministry of
Wellare had, under a UNICEF Scheme. spon-
sored and got conducted a series of surveys in
the major/metropolitan cities.

(b) : The sample surveys covered the cities of
Hyderabad (Andhra Pradesh). Bangalore (Kar-
nataka). Indore (Madhya Pradesh). Bombay
(Maharashtra). Madras (Tamil Nadu), Kanpur
(Uuar Pradesh). Calcutta (West Bengal), Delhi
(Union Territory). They have been published
recently in eight volumes. The surveys indicate
the following :

(1) Alange number of street children suffer
destitution. neglect. abuse and exploita-
tion due to the circumstances beyond
their control.

(2) Due to a variety of reasons. basic urban
services do not reach them in an effec-
tive and integrated manner.

(3) A number of innovative approaches
have been developed and implemented
by voluntary organisations for the
benelit of street children. However.
given the magnitude of the problem. the
coverage by voluntary organisations has
been rather limited and the poten-
tialities for providing linkages with the
existing programmes. schemes and
infrastructural services of the Central/
Suate Governments and Municipal Cor-
porations remain largely unexplored
and unutilised.

(¢) : The Ministry of Welfare has undertaken
a Plan Scheme called Scheme for the Welfare of
Stireet Children. covering at present 11 most-
populous cities of India. The Scheme has been
launched with a view to supporting and
strengthening voluntary organisations engaged
in the welfare and development of street
children to enable them to reach out to a large
number in the cities of India. The objective of
the Scheme is to provide integrated community-
based basic services for the care, protection and
development of street children facing destitu-
tion, neglect. abuse and exploitation.
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KATHARA WASHERY

2489. SHRI BASUDEB ACHARIA: Will
the Minister of COAL be pleased to state :

(a) the capacity of Kathara Washery in Cen-
tral Coalfields Limited in producing washed
coal and percentage of recovery and of the
specifications in respect to ash percentage
volatile matter as per design:

(b) actual performance in this regard dur-
ing 1992;

(c) whether there is a sharp deterioration in
performance during recent years:

(d) if so. the reasons therefor: and

(e) the steps taken or proposed to be taken
by the Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b) : The design parameters and actual
performance of Kathara Washery ot Central
Coalfields Limited (CCL) during the year (1992-
93) are as under :—

Design Actual
Para- perform-

meters ance
1992-93
(i) Yield of clean 50% 45.70%

coal
(ii) Clean coal ash 1540.5% 19.10%

(iil) Volatile matter 28.8% 27.20%

N

(c) and (d) : The performance of the washery
in terms of yields as well as the ash content of
clean coal has been affected because of decline
in’supply of raw coal from the linked Kathara
mine due to drop in production for various
reasons. The washability characteristics of coals
being supplied from other sources are different
from those of the Linked Kathara mines on
which the washery design has been based. As a
result of this change, the yield of clean coal has
dropped and the ash content has increased.

(e) Steps being taken to improve the perfor-
mance of Kathara washery. inter-alia, include :

(i) Modification of the washery as per
recommendations  of  an  Export
Committee.

(ii) Reorganisation of Kathara wine to
increase  the present level of
production.

MEDICAL COLLEGES

2490. SHRI J. CHOKKA RAO: Will the
Minister of HEALTHI AND FAMILY WEL-
FARL be pleased to state :

(a) The number of applications pending
with the Union Government for establishment
of Medical Colleges from each State: and

(b) the number of applications cleared so
far. State-wise ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) : (a) and (b): No application has been
preferred in the form of a Scheme referred to in
the Indian Medical Council (Amendment) Act.
1993. The form of the Scheme is under finalisa-
tion and all applications will have to be pre-
ferred  accordingly. once the scheme is
nutitied.

BLOOD TRANSFUSION SERVICES

2491. PROF UMMAREDDY VENKATES-
WARLLU : Will the Minister of HEALTH AND
FAMILY WELFARF be pleased to state :

(a) whether the Government have evolved a
long-term sirategy to stan Post-graduate degree
and diploma course in blood transfusion
Services:

(b) if su. the details thereof: and

(c) the time by which these courses are
likely to be oflered ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SIHHANKARA-
NAND): (a) to (c): The Medical Council of
India has included Poust-graduate Diploma
course in lmmuno-Haematology and Blood
Transfusion. in_their rcgulations on post-
graduate medical education. The Council, has,
however. no proposal to introduce a Post-
Graduate degree course in this speciality.
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ALLEGED MALPRACTICES IN PARISHAD
COOPERATIVE BANK LTD.. NEW DELHI

2492. SHRI ANAND RATNA MAURYA :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Unstarred
Question No. 3372 on March. 18. 1993 and
state :

(a) the progress made so far by the Delhi
Police regarding investigation into the matter
relating to cases of criminal breach of trust by
the management of Parishad Co-operative
Bank Ltd., New Delhi:

(b) the number of persons arrested so far
and the action taken against them: and

(¢) the steps taken by the Delhi Police to
make sure that the payments against the pay
orders issued by the above mentioned bank is
made to avoid inconvenience being faced by the
persons who have deposited their hard-earned
nmoney in the said Bank ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P. M.
SAYEED): (a) : During the course of investiga-
tion of the cases registered at Police Station
Karol Bagh. the police has obtained tlie record
of the Bank and the list of the debtors of the
Bank. examined copies of necessary documents
and recorded statements oi the Ex-Chairman.
Bank Manager and Accountant. They have also
arrested the Manager of the Bank

(c): The newly appointed Chairman and
other members of the Management of the Bank
have been suitably advised in this regard by
Delhi Police.

FIRE IN OIL REFINERIES

2493. SHRI VIJAY NAVAL PATIL : Will the
Minister of PEFROLEUM AND NATURAL
GAS be pleased to state :

(a) the details of cases of fire reported in the
oil refineries and off-shore installatons during
the last one year:

(b) the reasons therefor:

(c) the financial losses suflered as a result
thereot: and

(d) the precautionary measures taken to pre-
vent lire accidents?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) (2)10(c) : Between 1st July. 1992 and
30th June. 1993. six mgjor fires in oil refineries
and one major fire in oflshore installation had
occurted. As per the existing circular of the Oil
Industry Safety Directorate. a major fire is
defined as a fire which results in a loss of Rs. 5§
lakhs or more. and/or which results in fatality
and/or results in the loss of more than 500 man
hours and/or results in plant shut down. The
dgtails of such major fire. both in the refinery
and in the offshore installations. during the

(b): One. above perod is as [ollows :—
Name of the Refinery Date of Details ol incident Financial
incident loss
(Rs. lakhs)
1. HPCL Bombay Refinery 19-9-1992 Duc to pertforation in distillation L300
column resulted into fire due to
hot surface.
2 HPCL Visakh Refinery 2-10-1992 While commissioning desalter 12.00
safety valve. oil leaked from
flange and caught fire due to
hot surface.
3 Mathura Refinery. 4-1-1993 Due to leakage of Hydrocarbons 35.00

from a failed portion of pipeline
of the main column bottom cir-
cuit of FCC Unit. Leaked H/C
caught fire due to autoignition.
FCC was shut down for 7 days.
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Date of
incident

Name of the Refinery

Details of incident Financial

loss
*  (Rs. lakhs)

2 3 4

6-4-1993

S. Mathura Refinery

5-5-1993

6. MRL Refinery.

10-5-1993

Dueto flange leak in exchanger of
crude distillation unit, fire took
place which was extinguished in
about 15 minutes. Unit shut down
was taken for about 20 hrs to
replace gasket.

Due to leakage from lube oil pip- 5.00
ing joint in Turbo Generator No.

3. Leaked oil caught fire due to hot

surface resulting in autoignition.

Total refinery shut down for 2

days.

Due to leakage near weld joint at 5.00
Pressure Gauge elbow on gas oil
pump discharge line in Vis-
breaker Unit resulted in the gas
oil catching fire due 10 autoigni-
tion. The visbreaker Unit was shut
. down for 15 days.

1 MSV Samudra

31-10-1992 Fire broke out on main

one of the employees of

Sevak Vessel.

deck of MSV Samudra
Sevak Vessel during re-
placement of a 16" dia

Shipping Corporation
of India died six days
later.

Uamaged SPM hose.

In addition to- this, there are a number of
small, minor fires during the period.

(d) To prevent recurrence of such fire
incidents, steps have been taken by the Govern-
ment through its Oil Industry Safety Direc-
torate, to advise all Qil companies to analyse the
cause of each major fires, to ensure further
strengthening of the Inspection, Maintenance
amd Operating Procedures, and to conduct
periodically, special safety Audits by multi-
disciplinary teams for necessary corrective
measures wherever required.

IRRIGATION PROJECTS OF ASSAM
2494. SHRI UDDHAB BARMAN : Will the

Minister of WATER RESOURCES be pleased
10 state:

(a) the details of irrigation projects of Assam
pending with the Union Government alongwith
their projected costs;

(b) the reasons for delay in clearing these
projects; and

(c) the time by which these projects are likely
to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF WATER RESOURCES
(SHRI PX THUNGON) : (a)to (c) A statement
is attached. '
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SIATEMENT
Sl.  Name of project Estimated  Benefits Status
No. . cost (Rs. (thousand
crores) hectares)
MAJOR PROJECTS
1. Pagladiya Dam 337.60 54.16 The Brahmaputra Board has submitted
(including modified proposal estingawd 10 cost Rs.
flood control  337.60 crores in required number of
benefits) copies recently in 8/93.
MEDIUM PROJECTS
1. Burisuti irrigation 31.36 1150 The modified proforma report received
in 12/90 has been examined. Comments
sent to State Government. State Govern-
meat is required to comply with the
abservations.
2 Farufella irrigation 36.59 16.56 The modified report received in 10/92 as

medium scheme has been examined and
comments sent to State. The Siate
Government is required to comply with
the observations of Appraising
agencies.

NOTE : Clearance of the project depends on how soon the State Government complies with the obser-
vations of Central appraising agencies and obtains environment and Forest clearance from

Ministry of Environment and Forest.

DISTRIBUTION OF ASSETS AND
LIABILITIES

2495. PROF. PREM DHUMAL : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether at the time of reorganisation of
Punjab in 1966, any Committee was constituted
1w distribute assets and liabilities among the
Swuates of Punjab, Haryana and Himachal
Pradesh;

(b) if so, the details thereof;

(c) whether the distribution of all the assets
and liabilities was made as per recommen-
dations of that Committee; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED) (a)and ®): A Commitice known as
the Assets and Liabilities Commitiee was

6—725 LSS/94

constituted by the then Government of Punjab
vide Notification No. 7487-AlS-66, dated the
14-7-1966.

The recommendations of the Commitiee
related 10 :(—

(i) Determination and division of financial
assets and liabilities of the State of Punjab and
the division of imnmiovable assets of the State
of Punjub:

(ii) the likely financial position with par-
ticular reference to revenue account of the two
States which were to be formed as a result
of the rcorganisation:

(iii) the number and details of specific pur-
pose funds or otherwise earmarked funds and
statutory funds, in existence; and

(iv) the resources for the Fourth Five Year
Plans of the two new States, the emerging Union
Territory of Chandiguth and of the area
merging with the then Union Territory of
Himachal Pradesh.
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(c) and (d) : Twenty seven years have elapsed
since the receipt of the report of the aforesaid
Committee and the coming into force of the
Punjab Reorganisation Act. 1966. There is no
subsisting major dispute between the States
concerned on account of the division of assets
and liabilities, other than that relating to the
transfer of Chandigarh. A minor dispute relat-
ing to the division of stores of Punjab Vidhan
Sabha and division of furniture of MLAs
Hostel/flats and Vidhan Sabha has not been
solved so far.

INVOLVEMENT OF EX-SERVICEMEN IN
FIGHTING MILITANCY IN J & K

2496. SHRI SURENDRA PAL PATHAK:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any proposal 1o involve
ex-servicemen in the task of fighting militancy
in Jammu and Kashmir on trial basis;

(b) if so, the details of the proposal indicating
the number of companies to be raised; and

(c) the areas proposed to be covered under
the scheme for the present?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) (a)to{c): The State Govern-
ment has decided to raise five companies of ex-
servicemen from Doda, Rajouri, Poonch and
the Valley. '

[Translation)
BOMB BLASTS IN BOMBAY

2497. SHRI RAM BADAN : Will the Minis-
ter of HOME AFFAIRS be pleased to state :

(a) whether the Government propose to seek
the help of Interpol in investigation of bomb
blast incidents which took place in Bombay in
March. 1993;

(b) if so, the details thereof;

(c) whether the Government have;approadz-
ed the Interpol in this regard; and

(d)ifnot.themaamsﬁu:afa?

THE MINISTER OF STATE IN TUHE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) w {(d) The Bombay
blast cases are under investigation by the Bom-
bay City Police. Interpol, which is essentially a
coordinating agency between the different
police forces of the world has already been
approached for assistance with regard 10
various aspects of the investigation.

|English)]

SWATANTRATA SAINIK SAMMAN
PENSION

2498. SHRIMATI GEETA MUKHERIJEE :
Will the Minister of HOME AFFAIRS be
pleased 10 state :

(a) the number of applications from West
Bengal for the Swatantrata Sainik Samman
Pension duly centified by the Government of
West Bengal are still pending for clearance of
the Union Government:

(b) the number of applicants from West
Bengal who have not received pension despite
intimation by the Union Government that their
pensions had been sanctioned:

(c) the number of applications from the
widows of Swatantrata Sainik Samman pen-
sioners who died. are still pending with the
Union Government despite their clearance
from Governnient of West Bengal;

(d) whether the Government are aware that
duplicate Pension Payment Orders in respect of
some of the freedom fighters of West Bengal
have not been issued; and

(e) if so, the reasons therefor and the steps
1aken by the Government in this regard?

TIIE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED) (a): All the applications received
from the Government of West Bengal upto 31-3-
1982 were considered and decisions com-
municated to the applicants. llowever, many
review petitions and some delayed cases con-
tinue to be received. This is an ongoing process.
Al present, about 300 State recommendations .
for .grust of pension ncuchmzm
peading. .



81 = Written Answers

SRAVANA 21, 1915 (SAKA)

Written Answers 82

{b) After the applitdnt has been intimated
about the decision to sanction pepsion, some
formalities are required to be completed by the
applicant and other agencies involved before
the pension is released. Separate details of such
cases are not bemg mamtamed

\ (c) From May, 1992, a sxmphﬁed procedure
regarding transfer of pension to widows has
been introduced whereby the Disbursing
Officers at the local level have been authorised
to transfer the pension. Applications for
transfer of pension in favour of widows of such
of freedom fighters who were already in receipt
of pension are, therefore, not required to be
made 1o the Central Government.

(d) and (e): Pension Payment Orders are
issued by Principal Director of Audit, Calcutta/
Pay and Accounts Officer, Ministry of Home
Affairs, New Delhi. No general complaint
about non-issuance of duplicate Pension Pay-
ment Orders has come to the notice of the Cen-
tral Government.

ACTIVITIES OF HUMAN RIGHTS
ORGANISATIONS

2499. SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that representatives of
centain international human rights organisa-
tion have been visiting Jammu and Kashmir
clandestinely and preparing malicious reports
of alleged excésses by security personnel;

(b) if so, the details thereof;

(c) the number of reports brought out by
these organisations so far; and

(d) the steps taken by the Government ‘to
check the anti-India activities of such

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
RAJESH PILOT) : (a) to (d) Itis a fact that rep-
resentatives of some International human
rights organisations such as Asia Watch and
Physicians for Human Rights visited Jammu
and Kashmir State on private visas for tourism,
elc. andhnwpnpamdnndwbh:hedmpomof

group brought out four reports on the alleged
human rights violations in the State of Jammu
and Kashmir, which was accompanied by
widespread publicity in the national and Inter-
national media. A large number of the
allegations in the reports published by the
above group were found to be exaggerated and
grossly distorted. Immediate responses 1o the
allegations raised by Asia Watch-Physicians for
Human Rights including factual details of
many of the specific allegations mentioned in
the reports were given by the Government
through our Missions abroad who dis-
seminated the same through press releases and
direct contacts. They were also reported in the
national media.

We have also conveyed our strong cobjec-
tions to these groups about the manner in which
they have taken advantage of the visas and
freedom of movement available in this country
for carrying out the above activities.

LOTTERY BUSINESS IN DELHI

2500. SHRI SHRAVAN KUMAR PATEL :
DR. MAHADEEPAK  SINGH
SHAKYA :

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether illegal lottery business in Dethi
has lately assumed dangerous propostions
with an annual turm over of Rs. 1000
crores; and

(b) if so, the details of the central rules,
regulations and other laws in operation in
Delhi to regulate the lottery business and to
protect the interests of the poor
investors?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
M. SAYEED):(a) No, Sir.

(b) The Central Government has from time
to time issued guidelines for the conduct of
the State lotteries and lotteries permitted by
the State Governments/Union = Territory-
Administration. The Union  Temitory
Administrations have been advised not to
permit any private lottery. Whenever cases of
illegal running of lotteries come 10 - notice,
action is atken as per the existing provisions
of law.
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SARDAR SAROVAR PROJECT
2501. FROF. ASHOK  ANANDRAO
DESHMUKH :

SHRI SHANTARAM POTDUKHE :

Will the Minister of WATER RESOURCES
be pleased to state :

(2) whether World Bank has given its
clearance to the Sardar Sarovar Project;

(b) if so, the details thereof;

(c) whether the Government have begun any
critical study on social and environmental
impact of the project; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) and (b) In May. 1985
agreements were signed with the World Bank for
IDA credit assistance of SDR 99.7 million and
IRD loan assistance of US $ 200 million for the
Sardar Sarovar Dam and Power Project and
IDA credit assistance of SDR 149.5 million for
the canal system of the project. Against the total
loan/credit amount of US $ 5322 million, the
project has utilised in all US § 364358 million
by April, 1993.

(c) and (d) The following environmental

safeguard studies/measures have been taken up
by the concerned State Governments :~—

(1) Phased Catchment Aread Treatment.
(2) Compensatory Afforestation.

(3) Command Area Development.

(4) Flora, Fauna & Carrying Capacity.
(5) Seismicity.

(6) Health Aspects.

(7 Archaeological &  Amnthropological

(8) Fisheries.

(9) Rim Stability Analysis.

WATER MANAGEMENT PROJECTS

2502. SHRI MANORANJAN BHAKTA :
SHRI SARAT CHANDRA PATTA-
NAYAK :

Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether the Union Government are con-
sidering any proposaly with Israel on water
management projects; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) No, Sir.

(b) Does not arise.
[Translation)
COAL PROJECTS

2503. SHRI JANARDAN MISRA : Will the
Minister of COAL be pleascd to state :

(a) whether there is any delay in completion
of various coal projects, resulting cost
escalation;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government to
ensure timely completion of the projects?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA) :
(a) to (c): lplementation of the coal projects
sanctioned by the Governiment is delayed result-
ing in escalation of costs thereof. Major con-
straints coming in the way of timely completion
of coal projects are :—

(i) difficulty in acquiring land and
associated problem of rehabilitation;

(ii) delay in supply of equipment and
execution of turn-key contracts; and

(iii) delay in development due 10 adverse
geo-mining conditions.
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Based on the monitoring being done in the
Ministry of Coal, critical action areas in respect
of delayed projects have been identified and the
coal companies have asked to take appropriate
remedial measures. Wherever required, Minis-
try of Coal has followed up with the concerned
State Governments for expediting land cases

, and also with the equipment manufacturers for
early supply and commissioning of
equipment.

SAPTA KOSI HIGH DAM
MULTIPURPOSE PROJECT

2504. SHRI BHOGENDRA JHA : Will the
Minister of WATER RESOURCES be pleased
to refer to reply given to Starred Question No.
274 dated March 15, 1993 and state;

(a) whether detailed Project Report for Sapta
Kosi High Dam Muitipurpose Project in Nepal
has been prepared;

(b) if so, the details thereof; and
(0) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K
THUNGON): (a) No, Sir.

(b) and (c) Joint Project Office for undertak-
ing surveys and investigations leading to pre-
paration of Detailed Project Report could not
be opened for lack of positive response from the
Nepal.

|Translation)
SUPPLY OF KEROSENE OIL

2505. SHRI RAM PRASAD SINGH :
SHRI MANJAY LAL :
SHRI N. J. RATHVA :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :—

(a) whether the Government have conducted
any survey to find out the annual requirement
of kerosene oil in the country;

(b) if so, the details thereof:

(c) whether the Government have chalked
out any programme to increase the supply of
kerosene oil to various States/Union Territories;
and

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b) : NCAER had in 1981
undertaken a study to determine the demand of
kerosene in the country for lighting and cook-
ing in urban and rural areas

(c) and (d) Keroscne aliocations to States/
UTs are being increased in 1993-94.

|English)
HUMAN RIGHTS ORGANISATIONS

2506. SHRI GURUDAS KAMAT :
SHRI SATYA DEO SINGH :
SHRI RAJENDRA AGNIHOTRI :
SHRI MOHAN RAWALE:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Government have decided 10
allow some international human rights
organisations to visit India:

(b) if so. the details thereof and the reasons
therefor; and

(c) the areas to which such organisations are
proposed to be allowed access ?

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) :(a) to (c) The Govern-
ment of India have decided to agree. in princi-
ple, to grant perission to certain international
organisations to visit dilferent parts of India.

Towands the end of last year. the Government
had invited a delegation of Amnesty Inter-
national to India for official level discussions
on a broad spectrum of issues related to Human
Rights. The Government viewed this as the
beginning of a constructive dialogue, which has
been continued. From time to time, interactions
have also continued with other similar
organisations concerned with the promotion
and protection of Human Rights.
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In furtherance of, and as a sequel to the
earlier initiatives, the Government has now
decided to allow certain Human Rights
organisations, including the Amnesty Inter-
national, to visit various parts of the country to
see for themselves how Human Rights
safeguards work in various parts of the country.
The timings and the modalities relating to the
visits will be settled in consultation with the
Government of India and the concerned State
Government. The places of visit would be deter-
mined on the basis of the specific requests that
may be made and the prevailing security situa-
tion in the concerned areas.

[Translation)
DEATHS DUE TO IV FLUIDS

2507. SHRI RAJVEER SINGH :
DR. LAL BAHADUR RAWAL :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether several deaths have been repor-
ted from various Government hospitals in
Delhi due to administration of sub-standard IV
fluids and injections during the last six
months;

(b) if so, the details thereof, hospital-wise:

(c) the action taken against the guilty per-
sons: and

(d) the remedial steps taken by the Govern-
ment to check the recurrence of such
incidents ?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
{(SHRI PABAN SINGH GHATOWAR) : (a) No,
Sir.

(b) to (d) Do not arise.
COAL INDIA LTD.

2508. SHRI UDAY PRATAP SINGH :
SHRI MAHESH KANODIA :

Will the Minister of COAL " be pleased to
state :

(a) whether the Government have signed a
memorandom of understanding with the
workers of Coal India Limited;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether there is any contradiction bet-
ween the Government and the Coal India
Limited about the utility of the memorandum of
understanding;

(e) if so, the reasons therefor; and

(f) the steps taken by the Government in
this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SIHRI AJIT PANJA) :
(a) 10 (c) Government have not signed any
Memorandum of Understanding with the
workers of Coal India Lid. Presumably the
reference is to National Coal Wage Agreements
signed between the Management and Workers
of Coal Industry, covering wage structure, DA,
fringe benefits etc.

(d) 1o (f) There is no contradiction between
the Government and CIL about the utility of
NCWA. NCWAs have been signed in the past
since Dec., 1974 and they have been contribut-
ing to the smooth functioning of the Coal
Industry.

[English)
IRRIGATION PROJECTS OF GUJARAT

2509. SHRI DILEEPBHAI SANGHANI :
Will the Minister of WATER RESOURCES be
pleased to state:

(a) the details of proposals of major and
medium irrigation projects received by the
Union Government from the Government of
Gujarat during each of the last three years;

(b) the proposals which have since been
approved by the Union Government; and

(c) the time by which the remaining pro-
posals are likely to be approved?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (2) Out of 2 major and 12
medium irrigation projects received at the Cen-
tre from the Governments of Gujarat during the
last 3 years (1990-91—1 major and 4 medium,
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1991-92—35 medium and 1992-93—1 major and
3 medium), one medium project namely res-
toration of Machhu-II has been found accept-
able by the Advisory Committee in 3/91.
Techno-economic_examination of one major
project namely modernisation of Machhu-I
and one medium project namely Walan has
been completed. On one major Project namely
\providing hydro plus Fuse gates on Nanakbori
Weir and 5 medium projects namely Goma,
Und-1II, Qzat-II, Limbdi-Bhogavo-II and Res-
toration of Mitti, the State Government is
required to sort out various techno-economic
issues and obtain clearances from Ministry of
Environment & Forests and Ministry of Welfare
as applicable. Remaining 5 medium projects
namely Jaloda, Chaukiya, Ugta, Vardha and
Vartu-Il have been sent back to the State
Government for submission"f modified project

reports.

(b) 6 major projects namely Modernisation
of Dantiwada, Modernisation of Fatewadi,
Modermisation of Kharicut, Moderisation of
Bhadar, Modemisation of Shetrunji and
Watrak and 2 medium projects namely Uben
and Mukteshwar have been given investment
clearance by the Planning Commission during
the last 3 years.

(c) The clearance of the projects depends
upon how soon the State Government complies
with the observations of the Central Appraising
Agencies and obtains clearances from the
Ministry of Environment & Forests from
environment & forests angles and the Ministry
of Welfare on rehabilitation & resettlement
aspects if it involves displacement of Scheduled
Caste and Scheduled Tribes population.

[Translation)

LADY READING HEALTH SCHOOL,
DELHI

2510. SHRIMATI KRISHNENDRA KAUR

(DEEPA) :
SHRIMATI MAHENDRA KUMARI :

‘Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

" (a) whether the Lady Reading Health
School, Delhi is facing financial crisis;

(b) if so, the steps taken by the Government
to provide sufficient funds for functioning of
this school; ’

(c) the course offered at present in this
school; and

(d) the number of nurses who have com-
pleted their training at this school during each
of the last three years?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR): (a)
No Sir.

(b) No Sir.
(b) Does not arise.

(©): (1) Diploma in Public Health Nursing
Course.

(2) Certificate course for .Health
‘Workers (Female) under Multi Pur-
pose workers scheme.

(3) Auxiliary Nurse Midwife course
under 10+2 Vocational scheme of
Central Board of Secondary
Education.

(d) The number of Nurses who have com-
pleted their training at this school during each
of the last three years is as under:

Year Public Health Other Nursing
Nurses Personnel
1990-91 31 39
1991-92 T 13
1992-93 15 29

DACOITIES IN M. P.

2511. SHRI BHEEM SINGH PATEL : Will
the Minister of HOME AFFAIRS be pleased
10 state:

(2) the number of incidents of dacoity regis-
tered in Madhya\Pradesh during each of the last
three years and the current year so far;

(b) the number of such cases disposed of and
the number of cases pending;

(c) the number of persons arrested in this
regard; and
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(d) the measures adopted/being adopted to
check the recurrence of such incidents?

THE MINISTER OF STATE IN THE
. MINISTRY OF HOME AFFAIRS (SHRI P. M.
SAYEED): (a) to (c) A statement is attached.

(d) The root cause of the persistences of the
dacoity problem in certain areas of Madhya
Pradesh relates the harsh terrain and the
extreme poverty of large sections of the people.
The State Government has therefore, making

endeavours for speedy economic development
of these regions and the mmprove communica-
tion system. The State Government had also
persuaded a large number of former dacoits to
surrender their arms and take to peaceful
vocations. Periodic monitoring and supervision
is done for improved vigilance in this
regard.

Assistance is also given to the State Govern-
ment by the centre for modernisation of State
Police Force.

STATEMENT

Sl Year No. of Taken up for Disposed Pending No. of
No. ‘ incidents investigation (includ- ~off investig- persons

registered ing pending cases gation arrested

from previous year)
m @ (€)) O} ®) (©) D
1 1990 -333 430 339 91 1288
2 1991 342 433 333 100 1646
3. 1992 557 - 657 291 366 1820
EYE CAMPS IMPORT OF COAL

2512. SHRI KASHIRAM PANA :
SHRI CHHEDI PASWAN :
SHRI MOHAN RAWALE :

Will the Minister of HEAITH AND
FAMILY WELFARE be pleased to state :

(a) whether incidents of loss of eye sight in
Eye Camps have been reported from various
parts of the country;

(b) if so, the number of such mcnden’v idents
" reported during each of the last iwo years in
each State; and

(c) the number of persons against whom
action has been taken in this regard ?

THE MINISTER OF HEAITH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) to (¢) : Information is being
collected and will be laid on the table of the
Sabha.

2513. SHRI CHHEDI PASWAN : Will the
Minister of COAL be plcased to state :

(a) the quantity of Coal imported during
each of the last thiee years alongwith their
value, country-wise;

(b) the quantity proposed to be imported
during current financial year;

(c) the reasons therefor: and

(d) the measures taken by the Government
to boost the production of coal ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJT
PANJA) : (a) Quaantities of coking coal impor-
ted by sieel plants from various countries dur-
ing the period 199091 t0 1992-93 are given
below :—
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(million tonnes)

1992-93

Country 1990-91  1991-92
(Provi-  (Provi-
sional)  sional)
Austsalia 5.05 599 6.39
Pola\nd 025 — 017
Russia 0.39 - —_
Newzealand 0.03 0.09 0.15
Total 572 6.08 671
Approximate 310 324 1331.66
Value (in millionUS $ FOB) (Rs.Crores
landed at
port)

(b) and (c) Integrated steel plants are the
main importers of low ash coking coal for the
purpose of blending with indigenous coal for
meeting the gap between the indigenous
availability and the demand and also to
improve the quality of overall blend to be used
in steel plants. They are likely to import about 7
million tonnes of metallurgical grade coking
coal during 1993-94.

(d) Some of the Steps being taken to aug-
ment indigenous availability of coking coal,
inter alia, include :—

(i) Increase in raw coking coal availability
by reorganising existing mines and
development of new mines.

(ii) Increasing raw coal feed to washeries
by supplying low volatile medium cok-
ing coals of suitable quality.

(iii) Early commissioning of two new
washeries under construction at
Madhuband and Kedla for increasing
the existing washing capacity.

(iv) Modification of the existing coking coal
washeries by implenmentation of recom-
mendations of the Altekar Committee
to improve the capacity utilisation as
well as the quality of washed coking
coal.

(v) Coking coal mines in Meghalaya and
Assam are being identified to make
available increased quantities of low
ash coking coal.

7725 LSS/94

FAMILY WELFARE PROGRAMME

2514. DR. RAMKRISHNA KUSMARIA :
SHRI SURAJBHANU SOLANKI :
SHRI MULLAPPALLY RAMA-
CHANDRAN :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the targets fixed and achieved for the
implementation of the Family Welfare Pro-
gramme during each of the last three years,
State/Union Territory-wise;

(b) the targets fixed under the said pro-
gramme for the current year, State/Union
Territory-wise; and

(c) the steps taken/proposed to be taken 10
achieve the targets?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) : (a) The detail has been given in the
Statement-I (Placed in Library. Please see No.
LT 4373/93).

(b) The detail has been given in the
Statement-11 (Placed in Library. Please. see No.
LT 4373/93).

(c) To achieve the targets set under the
Family Welfare Programme, a result-oriented
Action Plan has been formulated in consulta-
tion with the State Gowvis. and Union Territories
Administration. Its key features include
improving the quality and outreach of services,
promotion of spacing methods among younger
age couples, special focus on 90 demo-
graphically poory performing districts to
improve their demographic parameters and
involving voluntary and non-governmental
organisations to promote community participa-
tion as well as strengthening of interventions to
promote maternal and child health care.

INTER STATE WATER DISPUTES

2515. DR. CHINTA MOHAN :
SHRI NITISH KUMAR :
DR LAXMINARAYAN PANDEY:
SHRI SHANDIPAN BHAGWAN :

Will the Minister of WATER RESOURCES
be pleased w state:
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(a) the details of pending Inter State river {English)
water sharing disputes;
COAL MINES

(b) the steps taken by the Union Govern-
ment to resolve these disputes and success
achieved in each case;

(c) the present mechanism to resolve
such disputes;

(d) whether the Union Gowernment are
considering to structure restructure the
mechanism and make it more effective; and

(e) if so, the detail thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) to (¢) Government have
already enacted Inter-State Water Disputes Act,
1956 to provide for the adjudication of disputes
relating to waters of inter-State rivers and river
valleys. Besides a Standing Committee on Inter-
State Issues in Water Resources with Members
drawn from the National Water Resources
Council hes been constituted in April, 1990
under the Chairmanship of Union Minister of
‘Water Resources.

Under the provisions of the Inter-State
Water Disputes Act, 1956, two disputes namely.
sharing of surplus Ravi and Beas waters and
sharing of Cauvery waters have been referred t«
the Tribunals in April, 1986 and June, 1990 res-
pectively. The Ravi & Beas Waters Tribunal has
given its report in January, 1987 and the
Govermment of India and party States have
made further reference as envisaged under the
Act to ‘seek explanation/guidance of the
Tribunal on its Report. The Cauvery Water Dis-
putes Tribunal has passed an Order on 25-6-91
granting interim relief to Tamil Nadu and Pon-
dicherry. The Central Government gazetted the
order of the tribunal on 10-12-1991 thereby
making it final and binding on the parties to the
dispute.

On the issue of sharing of Yamuna waters
upto Okhla, an agreement on the quantum of
utilisable surface flows of Yamuna to be shared
by the co-basin States have already been
reached under the auspices of the Standing
Committee on Inter-State issues in Water
Resources.

2516. SHRI K. PRADHANI: Will the
Minister of COAL be pleased to state :

(2) whether the Government have conduc-
ted any research/survey to explore the
possibility of coal mines in Gujarat and
Orissa; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b) Geological Survey of India (GSI),
who are mainly responsible for carrying out the
regional exploration to locate the coal reserves
available in the various parts of the country,
have established a total reserves of 4621844
million tonnes in the State of Orissa till 1-1-1993
out of which 571445 million tonnes are in pro-
ved category. Large scale coal mining is already
being carried out in this State.

Total coal reserves found uptil now in
Saurashtra region of the State of Gujarat has
been estimated around 3 million tonnes. These
deposits occur in very thin seams exploitation
of which is not economically viable. In addi-
tion, occurrence of deposits of coal at consider-
able depths in Mehsana-Kalol areas of Gujarat
has been reported during the course of explora-
tion for oil by the Oil and Natural Gas Commis-
sion (ONGC). Mining of these deposits is not
considered technically feasible.

FLOOD CONTROL PROJECT

2517. SHRI BOLLA BULLI RAMALAH :
DR. D. VENKATESWARA RAO:
DR. ASIM BALA:
SHRI VILASRAO NAGNATHRAO

GUNDEWAR :

DR. KARTIKESWAR PATRA:
PROF. ASHOK ANADRAO
DESHMUKH :

SHRI M. KRISHNASWAMY :
SHRI PANKAJ CHOWDHRY :
SHRI RAM PAL SINGH :

Will the Minister of WATER RESOURCES
be pleased o state :

(a) the names of the recent flood affected
State;
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(b) the steps taken by the Government to
meet the situation arising out of recentfloods in
the country;

(c) whether Union Government have
received any proposals from the State
Gayernments for flood control projects;

(d) if so, the details thereof, Statewise;

(e) the action taken by the Union Govern-
ment thereon;

(f) whether the Government are consider-
ing 1o divert the excess water of rivers into
ponds of drought prone areas and also for
power generation; and

(g) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) The names of recent flood
affected States are Arunachal Pradesh, Assam,
Bihar, Gujarat, Haryana, Himachal Pradesh,
Jammu and Kashmir, Kerala, Madhya Pradesh.
Mizoram, Punjab, Rajasthan, Tripura, Uttar
Pradesh and West Bengal.

(b) Steps have been taken for evacuation of
marooned population, distribution of essential
commodities including air dropping operation
of relief camps and medical assistance.

() 10 (e) About 130 schemes have been
received from Assam, Delhi. Gujarat, Haryana,
Himachal Pradesh, Jammu & Kashmir,
Manipur, Orissa, Rajasthan, Tripura, Utiar
Pradesh, Bihar, Madhya Pradesh and West
Bengal during last three years. After examina-
tion, 32 schemes have been cleared and 91
schemes have been referred back modi-
fications clarifications. Examination of seven
schemes have not been completed.

() and (g) Water balance studies to deter-
mine surplus water for transfer to deficit areas
for irrigation and power generation have been

taken up in two parts namely, Himalayan and -

Peninsular Components. Pre-feasibility studies
for nine inter-basin links in the Peninsular
Component have been completed so far.

ASSISTANCE TO KERALA FOR IRRIGA-
TION PROJECTS

2518. PROF. K. V. THOMAS: Will the
Minister of WATER RESOURCES be pleased
to state the details of assistance given to Kerala
for development of irrigation projects and
check dam during each of the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : The Central Government does
not give any special assistance for on-going
major and medium irrigation projects. Al-
locations made by the Planning Commission
for Irrigation Sector in Kerala during the years
1990-91. 1991-92 and 1992-93 are Rs. 9395
crores, Rs. 103.90 crures and Rs. 120.00 crores
respectively. Under Centrally Sponsored Com-
mand Area Development Programme amounts
of Rs. 6.13 crores, Rs. 2.67 crores and Rs. 1024
crores were released to the Government of
Kerala during 1990-91. 1991-92 and 199293
respectively.

Check Bunds/Dams are one of the soil con-
servation treatment measures for control of soil
erosion in the natural streams. Under Centrally
Sponsored Schemies of soil conservation in the
catchments of River Valley Projects, amounts
released to the Government of Kerala for Soil
Conservation programme in’ kundah catch-
ment are Rs. 125 crores. Rs. 1.53 crores and Rs.
1.60 crores respectively during the years 1990-91,
1991-92 and 1992-93.

{Translation)

EXPLORATION IN SAURASHTRA-
KUTCH REGION

2519. SHRI CHHITUBHAI GAMIT : Will
the Minister of PRTROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the Govwrnment have under-
taken exploration work to find out the
possibility of oil and natural gas in Saurashtra-
Kutch region of Gujarat;
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(b) if so, the details thereof;

(c) whether the Government have assigned
the exploration work to any private foreign
company;

(d) if so, the details thereof; and

(e) the places where exploration work has
been conducted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b) Besides surveys ONGC
has drilled 5 wells in the area. OIL has also car-
ried out seismic surveys in the Saurashtra-
Kutch offshore Region.

(c) and (d) Gowt. of India have approved the
finalisation of contract for the block GK-On-
90/2 in Gujarat-Kutch onshore basin in favour
of consortium comprising of M/S Pan Energy
Resources of USA, Complex Resources Ltd. of
Anstralia, Pan Pacific Petroleum NL of Aus-
tralia and Trans Asia Consultants of India.

(e) Exploration work has been conducted in
Jamnagar, Rajkot, Amreli, Surendranagar and
Bhavnagar districts in the Kutch-Saurashtra
Region by ONGC and in its offshore by OIL.

|English]
OIL EXPLORATION IN ICHAPUR

2520. DR. ASIM BALA : Will the Minister
of PETROLEUM AND NATURAL GAS be

pleased to state :

(a) the present position of the oil explora-
tion project in Ichapur of West Bengal for
which drilling was undertaken;

(b) whether any positive information in res-
pect of other areas of the Eastern Zone has been
received;

(c) if so, the details thereof; and

(d) the initiatives being taken to boost up
the oil exploration projects in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) Presently, the well Ichapur-1 is
being taken up for detail production testing and
well Ichapur-2 is under drilling.

(®) and (c) The well Golf Green-1 in the
South 24-parganas district of West Bengal pro-
duced water with traces of oil and gas from an
interval around 5770 m.

(d) Besides work by ONGC and OIL,
Indian and foreign private investments are also
being attracted for oil exploration.

C. T. SCAN KIT

2521. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whehter the attention of the Govern-
ment has been drawn to the news-item cap-
tioned “C.T. Scan Kit lying idle” appearing in
the ‘Financial Express’ dated June 7, 1993;

(b) if so, the reaction of the Government
thereto; and

(¢) the steps taken by the Government to
resolve the issue?

- THE DEPUTY MINISTER IN THE
MINISTRY OF HEAITH AND FAMILY
WELFARE (SHRI PABAN  SINGH
GHATOWAR) : (a) Yes, Sir.

(b) and (c) The procedure for grant of import
duty exemption for hospital equipment was
being reviewed so as to ensure full compliance
with the provisions of the relevant notifications.
The cases pending are now being processed
expeditiously.

[Translation)

H. B. J. PIPELINE TO GORAKHPUR
AND BANDA

2522. DR G. L. KANAUIJIA : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether the Government have received
any proposed with regard to extend the HBJ
pipeline upto Gorakhpur and Banda;

(b) if so, the details thereof: and

(c) the decision taken by the Government
thereon ?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c) Keeping in view the
availability of gas and the commitments
already made, any proposal for the extension of
the pipeline is not feasible at present.

FIRE IN AIIMS, DELHI

2523. SHRI RAM SINGH KASHWAN :
Will the Minister of HEAITH AND FAMILY
WELFARE be pleased to state :

(a) Whether an enquiry was conducted to
find out the causes that led to fire in All India
Institute of Medical Sciences, Delhi;

(b) if so, the outcome thereof; and

(c) the steps taken by the Government to
check the recurrence of such fire accidents in
this hospital ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAITH AND FAMILY
WELFARE (SHRI PABAN  SINGH
GHATOWAR): (a) Yes, Sir.

(b) and (c) The report of the enquiry has
been received and the same is under exa-
mination.

\English)
SELLING OF NATURAL GAS

2524. SHRI HANNAN MOLLAH : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether the Government have received

proposals from foreign companies to sell
natural gas; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Yes, Sir.

(b) The proposals are at a conceptual stage
and the details are not worked out.

INDIAN CITIZENSHIP TO EAST
PAKISTAN MIGRANTS

2525. DR. P. R GANGWAR : Will the
Minister of HOME AFFAIRS be pleased to
state :

(2) the number of cases for grant of Indian
citizenship to East Pakistan migrants duly
recommended by Government of Uttar Pradesh
and who are ~siding in district pilibhit (U.P.)
for the last 40—45 years pending with the Union
Govemniment;

(b) the reasons for delay; and

(c) the time by which these cases are likely
to be cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) to (c) No case of East
Pakistan migrants, residing in District Pilibhit
(U.P), which has been duly recommended by
the Govt. of U.P. for grant of Citizenship is
pending with the Union Government.

[Translation)
INDIAN SYSTEM OF MEDICINES

2526. SHRIMATI SARQOJ DUBEY : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased o state :

(a) whether there was a provision for Indian
system of medicines for Primary Health Cen-
tres of Uttar Pradesh in the Seventh Five
Year Plan;

(b) the reasons for excluding this scheme
during the eighth Five Year Plan;

(c) whether the Government have for-
mulated any scheme for the active participation
of doctors of Indian system of Medicines in
National health Programmes and Family
Welfare Programmes; and
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(d) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) : (a) and (b) The Community Health
Workers Scheme was modified by Government
of India in 1978 to allow for appointment of a
third Doctor from Indian Systems of Medicine/
Homoeopathy. This has to be discontinued
because of financial constraints.

(c) and (d) There is a proposal to organise
seminars in different parts of the country for
exposing practitioners of Indian Systems of
Medicine and Homoeopathy in Family Welfare
Programmes during the year 1993-94.

POLICE PERSONNEL ON NIGHT DUTY

2527. SHRI BARE LAL JATAV: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the number of police personnel found in
drunken state on their night duty in Delhi dur-
ing the first half of 1993;

(b) the action taken against the guilty per-
sonnel: and

(c) the steps taken by the Government to
check the recurrence of such incidents ?

THE MINISTER OF STATE OF MINIS-
TRY OF HOME AFFAIRS (SHRI P. M.
SAYEED) : (a) Twenty six.

(b) Four officials were awarded major
penalty and one official was awarded minor
penalty. 19 official are facing departmental
enquiry proceedings. One official is facing
minor punishment proceedings. Preliminary
enquiry is being done against one official.

(c) The following steps have been taken to
check ocurrence of such instances :

(i) The staff deployed on duty is being
checked regularly by the night checking
officers/supervisory officers.

(ii) The staff is regularly briefed in the daily
roll-Call and in Sampark Sabhas not to
consume alcoho! while on duty.

(iif) Strict discipli ion is initiated

S -t-s Adafanltere

[English]

REIMBURSEMENT OF EXPENDITURE
ON FAMILY WELFARE

2529. SHRI SANTOSH KUMAR
GANGWAR : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether the expenditure incurred by the
State Government on Family Welfare Schemes
is reimbursed by the Union Government;

(b) if so, whether any arrears for reimburse-
ment against the expenditure incurred by the
Uttar Pradesh Government on such program-
mes are pending clearance with the Union
Government:

(c) if so, the details thereof: and

(d) the time by which it is likely to be
cleared ?

THE MINISTER OF HEAITH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) * (a) yes. Sir.

() Yes. Sir.

(c) and (d) Upto 91-92. the arears due to UP
as on 14-93 were Rs. 6816 crores. Rs. 5033
crores have been paid in May. 1993. The
outstanding arrears due to UP upto 91-92 is at
present Rs. 17.86 crores.

(Translation]
SC/ST CELLS

2530. DR. LAXMINARAYAN PANDEYA :
SHRI YOGANAND SARASWATT :

Will the Minister of WELFARE be pleased
to state :

(a) the names of Ministries which have set
up Scheduled Caste/Scheduled Tribe cells;
and

(b) the time by which all the Ministries/
Departments will be able to set up these
cells ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) The names of Minis-
tries, which have informed that they have setup
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Scheduled Caste/Scheduled Tribe Cells are
indicated in the attached Statement.

(b) All other Ministries have been requested
to set up these cells within the next one month, if
not already done.

Statement

MINISTRIES WHO HAVE SET UP SC/ST
CELLS, SEPARATELY

. Department of Agriculture & Cooperation
. Deptt. of Education

. Ministry of Mines

. Ministry of Health & Family Welfare

. Deptt. of Coal

. Ministry of Civil Aviation

. Ministry of Law

. Ministry of Petroleum

. Deptt. of Posts

. Deptt of Power

. Ministry of Railways

. Deptt. of Public Enterprises

. Ministry of Programme Implementation
. Deptt. of Telecommunication

. Deptt. of Commerce

. Deptt. of Food

. Ministry of External Affairs

. Ministry of Water Resources
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ISSUE OF IDENTITY CARDS

2531. SHRIMATI MAHENDRA KUMARI :
SHRI SWAMI SURESHCHAND :
SHRI DATTATRAYA BANDARU :

Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) the amount allocated by the Union
Government for the issue of identity cards in
infiltration prone areas in the country during
each of the last three years, State-wise and
Union Territory-wise;

(b) the details of such amount proposed to
be released during the current year, State-wise
and Union Territory-wise; and

(¢) thetotal expenditure likely to be incurred
on the implementation of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
PM. SAYEED):

(a) Name of Amount allocated during
States 1990-91 1991-92 199293
(Rupees in lacs)
Rajasthan — 50.00 40.00
Gujarat 120 3.60 3975
Punjab 35.00 35.00 40.00
Assam 80.00 55.00 40.00
Tripura 80.00 — 4000
Mizoram 30.00 - -
‘West Bengal 25.00 — —

(b) No targets have been fixed for release of
funds. The amount is released as and when a
demand is made by the State Gowt.

(c) An expenditure of Rs. 64.76 crores is
likely to be incurred on the implementation of
the scheme in infiltration-prone border areas.

[English]
COBALT UNIT

2532. SHRI SHANTARAM POTDUKHE :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether any proposal has been received
by the Union Government for a Cobalt Unit in
the Government Medical College, Aurangabad;

(b) if so, the details thereof:

(c) the decision of the Union Government
thereon;

(d) whether there is any proposal for up-
gradation of Medical College, Nagpur; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAITH AND FAMILY
WELFARE (SHRI PABAN SINGH GHATO-
WAR): (a) Yes, Sir.

(b) The State Government requested for
financial assistance under the scheme for
developemnt of Oncology Wings.

(c) The State Government wasinformed that
it had not been found possible to take up the
Medical College Hospital, Aurangabad under
the scheme for development of Oncology Wings.
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(d) No, Sir.
(e) Does not arise.
CUSTODIAL DEATH IN UTs

2533. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of incidents of deaths in
police custody reported in various Union Terri-
tories during 1992 and 1993 so far, UT-wise;

(b) the number of policemen found guilty;
and

(c) the action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED): (a) In the Unin Territory of Delhi,
there were 4 incidents of deaths. in police cus-
tody in 1992 and 3 incidents of death in police
custody during 1993 so far.

No such case has been reported from any
other Union Territory.

() and (c) In two cases SDM’s enquiry
report exonerated the police personnel from any
responsibility for the deaths. Criminal cases
were registered against 15 policemen in 3 cases
and 3 policemen have been dismissed from ser-
vice. In one case the S.D.M. did not attribute the
death to any policemen and recommended
further enquiry. In the remaining one case
SDM. has not yet submifted his inquest
report.

INTRODUCTION OF COMMUNICATION
SYSTEM

2534. DR.C.SILVERA : Will the Minister ¢~
HOME AFFAIRS be pleased to state :

(a) whether Delhi Police propose to intro-
duce Automatic Number Identification system:

(b) if so, the details thereof;

(c) whether this new system will help the
people to contact the Police in hour of urgency
more rapidly;

(d) if so, the details thereof;

() the amount expected to be incurred on
this project: and

() the time which it is likely to be
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED) : (a) Yes, Sir.

(b) In the wireless sets presently in use with
Delhi Police. there is no provision to identify the
user by the Control Room, due to which the
wireless sets are sometimes misused by those
assigned the duty of operation it. With the
introduction of Automatic Number Identifica-
tion System in wireless sets, the possibility of its
misuse will be eliminated.

(c) No. Sir. The purpose of the Automatic
NumberIdentification System is only to identify
the wireless stations and to detect its misuse.
This system has no public interface.

(d) Does not arise.

(e) The police presently plans to incorporate
the Automatic Number Identification Systc 1
set up in Administrative Network. The approx-
imate expenditure would be Rs. 1,85200/-

(f) By 31-3-94.

EMERGENCY SURGERY IN CGHS.
DISPENSARIES

2535. SHRI GEORGE FERNANDES:
Will the Minister of HEALTH AND FAMILY
‘WELFARE be pleased to state :

(a) whether attention of the Government
has been drawn to the news-item captioned
“C.G.HS. clinics require emergency surgery”
appearing in Pibneer dated May 29. 1993:

(b) if so, whether lack of modern facilities in
C.G.HS. clinics are glaring; and

(c) the remedial steps taken by the Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH GHATO-
WAR) : (a) yes, Sir.

(b) and (¢) : No, Sir. The Government is pro-
viding primary level medical care in emergency
at the dispensary level, which are being con-
tinuously upgraded.
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[Translation]

LEPROSY HOSPITALS IN M.P.

2536. SHRI SHIVRAJ SINGH CHAUHAN :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) names of the places in Madhya Pradesh
where Leprosy Hospitals have been opened dur-
ing 1991-92 and 1992-93;

(b) whether the foreign assistance has been
provided to these hospitals; and

(¢) if so, the amount of assistance provided
during 1991-92 and 1992-93 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH GHATO-
WAR): (a) No Leprosy Hospital has been
opened in Madhya Pradesh during 1991-92 and
1992-93.

(b) and (c) Questions do not arise.
[English]
AIDS CONTROL

2537. SHRI BHUPINDER SINGH HOODA :
SHRI MUMTAZ ANSARI :
SHRI BRIJ BHUSHAN SHARAN
SINGH :
SHRI CP. MUDALAGIRIYAPPA :
PROF. M. KAMSON :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state ;

(a) whether AIDS is fast spreading in the
country;

(b) if so, the reasons therefor;

(c) the total number of AIDS cases detected
in each State so far; and

(d) the research efforts made so far to-con-
trol the discase ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b) With better detec-
tion facilities and improvement in skills, and
increasing number of AIDS cases are being
reported from all over the country.

8725 15594

(c) A statement is annexed.

(d) Research on AIDS is an ongoing global
activity. Indian Council of Medical Research

‘has established an institute known as National

AIDS Research Institute at Pune 10 exclusively

look afier AIDS research in India.
STATEMENT
Sl.  State AIDS Cases
No.
1. Andhra Pradesh 1
2. Assam 1
3. Delhi 35
4. Gujarat 2
5. Goa 2
6. Haryana 1
7. Himachal Pradesh 3
8. Jammu and Kashmir 2
9. Kerala 42
10. Madhya Pradesh 15
11. Maharashtra 117
12. Manipur 8
13. Pondicherry 6
14. Punjab/Chandigarh 47
15. Rajasthan 1
16. Tamil Nadu 152
17. Unar Pradesh 1
18. West Bengal 6
19. Karnataka 2
total :— 444

LAYING OF PIPELINE

2538. SHRI SATYAGOPAL MISRA : Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :

(a) whetherthe Government have taken any
decision to connect some places inside and out-
side the country by laying pipeline for the su;

ply of petroleum/crude oil from the points of

production to distant places within the country
during the Eighth Plan period; and

b) if s0, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA) : (a) and (b) governinent have from time to
time considered and laid many major and
minor pipelines. Some of the major 8th plan
pipeline proposals are as under :—
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1. Kandla—Bhatinda Product Pipeline.

2. Haldia—Barauni crude pipeline.

3. Chaksu—Kamal and augmentation of
Viramgram—Chaksu and Salaya—
Viramgram

4. Haldia—Budge Budge Product Pipeline.

5. North-East—Barauni product pipeline.

6. Bumbay—Manmad Product pipeline.

7. Vizag—Vijaywade Product pipeline.

8. Linked pipelines for Numaligath Refinery
and for Eastern India Refinery of IOC.

SMUGGLING OF INDO-PAK BORDER

2539. DR. AMRITLAL KALIDAS PATEL :
SHRI HARIN PATHAK :
SMT. VASUNDHARA RAJE :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of incidents of smuggling
reported on the Indo-Pakistan borders in
Gujarat and Rajasthan during the current
year; '

(b) whether militants in Punjab and Jammu
and Kashmir have received arms and ammuni-
tion from across these borders during the
above period:

(c) if so. the details thereof alongwith the
estimated quantity of arms and ammunition
smuggled; and

(d) the steps being taken to check the
menace ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) 44 cases of smuggling
amounting to Rs. 2,75,93,000/- have been repor-
ted on the Indo-Pak border in Rajasthan &
Gujarat during the current year.

(b)to (d) The govt. is aware that militants in
Punjab and J&K have becn getting arms and
ammunition smuggled across the Indo-Pak bor-
der. However, it is not feasible to give accurate
account of the estimated quantity of such arms
& ammunition. Government have initiated all
necessary and appropriate steps to check
smuggling of arms ammunition, including
sirengthening and deployment of para-military
forces, their intensified patsolling, issue of
sophisticated border surveillance equipments
etc. gearing up of State intelligence net work and

close coordination between various. agencies,
opening of new checkposts and conducting of
surprise checks, monitoring the activities of
anti-social and anti-national elements.

DISTRIBUTION POLICY OF COAL

2540. SHRI GHANDRESH PATEL : Will
the Mipiuer of COAL be pleased to state:

(a) whether there is proper coondination
between the Coal India Limited and Railways in
allocation of wagons for coal;

(b) whether the Government are consider-
ing for the privatisation of distribution policy of
coal; and

(d) if so, the details thereof:

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PAN-
JA): (a) and (b) Yes, Sir. There is-a close and
regular coordination between Railways and
Ministry of Coal/Coal India Limited at different
levels which helps in achievement of a steady
growth of despatches by rail.

(c) and (d) : Coal is supplied to actual users,
against linkages/sponsorships or both. This
coal is not available for resale under the pro-
visions of the Colliery Control Order, 1945.
However, in order to further improve the
availability, coal is also sold under a Liberalise
Sale Scheme (LSS).

Recently, the Liberalised Sale Scheme (LSS)
has been further improved to extend the benefits
to a larger cress section of buyers. Interested
buyers under ‘LSS’ have been categorised as
under:

1. Actual users.

2. Mini Traders.

3. Whole.Sale Traders.
4. General.

First preference is order booking and des-
patches under Liberalised Sale Scheme would
be given to actual users who can draw coal for
their own use in addition to the normal supplies
being received by them agsainst sponsorships/
linkages. Second preference would be given to

upto 100 tonnes per month subject to avail-
ability after meeting the orders booked by actual
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users. Third preference would be given to the
‘Whole Sale Traders appointed by the coal com-
panies subject to availability after meeting
orders booked by first two categories. if some
quantity is still available, it would be allocated
to other interested buyers.

PETROLEUM SAFETY INSTITUTE

2541. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of PET-
ROLEUM AND NATURAL GAS be pleased
to state :

(a) whether the Government are consider-
ing to set up a Petroleum Safety Institute in the
country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA): (a) and ‘(b) An Institute by the name of
Institute of Petroleum Safety & Environmental
Management (IPSEM) wholly owned by
ONGC has been set up for training to meet all
kinds of off-shore hazards. At present it is
located in the Union Territory of Goa.

C.G.H.S. DISPENSARIES IN
UTTAR PRADESH

2542. SHRI CHETAN PS. CHAUHAN :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the total number of C.G.H.S. dispen-
saries functioning at present in Uttar Pradesh:

(b) whether the Union Government propose
to increase their number in the above State;

(c) if so, when; and

(d) the places identified so far for the
purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAILTH AND FAMILY
WELFARE (SHRI PABAN SINGH GHATO-
WAR): (a) 29.

(®) Yes, Sir.
(©) During 1993-94,
(d) NOIDA and Raksha Vihar (Kanpur).

AYURVEDIC PREPARATON FOR AIDS

e

2543. MAJ. GEN. (RETD) BHUWAN
CHANDRA KHANDURI : Will the Minister
of HEALTH AND FAMILY WELFARE be
pleased 1o state :

(a) whether the Researchers at Amala Can-
cer Hospital Thrissur have propagated-that cer-
tain Ayurvedic preparations may have curative
affects on AIDS patients;

(b) if so, whether the Government have
taken any initiative to encourage this line of
research;

(c) if so, the details thereof; and
(d) if not, the reasons thereof?

THE MINISTER OF HEAITH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) : (a) to (d) : Information is being collec-
ted and will be laid on the Table of the
Sabha.

RETRENCHMENT OF EMPLOYEES

2544. SHRI PAWAN KUMAR BAN-
SAL : Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a large number of employees
working in the Census Department were ret-
renched in December last year and were not
considered for recruitment in March, 1993;

(b) if so, the number thereof; and

(c) the steps taken to provide alternative
jobs 10 such employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) and (b): All over India 28177
persons were engaged in contract basis for a
temporary, specific, timebound work of manual
compilation and tabulation of census data. On
completion of the work their services were ter-
minated in December, 1992, as per the contract.
Of these, 2727 persons have been engaged on
fresh contract in early 1993 to complete the
residuary edit and coding work in major
States.

(c) : Centain concessions in the form of age
relaxation and priority for consideration, even
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when they apply for advertised vacancies with-
out being sponsored through Employment
Exchanges, have been given to retrenched
employees who were recruited through the
Employment Exchanges and had put in not less
than 6 months of continuous service in the Cen-
sus Organisation. Besides. recruting agencies in
Central/State Governments and Union Territo-
ries have also been requested 10 help the ret-
renched census employees find employment.

[Translation]

AVAILABILITY OF PETROL FROM
UTTAR PRADESH

2545. SHRI RAM PUJAN PATEL : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether the Government have conduc-
ted any survey in regard to availability of petrol
in Uttar Pradesh; and

(b) if so, the places where petrol is likely 1o
be struck ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU,,
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA):(a) Yes. Sir.

(b) The exploratory drilling carried out so
far have not indicated occurrences of oil/gas in
any of the districts of Uttar Pradcsh. However.
the efforts to locate hydrocarbons are continu-
ing by acquiring more seismic data.

|English]
AIDS CASES

2546. SHRI BDOY KRISHNA HANDI-
QUE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government's attention has
been to the World Health Organisation forecasts
regarding incidence of AIDS cases by 1993; and

(b) if s0, whether AIDS Cell in Delhi Health
Directorate has been adequately geared up to
contain this dreaded disease;

(c) the fund allocated to the health authori-
ties for AIDS control;

(d) whether the high risk groups in Delhi
have been identified; and

(e) the steps laiwn totackle the growing con-
cern of AIDS in Delhi?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) W.H.O. has not made any
forecasts in this respect.

(b) The AIDS Cell in the Directorate of
Health Services has been adequately energised
to take up the prevention and control
mecasures.

(c) An amount of Rs. 27,435 lakhs was re-
leased to Delhi Administration for this purpose
during 1992-93. An amount of Rs. 48700 lakhs
has been kept car-marked for this purpose for
1993-94.

()] & (e) The strategies evolved to control
the spread of HIV/AIDS cunsists of :

(1) Generation of awareness among the
public and the identified risk-
behaviour groups;

(2) Promotion of Blood Safety and
Rational use of Blood;

(3) Prevention and  control  Sexually

Transmitted Diseases;

(4) Promotion of Condom use for preven-
tion of STD/HIV.

(5) Better diagnosis and Clinical Manage-
ment of AIDS cases.

DISTRIBUTION POLICY OF KEROSENE,
LPG, PETROL/DIESEL BY OIL COMPANY

2547. SHRI RAM NIHORE RAI : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased fo state :

(a) the present distribution policy of kero-
sene, LPG, and petrol/diesel respectively by the
0Oil Companies;

(b) whether any plan for 1993-94 for market-
ing of these products in Utar Pradesh, Raja-
sthan, Haryana and Himachal Pradesh has
been prepared;

(c) if so, the details thereof;
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(d) whether any guidelines have also been
issued for the newly constituted Oil Selection
Boards for final disposal of applications within
the stipulated period; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR
SHARMA): (a) Allocations of SKO to States/
UTs are made by the Government of India on
month to month basis. The demand of diesel/
petrol is, by and large, being met in (ull. LPG is
being supplied through the distributors, located
in towns covered under previous marketing
plans.

() and (c) The following marketing plan
has been approved :—

States RO. - ‘SKO/ LPG
LDO

(1988  (1989-  (1993-

93) 93) 94)

Uttar Pradesh 382 35 42

Himachal 15 2 1
Pradesh

Haryana 47 4 13

Rajasthan 113 8 13

(d) and (e) The guidelines issued to the
OSBs do not stipulate any period for disposal of
applications. However, effors are made by them
for early finalisation of selection.

AVAILABILITY OF GAS

2548. SHRI HARIN PATHAK : Will the
Minister of PEFTROLEUM AND NATURAL
GAS be pleased to state :

(a) the projected availability of gas at Tapti
fields and Hazira separately; and

(b) the total quantity of gas required to meet
all the commitments made ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA): (a) The projected plateau production
from mid and south Tapti fields is 4.03
MM The present availability at Hazira
is 19.73 MMSCMD.

(b) Total commitments ex-Hazira is about
46 MMSCMD.

[Translation)

ALLOTMENT OF PETROL/DIESEL
RETAIL OUTLETS AND LPG AGENCIES

2549. SHRI BHAGWAN SHANKAR
RAWAT : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to stafe :

(a) the number of petrol/diesel retail outlets
and LPG agencies allotted by the Government
during each of last two years, State-wise;

(b) the number out of them allotted to SC/
ST, backward classes. handicapped, educated
unemployed, and ex-scrvicemen separately;
and

(c) the number of complaints regarding
under-weight and adulteration received during
the said period and the action taken thereon,
State-wise ?

THE MINISTER OF STATE QOF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) 33 Retail Outlet dealerships
and 101 LPG distributorships were sanctioned
by the Government from 1 July, 1991 to0 30 June,
1993, under its discretionary powers.

(b) Discretionary allotment is made on
compassionate grounds taking into account
merits of each case. It is not made on category-
wise & State-wise basis.

(c) Complaints are rececived from time to
time and in established cases of under-weight
and adulteration, action as per Marketing Dis-
cipline Guidelines is taken which includes even
termination of dealerships/distributorships.

|English]
HOSPITALS IN MADHYA PRADESH

2550. SHRI SURAJBHANU SOLANKI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of Government hospitals in
tribal districts of Madhya Pradesh namely
Dhar, Bastar and Sarguja;

(b) the number of those hospitals where betl
facilities have been provided for the patients;
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(c) whether the Government proposed to
increase the number of hospitals equipped with
beds in these tribal districts; and

{d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) to (d). Information is being
collected and will be laid on the table of the
Sabha.

DIESEL BASED POWER PLANTS

2551. DR MAHADEEPAK  SINGH
SHAKYA: Will the Minister of COAL be
pleased to state : '

(a) whether certain coal companies have set
up diesel based power plants; and

(b) if so, the details thereof alongwith their
capacity, company-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA) :
(a) and (b). According to information furnished
by Coal India Ltd. (CIL) details of diesel based
power plants set up in subsidiaries of CIL
alongwith their capacities are as below :

Name of subsidiary - Location Capacity of Total
D.G. Set and Capacity
No. of units
Eastern Coalfields BE&FD 1X02 MW 02 MW
Ld. Sonepur 2x10 7 20”7
S.P. Mines 2X04 7 08 ”
S.P. Mincs 1x02 ” 02~
Rajmahal 5%10 7 50"
Jhanhra 3x04 ” 12 7
Jhanhra 2%02 7 04 "
Ghusic 1X06 ” 06 ”
Moira 1X06 ~ 06 "
Kalidaspur 1X04 7 04 "
Prasea 2x02 " 04 "
Chapuikhas 1x04 ~ 04 "
New Kenda 2x02 7 04 7
Satgram 1x02 ~ 02 "
Tirat 1x02 * 02 "
Bharat Coking Coal . Jealgora 1%x08 ” 08 "
L. Jealgora 2x32 7 64 ”
Murlidih 2x08 " 16 "
Amlabad 2x08 ” 16 ~
Madhuban 4x08 ” 32
Moonidih 4x%08 ” 32
. Moonidih 1X32 ” 32"
Central Coalfields Swang 2x10 ” 20"
Lid. Bachra 4X10 ” 40 "
© Kargali 4x10 ” 40 "
KDH 3x30 " 90 "
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[Wa]

PANCHAYATI RAJ INSTITUTIONS TO
HELP IN FPP

2552. SHRI DEVI BUX SINGH : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the Union Government are for-
smulating any new programme to take the help
of Panchayati Raj Institutions for strengthening
the Family Planning Programmes;

(b) if so, the details thereof;

(c) whether the Government propose to
provide funds to Panchayati Raj Institutions
directly for encouraging Family Planning Pro-
grammes in villages; and

(d) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) : (a) to (d). Under Section 243 (G) of the
Constitution’s as amended by the 73rd Amend-
ment Act, 1992, the Legislature of a State. may
by law, endow.the Panchayats with such
authority, relating to Family Welfare. as may be
necessary as it has been included in the
Eleventh Schedule. It is for the States to endow
the Panchayats with suitable powers.

(English]

DAMAGE TO PLACES OF WORSHIP
IN J&K

2553. SHRI B. L. SHARMA PREM : Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the number of places of worship
demolished/damaged in Jammu and Kashmir
during 1992;

(b) the number of places of worship
demolished/damaged in the State after Decem-
ber 6, 1997 till date; and

(c) the number of places of worship out of
(a) and (b) above which have since been
reconstructed/repaired ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : (a) to (c). The information is
being collected and will be laid on the Table of
the House.

[Translation)

NATIONAL COMMISSION FOR
BACKWARD CLASSES

2554. SHRI BRAHMANAND MANDAL :
Will the Minister of WELFARE be pleased
to state :

(a) whether the Government propose to set
up a National Commission for Backward’
Classes ;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b). As per the
directions of the Supreme Coun, the National
Commniission for Backward Classes Ordinance
1993 was promulgated which was subsequently
replaced by an Act of Parliament on 2nd April
1993. The Act provides for constitution of a
Comumission for entertaining, examining and
recommending upon reguests for inclusion and
compliance of over-inclusion and under-
inclusion in the lists of OBCs. The details of the
constitution of the commission are as
under :

(i) a Chairperson, who is/or has been a
Judge of the Supreme Coun or of a
High Cour;

(ii) a social scientist:

(iii) two persons having special knomedge
in matters relating to backward classes;
and

(iv) a Member-Setretary, who is or has been
an officer of the Central Government in
the rank of Secretary to the Govem-
ment. The constitution of the commis-
‘sion is to be announced shortly.

(¢) As the"Government proposes 10 set up
the commission, this question does not arise.

|English)
USE OF NSA
2555. SHRI RAJENDRA AGNIHOTRI:

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) the number of occassions on which the
National Security Act (NSA) was put into use by
the Goverament during 1992 and 1993 so
r‘n .

(b) whether complaints regarding misuse of
the provisions of NSA by State Governments
have been received by the Union Government;

(¢) if so, the details thereof, and
(d) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : (a) The Central Gow. has
not ordered any detenfion since the promulga-
tion of the National Security Ordinance/Act,
though empowered to do so. Actual detentions
under the Act are made by the State Govts./
Union Territory Admns., who are mainly res-
ponsible for maintenance of law and order and
to the mintenance of supplies and sesvices
essential to the community etc. A statement
showing the number of persons ordered to be
detained under the provisions of the National
Security Act, 1980 during 1992 & 1993 (upto
May) by various State Govts/U.T. Admns. is
attached herewith.

(b) 10 (d) The Act contains sufficient inbuilt
safeguards against its possible misuse. From
time to time, it has been impressed on the State
Govis/UT. Admns. to use this Act very
sparingly, judiciously and only when it is
absolutely necessary. Whenever, complaints
regarding the misuse of the provisions of the
Act whenever received, are forwarded to the
concerned State Governments/Union Territory
Administrations for appropriate action.

STATEMENT

SL. Name of state/ No. of Persons

No. UT. Admn ordered to be
detained
1992 1993
(Upto
May)
1. Andhra Pradesh J— -
2. Assam 19
3. Bihar 9
4. Gujarat 36 11

~ O N

ITIERY

Sl. Name of state/ No. of Persons
No. UT. Admn ordered to be
detained
‘1992 1993 -
(Upwo
'May)
5. Haryana - -_—
6. Himachal Pradesh - 1
7. Kamataka |- -
8. Madhya Pradesh 130 61
9. Maharashtra 370 106
10. Manipur 5 6
11. Meghalaya 12 1
12. Nagaland 6 1
13. Orissa 103 9
14. Punjab 2 1
15. Rajasthan - 26 7
16. Tamil Nadu 9 18
17. Tripura 6 1
18. Uttar Pradesh 326 243
19. Sikkim — —_
20. Goa — 3
21. Mizoram - -
22. Andaman & Nicobar - -_
23. Chandigarh - -
24. Delhi 15 4
Total 1074 590

Note: 1. The National Security Act, 1980 is not
applicable to Jammu and Kashmir.

2. The State Governments of Kerala,

‘West Bengal, Arunachal Pradesh, and

U.T. Administrations of Dadra and

Nagar Haveli, Lakshadweep, Pon-
dicherry, and Daman and Diu have

not invoked the provisions of NSA.

THEFT OF WATER METERS IN NEW
DELHI

2556. SHRI SURESHANAND SWAMI:
Will the Minister ,of HOME AFFAIRS be
pleased to state :

(a) the number of cases of theft of water
meters reported in New Delhi particularly in
Sarojini Nagar and Laxmi Bai Nagar areas dur-
ing the last four months;

(b) the number of cases solved and those
pending; ’

(c)\hcnumheto(peuomunﬂadhlhh
connection; and
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(d) the effective steps takén by the Govern-
ment to check such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED): (a) Nine cases of theft of water
meters, two in Sarojini Nagar and seven in
Laxmi Bai Nagar, have been reported during
the last four months. No such case has been
reported in New Delhi Police District.

(b) Number of cases solved Nil
Number of cases pending investigation 4
Number of cases filed as untraced 5

(c) Nil.

(d) Foot and mobile patrolling has becn
intensified especially in affected areas. Beat and
Division Staff are frequently briefed to detect
and prevent such crime in their respective
areas.

[Translanion]

TRESPASSING INCIDENTS
IN RAJASTHAN

2557. SHRI GIRDHARI LAl BHARGAVA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of hostels available for nurs-
ing students and working women in Rajasthan:

(b) the number of incidents of trespassing by
men which occurred in the hostels during 1992
and 1993 so far:

(c) the number of cases in which culprits
have been punished and the victimised women
have been given assistance;

(d) the number of such cases yet to be
solved; and

(e) the action being taken by the Govern-
ment to curb such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED) : () to (e) The ‘Police’ and ‘Public
order’ being State subjects, the registration,
investigation, detection "and prevention of
crimes including the offence of tresspassing by
men into hostels of nursing students and work-
ing women is primarily the responsibility of the
State Government.

9—725 LSS/94

No such information is compiled centrally,
by the National Crime Records Bureau.

[English]

SUPPLY OF WATER TO M.P. FROM
JAMNI PROJECT

2558. SHRIMATI SUMITRA MAHAJAN :
Will the Minister of WATER RESOURCES be
pleased to state :

(a) whether adequate water is being supplied
to Madhya Pradesh from Jamni Project as
per agreement;

(b) if not, the reasons therefor; and

(c) the steps taken or proposed-to be taken to
ensure adequate supply of water to the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI PK.
THUNGON) : (a) to (c) Jamni project is a
joint venture of Uttar Pradesh and Madhya
Pradesh and the two States share cost as well as
benelit annually in agreed proportion. As per
inter-State agreement of 1965 between Uttar
Pradesh and Madhya Pradesh, Uttar Pradesh is
to make available 450 million cubic feet of water
at the canal sluice of the reservoir. The agree-
ment further provides that shortages, if any, are
to be shared in the ratio of 450:2200 between
Madhya Pradesh and Unar Pradesh.

GAS AGENCIES IN ANDHRA PRADESH

2559. DR. KVR CHOWDARY: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased 10 state :

(a) whether the Government hawe allotted
some LPG agencies in Andhra Pradesh on out-
of-turn basis during the last two years; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAIL GAS (CAPT SATISH KUMAR
SHARMA) : (a) and (b) 17 LPG dis-
tributorships were sanctioned in Andhra
Pradesh under the discretionary powers of the
Government during 1-4-1991 to 31-3-1993.
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VIII INDIA POPULATION PROJECT

2560. SHRIMATI CHANDRA PRABHA
URS:
SHRI R. SURENDER REDDY :

‘Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the VIII India Population
Project with World Bank assistance for urban
slums has been approved by the
Government:

(b) ifso. the total amount proposed to be pro-
vided under the above project. city-wise:

(c) the numberofurban poor residing in cach
city slums proposed to be benefited (rom the
above project;

(d) the duration of the above project: and

(e) the amount proposed to be spent during
1993-94?

THE MINISTER OF HEALITII AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) Yes. Sir.

(b) and (c):

Amount Beneficiary

proposed urban popu-
to be lation (Rs. ir

provided lakhs)

Name of City

(Rs. in

Crores)
Calcutta 7528 38.00
Delhi 35.00 12.50
Bangalore 2905 14.85
Hyderabad 2603 758

In addition an amount of Rs. 57.91 Crores would
be distributed 1o the four cities for meeting
physical and price contingencies.

(d) 5 years ie. from 1993-94 to 1997-98.
(¢) Rs. 32.00 Crores.
DMPA

2561. SHRIMATI SUSEELA GOPALAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased 10 state :

(a) whater the Indian Council for Medical
Research  has recommended the use of
D.M.PA. injectible contraceptive in the family
planning programme in India without conduct-
ing any clinical trials: and

(M) if so, the action taken by the
Government thereon?

THE MINISTER OF HEAITH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a)and(b) No,Sir. ICMR has
not recommended pse of DMPA. in the
National Family Planning Programme. Indian
Council of Medical Research, recommended
marketing permission to the company subject to
its carrying out a post-marketing surveillance
study for evaluation of the use, efficacy and
acceptability of DM.PA Simultaneously.
ICMR will carry out introductory studies
through A Type Post Partum Centres of
Medical Colleges.

OIL AND GAS EXPLORATION DURING
EIGHTH PLAN

2562. SHRI SOBHANADREESWARA
RAOVAPDE: Will the Minister of PET-
ROLEUM AND NATURAL GAS be pleased
to state :

(a) the prugress made in oil and gas explora-
tion programme during Seventh Five Year
Plan;

(b) the details of programme finance for oil
and gas exploration during the Eighth Five Year
Plan period. year-wise with details of financial
investment in public, private and foreign invest-
ment scparately alongwith the projected pro-
duction targets;

(¢) the details of international assistance
(World Bank, Asian Development Bank etc.) so
far committed for the oil and gas exploration
programme; and

(d) the details of time bound programme for
international bid for all types of wells and the
policy modifications, if any?

THE MINISTER OF STATE OF MINISTRY
OF PETROLEUM AND NATURAL GAS
(CAPT. SATISH KUMAR SIARMA):
(2) During 7th Plan, 157.81 million tonnes of
crude oil production and 59.56 billion cubic
metres of gas production was achieved.
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(b) In the 8th Plan an expenditure of Rs.
19574 crores has been approved by the Planning
Commission for oil and gas exploration work in
the public sector. Besides this the Government
has invited several rounds of bids for explora-
tion from private Indian and foreign companies.
Some of these companies would also be making
investments on exploration during the 8th Plan.
It is expected that in the &h Plah about 169.45
MMT of crude oil would be produced and about
l@l billion cubic metres of gas would be
produced.

(¢) International assistance from multilateral
agencies has not been obtained specifically for
exploration programme.

(d) The bids invited from Indian and inter-
national companies are not for wells but for
exploration Blocks. This is now on a continuous
bidding basis.

CONFERENCE ON ENVIRONMENTAL
IMPACT OF WATER RESOURCES
MANAGEMENT

2563. SHRI ARVIND  TULSHIRAM
KAMBLE: Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether a conference on Environmental
Impact of Water Resources Management was
held in New Delhi in June. 1993:

(b) if so, the issues discussed therein: and

(c) the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : (a) and (b) The National Round
Table Discussion on “Environmental Impacts
of Water Resources Development™ was held in
New Delhi on 4th & Sth June, 1993 wherein the
following issues were discused :—

(1) Planning of Sustainable Water Resour-
ces Projects

(2) Flood Management and River Valley
Projects

(3) Controversy of Large Vs. Small
Dams

(4) Safety of Hydraulic Structures

(5) Rehabilitation in Water Resources
Projects

(6) Catchment and
Management

(7) Operation and Maintenance of
WRD Projects

(8) Economics and funding of River
Valley Projects

(9) Panicipation of Users and Voluntary
Agencies

(10) Guidelines and Environmemal Moni-
toring for sustainable Water Resourc-
es Development

Watershed

(¢) The recommecndations of the said
National Round Table Discussion have been
sent to all concemed organisations for
necessary action. ’

[Translation]
[ ]
DEPOSITS OF PETROLEUM PRODUCTS

2564. SHRI SUSHIL CHANDRA VARMA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the deposits of petroleum products in
India acconding to the latest survey and the
deposits available under the sea;

(b) the places where new deposits have been
identified duiring this latest survey; and

(c) the time by which oil/gas is likely 10 be
extracted from there?

THE MINISTER OF STATE OF THE
MINISTERY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (8) Over 5990 MMT of geological
reserves of oil and oil eyuivalent of gas has been
established in the country. Out of these about
3580 MMT of geological reserves are in the
offshore areas;

(b) In 1992-93. accumulations of hydrocar-
bons have been found in more than 20 newpros-
pects by ONGC and OIL in onshore parts of
Upper Assam, Cambay, Krishna-Godavari and
Cauvery Basins as well as in offshore parts of
Bombay offshore basin, Kutch and Krishna-
Godavari offshore basins.

(c) The new reserves added will be pro-
gressively brought into productioa in the 8th
Plan period.
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[English]

PRODUCTION OF CRUDE OIL FROM
BOMBAY OFF-SHORE

2565. SHRI GOPI NATH GAJAPATHI :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the Government have taken
some short term measures to increase the pro-
duction of crude oil from the Bombay ofl-
shore;

(b) if so, the details thereof:

(©) the target set for production of crude oil
from Bombay off-shore by the end of 1994-95,
and also by the end of the Eighth Five Year Plan;
and

(d) the stepstaken to increase the production
of crude oil in order to achieve the target?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b) The short term
measures initiated by ONGC include.

(D) Early production from Panna field;
Neelam-2 well platform and Neelam-4
platform; and

(ii) Horizontal wells and Gas lift in Heera
field.

(c) The estimated production of crude oil
(including condensate) by ONGC from Bom-
bay Offshore during 1994-95 and 1996-97 (ter-
minal year of the eighth plan) is 19.82 MMT and
24.55 MMT. respectively.

(d) The above mentioned increase in crude
oil production is planned to be achieved
through additional development of existing
fields and development of new fields.

[Mranslation]
GOVERNMENT HOSPITALS IN UP.

2566. SHRI MANABENDRA SHAH :
SHRI SURENDRA PAL PATHAK:
Will the Minister of HEALTH AND FAMILY
‘WELFARE be pleased to state :

(4) the names of the Governfment hospitals
in each district of Garhwal division of Uttar
Pradesh;

(b) the places where new hospitals are
proposed to be opened during 1993-94;
and

(c) the hospital where shortage of doctors in
this regand is felt ?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR) : (a)to
() The information is being collected and will
be laid on the Table of the House.

WELFARE OF SCs/STs
*2567. SHRI KALKA DAS:

Will the Minister of WELFARE be
pleased to state :

_(a) the amount allocated for the various

welfare schemes for Scheduled Castes/
Scheduled Tribes, during the Eight Five
Year Plan; State/Union  Territory-wise
and;

(b) the achievements made so far in this
regand?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) The allocation of
funds for the various welfare schemes for SCs/
STs during Eighth Five Year Plan is given at
STATEMENT-I. No specific allocation is made
for various States/UTs. The distribution of
funds 1o these State/UTs is according to their
requirepuents and activities undertaken under
various schemes.

(b) The achievement made so far in this
regard pertains to only one financial year
namely 1992-93 which is the first year.of the
Eighth Plan. The sallocations made under
various welfare schemes indicating the
financial progress for the year 199293
and 1993-94 is at Statement-ll A and B.
Information regarding  the physical
achievement as compiled upto now from the
States/UTs is given in  Statement-
oI o V.
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STATEMENT-1
'S. No. Scheme Outlay for Eighth
Plan (1992—97)
(Rs. in crores)
A CENTRALLY SPONSORED SCHEMES :
1. Post-Metric Scholarship for SC/ST students 300.00
2. Grant in aid to Voluntary Organisations for SC/ST 3500 .
3. Pre-Matric Scholarship- for the children of those engaged in unclean 75.00
occupations.
4. Book Banks for SC/ST students 35.00
5. Girls Hostels for SC/ST students 40.00
6. Boys Hostels for SC/ST students 50.00
7. Coaching and Allied Scheme for SC/ST 10.00
8. Implementation of PCR Act, 1955 and SC& ST (Prevention of Atrocities) 2770
Act, 1989
9. Liberation of Scavengers and their rehabilitation 464.00
10. Research and Training 9.00
11. SC Development Corporations 100.00
12. National SC&ST Fin. & Dev. Corporation 50.00
13. Share Capital to TRIFED 35.00
14. Development of Oil seeds and Oils of trees and Forest Origin in Tribal 800
Areas
15. Establisnment of Ashram Schools in Tribal Sub Plan Areas 10.00
16. Grant in aid for TRIFED 5.00
17. Price Support for TRIFED 200
B. CENTRAL SECTOR SCHEMES
«1. Special Ambedkar Centenary Year Programme (SC/ST) 330*
2. National Rackward Classes Finance & Dev. Corpn. 100.00
3. Special Educational Development Programme for girls belonging to SCs of 20.00
very low literacy levels
4. Educational Complex in low literacy pockets for development of women 10.00
literacy in tribal areas
5. Vocational training in tribal areas . 9.00
6. Grant in aid to State Tribal Dev. Cooperative Corpn. for Minor Forest 10.00
Produce
7. Grant in aid to Maulana Azad Education Foundation 5.00
8. Pre-examination coaching for weaker sections based on economic 10.00
criteria
C. SPECIAL CENTRAL ASSISTANCE for Special Component Plan 4125.00
2548.00
D. Speicial Central Assistance for Tribal Sub Plan 1250.00
* A one time allocation i.e. for the year 199293, 3798.00
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STATEMENT—I-4

Funds released under Central/Centrally Sponsored Schemes in SCD Division during 199293

(Rs. in 1akhs)
No. State/UT Post Pre- Rook Girls Boys Coach- Imple- Libera- Sche- SCA
Matric ‘Matric Banks Hostels Hostels ing menta- tion duled
Scholar Scholar- - & tion & Castes
ships  ships Allied of Rehab-  Dev.
Scheme  PCP ili- Corpn
Alrocity  tation
Act. of
Scaven-
gers
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra 63606 2051 200 10275 3215 1658 4650 25500 489.00 1937.61
Pradesh
2. Assam 21898 - 030 — — 0.50 — 202.00 22.09 18944
3. Bihar 799.18 598 200 2527 4675 200 1500 31300 8625 209654
4. Gujarat 31087 1438 030 — — 305 7833 186.00 100.07 90853
5. Haryana 63.16 4854 192 364 364 292 6.05 17600 10654 39820
6. Himachal 030 763 045 —_ — 1.00 104 25300 4663 50269
Pradesh
7. Jammu & 18.13 — 080 831 - 0.50 — 10000 5765 6679
Kashmir
8. Karnataka 463.87 551 513 1924 101.10 11.62 2235 399.00 107.80 1310.06
9. Kerala 2495 458 100 492 412 308 768 3000 8887 50274
10. Madhya 5381 20793 2437 13452 101.84 3.00 101.00 133600 24.00 1839.09
Pradesh
11. Maharashtra 887.84 543 3.00 - - 1.00 3525 65900 81.92 169892
12. Manipur 3773 — 199 0.98 251 0.25 — —_ - 742
13. Meghalaya 3424 — — — — 0.50 — — —_ —_
14. Nagaland 120.00 — - — — — - - - —_
15. Orissa *® 21 532 030 4000 30.00 1.50 200 5860 3122 132338
16. Punjab 1949 10513 0.10 - 250 238 1200 5800 25296 62532
17. Rajasthan 24192 6824 250 - — 1612 4903 101.00 1922 116290
18. Sikkim — — - - - — - - — 321
19. Tamil Nadu 45830 1994 150 80.88 60.66 200 9061 8000 12244 191134
20. Tripura 4215 1255 099 - - 0.90 — — 1060 5738
21. UP. 70000 7853 1149 7636 101.10 3.00 66.00 149400 211.93 5495.07
22. West Bengal 14640 144 050 3513 1960 050 441 363.00 28824 266954
23. Chandigarh - — 150 —_ —_ —_ — — — 944
24. Dadra & N. 1.84 - — — - —_ - — — -
H.
25. Delhi 630 2528 426 - - 3.00 — 500 4804 14860
26. Goa 044 — 032 - — 0.15 —_ — - -
27. Pondicherry 791 — 060 — — — 1175 5.00 — 1315
28. Daman & 136 — - - - —_ - - - -
Diu
29. Mizoram 62.15 —_ —_ — - - - - - -
30. Andaman & 1.15 175 —_ — — —_ - — —_ -_
Nicobar
Total 541474 63867 £732 533.00 50000 7995 550.07 6073.00 220027 24880.00
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STATEMENT-1I-B
Direct Grant
1. Voluntary organisations — Rs. 456.66 lakhs
2. Coaching & Allied Scheme (University & Other private institutions) — Rs. 95.00 lakhs
& SSC
3. Rescarch & Training —Rs. 413 lakhs
4. Gauhati Project (PMS) —Rs. 5.00 1akhs
5. NSFDC —Rs. 1000.00 lakhs
STATEMENT-IL
S. State/UT Boys Girls Ashram Research Voca- State SCA Alloca-
No. Hostel Hostel School & Trg. tional  Tribal tion of
Tig. Dev. funds
Instt.  Corpn. under
for anticle
MEPS 2750
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh — — 3500 4381 1478 1000 152934 23322
2. Assam 1600 1638 — 10.70 — — 107761 16080
3. Bihar- —_ - _ 9.82 —_ 5000 317525 42726
4. Gujarat 2300 1821 25.00 220 26.10 — 185584 35640
5. Haryana — — - — — - - -
6. Himachal Pradesh — — - 031 — — 40339 1340
7. Jamou & Kashmir - — — —_ - —  29%.14 5640
8. Karfuraka — — - - - — 32742 13398
9. Kerala 15.87 2142 39.73 8.00 — — 20723 1920
10. Madhya Pradesh 63.74 83.06 - 2827 — 5100 678501  880.80
11. Maharashtra — — - 11.87 — 2400 181521 42396
12. Manipur - - — 6.60 — — 38341 2838
13. Meghalaya - - - - — - - 7920
14. Nagaland — — — - — — - 4800
15. Orissa 3000 35.58 42.00 321 —_ — 337803 43478
16. Punjab - - —_ - - - - -
17. Rajasthan 1011 2450 - 458 - 3000 167946 307.64
18. Sikkim - - - - — — 6093 522
19. Tamil Nadu 674 o612 2469 944 1478 — 27072 3840
20. Tripura 1638 800 10.00 0.69 — — 41494 4278
21. Unar Pradesh 1516  6.12 2358 346 —_ - 5840 172
2. West Bengal 2426 30.59 —_ 1.04 2956 3500 117167 22560
23. Chandigarch — - - - — — - —
24. Daman & Diu - - - — - — 2387 -
25. Dadra & N.H. 43.74 — — - —_ - — —_—
26. Mizoram - - - - 14.78 - - 3402
27. A & N Islands - - -—_ - - - 86.13 —_
28. Arunachal Pradesh - - —_ — — - - 3240
Total 267.00 24998 20000 10500 10000 20000 2500000 4000.00
Direct Grant

1. Voluntary Organisations

Ras. 355.00 lakhs
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STATEMENT IV
Funds relcascd under Central/Centrafty Sponsores Schemes in SCD) Division during 1993-94

(Rs. in lakhs)

S State/UT Post  Pre- Book Girls Boys Coa- Imple- Libe- Sch. SCA
No. Matric Mawric Banks Hos- Hos- ching men- ration Castes
Scho- Scho- tels - tels & tation & Dev.
lar- lar- Allied ol Reha- Corpn.
ships  ships Sche- PCR  bili-
me & tation
Atro- of
city  Sca-
Act  ven-
gers
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh — 1500 600 —_ — 30 — — 2553 91819
3 Assam — - 003 — — 003 — — 357 147406
3. Bihar 399.59 1850 033 — — 20 — — 3266123821
4. Gujarat 153544 1457 005 —_ — 250 — — 748 25021
5. Haryana 31.58 1457 032 — — 100 — — 756 23935
6. Himachal Pradesh —_— 191 0.08 — - 1.00 - —_ 295 11090
7. Jammu & Kashmir 9.07 — 013 — — 050 - — 116 5434
8. Kamataka 23192 18 0.86 — - 1 — — 1762 36054
9. Kerala 528 190 133 — — 057 — —  7.84 52243
10 Madhya Pradesh 2691 4043  4.06 — — 801 — — 2355109149
i1t. Maharashtra 440.00 — 0.50 — — 1.00 — — 2732 70025
12. Manipur 19.87 — 033 — — 150 — — - 3n
13. Meghalaya 17.02 —_ - - — 030 — — — —
14. Nagaland W - = = = = = =~ =
15. Orissa 2811 161 1.88 — - 1N — — 1212 45942
16. Punjab — 3298 005 — — 1.00 - - 1413 45349
17. Rajasthan 66.79 2236 042 —_ - 300 - — 18.60 65825
18. Sikkim — — — — — — — - — 223
19. Tamil Nadu 299.15  6.63 0.25 —_ — 2.00 - — 2851 92798
20. Tripura 20060 314 017 — — 050 — — 051 3932
21. Uttar Pradesh 35000 1780 1.W4 — — 381 — — 7602260362
22 West Benga‘l 73.20 — 008 — — 050 — —  38721387.64
23. Chandigarh - - 0.25 — — —_ —_ — 070 989
4. Dadra & N. H. 1.50 —_ —_ — — — - - —_ —
25. Dellu — 632 0N - — 698 — — 11.80 13857
26. Goa 022 — 005 - — - - - - 223
7. Pondicherry 4.00 - 007 —_ — — - — 830 1013
28. Daman & Diu 0.50 —_ — - — - - - - -
29. Mizoram 3107 — - — — - - - - -
30. Andaman & — 040 — — — — - - _— -

Nicobar
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STATEMENT V

Funds released under Central/Centrally Sponsored Schemes in TD Division during 1993-94

(Rs. in lakhs)
S. State/UT Boys Girls Ashram ' Re- Voca- State SCA Allo-
No. Hostel Hostel School search  tional  Tribal cation
& Trg Dev. of
Trg. Instt. Corpn. funds
for under
MFPS article
275 (D)

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh — - — 120 — — 76138 21955
2. Assam — — — 267 - — 57921 15071
3. Bihar — - - 245 - — 172601 40050
4. Gujarat - - — 055 346 — 100561 33405
5. Haryana —_ — — — - - — —
6. Himachal Pradesh - — — — - — 30000 1350
7. Jammu & Kashmir — — - — — — 250.00 5279
8. Karnataka - - -_ - - — 12883 12557
9. Kerala - — —_ 2.00 — — 7163 18.00
10. Madhya Pradesh - —_ — 510 - — 367382 82635
11. Maharashtra - _ - 1.00 _ — 98105 39750
12. Manipur - — - 1.50 — — 20876 26.61
13. Meghalaya — — — - — — — 7425
14. Nagaland — - — - - — - 45.00
15. Orissa — — — 0.80 - — 172401 40761
16. Punjab — — — — — — — —
17. Rajasthan —_ — — 0.89 29.56 — 90258 28830
18. Sikkim - - — - - — 5500 480
19. Tamil Nadu - — - 1.93 — — 15145 36.00
20. Tripura _ - - 017 - — 20809 40.13
21. Unar Pradesh - - - 0.86 - — 3139 1611
22. West Bengal - - - 025 — — 63311 21150
23. Chandigarh - — — - — - -— -
24. Daman & D - — — — - — 591 -
25. Dadra & N. H —_ - - - - - - -
26. Mizoram - - - — - - — 31.80
27. A & N Islands — - - —_ - - 5321 -
28. Arunachal Pradesh -— —_ - - - — - 3036
Total -_ -— - 2137 33.2 —13451.04 375000

10725 LSS 4
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S. State/UT Boys Giils Post Pre- Book Coa- Impli- Libe- Sch. SCA
No. Hos- Hos- Matric Matric Banks ching men- ration Castes
tel tel Scho- Scho- & tation & Re- Dev.
lar-  lar- Allied of habili- Corpn.
ships ships Sche- PCR tation
me & of
Atro-  Sca- ’
city ven-
Act  gers
1 2 3 4 S 6 7 8 9 10 11 12
1. Andhra Pradesh - — 160405 - - 5 —_ —_ - -
2. Assam — — 62919 —_ - 1 - — - -
3. Bihar T o500 2501878% 20— 99— 4 99— — -  —
4. Gujarat — — 124038 — - 6 - — _ —_
5. Haryana 40 40 11155 _— 761 6 _— - - -
6. Himachal Pradesh — — 3968 —_ —_ 1 — — - —_
7. Jammu & Kashmir — 72 286 — _ 1 - —_ —_ -
8. Karnataka - 1000 400 94970  — 435 7 -~ = = =
9. Kerala 190 70 50984 - — 4 — - - .—
10. Madhya Pradesh 6250 6600 116789 — 2865 10 - - - -
11. Maharashtra — — 222494 — — 4 —_ — —_ —
12. Manipur 45 45 o8l — 133 1 @ — — = -
13. Meghalaya - — 12570 — = = 1 B —
]:t. Nagaland . . —_— — 16403 —_ - 1 —_ —_ — —
15. Orissa 1000 330 37955 - - 15 - - — —_
16. Punjab 96 — 18013 - - 3 — - - —
17. Rajasthan - — 52868 — 1M 6 - — — —
18. Sikkim - — 365 - - - = = =
19. Tamil Nadu 600 800 109030 - - 1 —_ —_ -_— —_
20. Tripura - - MM - I 1] - = = =
21. Unar Pradesh 1000 600 247665 — 5459 12 —_ -_— - —
22. West Bengal 160 340 109483 - — 5 - - — —_
23. Chandigarh — - —_ — 79 3 - - - —
24. Dadra & N. H. - — 595 — —_ - —_ —_ — -
25. Delhi - — 8795 — 519 1 - — - -
26. Goa - - 153 - 15 1 _ -— —_ -
27. Pondicherry - — 1300 —_ — 1 - - -— —
28. Daman & Diu - —_ 180 -_ - -— — —_ — -
29. Mizoram - — 9872 —_ —_ - - —_ — —
30. A & Nlslands — —_ 220 - -— — — — — —
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S. State/UT Boys  Girls Ashram Research Voca- State SCA

No. Hostel Hostel School & Trg. tional Tribal

Trg Dev.

Insit. Corpn.

for

MFPS
V1 2 3 4 5 6 7 8 9
1. Andhra Pradesh - —_ 6 —_ 1 1 —_
2 Assam 202 162 — - - - —
3. Bihar - - - — — 1 —
4. Gujarat 447 197 25 —_ 2 —_ —_
5. Haryana —_ —_ - —_ —_ _ —_
6. Hima;:hal Pradesh - — —_ —_ — — —_
7. Jammu & Kashmir - — — — — — —_
8. Kamnataka — —_ — —_ —_ —_ —_
9. Kerala 140 150 3 —_ - —_ —
10. Madhya Pradesh 520 392 - - - 1 -
11. Maharashtra —_ —_ - - —_ 1 —
12. Manipur —_ — — — — — —
13. Meghalaya — — —_ - —_ —_ -
14. Nagaland —_ —_ —_ —_ — — —
15. Orissa 360 300 4 — - - —
16. Punjab — — - - —_ —_ —_
17. Rajasthan 150 200 - - - 1 -
18. Sikkim - — — - — —_ —_
19. Tamil Nadu 55 50 7 —_ 1 — —
20. Tripura 150 150 1 - - - -
21. Uttar Pradesh 150 50 2 —_ - — —_
22, West Bengal 240 290 - - 2 1 -
23. Chandigarh - - — — - — —_
24 Dadr; &N . H 100 — - - — —_ _
25. Delhi - - - - — —_ -
26. Goa — —_ — —_ — — —
27. Pondicherry —_ —_ . -— —_ - -
'28. Daman & Diu - —_ - -_ - - -
29. Mizoram - - - - 1 - -
30. A & N Islands - - —_ -_ - —_ -
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BLIND PERSONS

2568. SHRI SIMON MARANDI : Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whetherthe Government have conducted
any survey to find out the number of blind par-
sons in rural and hilly areas;

(b) if so. the details thereof:

(c) whether the Government have received
any assistance from World Federation for Blind
for preventing blindness:

(d) if so. the amount received during each of
the last three years: and

(e) the allocation made to each State During
the above period ?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR): (a)
and (b) The NPCB-WHO Survey 1986-89 has
shown that the prevalence of blindness is
higher in rural aréas that in urban areas. This is
more evident in the States of Madhya Pradesh.
Orissa. Rajasthan and Uttar Pradesh.

(¢) No. Sir.
(d) and (e) Do not arise.
[English]
AIDS CONTROL

2569. SHRI G. MADEGOWDA : Will the

Minister of HEALTH AND FAMILY WEL-

FARE be pleased to state :

(a) whether there are National AIDS Board
and National AIDS Control Organisation:

(b) if so, whether there is over-lapping in the
functioning of these two organisations: and

(c) whether there is any proposal 1o merge
these two organisations for the effective
functioning of AIDS control work ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a)to(c) National AIDS Con-
trol Organisation (NACQ) is an executive wing
of the Ministry of Health. National AIDS Con-
trol Board (NACB) is a high-powered delibera-
tive body to accord administrative approval and

financial sasnciions o the plans and program-
mes of NACO. Since they play functionally dif-
ferent and distinct roles, the question of any
merges does not’ arise.

SUPPLY OF GAS TO BOMBAY CITY

2570. SHRIMATI SURYAKANTA PATIL :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state : -

(a) the norms made for selection of foreign
panners lor supply of gas 10 Bombay city;

(b) whether such norms have been followed
by the Gas Authority of India Lunited in select-
ing foreign partners; and

(¢) if not. the reasons theretor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) The norns included a
minimum experience of 10 years in the supply
of gas in a major city, willingness to contribute
to equity. expericnce in conversion of industrial
and commercial users from liquid fuel to
gas. elc.

(b) Yes, Sir.
(c) Does not aries.

NATIONAL HEALTH POLICY

2571. SHRIMATI DIL KUMARI BIIAN-
DARI : Will the Minister of HEALTH AND
FAMILY WELFARE be plcased to state :

(a) whether the Government propose to
review the National Health Policy;

(b) if so, the details thercof;

(c) whether attention of the Government has
been drawn to the State of India’s Health
Report;

(d) if so, the details thereof;

(e) whether the. Government propdse to
incorporate these recommendations in the

National Health Policy; and

(f) if so, the details thereof ?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND): (a) and (b) The goals and implemen-
tation of strategies set out in the National
Health Policy of 1983 are being continuously
reviewed in consultation with those engaged in
the implementation of the programmes.

(c) and (d) Yes, Sir. The Report deals inter-
alja with various issues related to the health sys-
tem and services m the country and advocates
decentralisation of services and amalgamation
of developmental efforts in the areas of food,
housing, water, sanitation. primary education
and health.

(e) and (f) Positive suggestions which are
capable of operationalization are periodically
examined and incorporated in the planning
process.

COAL PRODUCTION

2572. SR. JAYANTA RONGPI: Will the
Minister of COAL be pleased to state :

(a) whether surface production of coal is
going on in Assam and other North Eastern
States;

(b) if so, the details thereof; and

(c) the names of the companies/organisa-
tions who have bcen allowed to extract
coal ?

THE MINISTER OF. STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA)

ta) Yes. Sir.

(b) and (c) Coal India Ltd. are operating
opencast mines in Macum coalfields of Assam
and have plans to start one opencast mine in
Namchuk-Namphuk coalfields of Arunachal
Pradesh shortly. In addition” State Mineral
Development Corporations had also obtained
some mining leases. The details of private com-
panies organisation. if any, who might have
been allowed to extract coal by concerned State
Governments. are not available in Ministry

of Coal.
STRIKE BY HOSP“AL STAFF
2573. SHRI MOHAN RAWALE: Will the

Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether it is a fact that Class ‘C’ and ‘D’
emiployees of the Delhi Administration run
hospitals in Delhi went on strike on 16 and 21
July, 1993 as result of which the functioning of
these hospitals was completely paralysed;

(b) if so, the details thereof;

(c) the extent to which the said strike affected
the functioning of the hospitals;

(d) the demands of these employees; and

(e) the measures the Government propose to
prevent such strikes in future ?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR): (a) to
(e) The information is being collected and will

-be laid on the Table of the House.

SALE AND PURCHASE OF DDA FLATS

2574. SHRIN.J.RATHVA : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) the number of cases of sale and purchase
of residential flats of the Delhi Development
Authority by way of producing forged bank
challans which came to the notice of the Crime
Branch of Delhi Police during 1991, 1992 and
1993 so far;

(b) whether any inquiry has been conducted
in this regard;

(¢) if so. the details and the outcome
thereof;

(d) whether any case of connin:ance between
the bank employees and the employees of the
Delhi Development Authority has come to

light;
(e) if so, the details thereof; and

() the steps taken/being taken against the
persons found guilty ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED) : (a) The number of cases of sale and
purchases of residential flats of D.D.A. by way
of producing forged bank challans during 1991,
1992 and 1993 (upto 30-693) is as
under :—
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Year No. of cases
1991 6
1992 ' 5
1993 —_
(upto 30-6-93)

(b) to (e) 11 cases were registered at Police
Station Kotla Mubarakpur and 8 persons asres-
ted. All the accused persons have been

challaned in the Court. The arrested persons

include a peon of State Bank of India who was
instrumental in getting a rubber stamp prepared
from the market purported to be that of State
Bank of India. New Delhi. This rubber stamp
was subsequently used on the forged Bank
challans.

(f) All the 8 persons invalved in these cases'

" have been challaned.
[Translarion)
IRRIGATION PRODUCTS OF GUJARAT

2575. SHRI MAHESH KANODIA: Will
the Minister of WATER RESOURCES be
pleased to state :

(a) whether a number of medium and major
irrigation projects in Gujarat are being delayed
resulting in cost escalation:

(b) if so, the details thereof and the
reasons therefor;

(c) whether-there is any proposal 1o provide
special assistance during the Eighth Five Year
Plan for their early completion. and

(d) if so. the details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT

AND MINISTRY OF WATER RESOURCES
(SHRI P. K THUNGON): (2) and (b): Nine
major projects namely, Damanganga, Panam.
Sabarmati, Karjan, Sukhi, Sipu, Watrak. Sardar
Sarovar and Zankhari and twenty five medium
projects namely. Hiran(s)-Il. Sukhbahadar,
Machhundri, Kalubhar, Machhannala, Ver-II,
Deo. Venu-Il, Und (Jivapur), Bhadar (PMS),
Mazam, Hadaf, Guhai, Kelia, Hamav-I1, Sani,
Amipur, Umaria, Aji-Il, Aji-III, Jhuj, Uben
Mukhteshwar, Demi-II and Und-II (Gunatit

Sarovar), and twelve Extension/Renovation/
Modemisation projects namely, Machhu-I
(Dam strengthening), Machhu-II (Reconstruc-
tion), Modernisation of Kharicut Canals, Mod-
ernisation of Fatechwadi Canals, Dantiwada
Modernisation, Modernisation of Bhadar(S)
Canals, Modernisation of shetrunji(P) Canals,
Modermnisation of Machhu-I Canals, Prevention
of salinity ingress (Saurashtra Coastal Develop-
ment), Ukai-kakrapar Modernisation, Restora-
tion of Mitti and Kalindri spilled into VIII Plan.
The reasons for delay in completion of projects
ahd consequent cost escalation are inadequate
provision of funds, change in designs and scope,
technical and-contractual problems encoun-
tered during the construbuon inadequate sur-
veys at the time of pm;ect preparation etc. ()
and (d) : While no Special Central Assistance
for completion of on going projects is given, the
Planning Commission has approved an outlay
of Rs. 3426 crores for major, medium and
Extension/Renovation/Modernisation  irriga-
tion projects of Gujarat for VIII PLan. The
thrust of VIII Plan is to complete on-gomg pro-
jects in time bound manner.

TERRORISTS KILLED AND ARRESTED
IN TERAI

2576. SHRI SURENDRA PAL PATHAK:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of terrorists killed and those
arrested in Terai region of Uttar Pradesh during
each of the last three years;

(b) the numbser of such terrorists who were
found guilty by the courts; and

(c) the steps taken by the Government fo
ensure the prosecution of such terrorists at
the earliest ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a)

Year Terrorists

°  Killed Arrested
1990 11 31
1991 29 7
1992 37 117
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(b) Cases to prosecute such terrorists have
been going on in various Courts and exact
details of terrorists found guilty by the Courts
are not readily available.

(c) Government is taking all necessary steps
to ensure expeditious prosecution of such
terrorists at the earliest like sctting up of Special
Courts under TADA etc.

b REPAYMENT OF LOANS

2577. SHRI LAL BABU RAI: Will the
Minister of COAL be pleased to state :

(a) the details of amount of loans and
interest thereon repaid by the public sector
undertakings under his Ministry during 1989
90, 1990-91 and 1991-92;

(b) whether there have been any shortfalls
in the repayment of loans and interest thereon
during the said period;

(c) if so, the reasons therefor; and

(d) the steps taken to improve the position
regarding repayment of loans?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) The repayments ofloan and interest thereon
for the years 1989-90. 1990-91 ad 1991-92 for the
public sector undertakings under the Ministry
of Coal was as under :—

(Rs. in Crores)
Budgetted Actual
COAL INDIA LTD (CIL)
1989-90 500.00 54690
1990-91 500.00 37396
1991-92 $70.00 400.00
NEYVELI LIGNITE CORPORATION (NLC)
1989-90 57.58 " 5461
1990-91 51.66 51.66
199192 4820 12027
SINGARENI COLLIERIES CO. LTD (SCCL)
1989-90 7000 14.66
1990-91 Nil Nil
1991-92 134.00 Nil

-(b) and (c) : There have been shortfalls in the
repayment of loans and interest thereon for CIL
and SCCL. as compared to the budgetted
figures. These were mainly due to lag in revision
of administered prices of cbal.

" (d) The prices of coal are now being revised
on anannual basis as per a formula approved by
BICP, enabling coal companies to improve their
financial position. A close watch is being main-
tained on recovery of dues by way of loan
and interest.

|English]

INDUSTRIAL AND CONTROL VALVES
PURCHASED BY ONGC

2578. SHRI SANAT KUMAR MANDAL :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the quantity and value of Industrial and
Control Valves purchased by the Oil and
Natural Gas Commission (ONGC) from the
Indian and Overseas suppliers during the last
two years; and

(b) which are the Indian and Overseas
manufacturers of Industrial and Control Valves
supplying to the ONGC ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) The quaniity and value of
different types of Industrial Control Valves
purchased by ONGC during 1991-92 and
1992-93 was as under :—

Quantity Approximate

Value (Rs./

lakhs)

Indian suppliers 14916 1801
Overseas suppliers 806 477

(b) Supplies were made to ONGC by 78
Indian and 14 Overseas suppliers during the
above period.

EFFECTIVENESS OF BCG

2579. SHRI B. DEVARAJAN: Will the
Ministry of HEALTH AND FAMILY
WELFARE be pleased to state :
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(a) the number of TB Centres functioning
under the National Tuberculosis Control
Programme;

(b) whether BCG is the only vaccination
available worldwide, but findings show that it
does not work on all children and its effect lasts
only till 15 years:

(c) whetherIndians scientistshave extended
in scope to meet the country’s current re-
quirements; and

(d) if so, the details thercof ?

THE MINISTRY OF HEALTH AND
FAMILY WELFAE (SHRI B. SHANKARA-
NAND): (a) 390 District T.B. Centres are work-
ing in the country under the National
Tuberculosis Control Programme.

(b) BCG is the only vaccine used in T.B.
Control. Although not effective for all forms of
tuberculosis it has a valuable role in prevention
of severe forms of childhood tuberclosis like
meningitis and miliary tuberculosis.

(c) and (d): The only BCG Vaccine
Laboratory at ‘Guindy, Madras is manufactur-
ing vaccine with installed capacity of 35 million
doses per year. Its production capacity is being
enhanced in phases to go upto 50 million doses
by 1996-97.

SUPPLY OF RAW COAL TO WASHERY

2580. SHRI BASUDEB ACHARIA : Will
the Minister of COAL be pleased to state :

(2) the raw coal received as feed for Kathara
Washery in 1992-93" and the value thereof,
colliery-wise;

(b) whether there was a sharp fall in the
average quality of feed compared to 1990-91 and
1991-92 in terms of ash percentage, coking
index, volatile matters:

(c) if so, the reasons therefor;

(d) whether any report has been received
about deliberate mixing of stones with coal %o
show more production by the management;
and

(e) if so, the steps taken or proposed to be
taken by the Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA)
(a) : Colliery-wise information relating to raw
coal feed to Kathara Washery of Central Coal-
fields Limited (CCL) during 1992-93 is given
below :— .

Name of Colliery

Quantity Approx.
Value
(in lakh (in Rs.
tonnes) crores)
Kathara OC 191 5744
Jarangdih OC 224 1001
Govindpur 215 13.69
Sawang 0.15 090
Selected Dhori 091 403
Amlo 0.05 021
Dhori Khas 0.2 098
From Stock 0.4 024
Rajrappa OC .Y 6.00
Total : - 93151
(b) No, Sir.
(c) Does not arise.
(d) Ne, Sir.
(e) Deoes not arise.
AIDS DETECTION

7581. PROF. UMMAREDDY VENKATE-
SWARLU : Will the Ministry of HEALTH AND
FAMILY WELFARE be pleased 1o state :

(=) lh; number of AIDS cases detected in
Andhra Pradesh during 1992-93; -

(b) the number of potential AIDS carriers at
present in Andhra Pradesh;

(c) whether assistance has been given to
Andhra Pradesh to control spread of AIDS;
and

(d) if so, the details thereof ?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND): (a) Only 1 case was detected in
Andhra Pradesh During 1992-93;

(b) 32,637 cases have been detected to carry
HIV Positive virus, the virus which is respons-
ible for AIDS, till 31st July, 1993.

, (¢)and (d) : An amount of Rs. 67.64 lakh was
released to the Govt. of Andhra Pradesh to con-
trol and prevent the spread of HIV/AIDS in the
following identified areas : Strengthening Pro-
gramme Management. Gencrating Knowledge
and awareness among the identified risk-
behaviour groups and the public, preventing the
incidence and spreads of Sexually Transmitted
Diseases, Promoting the use of Condoms for
preventing STD/HIV. Ensuring blood safety
and rational use of blood and better clinical
diagnosis and management of AIDS cases.

SUPPLY OF NATURAL GAS

2582. SHRI RAM NAIK : Will the Minister
of PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether the Gas Authority of India
Limited (GAIL) have entered several agree-
ments in 1992 for supplying natural gas from
June. 1993 in Bombay:

(b) if so, the reasons for not supplying the
gas and the anticipated period for supply;

(c) whether GAIL have collected deposits
from several parties for supply of gas in
Bombay;

(d) if so, the number of parties and the total
deposits collected upto 31-12-1992 or 31-3-
1993; and

(e) whether interest is being paid on these
deposits and if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH SHAR-
MA): (a) Yes, Sir.

(b) The project is awaiting clearance by
the Government.

(c) Yes. Sir.
11—725 LSS/4

(d) Depositsof Rs. 1301acs have been collec-
ted from 11 parties with whom Gas Supply Con-
tracts have been signed.

(e) Interest at the rate of 15% is payable for
the period of delay.

SRIRAMSAGAR PROJECT STATE-I

2583. SHRI R. SURENDER REDDY : Will
the Minister of WATER RESOURCES be
pleased to siate :

(a) whether the Government of Andhra
Pradesh has sent Sriramsagar Project Stage-11 to
the Union Government for Techno-Economic
clearance;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND OF THE MINISTRY OF WATER
RESOURCES (SHRI PK. THUNGON): (a)
and (b) The project report of Sriramsagar Pro-
Jject Stage-II envisaging irrigation in an are of
257000 hectares at an estimated cost of Rs.450.50
crores received in Centrul Water Commission in
September, 1986 was sent back to the State in
May, 1989 as water availability was not cearly
established. The updated estimate of the project
for an estimated cost of Rs. 71647 crores has
been received in the Central Water Commission
in June, 1993. The State goverment is required to
son out various techno-economic issues.

(c) The clearance of the project depends
upon how soon the State Government complies
with the observations of the Central Apprais-
ing Agencies.

|Translation]
ISSUE OF ARMS LICENCES IN U.P.

2584. SHRI CHINMAYANAND SWAMI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Government propose to
issue arms licences in Terai and other terrorist
stricken areas in Uttar Pradesh;

(b) ifso,the target fixed for the issue of such
licences during 1993-94; and
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(c) the criteria laid down for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) Central Government
have not framed any specific scheme for issuing
arms licences in Terai and other terrorists stric-
ken areas in U.P.

(b) Does not arise.

(c) Applications for grant of arms licences
are decided by the licensing authorities con-
cerned on merits in daccordance with the pro-
visions of the Arms Act and Rules.

WORLD BANK ASSISTANCE FOR COAL
PROJECTS

2585. SHRI VILAS MUTTEMWAR : Will
the Minister of COAL be gleased 10 state :

(a) whetherthe attention of the Government
has been drawn to the news-item captioned
“Vishwa Bank khanan kshetra mein sahayata
rok sakia hai” appeared in ‘Rashtriya Sahara’
dated May 21, 1993;

(b) if so. the reaction of the Government
thereto;

(¢) the coal projects which are delayed: and

(d) the steps taken by the Government to
eliminate this delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJT PANJA):
(a) Yes. Sir.

(b) to (d) : Of the four coal mining projects
which were taken up for implemenation with
the World Bank assistance three projects have
been completed and only Sonepur Bazari open-
cast project of Eastern Coalfields Lid. remains
to be completed. This project had suflered
initially due problems associated with land
acquisition/rehabilitation which has been over-
conte now and development activities have
already been underniaken.

ACCOUNTABILITY OF SH.O.s

2586. SHRI HARIKEWAL PARASAD :
SHRI UDAY PRATAP SINGH :

Will the Minster of HOME AFFAIRS be
pleased to state :

(a) whether there is any proposal to hold the

‘local Station Liouse Officers of Delhi reponsible

for increase in the number of Jhuggi Jhonparies
in their respective areas;

(b) if so. the details thercof;

(c) the time by which it is likely to be
implemented; and

(d) if not, the reasons therefor?

- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED) : (a) No, Sir.

() to (d) Do not arise.
LPG PIPELINE IN DELHI

2587. SHRIMATI SHEELA GAUTAM :
SHRI RAJESH KUMAR :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether L.P.G. pipeline is being laid in
South Delhi;

(b) if so. whether the Government propose
to lay such LPG pipelines in all the parts of
Delhi: and

(©) if so, the time by which LPG is likely to
be made available to the consumers through
pipeline in Delhi?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH SHARMA) : (a) 1o
(c) There is no proposal for laying LPG Pipe-
line in Delhi.

NEWSPAPERS PROVOKING COMMUNAL
SENTIMENTS

2588. SHRI ANAND AHIRWAR :
SHRI BARE LAL JATAV:

Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Unstarred
Question No. 1635 on March 4, 1993 and
state;

(a) whether any action has been taken
against the newspapers provoking the com-
munal sentiments during the last one year;
and
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(b) if so0. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM:
SAYEED): (a) and (b) In the Unstarred Ques-
tion No. 1635 fixed for answer on March 4, 1993
information was sought about action taken
against newspapers for inciting! communal
passions during the last 3 months. Implementa-
tionRepont giving the required information for
fulfilling the Assurance given in reply to the
above question was sent to Ministry of Parlia-
mentary Affairs on 23-7-93 for laying it on the
Table of House. The information furnished in
the Implementation Report is given in the
enclosed statement-I.

In addition to information given in State-
ment-I. information has been received from the
States of Assam. Arunachal Pradesh. Bihar.
Himachal Pradesh. Manipur. West Bengal,
Lakshadweep and Karnataka om the action
taken against the newspapers proveking com-
munal sentiments during the lastone yearand is
given in the enclosed statement-11.

STATEMENT-1
ANDHRA PRADESII :

The State Governmerm have registered a case
Cr. No. 7/93 w/s 153A.IPC read with 505 IPC
against the Editor. Printer and Publisher of
‘Nizamabad Tirges’. owner of the printing press
and the correspondent.

They have also registered another case C.R.
No. 4/93 u/s 153-A, IPC against a Columnist of
the Undu Daily, Rehamuna-e-Deccan’ for his
article captioned ‘Muslims final weapon-
Boycott’ which was published on 8-1-1993.

KARNATAKA :

The State Government have registered a case
Cr. No. 396/92 under Section 153-A. [PC against
the editor and the reporter of the Kannada daily
‘Sogadu” published from Tumkur. The accused
were arrcsted and produced before the Count.

MADHYA PRADESH :

The State Government have registcred cases
under Section 153A, IPC against :—

(i) Editor and Publisher of Evening
Newspaper ‘Krishak Yug' published
from Rajnandgaon: ’

(ii) Editor, "Saua Jyoti' daily from
Ratlam;

(iii) Publisher, ‘Fursat’ daily from
Sehore: and

(iv) Editor, ‘Ratnapur’ weckly from
Ratlani.

The State Government have also regisercd a
case u/s 505 IPC against the Editor of ‘Akshar
Vishwa’ daily from Ujjain.

UTTAR PRADESH :

State Government have registered a case Cr.
No.20u/s 16 153-A. 505 1PC on 11-1-93 against a
weekly paper ‘Kahan Sunan’ published from
Moradabad in which a copy of the pamphlet
purported to have been issued by the RSS was
published therein on 11-1-1993 which causes
resentment in both the communities (Hindus &
Muslims). The editor was arrested and sent to
jail.

The State Government have also registered a
case CR No. 14 under Sections 153A/153B/505
IPC against the editor and co-editor of Urdu
Weekly ‘Nahid® published from Meerut for
publishing an anticle captioned *Is solah Naihd-
ki Tagdeer to dekho” on 1-1-1993 which incited
communal passions. The Co-editor was arrested
and sent to jail.

RAJASTHAN :

State Government have registered a case
under Section 153A. IPC against the editor of
the Daily newspaper ‘Anun Prabha’ published
from Bharaur for publishing a news on 11-12-
1992 titled "Agle Artalish Ghante'.

MAHARASLHITRA :

State Government have registered 12 cases
against the :—

(1) Lditor and Printer of Undu daily
‘Hindustan’ for writing provocative
material in its issue dated 24-12-92
giving a call of Jehad (under Scction
153A IPC).

(2) editor of Undu daily ‘Hindustan’ for
publishing a call of boycutt of the
celebrations of the Republic Day
(under Section 153A read with sec-
tion 34 IPC).
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3) editor of Urdu weekly ‘Blitz’ for
publishing a false news in its issue
dated 19-12-1992. (under Section
153A, 153B and 505 [PC).

(4) editor of ‘Urdu Times’ for publish-
ing false news on 12-1-1993: (under
Section 153A rcad with 34 IPC)

(5) editor and the printer/publisher of
Unrdu daily ‘Inquilab’ for publishing
provocative articles: (under Section
153A and 505 IPC)

(6) editor. the exccutive editor and the
printer/publisher of the Marathi
daily ‘Samana’ for objectionable
writings in the issue dated 10-1-1993
(under Section 153A IPC)

(M the editor. the executive editor and
the printer/publisher of Marathi
daily ‘Samana’ for provocative writ-
ings in the issue dated 12-1-1993
(under section 153A IPC)

(8) editor. the executive editor and the
printer/publisher of Marathi daily
‘Samana’ for provocative/objection-
able article of the issue dated 21-1-
1993 (under Section 153A 1PC)

(9) editor. printer/publisher of the
Marathi daily ‘Navakab’ for pro-
vocative writings in the issue dated
9-12-1992 (under section 153A IPC)

(10) the editor. the exccutive editor and
the printer/publisher of Marathi
daily ‘Samana’ for provocative arti-
cle in issue dated 11-1-1993 (under
section 153A 1PC)

(11) editor. printer/publisher of the
Marathi daily ‘Navakal’ for pro-
vocative writings in the issue dated
13-12-1993; and (under section 153A
of the IPC)

(12) editor. printer and publisher of the
Marathi daily ‘Navakal’ for pro-
vocative writings in the issue dated
20-12-1992 (under section 153A of
the IPC)

UT OF DELHI:

Delhi Administration have registered a case

"FIR No. 30 dated 24-1-1993 under section 153A

against the publisher and the editor of weekly
‘Panchjanya’ for publishing an article on 27-12-
1992 captioned ‘Hinduon tumharc mulk hi
tumeh marega aur hum tamasha dekhange’.

Another case FIR No. 5 dated 4-1-93 under
section 295A IPC was registered against Hindi
weckly ‘Arya Jagat® for publishing an editorial
on 20-12-1992 entitled ‘Vishwasghat se bhare
itihas ke we panne’. The editor was arrested.

STATEMENT-11
Namne of the Action taken
State/UT
Assam Nil

Arunachal Pradesh  Nil
Bihar Nil
Himachal Pradesh  Nil
Karnataka

The same as given in
Annexure-l

One case has been regis-
tered against Shri Naorem
Birendra Kumar Singh.
Chief Editor of local
Manipur daily paper ‘Paj
jel’. He was arrested on 9-6-
93 but released on bail on
the same day on medical

ground.

Manipur

A case has been registered
against Mrs. Valley Rose,
Editor of Aza Thangkhul
daily paper. She surren-
dered before the Court on
26-6-93 in connection with
the case. She was released
by the Court on 27-6-93.
Investigations of the case
are in progress.

West Bengal Nil

Lakshadweep Nil
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APPOINTMENT OF DOCTORS

2589. SHRI K.D. SULTANPURI : Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) the number of SC/ST doctors. nurses,
Class III and class IV employees appointed in
his Ministry during last year:

,
\

(b) the number of reserved posts lying
vacant in his Ministry as on date: and

(©) the efforts made by the Government to
1ill up these posts expeditiously?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALH AND FAMILY WEL-
FARE (SHRI PABAN SINGH GHATOWAR) :
(a)10 (c) the information is being collected and
will be laid on the Table of the House.

COMPENSATION TO FARMERS

2590. DR. GUNVANT  RAMBHAU
SARODE : Will the Minister of PETROLEUM
AND NATURAL GAS be plcased to state :

(a) Whether the compensation for the land
acquired for the construction of bottling plant at
Jalgaon is yet to be paid to the farmers:

(b) if so, the reasons thercfor:

(c) whether the furmers were assured that
one cligible member from cach family would be
provided employment in the Bharat Petro-
lenm Corporation:

(d) if so. whether this assurance has been
fullilled: and

(e) if not. the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISII KUMAR
SHARMA): (a) and (b) Bharat Petroleum
Corporatin Ltd, (BPCL) had procured land
from the Mahrashtra Industrial Development
Corporation (MIDC) and not directly
acquired it.

(c) to (¢) No such assurance was given.
However. as per terms of agreement between
BPCL and MIDC. first perference for recruit-
ment was to be accorded to eligible persons

whose land has been acquired by MIDC for the
L.P.G. bouling plant for skilled and unskilled
jobs. Accordingly 16 eligible persons out of 24
affected familics, were recruited.

[English]
CUSTODIAL RAPE INCIDENTS IN DELHI

2591. SHRI SHRAVAN KUMAR PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state : :

(a) the number of incidents of rape which
occurred in police stations in Delhi during the
last four months:

(b) the number of policenien found guilty;
and

(c) the action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SLHRI PM.
SAYEED) : (a) The Delhi Police has stated that
no case of rape in police custody has been repor-
ted in Delhi during the last four monthsi.e. from
1-4-93 10 31-7-93.

(b) and (¢): Do not arise.
[Trunsladon)
NORMS OF PURCHASES

2592, SHRI KIIELAN RAM JANGDE :
SHRI ARJUN SING1I YADAV :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state

(a) whether the Oil and Nawral Gas com-
missin follows the nors tixed for various types
of purchases and other works;

(b) if not, the reasons therefor; and

(¢) the remedial steps being taken in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA): (a) to (¢) ONGC follows the prescribed
procedure for various types of purchases and
other works. llowever, where a deviation from
the prucedure is necessary for valid reasons,
approval of the competent authority is
obtained.
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|English]
VANSADHARA STAGE-II PROJECT

2593. DR. KRUPASINDHU BHOI :
SHRI BOLLA BULLI RAMAIAH :
DR. D. VENKATESWARA RAO:

Will the Minister of WATER RESOURCES
be plcased to state :

(a) whether any problem has arisen out of

the construction of Vansadhara Stage-II ’

project;
(b) if so, the details thereof;

(c) the steps taken or proposed to be taken
by the Government in this regard; and

(d) the time by which the said project is
likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI PK.
THUNGON): (a) to (¢) Vamsadhara Project
Stage-II has been found acceptable by the
Advisory Committee in December, 1991 for an
estimated cost of Rs. 275.74 crores subject to the
State Government’s obtaining environmental &
forests clearances from the Ministry of Environ-
ment & Forests and concurrance of the Govern-
ment of Orissa for submergence 0f42.9 hectares
(106 acres) of land in their territory. In a meeting
of the Chief Ministers of Andhra Pradesh and
Orissa held in June. 1992, the government of
Orissa agreed in principle to the construction of
the project subject to the condition that the hyd-
rological data would be supplied to them and
the height of the barrage would be determined
on the basis of mathematical model studies. The
Govemment of Andhra Pradesh has since fur-
nished the hydrological data to the Government
of Orissa and mathematical model studies have
also been completed by the Central Water
Commission.

(d) The State Government is required to
obtain environmental & forests clearances from
the Ministry of Environment & Forests and allo-
cate adequate funds for the project. VIII Plan
outlay for the project is Rs. 5 crores.

LPG BOTTLING PLANTS

2594. SHRI RAMESH CHENNITHAIA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) Whether the Government have any pro-
posal to set up new LPG bottling plants; and

(b) if 30, the details alongwith locations
thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA): (a) Yes. Sir.

(b) The Public Sector Qil Companies have
planned to set up 28 New LPG botiling plants
during the eighth plan period. The details of the
locations are given in the attached statement.

STATEMENT

1. The following plants arc under various
stages of commissioning :

Location State
Pondicherry Pondicherry
Madras Tamil Nadu
Pune Maharashtra
Kurmnool Andhra Pradesh
Udaipur Rajasthan
Calcutta ‘West Bengal
Bhavnagar Gujarat
Madras Tamil Nadu
Quilon Kerala
Belgaum Kamataka
Ahmedabad Gujarat

2 Locations planned for setting up new
LPG bottling plants as per the 8th plan pro-
posals:

Delhi UT Delhi
Bikaner Rajasthan
Patiala Punjab
Farrukhabad ’ U.P.

Mecerut U.P.
Gauhati Assam
Sikkim Sikkim
Mizoram Mizoram
Manipur Manipur
Tripura Tripura
Calcutta West Bengal
Akola Maharashtra
Ahmedabad Gujarat
Manmad/Dhulia Maharashtra
Cuddapah Andhra Pradesh
Madras Tamil Nadu
Trichi Tamil Nadu

3. Location under survey for setting up New
LPG bottling plant :
Port Boair
Lakshadweep
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[Translation)
AVAILABILITY OF OIL IN BIKANER

2595. DR. CHINTA MOHAN :
SHRI NAWAL KISHORE RAI :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

* (a) whether the Geological Survey of India
has recently reported that there are possibilities
of the availability of oil in Bikaner region;

(b) if so. whether the Government have
deployed any foreign agency to confirm this
report;

(c) whether the said agency has since sub-
mitted its report to the Government;

(d) if so, the details thereof;"and

(e) if not, the time by which the report is
likely to be submitted ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA): (a) to (e) Information is being collected
and will be laid on the Table of the House.

RELEASE OF PRISONERS IN RAJASTHAN

2596. SHRI DAU DAYAL JOSHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the orders for releasing the per-
sons imprisoned in Rajasthan under TADA
have been issued recently;

(b) if so, the details thereof including the
number of prisoners to be released;

(c) whether certain cases are still pending
against these prisoners under other sections
also:

(d) if so, the details thercof;

(e) whether the cases of several prisoners
arrested under TADA are heared by holding
special courts in jails;

(f) if so, the fate of these hearings after their
release; and .

(g) whether they would be released on bails
or their release would be unconditional ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) to (g) The Government
of India do not maintain information regarding
release of TADA prisoners, the cases still pend-
ing against them, their trial by Special Cousts in
jails or their release on bail or unconditional
release, as it is a State subject.

[English]
LIGHT DIESEL OIL

2597. SHRI BOLLA BULLI RAMAIAH :
DR. D. VENKATESWARA RAO :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :—

(a) whetherthe Indian Oil Corporation plan
to drastically curtail manufacture of light diesel
oil during 1993-94;

(b) if so. the main reasons therefor;

(c) whetheritwould leadtoagreatlosstothe
LDO companies: and

(d) if so, the steps taken/being taken in
this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA): (a) No, Sir.

(b) to (d) Do not arise.
[Translation]

NATURAL, GAS FROM BOMBAY TO
PIPAVAV PORT

2598. SHRI CHHITUBHAI GAMIT : Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :

(a) whether the Government have any pro-
posal to supply natural gas from Bombay gas
area to Pipavav port of Saurashtra through
pipeline;

(b) if so, the details thereof;
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(c) whether the Government have received
any representation in this regard: and

(d) if so, the action taken by Government
thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA): (a) No. Sir.

(b) Daoes not arise.

(c) A request was reccived from the Gujarat
Government for allocation of natural gas to the
Pipavav power project.

(d) Gujarat Government has been advised
to base the power plant on an alternative fuel
until domestic natural gas becomes available.

[English]
IMPORTED BCG VACCINE

2599. SHRIMATI SAROQJ DUBEY: Will
the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether the number of babies in Delhi
developed T.B. after inoculation of imported
strain of BCG vaccine from Japan;

(b) whether the Government have conduc-
ted any enquiry in this regard;

(¢) if so, the outcome thereof; and

(d) the steps‘taken by the Government to
ensure recurrence of such incidents ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) to (d) On enquiry it
was found that no child developed T.B. after
inoculation with BCG in Delhi. Twenty
children developed BCG lymphadenities which
is a normal reaction following BCG
vaccination.

KIDNAPPING OF GIRLS IN DELHI

2600. SHRI MRUTYUNJAYA NAYAK :
SHRI MANORANJAN BHAKTA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of incidents of kidnapping

" of girls reported in Delhi during the last one

year;

(b) whether Delhi Police has created a
separate cell to deal with kidnappings for
ranson;

(©) if so, the details thereof;

(d) whethera system for regular audit of des-
perate criminals has also been evolved; and

(e) if so. the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYELED) : (a) 493 cases of kidnapping of girls
(below the age of 18 years) have been reported in
Delhi during the period from 1-8-92 to 31-7-
93.

(b) and (¢) Yes. Sir. A special squad in crime
Branch has been set up 1o deal with the cases of
kidnapping for ranson under the supervision of
an Assistant Commissioner of Police.

(d) Yes, Sir.

(e) The Delhi Police has compiled a list ot
239 desperate criminals and they are being kept
on watch. Proceedings under National Security
Act for externment are initiated in appropriate
cases. Action taken against desperate criminals
is monitored regularly at the level of District
Deputy Commissioners of Police/Addl. Com-
wissioners of Police and Commissioner of
Police.

TREATMENT OF PULMONARY T. B.

2601. SHRIGEORGE FERNANDES: Will
the  Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether a fibre-coupled nitrogen laser
developed by Indian Scientists for treatment of
Pulmonary Tuberculosis has been found to be
effective in combating the tubercular bacilli
found in the lung; and

(b) if 50, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) : (a) and (b) Use of Nitrogen Laser in
the treatment of Pulmonary Tuberculosis is stiil
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in experimental stage. Extensive studies and
research work are required to evaluate its
efficacy.

COMMAND AREA DEVELOPMENT
PROGRAMME

2602. SHRI SYED SHAHABUDDIN : Will
the Minister of WATER RESOURCES be
plegscd to state :

(a) the total outlay on the centrally spon-
sored command areca development programme
since its inception in 1974-75 with State-wise
break-up: *

(b) the number of particulars of conmrmand
areas already developed with irrigation poten-
tial generated, command-wise. upto the end of
the Seventh Plan period; and

(c) the command area development pro-
grammes under implementation under the
Fighth Plan, State-wise with the irrigation
potential envisaged. the estimated expenditure

and the year of commencement and the target
year for completion ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : (a) A statement-I attached.

(b) A Statemen-1l is antached.

(¢) The Command Area Development Pro-
gramme is meant for better utilisation of
created irrigation potential and not the crea-
tion of irrigation potential itself. An outlay of .
Rs. 700 crores has been proposed for the 8th
Plan in the Central Sector. State-wise
allocations have not been earmarked as these
would depend on the expenditure incurred by
the States on eligible items under the Pro-
gramme and the Proposals received from
them. There is also no target year for commen-
cement and completion of irrigation potential
creation under thé Command area Develop-
ment Programme which is aimed at better
utilisation. -

STATEMENT—I

Releases/Expenditure under the Central/State Sectors-under the Centrally Sponsored Command Area
Development Programme.

(Unit Rs. in lakhs)

Sl.  Name of the State/ Central  State Exp. State Exp.  State Exp. Central plus
No. Union Territory releases  upto 3/91 91-93 upto 3/93  Siate Exp.
upto 3/93 (Anto.) total

upto 3/93

1 2 3 4 s 6 ‘7 -
1. Andhra Pradesh 4865.21 10462.00 141500 11877 1674221
2. Assam 147146 1348.00 660.00 2008 347946

. 3. Bihar 8800.35 6056.00 2299.00 8355 1715535
4.  Goa 712.09 720.00 320.00 1040 1752.09
5. Gujarat 8075.90 6338.00 241800 8756 16831.90
6. Haryana 404892 9004.00 1376.00 10380 1442892
7.  Himachal Pradesh 264.74 22400 95.00 319 58374
8 Jammu & Kashmir 980.69 1483.00 356.00 - 1839 2819.69
9. Karnatgka 8685.92 11966.00 3458.00 15424 2410992

12725 LSS/94
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1 2 3 4 5, 6 7
10.  Kerala 3882.07 255800 1793.00 4351 823307
11. Madhya Pradesh 767256 24505.00 4982.00 29487 37159.56
12 Maharashtra 16120.86 43006.00 3640.00 . 51646 67766.86
13.  Manipur 40322 340.00 30000 640 104322 .
14. - Meghalaya . 20.00 80.00 65.00 M5 165.00
15. Orissa 3230.61 3068.00 . 974.00 4042 727261
16.  Rajasthan. 18286.61 26019.00 12526.00 38545 57831.61
17. Tamil Nadu 450243 7763.00 1758.00 9521 1402343
18.  Tripura 10.64 24.00 2000 44 54.64
19.  Uttar Pradesh . 2491643 28624.00 342400 32048 5696443
20.  West Bengal 1511.08 1572.00 35000 1922 3433.08
21. Dadra & Nagar 0.00 817.00 50.00 267 257.00

Haveli
22 Daman & Diu 0.00 50.00 - — 60 60.00
23.  Grant for Studies 6524 - - - 6524
TOTAL 118527.02 185427.00 47289.00 232716 351243.02
STATEMENT—II

STATEMENT REFERRED TO IN REPLY TO PART (b) OF UNSTARRED QUESTION NO.
2602 TO BE ANSWERED ON THE 12TH AUGUST 1993 IN LOK SABHA

Irrigation potential generated/created and that utililised Project-wise in respect of the 131 Projects
under the Centrally Sponsored Command Area Development Programme at the end of the Seventh

Five Year Plan (1989-90)
Sl State Projects i Potential  Potential
No. Created Utilised
o00U. ha. 000. ha.
1 2 3 4 5
L Andhra Pradesh 1. a. Nagarjunasagar

Left Bank Canal
b. Nagarjunasagar

Right Bank Canal 806.25 75025
2. Talliperu 424 227
3. Peddavagu 295 263
4. Gandhipalam 648 327
5. Sriramasagar 252.16 22876
6. Santanala 231 0.00
7. Swarna 3.60 269

Total 1077.99 989.87
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1 , 2 3 4 s
1L Assam 8. Jamuna 31.00 30.17
9. Kaliabor 13.56 9.60
10. Sukla 15.64 19.04
Total 60.20 5881
OI. Bihar 11. Gandak 900.00 863.00
| 12. Badua 42.50 42.00
13. Chandan 62.80 62.00
14. . Kiul '26.32 2592
15. Kosi 350.00 133.00
16. Sone 736.00 692.80
Total 2117.62 181872
IV. Goa 17. Salauli 820 372
18. Anjunam 4.62 117
Total . 28" " a9
V. Gujarat 19. Mahi Kadana 212.40 207.76
20. Panam . 49.37 37.86
21. Kararad RBC - 4.60 4.10
22. Jojwa-Wadhwana 8.80 552
23. Patadungri 39 383
24. Heran 223 4.15
25. Wankleshwar 251 132
26. Umaria 238 0.64
27. Deo 10.16 256
28. Ukai Kakraoar 326.81 193.17
29. Daman Ganga 37.30 375
30. Karan 27.25 290
31. Shetrunji - 43.00 35.04
32. Bhadar . 1820 1820
33. Machhu [ ' 9.66 9.66
34. Dharoi : - 2266
35. Dantiwada 452 31.78
36. Hathmati . 23.65 2156
37. Meshwo 16.00 1597
38. Mathal 0.80 041
39. Mijtti 0.03 003
Total 843.57 62287
VL.  Haryana 40. Gurgaon Canal 61.00 17.00
41. JLN Lift Ieri. 118.00 20.00
42, Jui Lift Irri. 19.00 1200
43. Rewari Lift Irri. 20.00 2000
Total 218.00 69.00
VIl Himachal Pradesh 4. Giri 526 526
45. Balh 220 -
46. Bhabur Sahib Stage-I 092 092

Total 838 6.18
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1 -2 3 4 5
VL. Jammu & Kashmir 47. Ravi Canal 19.00 17.88
48. Tawi Lift Irri. 13.00 16

49. Banimulla Manulzawoora 041 013

50. Lethapura 142 078

51. Marval 4.64 282

53 Niu Karewa Yusmarg 0.78 0.63

53. Ego-Phey Canal 0.60 0.00

Total 39.85 2940

IX  Karnataka 54. Cauvery Basin 135.69 106.61
* 55. Ghataprabha 167.93 12170

56. Malaprobha 146.63 126.14

37. Tungbhadra 347.98 289.54

58. Upper Krishna 107.43 93.87

Total 905.43 737.86

-

X Kerala 59. Chalakudi 39.00 2726
60, Cheerakuzhi 227 175

61. Gayathri 1093 10.11

62. Malamouzha 42.00 4021

63. Mangalam 6.88 6.61

64. Neyyar 17.95 16.18

65, Peechi 23.17 23.17

66. Pothundi 1093 1008

67. Vazhani 713 423

68. Walayar 6.51 651

Total 166.77 146.08

XI. Madhya Pradesh 69. Tawa 291.30 140.10
' . 70. Chambal 250.90 13140
71. Aodha 9.00 9.00

72. Barna 60.50 3190

73. Halali . 3320 20.80
74. Kolar 10.00 0.00-

75. Naren 3.00 3.00

76. Kethan 2.00 2.00

77. Hasdeo 42.00 4200

78. Kharung 49.00 48.00

79. Maniyari 45.00 45.00

80. Ghonga 8.30 6.80

81. Mahanadi 223.00 162.00

82. Pairi 51.00 36.00

83. Tandula 68.20 38.00

84. Gonk 4.40 380

85. Balar 520 5.00

86. Kodar 19.60 14.80

87. Upper Wainganga 42.60 15.80

88. Bagh 15.00 15.00

89. Harsi 53.16 3990

90. Rampur Makroda 7.00 7.00

Total 1293.36 817.30
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1 2 kS 4 s

XII. Maharashtra 91. Bhima 101.88 45.58

92. Khadakwasla 39.80 18.90

93. Purna 57.99 3852

94. Upper Pengonga 30.16 7.40

95. Jayakwadi Stage I&11 192.83 40.82

96. Girna 5721 31.33

97. Upper Tapi 43.80 147

98. Panzan 12.07 0.98

99. Upper Godavari 5847 27.40

100. Pench 99.48 40.82

101. Kukadi 5236 19.75

102. Mula 55.66 47.71

103. Man ara 2369 10.19

104. Krishna 76.86 17.85

105. Warna 10.00 6.83

106. Surya 1421 2.80

Total 92647 358.35

XIII. Manipur 107. Lok tak Lift Irri. 3830 2853

108. Sakmai Barrage 840 6.90

Total 46.70 3543

XIV Meghalaya 109. Lokrok Kyrdoh Kawarg Ano ong 1.00 1.00
.Marakhapara Be elapara

Total 1.00 1.00

XV. Oritsa 110. Hirakud 25115 25115

111. a. Mahanadi Delta (old) 206.77 195.51

b. Mahanadi Delta (New) 269.40 24225

112. Salandi 60.14 60.14

113. Potteru 50.87 50.87

Total 83833 799.92

XVI. Rajasthan 114. Chambal 213.00 212.00

115. LG.N.P. Stage-I 580.00 554.00

116. LG.N.P. Stage-II 21950 67.00

117. Mahi Baja sagar 72.09 46.41

Tota] 1084.59 879.41

XVIIL Tamilnadu 118. Cauvery System 600.00 591.52

119. Lower Bhawani 8377 83.77

120. Pariyar Vagai 76.00 76.00

121. Sathanur 1821 1804

122. Parambikulam Aliyar 10128 10125

Total 87923 876.58
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1 2 4 5
XVIIL. Tripura 123. Gumti 2.00 2.00
XIX.  Uttar Pradesh 124. Gandak 303.00 280.00

125. Ramganga 1372.00 1035.50
126. Sarda Sahayak 1438.00 678.50
Total 3113.00 1994.00
XX West Bengal 127. D.VC. System 472.00 334.00
128. Kangsabati 397.00 250.86
129. Mayurakshi 251.00 251.00
130. Teesta Barrage 26.78 7.50
Toral 1146.78 843.36
XX1. Dadra & Nagar 131.*
Haveli Included in Damanganga Project in Gujarat
XXI. Daman & Diu 131.*

GRAND TOTAL :

13856.85 10733.68

DEDICATED LIQUOR VENDS

2603. SHRI JEEWAN SHARMA : Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether dedicated liquor vends have
been introduced in the capital for the first
time:

(b) if so. the details of this policy:
(c) whether the policy has invited criticism:
(d) if so. the details thereof:

(e) the manner.in which the Government
propose to face them:

() whether attention of the Government has
been drawn to the news item captioned ‘More
spice to liquor drama’ appearing in the “Indian
Express” dated June 30. 1993; and

(g) if so, the reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED): (a) and (b) Dedicated liquor vends
were first introduced in Delhi in 1991-92.

The Current Excise Policy (1993-94) provides
that in suitable cases. a dedicated vend may also
be allowed to sell the products of more than
one maunufactirer.

(c) and (d) The Gowt. of NCT of Delhi has
reported that th e Police has been generally well
received. Howev er, some parties, whose requests
for the opening oOf dedicated vends could not be
acceded to. are agitating on the issue. Two writ
petitions have been filed in this connection.
There have also been some press reports in
this regard. -

(e) The criticis m is not directed against the
Policy of dedicated vends as such. It mostly
relates to the rejection of some applictions for
the opening of dedicated vends.

(D and(g) Yes, Siir. The Government of NCT
of Delhi has reported that the press repon
neither gives all the: facts correctly nor places
them in proper perspective. Two officers, who
were functioning as Iixcise Commissioner, were
transferred out under the orders of Central
Government having become due for posting
outside Delhi

There are 38 vend s in Delhi at present and
not 70. No permission for advertising liquor
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brands through hoardings has been given. It
may also be mentioned that the excise duty is
charged in advance and retail sale of IMFL is
allowed through outlets of some public sector
undertakings. viz. DSIDC. DSCSC and DT&
TDC and DCCWS. The matter relating to
alleged favouratism in the allocation of dedi-
cated vends is subjudice.

[Translation]
WB. LOAN FOR CANCER CONTROL

2604. SHRI SIIIVRAJ SINGH CHAU-
HAN : Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the World Bank has sanctioned
loan for curbing cancer in the country:

(b) if so. the details thereof: and

(¢) the manner in which the loan is likely to
be utilised ?

THE DEPUTY MINISTER IN THE MINI-
STRYOF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR): (a)
No. Sir.

(b) and (¢) Do not arise.

[English] .
BID FOR EXPLORATION

2605. SHRI BHUPINDER SINGH
HOODA : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to refer to
reply given to Starred Question No. 45* on 25th
February. 1993 and state :

(a) whether the bids for exploration work in
Mahanadi basin have been received;

(L) il so. the details thereof:

(¢) whether any contracts have been finalis-
ed and work awarded: and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA): (a) No, Sir.

(b) to (d) Do not arise.

AIDS CONTROL

2606. SIIRI ANAND RATNA MAURYA :
Will the Minister of HEALTH AND FAMILY
WLELFARE be pleased to state :

(a) whether the Government have for-
mulated a multi-pronged strategy to combat
AIDS:

(b) if so. the details thereof:

(c) thetotal cost inrvolved under this scheme
and the sources thereof:

(d) whetherthe Government propose to pro-
vide the facility of detection of AIDS cases in
medical institutes and referral institutions; and

(e) if so. the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SIIRI B. SHAN-
KARANAND) : (a) Yes. Sir.

(b) The strategy consists of securing the
cooperation of every state by strengthening their
AIDS Programme Management, Generating
awareness among the risk-behaviour groups
and the people. preventing the incidence and
spread of Sexually Transmitted Diseases. prom-
oting the use of condom for revention of STD/
HIV, ensuring blood-safety and rational use of
blood and creating conditons for better clinical
diagnosis and management of AIDS cases.

(c) The total cost involved under the
National AIDS Control Programme (1992—97)
(PLAN) is Rs. 2226 crore. Out of which Rs.
187.60 crore would be met through World Bank
assisance (soft loan). WHO is contributing Rs.
3.8 crore in the form of International Consultant
Services and Government of India is providing
Rs. 31.10 crore.

(d) Yes. Sir.

(¢) Government has already established 62
Surveillance-Centres/reference centres in dif-
ferent Mecdical Colleges/Institutions for HIV
testing. Besides. diagnostic capabilities of medi-
cal/para-medical personnel are being upgraded
through orientation training.

SUPPLY OF PARAFFIN WAX
2607. SHRI CHANDRESH PATEL : Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :
(2) whether the Government are allotting

paraflin wax to the units registered afier June 30,
1986 in Gujarat:
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(b) whether the Government have received
any representation in this regard; and

(c) if so. the details thereof and the action
taken in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR
SHARMA): (a) As there is a wide gap

between the demand and availability of

indigenously produced paraffin wax, it was
decided to allocate paraflin wax to those
units which were registered on or before 30-6-
1986 with the Directors of Industries in the
various States/Union Territories including
Gujarat.

(b) and (c) Representations from various
States/Union Territories including Govern-
ment of Gujarat are being received for
additonal allocation of paraflin wax. While no
additional allocation of Type I and II are
made as they are deficit as and when surplus
stock of Type IIl is available these are
allcoated on an ad-hoc basis to various States/
Union Territories.

LPG FROM QUTAR

2608. SHRI SARAT CIIANDRA PAT-
TANAYAK : Will the Minister of PET-
ROLEUM AND NATURAL GAS be pleased
1o state :

(a) whether Qutar has offered to supply
liquified natural gas to India;

~ () if so, the terms and conditions thereof;

(c) whether any decision has been taken in
this regard; and -~

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR SHAR-
MA):(a) Qutar has shown interest in
supplying natural gas/ING to India.

(b) The terms and conditons have not
been indicated.

(c) No. Sir.

(d) Does not arise.

SHORTAGE OF PILOCARPINE OIL
2609. SHRI MANORANJAN BHAKTA :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state :

(a) whether scores of chronic glaucoma
patients have been depending on Pilocarpine
oil for Years;

(b) il so. whether the oil has disappeared
from the market;

(¢) whether the Government propose to
encourage growing of the plant of Pilocarpine
Jharandi from which Pilocarpine oil is
extracted:

(d) if so, the details thereof; and
(e) if not. the reasons therefor?

THE DEPUTY MINISTER IN TIIE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI. PABAN SINGH GIIATOWAR):
(a) Yes, Sir. Pilocarpine eye drops are required
by patients with chronic glaucoma.

(b) There was a dislocation in the supply of
the formulation due to problems in procuring
the bulk drug. Necessary action is being taken in
this regard and the availability position is expec-
ted to improve.

(c) to (e) The information is being collected
and will be laid on the Table of the Sabha.

ROYALTY ON CRUDE OIL
2610. SHRI HARIN PATHAK :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the Governments of Gujarat,
Assam andother crude producing States have
been demanding hike in the rates of royalty on
crude oil;

(b) if so, the details of their demands, indicat-
ing the extent of increase demanded by them;
and

(c) the decision taken by the Union Govemn-
ment thereon?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM & NATURAL
GAS (CAPT. SATISH KUMAR SHARMA) (a)
to (c) Alter considering the recommendations
of the Eswaran Commiittee and discussions with
the State Governments, the rate of royalty on
crude oil has been fixed at Rs. 481/- per metric
tonne for the period 1-4-1990 1o 31-3-1993.

ETHNO-PHARMACOLOGY

“
2611. MAI GEN. (RETD.) BHUWAN CHAN-
DRA KHANDURI :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whetherthe Governmenthave anyplanto
encourage. finance and develop Ethno-Phar-
macology in the country:

(b) if so. the staps taken so far and the plans
for future to make a quantum jump in this
vital field:

(¢) whether the Government are aware of the
interest being taken by Multi-national com-
panies in our herbal wealth and knowledge and
the plundering that has been going on:

(d) whether the Government would consider
safeguarding the interests of the country by
introducing Intellectual Property Rights
safeguards in this regard:

(e) whether the Government propose 1o
encourage and develop growing of herbal plants
in the traditional herbal-growing areas like the
Garhwal Hills of Untar Pradesh;

(D if so. the details thereof; and
(g) if not. the reasons therefor?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR) (a) to
(@) The Government have been encouraging
development of medicines from indigenous
plants. animals and minerals.

Various research institutes in the country are
engaged in research and development of plan
medicines. The multi-national and national
companies have taken interest in such research
and developmental activities. The production of
IPR is available under this existing patent law.

13—725'LSS/94

The Government is implementing a scheme for
cultivation and development of medicinal
plants with an outlay of Rs. 10 crores in 1993-
9.

CHILD WELFARE CENTRES IN M.P.
1612. SHRI SURAJBHANU SOLANKI :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state :

(a) thetotal number of Child Welfare Centres
opened in the tribal areas of Madhya Pradesh
during the last two years:

(b) the number of more such centres that are
likely t0 be opened during the Eighth Five Year
Plan: and

(c) the arrangaments made in the Primary
Health Centres to prote® the infants from con-
tacting new discases?

‘THE MINISTER OF HEALITH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) (a) to (¢) Ministry of Health
and Family Welfare have not established any
‘Child Welfure Centres’ in Madhya Pradesh.
Services for children are being provided
through a network called Sub-centres and
Primary Health Centres in the country includ-
ing Madhya Pradesh. Primary Health Centres
provide vaccines which are needed for protect-
ing children against poliomyelitis, tuberculosis.
whooping cough. tetanus. diptheria, measles
and provide treaument for diarrhoca.
pneumonia and blindness due to vitamin ‘A’
deficiency, in the country. including Madhya
Pradesh.

KASHMIRI MILITANTS
2613. PROF. PREM DHUMAL :

Will the Minister of HOME AFFAIRS be
pleasad to state :

(a) whether some incidents of Kashmin
Militants sneaking into Himachal Pradesh have
come to the notice of the Government
recently;

(b) if so, the areas in the States where such
terrorists have made their bases:

(c) whether there is any proposal to launch
joint operations against militants;
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(d) whether the Government of Himachal
Pradesh has requested for Central assistance,
financial or otherwise, to meet the situation;

(e) if so, the details thereof; and
(f) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a)to (f) The State Govern-
ment has informed that there were two incidents
in the month of June, 1993 of firing on a police
party and looting of a private person in Village
Jalori, District Chamba, which are suspected to
have been the handiwork of Kashmiri militants.
A high level team of senior Police Officers
wvisited-the spot and also Jammu. Joint combing
operations by the BSF and Police Forces from
both the States are being /undenaken to check
infiltration from Jammu & Kashmir to
Himachal Pradesh. Pasrolling in the border
areas has also been intensified.

The Gowt. of Himachal Pradesh had sent a
proposal for central assistance to the tune of Rs.
350 crores to tackle problems arising out of
terrorism in the neighbouring States. The pro-
posal has been agreed to in principle.

[Mranslation]
CLOSURE OF COAL MINES
2614. SHRI BRAHMANAND MANDAL :

Will the Minister of COAL be pleased to
state :

(2) whether a number of coal mines have
been closed in the country; and

(b) if so. the details theréof and extent of
manpower rendered unemployed?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PAN-
JA) (a)and (b) Closure of some mines becomes
inevitable for reasons like (i) exhaustion of
reserves (ii) adverse geomining conditions (iii)
adverse mine safety conditions and (iv) eco-
nomic non-viability (after efforts by way of
merger, efficiency improvement, technological
improvements etc. fail to improve the economic
viability of operations). Since nationalisation of
the coal industry., 44 coal mines have been
closed in the coal companies of Coal India L1d.

and 10 coal mineshave been closed in Singareni
Collieries Co. Lid. The Company-wise details
are as under :— :

COAL INDIA LTD.

(1) Bharat Coking Coal Lid.

(2) Eastern Coalfields Ltd. 2
(3) Central Coalfields Ltd.

(4) Western Coalfields Ltd.

(3) South Eastern Coalfields Ltd.

NwWw - we

Total 44

SINGARENI COLLIERIES CO. LTD. 10

G. Total 4

Such closures have so far not effected existing
levels of employment as workers and machines
have been redeployed in other collieries.

[English)
MEDICAL COLLEGE IN CHANDIGARH
2615. SHRI PAWAN KUMAR BANSAL :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whetherthe non-release of requisite funds
is delaying the timely completion of 500 Bedded
Teaching llospital and the Government Medi-
cal College at Chandigarh; and

(b) if so, the steps taken to expedite the pro-
ject and to avoid cost over-runs?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRlI B. SHAN-
KARANAND) (a) The project is being
implemented by the U.T. of Chandigarh who
have informed that they are completing it in a
phased manner during the Eighth and Ninth
Plan periods and funds are being provided
accordingly.

(b) Does not arise.
DHANSIRI IRRIGATION PROJECT
2616. SHRI UDDHAB BARMAN :

Will the Minister of WATER RESOURCES
be pleased to state :

(a) the amount sanctioned and released by
the Union Government for Dhansiri Irrigation
Project in Assam;
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(b) the progress achieved so far; and

(¢) the reasons for delay in completion of
the project?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) (a) Dhansiri irriga-
tion project was approved by Planning Com-
mission in June. 1975 for Rs. 15.83 crores. The
latest estimated cost is about Rs. 133 crores.
While the expenditure incurred upto March
1993 is about Rs. 87.38 crores, an an outlay of
Rs. 850 crores has been made for
1993-94.

(b) The work on Barrage. Head regulator and
main Canal has almost been completed. The
progress on earthwork of branches and distribu-
tion system and canal structures is about 91.8%
and 76.8% respective]y.

(c) The main reasons for delay in completion
of project are problems in acquisition of land for
completing small portion of main canal and
construction of upstream right guide bund
which falls in Bhutan.

PLAN OUTLAY FOR HEALTH SERVICES

2617. SHRI SOBHANADREESWARA
RAOVADDE :

Wiil the Minister of HEALTH AND FAMILY
‘WELFARE be pleased to state :

(a) the percentage of the Plan Outlay on
Medical and Health services: and

(b) the per-capita expenditure incurred
by Government on Medical and Health
services?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) (a) The Total outlay for
Health Sector (including States/UTs) and
Family Welfare Sector for Seventh and Eighth
Plans is given below:

(Rs. in crores)

Period Total Heal- Family Total
th Sector  Welfure
including
States/UTs.
7th Plan 3683.8 310521 67890

(1.7%) (14%) (3.1%)

8th Plan 7582.19  6500.00

(1.7%) (150%)

14082.19
(324%)

(b) The annual per capital expepditure dur-
ing 1985-90 was as under:

(in Rupees)

Year Medical & Family
Public Health Welfare

(excluding

Water Supply

& Sanitation)

Tth Plan 36.09 9.02
Mid Plan)

CONFERENCE OF CENTRAL COUNCIL
OF HEALTH AND FAMILY WELFARE

2618. SHRI
KAMBLE :

ARVIND TULSHIRAM

SHRI MOHAN RAWALE :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased fo state:

(a) whether a conferance of the Central
Council of Health and Family Welfare was
held recently in New Delhi;

(b) if so, the datails of the discussions/
decisions arrived at the conference; and

(c) the follow up action Government pro-
pose to take to achieve desired goals in the
field of family welfare?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) (a) Yes Sir. Resolutions were
adopted by the Council.

(b) Resolutions were adopted on the sub-
jects like the need to estabilish Village level
Family Planning Committees. enforcing man-
datory testing of blood and blood products
and emphasizing the especial role of the
Indian Systems of Medicines. All National
Diseases Control Programmes were reviewed
to provide the special focus required by
each programme.

(c) A result-oriented Action Plan has been
formulated which includes improving the
quality and outreach of services, promotion of
spacing methods among younger age couples.
special focus on 90 low performing districts to
improve their demographic parameters and
strengthening of interventions to promote
maternal and child helath care.

[Translativn]
NARMADA PROIJECT

2619. SHRI SUSHIL CHHANDRA VARMA:
SHRI SHIBU SOREN:

Will the Minister of WATER RESOURCES
be pleased to state:

(a) the present  status  of Narmada

project; and

(b) the amcunt spent thereon upto June
30. 1993?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES (SHRI
P.K. THUNGON) (a) The percentage of work
completed on diflerent components of the Sar-
dar Sarovar Project upto 30th June, 1993 are as
follows :

Sl Component Excavation Concreting Drilling
No. % % %
1 2 3 4 )
1.  Main Dam 82.74 54.90 75.18
2. River Bed Power llouse
Open 90.68 4477
Underground 8648
3. Canal Head
Power House 96.90 86.37
4. Vadgam Saddle Dam 94.55 7202
5. Narmada Main Canal Eanh work Lining Structural
concrete
Phase-1 7949 5356 44.76
(0 to 1445 km)
6. Branch Canals
Phase-1 50.60 2642 3736

(0 to 1445 km)

(b) In expenditure of Rs. 2509.97 crores has been incurred on the Pruject upto 30th June,

1993.
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TRAINED DIETICIANS

2620. SHRI SIMON MARANDI :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether sarvices of trained dieticians are
nét available in most of the hospitals in the
country :

(b) if so. the details thereof: and

(c) the stapstaken by the Government to pro-
vide trained dieticians in these hospitals?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWER) (a)
There is no such report.

(b) and (¢) Do not arise.

[English]

INDUSTRIAL & CONTROL VALVES
PURCHASED BY GAIL

2621. SHRI SANAT KUMAR MANDAL :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the quantity and value of Industrial and
Control Valves purchased by the Gas Authority
of India Limited (GAIL) during the last two
years: and

(b) which are the Indian and overseas
manufacturers of Industrial and Control Valves
either approved or registered and supplying to
GAIL?

THE MINISTER OF STATE OF THE
MINISTERY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR-
SHARMA) (a) GAIL has purchased Industrial
and Control Valves worth Rs. 11.18 crores in the
last 2 years.

(b) These Valves have been supplied by 27
Indian and 10 overseas vendors.

OIL AND NATURAL GAS WELLS IN
BIHAR

2622. SHRI R SURENDER REDDY :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the Oil and Natural Gas Com-
mission had found reserves of oil and natural
gas at number of places in the North Bihar:

(b) if so. the details of places where such
reserves have been found in the North Bihar;

(c) whether the Government have allocated
any funds for digging oil and natural gas wells in
Bihar during the Eighth Five Year Plan; and

(d) if not. the reason therefor?

THE MINISTER OF STATE OF MINISTRY
OF PETROLEUM AND NATURAL GAS
(CAPT. SATISH KUMAR SHARMA) (a) No,
Sir.

(b) Does not arise.

(¢) Required funds have been allocated to
carry out the identified exploration work in
Bihar.

(d) Does not arise.

FINANCIAL PROBLEMS OF NORTH
EAST

2623. DR. JAYANTA RONGPI :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Government are aware of the
financial problems relating to the ‘Council sec-
tor’ of the Autonomous Dastrict Councils of the
Sixth Schedule areas of the North-East;

(b) whether the Government propose to
bring suitable amendments to Article 275 and
other relevant rules of Finance Commission etc.
to overcome the crisis in view of the limited con-
stitutional provisions in this regard;

zc) if so, the details thereof; and

(d) if not, the manner in which the Govern-
ment propose to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI PM.
SAYEED) (a) to (d) In terms of the provisions
of the Constitution of India, including thase of
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the Sixth Schedule thereto. it is for the con-
cerned State Governments to look into the
financial problems of the Autonomous District
Councils. Amendment to the Constitution or the
Sixth Schedule to it in relation to the financial
problems of the Autonomous District Councils
is neither under consideration nor being con-
templated at present. In consonance with the
basic features of the Coustitution. these
institutions are part of the State Concerned in
regard to allocation of funds and other
mal(e!'s,

CONTRACT BETWEEN CIL AND RUSSIAN
FIRMS

2624. SHRI S.B. SIDNAL :

Will the Minister of COAL be pleased te
state :

(a2) whether the Coal India Limited has
signed a contract for the purchase of spares
worth Rs. 40 crores with the Russian firms:

(b) if so. the details thereof:

{c) whether the contract has been approved
by the CIL Board. and

(d) if not: the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PAN-
JA) (a) No. Sir, A high level delegation from
Coal India Ltd. has signed 9 contracts with Rus-
sian manufacturers for a total value of US$
5866109.70 FOB which is equivalent to Rs.
18.78 crores.

(b) These contracts have been signed with §
original manufacturers for purchase of spares
only for cquipment imported from former
USSR. These include spares for: (a) 12.5 M3
Shovels. (b) Belaz dumpers, (c) Relaz dumper
engines. (d) 15/90 Draglines, (e) Rail + rollers
for draglines and (f) 10/70 Draglines.

(c) and (d) No. Sir, as it has not yet come
before the CIL Board.

[Translarion]

THEFT OF MEDICINES AND X'RAY
FILMS

2625. SHRI VILAS MUTTEMWAR :
SHRI RAMCHANDRA VEERAPPA :

‘Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether several cases of theft of
medicines and Xray films have been reported
from various Government hospitals located in
Delhi during the last one year:

(b) if so. the number of cases reported ineach
ol these hospitals during the last year:

{c) the action taken against the guilty per-
sons: and

(d) the steps t1aken by the Government to
check the recurrence of such incidents?

THE DEPUTY MINISTER IN THE MINIS-
TERY OF HEALTH AND FAMILY
WELFARE  (SHRI PABAN SINGH
GHATOWAR) (a) to (d) The information is
being collected and will be laid on the Table of
the House.

IMPORT OF PETROL

2626. SHRI KRISHAN DUTT
SULTANPURI :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the names of the countries with which the
Government have negotiated for importing pet-
rol during the last six months; and

(b) the outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) (a) and (b) As the country is self
sufficicnt in petrol (Motor Spirit) no imports of
this product are being made for quite some
time.

[English]
FOREIGNERS IN TITHAR JAIL

26.27 SHRI SHRAVAN KUMAR PATEL :
SHRI ANBARASU ERA:

Will the Minister of HOME MINISTER be
pleased to state :

(a) whether attention of the Government has
been drawn to the news-items captioned
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‘Foreigners languish in Tihar Jail’ appearing
in ‘Times of India’ dated June 16,
1993:

(b) if so. the reaction of the Government
thereto: and

(c) the total number of foreigners on the
charge of drug trafficking languishing in
various jails in the country during the last
one year?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
M. SAYEED): (a) Yes, Sir.

(b) and (c) Foreigner under trials like
other undertrials, not getting the bail from
the courts are kept in jail custody.

The Government of the National Capital
Territory of Declhi have reported that there
are 102 foreign under-trials lodged in Tihar
Jail. 51 foreign undertrials are lodged in Jail
under the NDPS Act for more than
one year.

Prisons and persons detained therein are
the responsibility of the concerned State
Governments. Details of such cases are not
separately compiled by this Ministry.

|Trunslation)
MEDICAL FACILITIES TO RURAL AREAS

2628. SHRI KIIELAN RAM JANGDE :
SIIR1 RAM LAKHAN SINGH YADAV :

Will the Minister of HHEALTH AND FAMILY
WELFARE be pleased to state :

(a) the amount spent by the Government to
improve the medical facilitics in rural areas of
the country during each of the last two years; and

(b) the amount proposed to be spent by the
Government on rural areas lor this purpose dur-
ing the current year? .

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR) : (a)
and (b) A statement -I showing the financial
assistance given by the Deptt. of Family Welfare
under different schemes for 1991-92,1992-93 and
allocation for 1993-94 is attached. A statement-II
showing the allocation/expenditure under the
Minimum Needs Programme for the main-
tenance of Community Health Centres and
Primary Health Centres is attached. Besides Rs.
205.00 crores is spent on National Health Pro-
gramme (T. B. Leprosy. Malana, Blindness)
annually is indicated at Statement-111.

STATEMENT-I
(Rs. in lakhs)
S. No. Scheme 1991-92 1992-93 1993-94
(Allocation)
1. Sub-centres 1098845 18434.49 18500.00
2. Rural F. W. Centres 11498.87 1179944 15200.00
3. Post Martum Cenitres at Sub- 164357 297136 3000.00
district level
4. Village Health Guides 203123 2005.13 2100.00
5. Area Project 17370.00 5272.00 5486.00
6. Social Safety Net —_ 4500.00 4000.00
7. Maintenance of 47 H & FW 39240 43627 450.00
Training Centres -
8. Training of ANM/LHVs 1124.15 1079.03 1100.00
9. Training of MPW (M) 24391 246.46 25000
10. Orientation Training of Medical 78.00 65.14 80.00
and Para-Medical Personnel
11. Dais Training 131.98 16298 66050
12. Strengthening of Laboratory 49.96 —_ —
facilities at PHCs
Total 4555252 4702230 50826.50
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STATEMENT-IL
(Rs. in lakhs)
1991-92 1992-93 1993-94
(Expn.) (Allocation) (Allocation)
Minimum Needs Programme 28207 78 39103.15 4109830
STAT: - (I
(Rs. in lakhs)
S. No. Name of the Programme 1991-92 1992-93 1993-94
. (R. E) (Allocation)
1. National TB Control Pro- T94.00 2900.00 3500.00
gramme
2. National Leprosy Control 2296.00 3500.00 3500.00
Programme
3. National Malaria Eradication 7219.00 9700.00 11000.00
Programme
4. National Programme for Control 1079.00 2000.00 2500.00

of Blindness

TRAINING AND RESEARCH INSTITUTES

2629. DR. CHINTA MOHAN
DR MAHADEEPAK
SHAKYA :

SINGH

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(2) whether there is a proposal to set up a
Institute for providing latest training with the
financial assistance of Denmark and World
Bank:

(b) if so, the dctails thereof:

(c) whether several training and research
institutes are functioning under ONGC and the
Gas Authority of India Limited;

(d) if so, the number thereof: and

(e) the total -expenditure incurred thereon
during each of the last three years?

THE MINISTER OF STATE OF THE MINI-
STRY OF PETROLEUM AND NATURAL
GAS (CAPT. SATISH KUMAR SHAR-
MA) : (a) and (b) There is a proposal to setup a
training institute by GAIL with financial

assistance from DANIDA and technical assis-
tance from DONG.

(¢) and (d) ONGC is running 15 Training/
Research institutes and one Joint Research
Centre. No such institute is functioning under
GAIL at present.

(e) The expenditure on research and training
is borne by the respective Companies according
to their budgets.

[English)
COAL WASLHERIES

2630. SHRI BASUDLB ACHARIA : Will lhc.
Minister of COAL be pleased to state :

(a) whether any Comniittee was constituted to
examine the performance of coal washeries:

(b) if so, whether the said Committee has
submitted its report;

(c) if so, the main recommendations
thereof; and

(d) the steps taken or proposed to be taken by
the Government in this regard?
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THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) 1o (d) A Technical Group constituted to pre-
pare an action plan for reducing dependence on
coking coal imports during its deliberations
had examined the performance of existing cok-
ing coal washeries. Some of the recommen-
dations of the Group that relate 10 existing
washeries are as under:

4

(i) Comipletion of all modification pro-
grammes as identified in the
Altekar Committee’s report by
March °95.

(ii) Short-term capital repairs should
be completed by March '%4.

(iii) Rationalisation of raw coal lin-
kages to the existing washeries.

(iv) Augmentation of transportation of
raw coal to the washeries.

(v) Adequate power supply arrange-
ments must be completed to ensure
uninterrupted supply of power to
the existing washeries.

(vi) Closemonitoring of various operat-
ing parameters of washerics.

(vii) Effective quality control measures
" like picking up of shales. stones and
other extraneous materials at the
mine end.

The report of the Technical Group has been
sent to Coal India Limited and Ministry of
Steel.

REHABILITATION OF EXTREMISTS IN
TRIPURA

2631. SHRI GEORGE FERNANDES : Will
the Minister of HOME AFFAIRS be pleased
1o state:

(a) whether the Government of Tripura has
sought Central assistance for the resettlement
and rehabilitation of members of the armed
tribal extremist groups;

(b) if 50, the details thereof: and

(c) the action takea thercon?

14—725 LSSS4 .

TIIE MINISTER OF STATE IN TIIE
MINISTRY OF HOME AFFAIRS (SHRI P. M.
SAYELD) : (a) 10 (¢) As a follow-up of the
Accond signed in 1988 with the Tripum
National Volunteers. the Central Government
has released an amount of' Rs. 3326 crores to the
State Government of Tripura Jur rehabilitation
of the Tripura National Volunteers.

DANISH AID FOR HEALTIT CARE

2632. PROF. UMMARLEDDY VENKATE-
SWARLU : Will the Minister of HEALTH AND
FAMILY WELFARL be pleased to state :

(a) whetlier his Ministey has given approval
for a Danish aid 1w the Federation for
Revitalisations of Local llealth Traditions
(FRLHT):

(b) if so. the details thereof: and

(¢) the manner in which the aid is proposed
10 be used?

TILE DEPUTY MINISTER IN TIIE MINIS-
TRY OF HHEALTII AND FAMILY WELFARE
(SLHIRI PABAN SINGIHl GHATOWAR):
(a) No, Sir.

(b) and (¢) Do not arise.
THALASSEMIA TREATMENT

2633. SHRI MANORANJAN BHAKTA:
Will the Minister of HEALTLI AND FAMILY
WELFARE be pleased to state :

(a) whether several children are sulfering
from thalassemia in the country:

(b) il so. whether the treatment is very
costly;

(¢) whether the patient requires imported
injections and a pumyp; :

(d) whether the Gowvernobient  propose to
abolish customs duty on impon of ejuiptucnts
and drugs 10 lower their price; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN TIHE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWER) : (a)to
(c) Yes, Sir.
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(d,and () The proposal iur inclusion of
medicine “CYKLOKAPRON (TGANEXAOIC
ACIDY" in the life saving drugs list is under
consideration.

-

FLOOD CONTROL

2634. SHRI RHUPINDER SINGH HOODA :
SHRI VIJAY NAVAL PATIL:
SHRI UDDHAB BARMAN :
DR. JAYANTA RONGPI :

~ Will the Minister of WATI:R RESOURCES
be pleasad to state:

(a) whether the floods in Bruhmaputra and its
tributaries play havoc with the lives and proper-
ties of the people in North-Lastern Region year
alter year;

(b) whethe the Brahmapuira Flood Control
Roand has made any suggestions to control
these floods:

(c) if so. the details thereof; and

(d) the steps taken or proposed to be taken by
the Union Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS--
TRY OF WATER RESOURCES (SHRI PK.
THUNGON): (a) The annual losses due to
floods in Brahmaputra and its tributaries arc
Rupees ‘64 crore on average.

(b) and (c) In the draft Master Plans prepared
by the Brahmaputra Board for flood manage-
ment covering about 80 percent of North Eastern
Region. shon-term and long-term measures
have been identified. The Masier Plan Pant-Iand
Part-1I cover the main stem of Brahmaputra and
Barak. its tributaries respectively. The Master
Plan Pant-III covers 38 tributaries of Brahma-
putra and 8 rivers in Tripura.

(d) These Master Plans have been sent to the
North-Eastern States and Central agencies for
preparation of detailed schemes and sanction.
[Translation]

C.GHS. DISPENSARIES

2635, SHRIN.J. RATHVA : Will the Minister
of HEATTH' AND FAMILY WELFARE be

pleased to state :

-

(1) the number of Central Government
licalth Scheme  dispensaries’ at  presemt
functions in Gujarat:

(b) whether the Union Government propose
to increase their number in Gujarat; and

(¢) if so. the locations selected so far for
this purposc?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR): (a)
Three.

s

(b) No. Sir.
(¢) Does not arise.
|English)
OIL EXPLORATION

2636. SHRI SANAT KUMAR MANDAL :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the bids for fifth round for oil
exploration includes certain oil bearing areas in
West Bengal—both oflshore and onshore:

(b) if so. the dctails thereof; and
(©) if not, the rcasuns thevefor?

THE MINISTER OF STATE OF TIHE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : () and (b) In the fifth round, bids
have been received for the block WB-ONOS/1
on land and extending 1o offshore basin of West
Bengal. However, in this block no presence of
commercial hydrocarbons has been established
so far.

(¢) Does not arise.
TUBECTOMY PILL

2637. SHRI R. SURRENDER REDDY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

. () whether some gynaecological researches
on the basis of long research in India, USA and
other countries have suggested that "QUINAC-
RINE’ which is being used in several countries
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for treatment of intestinal disorders, can cffec-
tively produce sterility in wonen and is a con-
venient substitute for conventional tubectomy
which requires surgery:

(b)if so. the steps taken by the Government in
this regard:

(c) whether the Indian Council of Medical
Research or any other body is 10 undentake trial
of the ‘wbectony pill”: and

(d) if so, the details thereof? -

TIE MINISTER OF HEALTII AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND): (a) Small scale clinical studies in
India as well as studies conducted in Chile.
Pakistan and Vietnam have shown that inser-
tion of Quinacrine Pellet in the uterus in one,
two or three sitting prevents pregnancies.
Phase-I studies have also been conducted in
USA.

(b) and (d) The Indian Council of Medical
Rescarch has initiated trials 10 evaluate the
safety and efficacy of "Quinacrine Peller” as a
non-surgical method for female sterilisation.

AUTONOMOUS DISTRICT COUNCILS IN
ASSAM

263R. DR. JAYANTA RONGPI :
SHRI INDRAJIT GUPTA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the decision taken by the Union Govern-
ment on the proposal of the Government of
Assam for amendments to the Sixth Schedule of
the Constitution aimed at giving more powers 1o
the Autonomous District Councils of Karbi
Anglong and North Cachar Hills Districts in
Assam:

(b) the number of times paras 16(1) and 16(2)
of the Sixth Schedule have been invoked either
to dissolve or to suspend these elected Councils
during each of the last three years and the
current year:

(c) the duration of direct administration of
the said Councils by the Government of Assam
on cach accasion slongwith the reasons for tak-
ing such action:

(d) whether attention of the Government has;
been drawn 1y the verdict of the Guwahati High
Count regacding restoration of authority of the
Karbi Anglong Autonomous District Council w
its clected body within 1wo weeks: and

(¢) if so. the reaction of the Government
thercto ?

THE MINISTER OF STATE IN TIIE
MINISTRY OF HOMLE AFFAIRS (STIRI P. M.
SAYLLD) : (a) Proposals of the Government of
Assaum lor amendments 1o the Sixth Schedule o
the Constitution. for giving more powers 1o the
said councils have beern examined and the issue
has been referred back 10 the State Government
for re~consideration.

(b) and (v) According 1o information fur-
nished by the Government of Assam functions
of the District Councils of Karbi Anglong and
Norh Cachar Hills had been taken over by
thew under Para 16(2) of the Sixth Schedule to
the Constitution during the last theee years and
the current yéar on one occasion each and for
durations as indicated below :—

Karbi Anglong North Cachar
District Council District Council
11-11-92 10 28-7-1993  Jor 7 days in 1990

(1) Yes Sir.

(e) Initially the Government of Assam had
filed & SLP in the Supreme Cournt against the
High Count verdict but have subsequently
withdrawn it and the charge of the Autonomous
District Council has since been handed over w0
the authuritics of the District Council.

[Transleation)

ALLOTMENT OF PETROL/DIESEL
RETAIL OUTLETS AND LPG AGENCIES

2639. SHRI KRISIIAN DUTT SULTAN-
PURI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased 10 state :

(a) the number of petrol/diese] retail outlets
and LPG agencies allotted during the last one
year; and

(b) the number of sgencies allotted through
advertisement and  without advertisement
separately during the said period?
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAIL GAS (CAPT. SATISH KUMAR
SHARMA): (8) and (b) During the last one
year ice. 1992-93. 36 ROs and 105 LPG - dis-
tributorships were allotted as under :—

RO LPG

Through adventisement 17 2
Without advertisement 19 103
36 108

———

|English)
PROVIDENT FUUND CONTRIBUTION

2640. SITRI RASUDER ACHARIA : Will the
Minister of COAL be pleased to state

(a) whether amount deducted from the
salaries of the workers and employees of the
Bharmt Coking Coal Limited for Provident
Fund contribution have not been deppsited
with the Coal Mines Provident Fund
Commission;

(M) if so. the reasons therefor: and

{¢) the steps taken by the Government in
this regand?

THE MINISTER OF STATFE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) The Bharmt Coking Coal Limited has paid
Provident Fund contributions of workers and
employces to the Coal Mines Provident Fund
Organisation upto November, 1992.

(b) Payment for subsequent periods have
become delayed due 10 severe cash crunch
faced by the Company.

() Government have been reviewing the
paxition from time to time and suitable instruc-
tions have been issued 10 the Bharat Coking
Coal Limited management to clear the ducs

expeditiously.
~ KEROSENE TO FISHERMEN
3641. SHRINJ. RATHVA : Will the Minister

of PETROLEUM AND NATURAL GAS be
pleased 10 mate :

(a) whether the Govemment of Gujarat has
sent any request 10 the Union Government for
distribution of kerosene to fishermen in the
State:

(b) if 30, the details thereaof: and

() the action taken by the Government in
this regard? ;

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPTAIN SATISII KUMAR
SHARMA) : (a) Yes. Sir.

(b) In view of the increased number of boats,
the Gujarat Government has projected a higher
requirement of SKO in 1993-94 for the fishing
sector.

(©) SKOis adeficit product and in view of the
limited availability of this product it has not
been possible 1o consider she request for
additional allocation so far.

|Transiation)
ADULTERATED PETROL

2642. SHR1 KRISHAN DUTT SUILTAN-
PURL: Will the Minister of PETROLEUM
AND NATURAL GAS be plcased to state :

(a) the number of cases of mixing kerosenc
into petrol by the petrol-pums and selling the
said adulterated petrol 10 the public which have
come to the notice of the Government during the
last six months, State-wise; and

(b) the number of cases registcred against the
guilty persons?

TIIE MINISTER OF STATE OF TIIE
MINISTRY OF PETROLEUM AND
NATURAI. GAS (CAPTAIN SATISH KUMAR
SITARMA) : (a) None. Sir.

(b) Does not arise.
[English]

TRANSFERRING BRAHMAPUTRA
WATERS

2643. SHRI SANAT KUMAR MANDAL :
Will the Minisier of WATER RESURCES be
pleased to state :
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(a) whether the Union Government are con-
sidering several grandiose proposals for
wransferring Brahmaputra waters all the way
from the Himalayas 10 Ganga and further down
to southern river systems. augmenting on the
way the flow of Hooghly for the maintenance of
the Calcutta port: .

(B) il so. the blue-print of the national
perspective for water development formulated
by his Ministry:

(c) whether any preparitory work on this pro-
ject has been or is being undenaken: and

(<) if so. the stage at which the matter stands
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI PK.
THUNGON): (2) 10 (d) A National Perspec-
tive  for  Water  Resources  Development
preparcd by  Governnient  envisages  inter-
linkages between various Peninsular rivers sl
Tlimalayan rivers seperately for transter of
water from water rich basins 10 water shont
basins for optimum utilisation of water resonur-
ces. Government has  established National
Water Development Agency (NWDA) in 1982
for firming up these proposals. A total of 36
witer transfer links. 17 under Peninsular
component and 19 under Himalayan compo-
nent have been identified by National Water
Development Agency.

While office studics of 12 links under
Peninsular component have been completed.
studies of balance peninsular links and all
links under Himalayan component have been
included in VIIT Plan. In addition. investiga-
tion of 9 links of Peninsular component and 3
links of Himalayan component have been
inchiwled in the VIII Plan Programme of
the Agency.

TADA PRISONERS IN RAJASTHAN

2644. SHRI DAU DAYAL JOSHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the number of TADA prisoners in
Rajasthan who werc released on bail during
1992, month-wise;

(b) whether cases under penal sections 302
and 306 have again been filed against such
prisoners:

() ifso. the number of persons against whom
suich cases have been filed:

(D) the number of TADA prisoners in the
State released on parole during the above
period. month-wise:

() the number of such prisoners who have
not returned 1o the jails within the expiry ot the
parole period: and

() the action 1aken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAIESIT PILOT): (a) to (D The Central
Government o not - maintain  information
reganting TADA prsoners released on bail/
parole and their rearrest under [PC/return 1o
Jaill as it is a State subject.

LPG AND PETROLEUM DISTRIBUTION
IN GOA

2645, SHRI TLARISHE NARAYAN PRABIL
ZANTYE : Will the Ministier of PETROLEUM
AND NATURAL GAN be pleased 1o state -

() whether the madketing plans relsting o
LPG and petroleum products for Goa dunng
cach of the last three years have been execusd
as targetted:

(L) il so. the details thereof®
() il nut, the reasons therefor: and

() the steps taken to ensnre that marketing
plans are exccuted as argetied?

THE MINISTER OF STATE OF THE
MINISTRY  OF  PEFTROLEUM  AND
NATURAI GAS(CAPTAIN SATISH KUMAR
SHARMA): ¢éa) No. Sir.

(b) Dues not arise.

{¢) Selection of dealers in all the States/UTs
could not take place as the Oil Selection Boanls
were not in existence since November, 1990.

W) Oil Selection Buand for Maharashua,
Goa, Daman & Diu has since been constituiad



215 Written Answers

AUGUST 12 1993

Written Answers 216

_with eflect from 1-1-1993 for selection of
dealers/distributors and issue of advertisements
and internews by oil selection Boards are in
progress. )

UTILISATION OF MACIIINES

2646. SHRI BASUDEBR ACHARIA : Will the
Minister of COAL be pleased to state :

(a) the number of dumper. dazer. shovel and
other machines engaged in Kathara area of
CCL as on March 31, 1993. category-wise:

(b) the percentage of utilisation of the
machinecs on average during the last three years.
category-wise:

(c) whetherthere is any decline in the percen-
tage utilisation of machines: and

(d) if so. the reason therefore?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) The population of major IHIEMM in Kathara
area of CCL. as on 31-3-93 was as follows :

Shovel - 19
Dumper — 163
Dozer — 26 -
Drill - 22

(b) The average perventage achievement of
utilisation of these equipment. category-wise, in
the iast three years was as under :—

Equipment % Achievement of utilisation

1990-91 1991-92 1992-93
Shovel 69 70 68
D‘umpcr 48 51 49
Dozer 6] 66 63
Drill 78 73 71

(¢) and (d) Although there is no consistent
declining trend in overall terms. there hasbecn a
marginal variation in 1992-93. This is mainly
owing to delays in acquisition of land, leading to
restricted operation of opencast minces and idl-
ing of equipment.

TERRORISM IN DODA. J& K

2647. MAL. GEN. (RETD) . BHUWAN
CHANDRA KIIANDURI :
STIRI MADAN LAL KIIURANA :

Will the Minister ol‘ HHOME AFFAIRS be
plecased to state :

(a) whether an  encounter between  the
security forces and terrorists took place in Doda.
Jammu and Kashmir in the last week of June.
1993.

(b) if so. the details thercof:

(€) the number of terrorist attacks reported in
this arca during the last six mionths:

(d) the number of terronists. civilians and
securjty personnel killad and injured in such
attacks;

(e) the number of terrorists arrested: and

() the action being taken to check the spread
of terrorism in Doda?

THE MINISTFR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SIIRI
RAIESH PILOTD) : (a) and (b) An encounter
took place between the militants and pura-
military forces at Ashudhar Dessa in Dada Dis-
trict of J & K on 26th June. 1993. The BSF patrol
party had gone for combing operation on a tip-
off about the presence of militants in the Dessa
arca on reaching there. the patrolling pany
came under heavy fire from the militants. In the
cnsuing encounter 10 RSF personnel were killed
and 7 others including two JKAP men were
injured. Three militants were also reported to
have been killed but their bodies were not
found.

() to () There have been 96 incidents of
terrorist related violence fh the district during
the last six months. Apart from the incident
mentioned at (1) & (b) above, 15 terrorists, 3
security force personnel and 26 civilians have
been killed and 58 persons including 16 security
force personnel injured in these incidents, and
21 terrorists have been amested. Presence of
Security Forces in the District has béen saugmen-
ted and operations agsinst wmrku ‘have

" been intensified.
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IST ACTIVITIES

2648. SHRI
SINGH :
SHURI GEORGE FERNANDLES :
SHRI JAGAT VIR SINGH DRONA:
SHRI GURUDAS KAMAT :

SHRI SHRAVAN KUMAR PATEL :

RAMASHRAY  PRASAD

WAl the Minister of HOME AFFAIRS be
pleascd to state :

(a) whether ISI of Pakistan is engaged in
regrouping various militant outfits as reported
in the ‘Times of India’ dated Junc 9, 1993:

(b) if so. the reaction of the Government
Jhercto:

(¢) whether several other foreign agencies are
also engaged in spreading terrorism in India:

(d) if so. the details thereof: and

(e) the measures being taken to remedy the
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PI1.OT) : (a) and (b) Government is

" aware of the sinister designs of 1SI of Pakistan 10
destabilise India by sponsoring terrorism. As a
part of these cffonts. they are also trying to re-
group the various outfits. Government is alive to
the situation and are 1aking all necessary steps
in this regard which include gearing up of
intelligence machinery. coordinated action by
Central and Siate agencies. strengthening the
deployment of para-military forces. intensified
patrolling. as well as construction of border
fencing and flood-lighting in wilnerable
stretchies of Indo-Pak border.

(c) No. Sir.

(d) and (e) Do not arise.

CAPITATION FEE IN PRIVATE MEDICAL
COLLEGES

2649. SHRIMATI GEETA MUKHERJEE :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the Supreme Coun in a judge-
ment has directed 10 abolish capitation fee and
formulate guidelines to regulate admission

and tuition fres. to recognised afliliated private
professional institutions:

(b) i so. whether the guidelines have been
formulaied:

(¢) if so. the details thercof: and

(d) the steps taken 10 implement the
guidelines in the private medical colleges in
the country?

THE MINISTER OF IIEALTH AND
FAMILY WELFARE (SHRI B. SHHANKARA-
NAND) : (a) Yes. Sir.

(b) 10 (d) According 10 the decision of the
Supreme Coun of India. each State Govern-
ment has 1o woilk out its own procedure for
regulating admissions as well as the fee strucuure
in accordance with the scheme given by the Sup-
reme Count. Clarilicatory petitions have also
be . nioved by various panies before the Sup-
reme Coun. The Central Government would
formulate appropriate guidelines in this regard
in due course.

[Trunslation)

RIOT-HIT CHILDREN

2650. SIIRI HARIKEWAL PRASAD :
SHRI RAM LAKHAN SINGH YADAV :

Will the Minister of LHHOMI: AFFAIRS be
pleased to state

(a) whetherthie children osphaned during the
riots in several States in January. 1993 have since
been identified: *

(b) if so. the details thercol:

(<) the number o of them who have been
given assistance. State-wise: and

() if not the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SUHRI PM.
SAYEED) (1) 1o (d) Acconding to the informa-
tion made available by the National Foundation
for Communal Hanuony 59 children affected
by cummunal rivts in Bombay during the
month of January, 1993 have been identified
and assisted so tar. Further proposals relating to
39 children in Bombay and 32 children in
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Gujarat affected by communal riots during
January. 1993 have been received by the
National Foundation and are at different stages
of processing.

|English)
MEDICAIL COLLEGES

2651. SHRI CUETAN P.S. CHAUHAN:
Will the Minister of HEAITH AND FAMILY
WELFARE be plessad to state

(a) the number of Government and Private
Medicai  Colleges  lunctioning  in - Untar
Pradesh:

(b) whether the Union Government have
reccived any proposal  from  the State
Govarnment/Private institutions to set up more
medical colleges in the State:

() if so. the datails thercol: and

'

(dd the action 1aken thercon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SIIRI B. SHANKARA-
NAND): (a) Scven Government and two
University medical colleges are functioning in
Uttar Pradesh. There is no private medical
college in that State.

(b) 10 () No application has been received in
the form of a scheme referred to in the Indian
Medical Council Amendment Act. 1992 The
form of the scheme is under finalisation and all
applications will have to be preferred accor-
dingly vnce the scheme-is notified.

SARKARIA COMMISSION REPORT

2652. SHRI MANORANJAN BHAKTA:
Will the Minister of HOMLE AFFAIRS be
pleased to state :

(a) whether the Sub-Committee of the Inter-
State Conncil has examined all the recommen-
dations of the Sarkaria Commission Report:

{b) if so. whether the suggestions and recom-
mendations of the Sub-Committeec have been
taken up in the full meeting of the Inter-State
Council;

() if so, the ouicome thereof;

() if all the recommendations have been
examinad by the Sub-Committee. the reasons
for the delay und the number of recommen-
dations examined so far: and

(e) the time by which the remaining recom-
mendations are likely 1o be examinod?

THE MINISTER OF STATE IN ~TllE
MINISTRY OF HOME AFFAIRS (SUHRI PM.
SAYLED) : (a) and (b) No. Sir.

(¢) Duces not avise.

() and (e) So far. six meetings of the Sub-
Committee have been hekil in the course of
which 191 recommendations out of a Total num-
ber of 247 recommendations have been exa-
mined. It is diflicult to indicate a definite time
frame within which examination of all the
recommendations of Sarkaria Commission will
be completed.

SEPARATE BURNS WARD

2653. SIIRt MADAN LAL KIURANA:
Will the Minister of HEALTH AND FAMILY
WLELFARE be pleased to state :

(a) whether there is Jemand for the construc-
tion of a saparate building for Bums Ward in
Safdarjung Hospital. Delhic

(b) il su. the details thereof: and

(¢) the steps taken by the Government in
this regard? -

THE®EPUTY MINISTER IN THE MINIS-
TRY OF HEALTIH AND FAMILY WELFARE
(SIIRI PABAN SINGI1 GHATOWAR): (a)
There is no such pruposal.

(b) and (¢) Do not arise.
FOREIGN ORGANISATIONS

2654. SHRI SYED SHAIIABUDDIN : Will
the Minister of HOME AFFAIRS be pleased
o state )

(a) whether the Governsmient are aware of
foreign political organisations having branches
in the country and forcign terrorist organisu-
tions operating in India;
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(b) whether these parties and organisations
are working through or with the help of any
Indian organisation;

(©) if so. the names of the foreign parties and
organisations and their Indian associates;
and

(q‘) the action taken by the Govemment 1o
eliminate such activity on our soil?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) to ({) Facts are being
ascertained and will be laid on the Table of
the House.

NEHRU HOMOEOPATHIC MEDICAL
COLLEGE

2655. SHRI MANORANJAN SUR : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased 10 referto the reply given
10 the Unstarred Question No. 32 on November
24. 1992 and state:

(a) whether the Vigilance Depariment of the
Delhi Administration has enquired into the
alleged irregularities in the collection of money
for the Silver Jubilee Celebration of the Nehru
Homocopathic Medical College: and

(b) if so. the findings thercof and action
taken thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND): (a) ard (b) The inquiry by the Gowt. of
National Capital Territory of Delhi through
their Vigilance Department is still in
progress.

HERBAL MEDICINES

2656. SHRI YELLAIAII NANDI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(d) whether the Government are aware that a
large number of Herbal Medicines are pro-
duced in the country: and

15—725 LSS/54

(b) if so. the mcasures taken by the
Government for promoting the indigenous
manufacture  and export of  such
Medicines?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGII GHATO-
WAR): (a) Yes. Sir.

(b) Though no special ‘measures have been
taken by the Government for promoting the
indigenous manufacture of such medicines.
the Govenuuent have brought out a glossery
relating to export of herbal medicines and a
scparate panel has been set up in Chemxcil
(the concerned export promotion council) for

the pomotion of export of herbal
medicines.
DISPUTED CLAIMS
2657. SHRI SANDIPAN BHAGWAN

THORAT : Will the Minister of COAL be
pleased 10 state:

(a) the wtal amount of disputed claims of
the Coal India Limited and its subsidiaries
and the total amoumt claimed as on March
31, 1993 subsidiary-wise:

(b) whether the number of cases and total
claims are increasing at alarming rate during
the recent ycars:
details

@ if so. the thereof and

reasons therelor;

(d) whether the Government are consider-
ing to set up an Arbitration Boand on a per-
manent basis to liyuidate mounting number
of cases/claims and

(e) il s0. the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(ﬁ) 10 (¢): Coal company-wise disputed as
well as total coul salex arrcars as on 31-1-1993
are given below:
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- {Rs. in crures)
(Duta Provisional)

Name of Coal Company Total Of which

disputed
Eastern Coalfields Limited 350.89 73.14
Central Coalfields Limited 4729 124.87
‘Western Coallfields Limited 26146 143.60
South Eastern Coalfields Limited s 15143
Mahanadi Coalfields Limited 146.50 76.50
Bharat Coking Coal Limited 700.54 392.04
Northern Coalfields Limited 353.70 41.74
North Eastern Coalfields 8.05 078
Coal India Limited 248455

1004.10

Coal sales arrears have been increasing over the
years. The outstanding arrears are mainly due
from power utilities who are not in a position to
make timely payments on account of their own
adverse financial conditions.

(d) and (e) Coal supplies to power utilities
are generally governed by agreements between
coal companies and power utilities. Such
agreements also include an arbitration clause.
However the old agreements have expired and
new agreements are yet 10 be executed.

In absence of such agreements. instruction
have been issued to coal companies to sectile
their disputes with power utilities through
negotiations and if the situation warrants by
referring the disputes 10 arbitration by mutual
consent.

[Transiation)]

KUMHER RIOTS

2659. SHRI RAM VILAS PASWAN : Will
the Minister of HOME AFFAIRS be pleased
10 state:

(a) the progress made by the Central
Bureau of Investigation (CBI) in the investiga-
tion of the riots incidents which took place in
Kumbher, Rajasthan in 1992:

(b) the number of persons arrested and
charge sheeted. separately, in this case; and

(¢) whether any official has been
penalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P. M.
SAYELD) : (a) 16 cases relating o the Kumher
riots were registered on 26-6-92. Field inves-
tigations in all these cases have been completed.
In three cases, charge-sheets have been filed: in
six cases, sanction for prosecution has been
received recently from the State Government.
Seven cases have been closed for want of
evidence.

(b) Atotal of 51 accused persons were arres-
ted by the local police in these sixieen cases. 17
accused persons have been charge-sheeted in
the three cases, challaned in the court till
date.

() A one Man Comunission of Enguiry
consisting of Shri K. S. Lodha a retired Judge, of
the Rajasthan High Court has been set up by
the State Government 10 go into the circumstan-
ces leading to the riots including the adminis-
trutive lapses that may have contributed to
the same.
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LOSS DUE TO ECONOMIC BLOCKADE

2660. SHRI SHIBU SOREN: Will
the Minister of COAL be pleased to
state : ’ ; .

(8) the total. loss suffered by the Coal
India Limited - and its subsidiaries due 1o
economic blockade in Bihar during 1993.
compahy-wise: and

(b) the steps taken by the Government to

“avoid such incidems in future ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (S1IRI AJIT PANJA):
() According to Coal India Limited, loss of pro-
duction and loss of despaich of raw coal in the
subsidiaries of Coal India Lid. due 1o economic
blockade in Bihar called by Jharkhand Mukii
Morcha from 15-3-1993 was as under :—

Loss Eastern Coalficlds Bharat Coking Central
Ltd. Coal Co. Lnid. Coalfields ud.

Production 57.000 tonnes Nil Nil

Despatch 1.70.000 tonnes 1,77.000 tonnes 1.20.000 tonnes

(b) While coal companics cannot prevent
these disruptions. they prepare contingency
plans to minimisc losses on account of such
blockades.

[English]
OPEN CAST MINING

2661. Dr K. D. JESWANI :
Dr. SUDHIR RAY :

Will the Minister of COAL be pleased 1o
dtate :

(a) whether open cast mining creates a lot of
difficulties for the people living in the area:

(b) if so. whether the Government are con-
sidering to discontinue open cast mining in
near future: and

(c) if not. the measures taken by the
Government against land degradation. air
pollution, water pollution caused by open
cast mining ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) 1o (c) Coal mining activitics particularly the
open cast said to have an adverse effect on the
environment in gencral due to degradation of
land, air and water pollution etc. Besides people
living i the mining block arc also required to
be shifted to safer places. However, there is no
question of discontinuing open cast mining, as
the method of mining is deided on the basis of

various techno-economic and geo-mining
parameters. With the implementation of
various protective measures like land reclama-
tion, aflorestation, control of air and water
pollution etc. opencast mining is carried out in
cnvironmentally compatible manner. In addi-
tion, an economic rehabilitation package is pro-
vided for resettlement of the aflected people.
Linplementation of various environmental pro-
tection measures is monitored by the coal com-
anies regularly.

MEDICINAL PLANTS

2662. SIIRI  SANDIPAN BHAGWAN
THORAT : Will the Minister of HEALTH AND
FAMILY WLELFARE be pleased 10 state :

(a) the wtal arca covered under medicinal
plants at present. State-wise ?

(b) the invesiment made during the last
three years lor planiation medicinal plants;

(¢) the special incentives made available for
development of medicinal plants in the country.
scheme-wise:

(d) the external assistance both technical
and financial availed/proposcd for develop-
memt of medicinal plantation during Eighth
Five Ycar Plan?

TILE MINISTER OF HEAITH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND): (a) Information is not available.
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{(b) to (d) Information is being collected and
will be laid on the table of the House.

TREATMENT OF AIDS

2663. SHRI R DHANUSKODI
ATHITHAN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state

(a) whether any research has been conducted
in Ayurvedic medicines for the treatment of
AIDS in the country:

(b) if so. the details and results thercof:

(©) whether the Government have been pro-
viding sufficient modern research facilities as
also funds for the research work in Ayurvedic
medicines for the treatment of AIDS in the
country; and

(d) if so, the details thercol’™?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) : (a) to (d) Information is being collec-
ted and will be laid on the Table of the
Sabha.

ADVERTISEMENT OF TOBACCO
PRODUCTS

2664. DR. D. VENKATESWARA RAO:
SHRI S. B. SIDNAL :
SHRI BOLLA BULLI RAMAIAH :

Will the Ministerof HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether any final decision on pushing
the advertisements of tobacco products out of
the print media has been taken:

(b) if so, the details theicof: and

(¢) the time by which it is likely 10 be
implemented?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR) : (a) No.
Sir.

(b) & (¢c) : Do not arise.

[Translation]
DIVERSION OF FUNDS

2665. SHRI SATYA DEO SINGH :
SHRI RAJENDRA AGNIHOTRI :

Will the Minister of HIEALTH AND FAMILY
WELFARE be pleascd to state :

(a) whether various State Governments are
utilising the amount allotted under Health and
Family Welfare head for other purposes;

(b) il so. whether the Union Government
have issued any instructions in this regard;
and

(¢) if so. the details thereot?

THE MINISTER OF HEALITH AND
FAMILY WELFARE (SHIRI B. SHANKA-
RANAND) : (a) 10 (¢) It has been observed that
at times the lunds intended for specilic health
and discase control programmes are diverted
away Ifrom components they were originally
earmaarked for which affects the objectives of
the prugranime.

In respect of centrally sponsored schemes the
States have been requested to improve alloca-
tive eflicicncy, maintain non-salary inputs at an
adequate level. and sustain programmes
through non-plan support once the plan period
is over.

Instances of delayed non-utilisation of funds
eannarked for specific health programmes have
come 10 notice. The matter has been taken up
with the States and has also been discussed in
the recent meeting of the Central Council of
Health.

ACTIVITIES OF SPECULATORS IN
DELHI

2666. DR. RAMESH CHAND TOMAR :
SIIRIMATI BHAVNA CHIKHALIA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether some q)emﬁﬂoamfmm
in several areas of Delhi with the con-
nivance of police; i

-

(b) if su, the details thereof; .
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(c) the steps tuken to remedy the situation;

(d) whether the Gevernment propose to con-
duct an inquiry into the said connivance:

(@) il so. by what time:
() if not. the reasons therefor?
\

THE MINISTER OF STATE IN MINISTRY
OF HOME AFFAIRS (SHRI P. M. SAYELD) :
(a) No Sir.

(b) to () : Do not arise.

RESERVED POSTS
2667. SHRI RAM VILAS PASWAN: Will the

Minister of HEAITH AND FAMILY
WELFARE be pleased to state :

(#) the total number of doctors who are work-
ing as Assistant Professor. Associate Professor.
Additional Professor and Professor in All India
Institute of Medical Sciences, Delhi and
P.G.L. Chandigarh.

(b) the number of persuns out of them
belonging to Scheduled Castes and Scheduled

Tribes sceparatively: and

(¢) the sieps taken by the Government to fill
the remaining vacancies reserved for Scheduled
Castes/Scheduled Tribes?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKARA-
NAND) : (a) and (b) The required information
is given in the statement annexed.

(¢): All possible elfunts will be made to fill
the remaining vacancies of SC/ST.

STATEMENT
ALLMS. New Delhi P.G1. Chandigarh
S. No. Name of the post In posi- SC ST In posi- SC ST
tion tion
1. Professor 74 —_ — 32 —_ —
2. Additional Professor 115 1 - 78 1 -
3. Associate Professor 97 8 - 7 1
4. Assistant Professor 71 14 2 3 1

[English]
CGHS FUNCTIONING

2668. SHRI JEEWAN SIIARMA : Will the
Minister of HEAITH AND FAMILY
WELFARE be pleased 1o state :

(a) whether C&AG Audit Report of 1990 on
the functioning of C(:HS has been examined:

(b) if so. the outcome thercof and the action
taken thereon:

(¢) whether CGHS dispensaries are not pro-
viding an efficient and eflective medical service
10 its beneficiaries: and

(d) if so. the measures proposed to be taken
1o provide better service 10 the bencliciaries?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HHEALTH AND FAMILY WELFARE
(SHRI PABAN SINGI1 GHATOWAR): (a)
Yes. Sir.

(b) The flacilities are being continuously
upgraded.

LAYING OF PIPLELINE IN DELHI
26069. SHRI R. SURENDER REDDY : Will

the Ministerr of PETROLEUM AND
NATURAL GAS to be pleasad to state :
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(a) whether two new pipelines starting from
DESU turbine unit at Indraprastha along the
inner Ring Road in Delhi has been laid through
contractors under the supervision of the Gas
Authority of India Limited:

(b) if so, the details thereof:

(c) whether a leak was detected at Dhaula
Kuan in July. 1993 in the pipeline: and

(d) if’ so. the details thereof indicating the
.cause of the lcak. extent of damage. the repairs
undertaken and through whom and the expen-
diture incurred by GAIL thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
‘NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b) Yes. Sir. One pipeline
from DESU to Maruti and another to
Bahadurgarh has been laid.

(¢) Yes. Sir.

(d) The leak occurred in the DESU-Maruti
Pipeline due to shorting with a power cable. No
damage to life or property has been repored.
The leak has been repaired by GAIL at a cost of
Rs. 1 lakh approximately.

DENTURES/IMPLANTS TO C.G.ILS.
BENEFICIARIES

2670. SHRI RAINATH SONKAR SHAS-
TRI: Will the Minister of HEALTH AND
FAMILY WELFARE BE pleased to state :

(a) whether the Govermment propose to pro-
vide dentures/implants to C.G.ILS. benefi-

ciaries through Guvernment hospitals;
and

(b) il so. the details thereot?
THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE

(SILRI PABAN SINGH GHATOWAR): (a):
No. Sir.

(b) : Does not arise.

[Translation]
SLIARING OF RAVI BEAS WATER
2671. SHRI GIRDIUIARI LAL BIIAR-
GAVA : Will the Minister of WATER RESOUR-
CLS be pleased to state ©
(a) whether an Agrecnent regarding Alloca-
tion of surplus Flows of the Rivers Ravi and

Beas was signed in 1981:

(b) if' so. the share of the States concerned as
per the Agreement:

(¢) whether the tull share has been allotted to

‘Rajasthan:

(d) il not. the reasons therefor: and

(¢) the sieps taken/being taken to allot the
full share to the State?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SiIRI P. K.
THUNGON): () Yes, Sir.

(b) Share of Punjab—
Share of Haryana—
Share of Rajasthan

Quantity earmarked for Delhi Water
Supply

Share of J & K

— 521 BCM 4.22 MAF)
— 432 (BCM) (3.50 MAF)
— 1061 BCM (.60 MAF)

— 0.5 BCM (020 MAF)

— 0.80 BCM (0.65 MAF)

2119 BCM (17.17 MAF)
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(c) to (e) : As per clause (ii) of the Agreement
of 31-12-81 Punjab has been allowed to utilise
the waters surplus to Rajasthan’s requirements.
until such time as Rajasthan is in a position 10
utilise its full share. Rajasthan’s share which is
temporarily made available to Punjab shall
gradually be restored 1o Rajasthan consistent
with the pace of progress hade by Rajasthan to
utilise its full sharc of Ravi Beas Waters as per
Ag‘eemem of 1981.

|English]
SUPPLY OF COAL TO KARNATAKA

2672. SHRIMATI CHANDRA PRABHA
URS:

Will the Minister of COAL be pleased to
state:

(a)the total quantity of coal demandied by and
supplied to Karnataka (or power generation
during each of the last three years:

(b) the quantity of coal demanded by the Kar-
nataka for power generation during 1993-94:
and :

(¢) the steps taken to supply the coal as per
requirements to meet the situation?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA) (a)
Raichur Thermal Power Station (RTPS) is the
only coal based thermal power station in Kar-
nataka working under Karnataka Power Cor-
poration Lid. The requirements of coal as
assessed by Central Electricity Authority (CEA)
and total despatches to RTPS during last three
years are given below :

(In thousand tonnes)
(Data provisional)

Year Requirements Supplies
1990-91 2105 nxH
1991-92 3070 2115
1992-93 3031 1999

«(b) and (¢) The rcquirements of coal for
Raichur Thermal Power Station as assessed by
the CEA for the year 1993-94 is 30.1 1akh tonnes.
Both CIL and SCCL are in a position to meet the
full requiremcats of this power station subject to
its making payments for the coal supplies as per
“Cash and Carry Scheme” in vogue. The

1

pplies to this stati urcgcumgaffeaeddnelo
its failure 10 nmke timiely payments.

GAS PIPELINE IN SOUTH DELHI
2673. SHHIRI MADAN LAL (KIITURANA):

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether gas pipeline in South Delhi has
been laid by the Gas Autority of India Limited
without following the norms for laying the
pipelines and without informing the Delhi Fire
Service thereby endangering the lives and pro-
perties of lakhs of peuple:

(b) if so. the reasons wicrefor and the steps
taken to remove the difficulties arising due 10
it

(¢) whether cases of gas-leaks have already
taken place:

(d) if so. the details thereof: and

(c) the steps taken to ensure that such
accidents do not take place in future?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) (a) : Recommendations of the Oil
Industry Safety Directorate on design and
installation have been followed.

(b) Does nut arise.

() & @) Onc case of leak occurred in the
DESU-Maruti pipeline in July 1993 due to
shorting with a power cable. The leak has been
repaired. No damage of life or propenty has been
reported.

(c) Additional stablc padding and insulation
has been provided where required.

APPROVAL FOR NEW DRUGS
2674. SHRI YELL AIAH NANDI :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased tu state :

(a) whether the manulacturers of drugs have
to obtain prior approval from the Drugs Con-
troller for introducing new drugs in the
country;
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(b) whether a large number of cases are pend-
ing with the Government for issue ol
approval:

(c) the minimum and maximum time taken
by the Government for granting approvals for
new drugs: and

(d) the steps taken for expeditious clearance ol
new drug applications?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR) (a)
Yes. Sir.

(b) No, Sir.

(c) and (d) The guidelines indicating the
various data required and the manner of their
furnishing have been laid down under Schedule
Y of the Drugs & Cosmetics Rules 10 ensure
expeditious clearance.

[Translation]
MANUFACTURE OF PACE MAKERS
2675. SHRI SIMON MARANDI :

Will the Minister of HEALTH AND FAMILY
‘WELFARE be pleaed to state :

(a) whether hean patients have to spent large
amount on the purchase of pace-makers:

(b) if so. per unit price of pace-maker in
various metropolitan cities:

(c)the steps taken by the Government so farto
make-this life saving equipment available to
patients at reasonable costs:

(d) whether the Government propose 10 pro-
duce pace-makers indigenously: and

(e) if so. the steps taken in this regard?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR) : (a) and
(b) The cost of pace maker varies from Rs. 25 to
65 thousand according to the manufacturer and
the specifications

(¢) 10 {¢) No proposal to produce pacemakers
indigenously has been received by this
Ministry.

MISBEHAVIOUR WITH PASSENGERS BY
GRP IN TRAINS

2676. DR. CHATTRAPAL SINGH :
DR. LAL BAHADUR RAWAL :
SHRI GAYA PRASAD KORI :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Govenument Railway Police
(GRP) personnel misbehave with  the
passengers in trains and allot their seats on
charging money from them: and

(b) if so. the number of such cases that have
come to the notice of the Government during
1992-93 and the sieps taken to check this
practice?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P. M.
SAYLEED) (a) The Government Railway Police
function under the supervision and control of
the State Governments. However, some instan-
ces where GRP personnel have misbehaved
with passengers and have charged money lor
giving them seats to them. have come to notice of
the Government.

(b) Following cases or misbehaviour/
charging money have been reported by the
State Governments.

State No. of cases No. of cases
ol misbe- of charg-
haviour ing money
u.p. 41 1
Rajasthan 5 0
Haryana s 0
Gujarat 1 (1]

The State Governments concerned  have
indicated that steps are being taken by them to
improve monitoring and supervision to siop
such a practice. Stringent action against guilty
persons has also been taken.

SALE OF BANNED DRUGS
2677. DR. LAXMINARAYAN PANDEYA :

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :
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(a) whether the banned drugs are still being
sold in the open market:

(b) il so. the reasons for not imposing restric-
tions on the sale of these drugs: and

(c) the time by which restrictions are likely to
be imposed?

FHE DERUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR) : (a) No.
Sir.

(b) and (c) Do not arise.
SCHOOLS FOR DISABLED CHILDREN

+2678. SHRI RAJVEER SINGH : Will the
Minister of WELFARE be pleased 1o state :

(2) the number of schools for disabled
children functioning in the Country. State-
wise:

(b) the number of schools for disabled
children opened during the last two years. State-
wise and location-wise: and

(©) the details of the special facilitics. if any
being provided by the Government to impart the
education to disabled children ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) As per statistics com-
piled by the Rehabilitation Council of India in
1987. the number of Special Schools for disabled
children functioning in the country is 902. A
State-wise breka-up is at Stafbment-L. Besides.
under the Centrally Sponsored Scheme of
Integrated Education for the Disabled
Children, there are 9525 Schools in the Country.
A State-wise list is placed as Statement-II.

(b) The number of schools for disabled
children opened during the last two yeuars. State-
wise and location-wise is not readily
available.

(c) Underthe Centrally Spnsored Scheme of
Integrated Education forthe Disabled Children,
100% financial assistance is provided to States/
UTs/Voluntary Organisations for creating
necessary facilities for disabled
Children in common Schools and giving
various allowances for books. stationery.
transport, uniform. equipment. cost of Salary of

16—725 LSS/54

special teachers, setting up of resource rooms,
carrying out assessment of disabled children.
training ol special teachers. removal of architec-
tural barriers in schools and production of
instructional material.

Besides. the Ministry of Welfare provides
904% grants 10 Voluntary Organisations for pro-
viding education. training and rehabilitation to
the Disabled Children under the following
Schemes :—

(a) Scheme of Assistance to Voluntary
Onganisations for the Disabled.

(b) Scheme of Assistance for purchase/
fining of Anificial Aids/Appliances.

(¢) Scheme of assistance to voluntary
organisations for persons with cerebral
palsy & mental retardation.

STATEMENT-L
LIST OF SPECIAL SCHOOLS FOR DIS-
ABLED CIIILDREN
SI. State/UTs Number
No.
1. Andhra Pradesh 61
2. Assam 12
3. Bihar 34
4. Goa : 3
5. Gujarat 87
6. Haryana 1
7. Himachal Pradesh 3
8. Jammu & Kashmir 7
9. Kamataka 94
10. Kerala 62
11. Madhya Pradesh 36
12. Maharashtra 178
13. Manipur 3
14. Mizoram - 1
15. Nagaland 1
16. Orissa 19
17. Rajasthan 20
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Sl State/UTs Number
No.

18. Tamil Nadu 97
19. Tripura 3
20. Punjab 25
21. Untar Pradesh 55
2. West Bengal 45
23. Andaman & Nicobar Islands 1
24. Chandigarh 5
25. Delhi 34
26. Pondicherry 5

STATEMENT-II

LIST OF INTEGRATED SCHOOLS UNDER

THE CENTRALLY SPONSORED SCHEME

OF INTEGRATED EDUCATION FOR THE
-DISABLED CHILDREN

SI. Name of the State/ Number of Schools
No. Union Territory covered under the

scheme
vl Andhra Pradesh 46
2. Bihar 56
3. Gujarat 384
4. Haryana 365
5. Himachal Pradesh 5
6. Jammu & Kashmir 686
7. Karnataka 475
8 Kerala 6310
9. Madhya Pradesh 32
10. Manipur 67
11. Maharashtra 33
12. Mizoram 210
13. Nagaland _ 348
14. Orissa 136
15. Punjabh 16
16. Rajasthan 22
17. Tamil Nadu 68

Sl. Nawe of the State/  Number of Schools
No. Union Territory covered under the

~ scheme
18. Uuar Pradesh 17
19. A& N Islands 32
20. Delhi 138
21. Goa ’ 1
22. Daman & Diu 78

[English]
Mr. SPEAKER : Please first sit down.
(Interrupmions)

MR SPEAKER : If you talk like this. nothing
is going 10 come.

(Interpuptions)

MR. SPEAKER : Please first sit down. Take
your scat.

Lthink. the hon. Menibers have been coopera-
ting in a very wonderful manner. Find today
also, I suppouse. they will cooperate in a wonder-
ful manner. We know what is important and
what is to be sllowed. You can make your points
one after the other. Please do not get up at once
at the same time so that your statements arc not
properly recorded. It is in your interest to see
that. When I call out your name, you would get
up and [ will'allow you. But do not get up at once
at the same time.

(Interruptions)

SHRI GM.C. BALAYOGI (Amalapuram)
There is no Government in Andhra Pradesh.

(Interruptions)

MR. SPEAKER: | will allow you, you sit
down. I have said that 1 will allow you.

nterruptions) )

MR. SPEAKER: Do you understand the
language? Please sit down first. You must first
sit down. -

(Imterrupsions)
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e

Mranslation] .

SHRI RAM VILAS PASWAN (Rosera) ; Mr.
Deputy Speaker. Sir. Delhi is nowunderthe rule
of the Centre. [ regret that I became the victim of
your wrath. Today. itself you made an obituary
reference  about Shri  Brahm  Prakash
Choudhary that is why I am stating all this. I am
happy

(Imderruprions).

MR. SPEAKER : He has referred to me say-
ing that he was happy because 1 read out the
motion here.

SHRI RAM VILAS PASWAN : He was one
of the leading leaders of Delhi. Chaudhary
Brahmprakash was the first Chief Minister of
Declhi. We had been in jail with him. Therefore.
we had sentimental association with him. Dur-
ing the emergency we were in jail for 19 months
together. Since 1974 we had been continuously
working with him. I would like to submit to the
Government of India that the hon. Members of
the Congress party, the BJ.P. the Janata Dal
demanded that State honour should be given to
Choudhary Brahmprakash. He was not only a
freedom fighter, but also a chief Minister. He
was like a pillar for the backward classes. On his
sudden death we had demanded that his last
ceremony should be performed with State hon-
our. But that was not donc. However. a former
Chiefl Executive Counciller had been given this
honour. Why such a dual policy is being adop-
ted in such cases ?I would like to know from the
hon. Minister of Home Aﬂ'ai? whether therc is
any rule or tradition of "providing Staie
honour?

SHRI SAJJAN KUMAR (Outer Delhi):
Choudhary Brahm Prakash was the first Chief
Minister of Delhi. After his sad demise the Pre-
sident of the Delhi Pradesh Congress Comittee
also wrote a letter to the Lt. Governor requesting
him for providing State honour to him. We all
had also requested him to do so. The sentiments
of the lakhs of the citizens of Delhi have been
hurt because no State honour was given to him
which he deserved. Not only in Dethi, but all
over the country also. wherever any former
Chief Minister has died he has been given State
honour. The failurc of the Government in doing
s0, has hurt us decply. Through you, I would like
to know from the hon. Minister of Home Affairs
as 1o why it has happened. The hon. Prime
Minister himself sent his message of condolence
through the President of the Delhi Pradesh

Congress Comuiitiece. All have cxﬁmssed gricf
and sorrow over his sad demise. The hon. Minis-
terof LHome Affitirs should say something in this

H 1, 31 9
¢ on. (hmerruptions)

MR.SPEAKLR : Now this issuc is before the
House. Do all the hon. Mcembers want 1o
speuk ?

SIRI MADAN [LAL KIURANA (South
Delhii): Mr. Speuaker. Sir, why such a step-
motherly treatment and a double standard has
been adopted in case of Delhi? The last
ceremony of the former Chief Executive
Councillor late Shri Radha Raman was per-
formed with Siate honour but Shri Brahim
Prakash has not been given this honour. He was
a Congress Leader in the past, but inspite of
being a member of the Congress. he raised his
voice for the welfare ol the people of Delhi and
he had 1o pay the price for it. 1le was expelled
from the Congress panty. e fought for the peo-
ple of Delhi and not pedonning the funeral of
the late Chief Minister with State honour is an
insult 1o the people of Delhi.

I, therefore. would like to State that the
Government and the Lt. Governor should ten-
der apology for their failure in arranging for
State honour at the funeral of former Chief
Minister.

[English/

MR. SPEAKER: I will examine it. This
activity has to be finished within half an
hour.

[Translation]

SHRI S.M. LALJAN BASHA (Guntur) : Mr.
Speaker, Sir. what happened in Andhra Pradesh
yesterday has appeared in today’s ‘Indian
Express’. There is no law and order in Andhra
Pradesh Shri P. Shiva Reddy. the former State
Home Minister and the sitting M.L.A. was mur-
dered and thereafier his wite and some other
persons were arrested. In spite ol all these
developuients the Chief Minister of the State is
not taking any action in the matter. We demand
a CBJ. inguiry into this case and a judicial
inquiry should be held through a sitting judge of
a High Court. The hon. Minister of llome
Alluins should give an assurance to this effect.
(Interruptions) There is no law and order in the
state. (fnterruptions) The hon. Minister of Home
Afluirs may kindly be asked to give an assurance
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in this regard s it is a very serious matter
Amierruptions).

MR SPEAKER : This is enough. Now you
haw avmled your chancc

SHRI SM. LALIAN .BASHA: **
Mr. Speaker Sir. there is no Law and Order in
Andhra Pradesh. (Interruptions)

[English]
12.08 Hrs.

“(AT THIS STAGE. SHRI SM. LALJAN
BASHA AND SOME OTHER HON. MEM-
BRERS CAME AND SAT ON THE FLOOR
NEAR THE TABLE)"

“(AT THIS STAGE. DR. R. MALLU AND
SOME OTHER HON. MEMBERS CAME
AND STOOD ON THE FLOOR NEAR THE
TABLE)"

(l'mmmlians)
“(AT THIS STAGE. DR. R. MALLU AND

SOME OTHER HON. MEMBERS WENT
BACK TO THEIR SEATS)”

(Interruptions)
DR. R MALLU(NAGARKURNOOL): Sir.
that is not a fact. They are misleading the
House.

(Interruptions)®

MR. SPEAKER: All this is not going on
record. Please go back 1o your seats.

(Interruptions)
MR SPEAKER : Nothing is being recorded

now. Please go back to your seats. You should go
back to your seats.

(Interruptions)

MR SPEAKER : If you are not maintaining
the law and order in the house. you cannot
expect law and order outside. Please go back to

your scats.

(Interruprions)

MR. SPEAKER: you get me the reconds, [

will get it examined.

(Imerruptions)

MR. SPEAKER: Plcase go back to your
seats. '

~ (Imterruptions)

12.10L1rs

[AT TIHIS STAGE. SHHRI SM. LALJAN
BASIIA AND SOME OTIHER IION. MEM-
BLERS WENT BACK TO THLEIR SEATS|

[Translation]

MR. SPEAKER : Please tuke your seat. Your
speech is not being recorded.

[English]
(Interruptions)*

MR. SPEAKER : I a life is lost. we are all
sorry about it. It is the duty of all of us to see
that these things are not repeated. There are
certain jurisdictions made available to certain
authorities under the Constitution. You will be
within your rvights 10 ventilate your feelings:
nobady is objecting to that. But at the same
time please do realise that if in the Parligment
itsell’ we are not able to maintain the discipline
and the law and order. it will be very difTicult
to function.

(Im;:rnqxiuns)
MR. SPEAKER : It applies to them also.
(hnerruptions)
[Translation]

MR. SPEAKLER: It is not going on
record.

JEnglish]

MR. SPIEAKER : If you raise it properly, 1
will allow it 10 go on recond. If you are not rais-
ing it properly, it will not go on record. I will
allow the leader of their party to raise it. Let
him do it.

**Expunged, as ordered by the Speaker.

*not Recorded
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SHRI SRIKANTA JENA (Cuttack) : Please
allow me also Sir.

MR. SPEAKER : I will allow you also.

(Interruptions)

THE MINISTER OF WATER RESOURCES
AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI VIDYACHARAN
SHUKLA) : After they make their points. one of
our Members also should be allowed to
speak. Sir.

MR. SPEAKER : Yes. I will sllow.

(Interruptions)

SHRI SRIKANTA JENA : When Mr. Basha
was raising that issue. suddenly the Congress
Members came to the well of the House. In spite
of the Parliamentary Affairs Minister restrain-
ing his own Members. those Congress Members
came to the well. (Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI KV.
THANGKABALU): Don’t mislead the house.
They have come to the well of the House first.
(Interruptions)

MR SPEAKER : I have scen everything. You
do not have to tell me all those things.

(Interruptions)

SHRI SRIKANTA JENA: Sir. the decorum
and the decency of the House should be main-
tained lirstly by the Treasury Benches.

MR SPEAKER : Yes. by you also. Please sit
down now. (Interruptions) 1 have heand you. You
do not have to tell me all those things. I have
seen with my own eyes. You do not have to
tell me.*

(Interruptions)
(Interruptions). . **

MR SPEAKER: No. It will not go on
record.

(Interruptions)

MR.SPEAKER : It will notgo on record. You
are asking othersto maintain discipline; but you
are not maintaining discipline. You have to sit
down now, please.

L

*Not Recorded
**Not Recorded

(Iterruptions)

SHRI BUTA SING1 (Jalore) : Sir,l amona
point of order. (hterruptions)

MR. SPI:AKER : No. There is no point of
order now.

(hterruptions)

AN HON. MEMBLER : This is not the hour
for the point of order.

(huerruptions)

MR. SPEAKER: Shri Buta Singhji. I will
allow you to speak. if’ you want 0.

(Ierruptions)

SIIRI BUTA SINGII : Sir. I have no objec-
tion. Buy, Sir, to you, I have to make an appeal. It
is a well-cstablished practice. (fnterruptions) [ am
doing it with the penission of the Speaker. Sir,
there is a well-established practice in our House
that whenever there is a State Assembly Session
going on and anything of the nawre. of this
type—which is being mentioned here by the
Members from Andhra Pradesh—happens.
there is a legitimate forum, the constitutional
forum which is the State Assembly, in Session in
Hydcrabad. Sir, kindly forgive my saying that
we are breaking the convention; these matters
should be taken up in the Assembly and the
State Government is competent to handle these
things. (Imerruptions) On many occasions.. . .
(Imierruptions)

[Mranslation]

SHRI SM. LALJAN BASHA: No MLA
was allowed to enter the Assembly there . . .
(Imerruptions) . . . . You are a former Minister of
Home Aflairs how can you say so ? The situa-
tion was such a grave that even the leader of the
Opposition was not allowed to entecthe House ..
. (Imerruprions) . . . Mr. Speaker, Sir, even our
leaders were not allowed to enter the Assembly.
People who were demonstrating outside the
Assembly Hall peacefully for their demands
were treated badly and beaten up. even women
were not spared. Judicial inquiry should be
made against the Home Minister of the State . ...
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(Interruptions) The Union Home Minister
himsell had gone to West Bengal when a small
incident had fallen a peace there but no one has
gone to Andhra Pradesh when an MLA has
been murdered there (Interrptions).

[English]

SHRI GM.C. BALAYOGI : They are not
allowing them to go inside.

[Translation]

SHRI SM. LALJAN BASIIA : In Legislative
Assembly also the Home Minister of the State
has not replied to any question in this regard.
The High €ourt has directed to provide security
tothe M LA but the IHome Minister of the State
took no action on it. . . (Interruptions)

[English]

SHRI BUTA SINGH : In Bihar. in Unar
Pradesh, in West Bengal. in Tamilnadu. if such
things happen. will you allow it to be raised here.
Siv? (Interruptions) Whenever the Assembly is in
Session. all such matters should be taken up in
the State Assembly and should be dealt with by
the hon. Speaker of that Assembly. In this
forum. the Parliamentary conventions should
not be allowed to be broken by such matters
which are subject mattcr of the State Assembly.
Sir. This is my submission. (/nterruprions)

SHRI D. VENKATESWARA RAO
(Bapatla) : Mr. Speaker, Sir. day before yester-
day we raised the matter of the murder of Mr.
Siva Reddy. MLA from Andhra Pradesh, in the
day light at Hyderabad. On that day. the
Govermnment gave a reply in the evening. a short
reply which was not at all satisfactory to any one
of us in the House. They hurriedly did it and
they went away. The situation is that actually.
Mr. Siva Reddy asked for security; it was
ordered by the High Court: it wasdenied and the
Speaker ordered on 6th August—that is from
Friday last week—to give additional security
which was denied by the Government over
there—(Interruptions)

SOME HON. MEMBERS : No.
(nterruptions)

(Interruptions)

SHRI D. VENKATESWARA RAO: Yes. It
was denied. (Interruptions) Yes. It was denied.

(Interruptions) They did not give any aecurhy
(Ineerrupiions) Sir, later on, he was murdered.

Yesterday, some incidents ook place in
Andhra Prudesh. (fnterruptions) His wife and
two sons are facing a threat to their lives.

She wanted to make a representation to the
State Government. If the State Government is
not going to allow her reqquest. she wantsto beon
a hungersirike outside the Assembly Hall.
(Internuepirivns) The Police made a curtew-like
atmosphere in Hyderabad. They did not allow
anyone to comg to that city. They have beaten up
late Siva Reddy’s wile and also arrested her.

The Asscibly Member was killed. His wife
wanted to submit a small representation. She
wanted 10 be on a peaceful Dharna. She was
arrested and taken to the police station where
she was b up. (feerruptions)

MR. SPEAKER: You are making all sorts
of allegations.

SHRI D. VENKATESWARA RAO : No, Sir.
(Interruptions) She gave a statement yesterday.
(Interruptions)

Luter on, 4 Member of the Assembly, Mr. K.
Vidyadhara Rao. who is not less than Deputy
Leader of the Opposition, and who was recently
admitted into the hospital for heart-trouble, was
beaten up. The General Secretary, an MLA of
the TDP, was also beaten up outside the House
by the Pulice—by the Congress Government
there. NTR s car was stopped scveral times while
he was going to the Asscmbly. The Government
over there is not allowing the lcgislators 10 per-
form their legislative duties. They have made a
curfew-like atmosphere there. What is this
Government doing? The MLA died. His wife
has a genuine request for justice.

I demand a CBI probe and a judicial inquiry
into that matter. The Government must respond
10 this. (Interniprions) Is this the way the Govern-
ment should function in a democratic system-
beating up MLA’s, beating up the opposition
leaders while coming to the
Assembly ? (Interruptions) .

{Trunsiation)
SHRI DATTATRAYA BANDARU (Secun-

derabad) : Mr. Speaker. Sir, on the 4th of
this month Shr P. Shivareddi MLA,
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Andhra Pradesh Legislative Assembly, was
murdered by a bomb at Shri Satya Sai Kalyana
Mandpam in Srinagar colony, it is a very sad
incident. The State Governmeent could not pro-
tect the life of an hon. Member of the Legislative
Assembly. As a member of the opposition party.
through you, I would like to draw the attention
of the house towards a grave matter that the rul-
ing party in the State is working in such an inef-
ficient way that the bomb culture which was
Confined only to Rayalseema region has
entered Hyderabad too. Now thesc factional
groups are dominating the politics in Andhra
Pradesh. At the time of the election of the Prime
Minister, the people of the state belicved that
the election was not conducted fairly and the
election of the Chief Minister was also not held
in a fair way. The public of the State has no trust
in the State Government and in the Home
Minister of the State due to activities of these
factional groups.

{English]

(Interruptions) The Home Minister should
have taken the responsibility. He should have
resigned because we have no confidence in the
Home Ministry. I demand that CBI inquiry
should be instituted. The unruly behaviour of
the Police outside the Assembly was such that
they had beaten up not only the MLAS but even
the deceased MLA’s wife.

This is a very very unruly behaviour of the
police. I once again demand a CBI inquiry into
the matter. (Interruptions)

MR SPEAKER : I will allow you. All of you
cannot talk at the same time. I said that I would
allow you.

({Unterruptions)

DR R MALLU (NAGAR KURNOOL) : Sir,
we are sorry for the gruesome munder of the
MLA in Andhra Pradesh. Here. I would like to
bring the facts to your notice and the House
because some Members from Andhra Pradesh
are bringing out something else which is not a
fact. (Internuptions)

DR. R. MALLU : Mr. Siva Reddy, the MLA
was already having Government security; he
was having two people at his disposal
(Interruptions)

SHRI G. M. C. BALAYOGI : No. Sir. Gover-
ment had withdrawn those two people.

Unierruptions)
|Translasion)

SH.S.M. LALJAN BASIIA : Mr. Speaker, Sir
.. . (Interruprions)®

[English]

MR. SPEAKER : Mr. Mallu, only your state-

ment is going on record.

DR R.MAILLU : le had been given two gun-
men, one head constable and one constable
with belt numbers. On the day of his death.
when he started from his house, he had asked
one of his gunmen to stay back in the house and
then he went to Mr. Venkateshwara’s house who
is an MP. This is reported in the paper also.
(Interruptions) From there, he asked the gunman
and his private security also 10 go away to his
residence. It is all reported in the press.
(Unterruptions) 1 would like to tell you another
thing about the sccurity point In spite of the
security given. he had asked for more security
on the previous day. Then. the Speaker asked to
provide more security according to the rules.
Accondingly. the Home Minister had given
instructions to the CID, Intelligence to provide
two more security persons from Kammool bat-
talion and it was all ordered. But, unfortunately
before the security could be arranged for him,
he had been murdered by a faction of people.
(Interruptions) Mr. Siva Reddy was very much
known for factional rivalry all over Andhra
Pradesh. I want to tell you what happened one
year back in my own parliamentaly con-
stituency. Two people were murdered by Mr.
Siva Reddy’s people. It happened in my own
parliamentary constituency. (Interruptions)

MR. SPEAKER : That is the difliculty. Mat-
ters which have to be decided in the court are
discussed in the House.

(lruerruptions)

*Not Recorded

SHRI SOMNATH CHATTERJEE
(BOLPUR): When the Central Government
reacts selectively, then the problem is there.
Unterruptions)
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DR. R. MALLU: He visited Mr. Ven-
kateshwara and from there. he had gone to a
marriage function. he attended the marriage of
the people of Jammalamadugu from where he
was clected and everybody knew that all kinds of
people would be attending that marriage but
this man had lefl behind all his Government
security and personal security. He was having
private security also. (Interruptions)

MR SPEAKER : Mr. Nirmal Kanti. you are
crossing the floor please. What you have done is
not correct.

(Interruptions)

DR. R. MALLU: : Security people had been
wiltully asked 10 go out. (Jnterruptions}

At the marriage function. people belonging
1o their rival faction attacked and Kkilled Mr.
Siva Reddy. Neithcr the Home Minister of
Andhra Pradesh nor the Congress Party has
got anything to do with the munder. Everyone
is aware about these factional rivalries and The
Hindu also reported about these aspects. I may
also mention here that 32 crdminal cases are
pending against Mr. Siva Reddy. ol which 6 are
murder cases. 10 cases relate to rioting. one
case is for attacking and hurting some people.
three cases for election offences and so on
and so forth. This clearly shows the cni-
minal history of the murdered person.....
(Interruptions)

[Translarion)

SH.S.M.LALJAN BASHA : Mr. Speaker Sir.
why are you overlooking the truth before you.
. . (Interruptions)

|English]

MR SPEAKER : How can you go on speak-
ing without my permission ? I am not allowing
you. It is not correct. This will not go on record.

(Interruptions)

DR. R. MALLU : My friend Shri Dauatraya
has also mentioned about the bomb culture of
Rayalaseema being brought 10 Hyderabad and
other areas of Andhra Pradesh. Mr. Siva
Reddy was mainly responsible for this bomb
culture and this is very evident from the fact
that he is referred to as ‘Bombs Siva Reddy’.
Unterruptions)

**Not Recorded

SHRI SRIKANTA JENA (CUTTACK) : Sir.
the hon. Member is raising so many irrelevant
things and you are permitting his 1o speak. This
is highly objectionable. (Jnierruptions)

MR. SPEAKER : Mr. Basha. you please sit
down. 1 have not permitted you to speak. I have
ailowed Mr. Mallu 1o have his say. Please listen
to him first. You have 10 sit down. I have not
allowed you to speak. Please sit down. This is too
much!

Mr. Mallu. you please conclude quickly.

DR. R. MALLU : I will mention just two
points and conclude Sir. After the ghasily inci-
dent. Shri N.T. Rama Rao and his followers took
the body of Mr. Siva Reddy from the spot of
death 10 the Governor's bungalow. without the
permission of the police. without any pan-
chnama and without any post mortem. Their
action clearly proves that their intention is to
politicise the murder and 10 benefit from it
without any ethical concern.

I also draw the atiention of the House 10 the
allegation of Shri Venkateswara Rao. MLA who
has stated that Shrimati Siva Reddy has been
arrested when she was going to mect the Chief
Minister of Andhra Pridesh to submit a rep-
resemtation. 1 refute this allegation. While she
was going 10 the State Asscmbly. along with
sowie other lady MLAs. she was stopped by the
security personnel outside the Assembly pre-
mises. When she refused 10 obey the orders 1o
leave the Assembly preniises. she was arrested
and she was released on the same evening . . .
(Unterruptions) Please let me conclude. It is also
reported that some 87 widows have given
statements that their husbands were murdered
at the direct or indirect instigation of Mr. Siva
Reddy. I am raising this point just to highlight
the criminal activities of the murdered person. I
have no enmity with him and I feel sorry for this
ghastly murder and I express my sympathy and
condolences o his family. At the same time. I
reiterate that the State Government and the
Congress Party has nothing to do with this mur-
der and it is only a culmination of his criminal
activities and he was murdered by people
belonging 10 their rival laction . . . (Imerruptios)

MR SPEAKER: Will you pleasc conclude
now? I have had enough of you and I have
heard you for a long time. Please sit down now.

DR R. MALLU: They arc only trying
1o politicise the issue. In 1988 when
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Mr. V. M. Ranga was murdered during his fast.
the then Telugu Desam Government and its
Chief Minister. Shri N.-T. Rama Rao had not
bothered to take any action, though there was a
lot of political involvement. The entire people of
Andhra Pradésh were angry over that incident
but the then Government did not take any pro-
mpt action. Now. the very same persons are try-
ing to paliticise a murder just becanse it suits
them. I again state that this murder occurred
only due to factional rivalry. (Interruptions)

MR SPEAKER : Please sit down. Please let
us understand that this' House is meant for
policy formulations. If some incident takes
place somewhere and i allegations are levelled
from both the sides, we are not in a position to
find out which allegationi is true and which
is not.

Sitting here in the House. we are required to
judge them instead of making policies under
consideration. We have the investigating
officers: we have the judiciary. So, you can go
and take up the matter with them. You have
State Legislatures also where this matter can be
taken up. But since Members were agitated we
respected their feelings and allowed them to
raise the matter here in the House. If full discus-
sion has to take place on the matter like this.
then how do we decide ? If the highest body of
our country-which is given a particular
responsibility-is not transacting its respon-
sibility but is taking up something else. which
ought to have taken by somebody else. how do
we go about ? Please tell me now.

(Interruptions)

SHRI CHANDRA JEET YADAV
(AZAMGARH) : Let the Government make
a Statement.

[Translation)

SHRI GEORGE FERNANDES (MUZAF-
FARPUR) : Mr. Speaker, Sir. I am sorryto state
that we have to raise this issue here and say all
these things.

{[English]

MR SPEAKER : Hc has said that I was ask-
ing the Government to respond.

[Translation]

SHRI GEORGE FERNANDES : The whole
problem is that an incident occurred in Calcutta

17—725 LSS /94

a few days ago and the Treasury Benches made
a great Siullabol in the louse over it. After that
the Union Minister of Home Affairs went there
to inquire into the matter. He had not made
only an inquiry but he also issued some. . .

[English]

MR. SPEAKER : Let us understand that an
M. P. was involved.

[Translation]

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, it is not the question of the involve-
ment of an M.P. but it is the question of a
human life and in my opinion we should not
make any diffcrence between the life of an M.P.
and a common man.

[English)

MR SPEAKER : There were so many other
things also.

[Translation]

SHRI GEORGE FERNANDES : Several
persons were injured there; and in this incident
one M.LA has been murdered. We are really
very much penturbed over the incident of
Andhra Pradesh and also over the way the
Union Govermment handled it Many
allegations have been levelled against the
Home Minister of the State inside and outside
the Legislative Assembly. The Former Chief
Minister is also being maltreated. The situation
has reached such a pass that he was apprhend-
ing a threat to his life. | am not discussing the
incidents of any particular State. but it is
dangerous if such a situation prevails in the
country that MLAs are murdered and their
families live under threat. The life of the former
Chief Minister, who is the leader of opposition
at present in the Legislative Assembly, is also in
danger. Civil liberties are being denied in
various parts of the country and its example has
been seen in Hyderabad. (Interruptions) . There
was a time when in this state persons were
gunned down in the name of naxalities. Today
the situation has reached such a pass that fo
body is safe. . . (Interruptions) ..Therefore, we
would like the hon. Minister to give informa-
tion, if he has any about this incident to the
House. .
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MR. SPEAKER : What is the State Legisle-
ture meant for?

Maﬁon[

SHRI GEORGE FERNANDES: Had the
hon. Minister of Home Affairs understood this
constitutional provision, then there would not
have been so much uproar in the House...
{nterruptions) Yes. it is a state subject and
Bengal is not a state subject. West Bengal and
Bihar come under the Central Government and
when the subject of Andhra Pradesh comes it
becomes state a subject.

Therefore, Mr. Speaker, Sir, we leave the solu-
tion of the matter 10 you. You may please sug-
gest the alternative to solve the problem....
{Interruptions).

{English]

SHRI BASUDER ACHARIA (Bankura):
Why did the Minister go to Calcutta?
{nterruptions).

SHRI G. M. C. BALAYOGI (Amala-
puram) : Why did Shri Pilot go to Madras?

[Ih‘m.tlalfon]

SHRI ATAL BIHARI VAJPAYEE:Mr.
Speaker, Sir. what happened in Hydcrabad is
very unfortunate. but what happened in the
House today is also not less painful. I do realise
the feelings of the Members of Telugu Desham.
An MLA belonging to their pany has been
assassinated. The Home Minister of the state is
under the clouds of suspicion. The leader of the
opposition party was prevented from going to
the Legislative Assembly. Mr. Speaker. Sir, I
hope that similar situation would never arise in
Delhi... Tnterruptions) ...If Assembly was conver-
ted into a fort and the widow of the assassinated
MLA was prevented from going there. It is
alleged that she was arrested and even beaten
by the police—you have heard it and 1 have also
heard it... (Interruptions) 1 can well understand
their provocation, but why did the Congress
Members create such an unrnuly scene? It was
not the only. instance that such a scene was
created. As you have suggested it was natural for
the entire House to be concerned about the lady
member of the house. But the scene created at
the time of voting on No-Confidence Motion is

a matter of shame Jor those in powcr..
(Imampmnx) . s

[English]

THE MINISTER OF STATE OF n-lE
MINISTRY OF STEEL (SHRI SANTOSH
MOUAN DEV): It is very objectionable. How
can you say that? This is very bad. You were
there when the Member fainted. Mr. Vajpayee, T
never expected such remarks from you. She is
like your daughter. You must not speak in
that way.

DR R MALLU (Nagar Kurnool) : We have
all respects for you. You should not say that.

[Mranslation]

SHRI ATAL BIHARI VAJPAYEE (Luck-
now) : Mr. Speaker, Sir, I do not think that I
have. siated any thing objectionable...
(Interruptions).

[English]

SHRI SONTOSH MOIIAN DEV : We never
expected such remarks from you. You cannot go
by saying that... (Interruptions).

fDun:laq‘on/

SHRI ATAL BIIIARI VAJPAYEE: Mr.
Speaker, Sir, I raised an objection with regard to
the Members sitting on that side, and they have
proved my objection truc. I have been interrup-
ted unreasonably. Do I not have a right in the
House to say that the Members of all parties,
and parnticularly the Members of ruling party
must maintain the dignity of the House? Those
who are in power, should be more patient and
should not provoke even if members of other
parties are agitated. But the matter relates not
only to Calcutta, we were in power in Madhya
Pradesh, - Rajasthan, Uttar Pradesh and
Himachal Pradesh. It is known to all how the
Members behaved in those Assemblies and
how the matters used to be raised there. Now, it
cannot be considered as a state subject. The
Government should decide once for all. The
leaders of all political parties should be invited
to discuss and decide the code of conduct to be
followed in the House. But as my colleague
pointed out, Mr. Speaker, Sir, dual policy won't
do.... (Interruptions)....

MR.SPEAKER Iwuuhlnotlikelomlermp!
you. I um confident that if at all the matter is
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what should be done, but all the hon. Members

SHRI ATAL BIHARI VAJPAYEE : I am try-

ing to pursuade the Members of my party to
behave in a dignified manner. But if the Mem-
bers of ruling party go out of control then how
can I ask the Members of my party 1o restrict

themselves. Today, again the Membets of Con-

gress party would be displeased with me.

MR. SPEAKER : They have not spoken any-
thing displeasing uptill now.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE : I can well
understand the complaint of Telugu Desham
Memibers. They may express their views about
those incidents standing at their places. What
objection did they have? The entire House, the
country is watching the whole situation, they
were the first to come to the well... (Interruptions)
Even if the members of this side came to the
well first, the Members of ruling party should
not have followed them... (Interruptions) Mr.
Speaker, Sir, it is an evidence of dual policy and
as | have already pointed out. it is but natural
that the Members demand clarification as to
why the hon. Minister of Home Affairs cannot
go to Hyderabad though he could afford to go to
Calcutta to assess the situation. He should go
there also because it is the state to which the
Hon. Prime Minister belongs. The Prime
Minister has been elected from Nandyal..
(Interruptions) True picture should come before
in the House.

Mr. Speaker. Sir. I do agree with you.
Allegations and counter allegations are being
made. This House is not a court. we cannot
make any conclusion. However, it is natural
that if something serious happens it wouid have
its echo in the House. This august House cannot
remain a silent spectator. At the same time
dignity must be maintained. whereas the Mem-
bers of Congress Party behaved in a very dis-
graceful manner today.

[English]

SHRI P. G. NARAYANAN (Gobichet-
tipalayam) : Mr: Speaker, the announcement by
the Chief Election Commissioner that all the
postponed by-elections... (Interruptions).

THE MINISTER OF WATER RESOURCES
AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI - VlDYA CHARAN
SHUKLA): We liave gnade a very careful note
of your observationsrand ruling; and accor-
dingly, we shall take action and bring the
feelings of the House 1o the atiention of the
+Prime - Minister and the Home Minister.
Ultimately, whatever you decidé, whethier to call

" a meecting of all-the Leaders and discuss about

it, we shall .abide by your direction.
.(lnm'mptiwuy .

MR. SPEAKER : Since you have said some-
thing, let us come to a conclusion. I have not
said I would be calling a meeting or anything of
that kind. Because every time calling a meeting,
you know. the importance of such meetings also
will be reduced.

They have said that therc is a danger to the
life of Mr. NTR. Now they say that there is a
danger to the life of a person who is done away
with. Is it possible to say something on
those points?

SHRI VIDYA CHARAN SHUKLA:I will
bring this fecling 10 the notice of the Home
Minister and the Prime Minister. (Interruptions)

MR. SPEAKER : Mr. P. G. Narayanan. Do
not expect the Minister of . . .

(Interruptions)

MR SPEAKER : Do not expect the Minister
of Parliamentary Affairs to give a very concrete
solution. If he has said these things, it has a
meaning. If you have any problem, you come 10
me and [ will see to it. Mr. P. G. Narayanan.

[Translation]

SHRI RAM VIHLAS PASWAN : Sir. you have
always given direction at such occasions. Why
don’t you direct the hon. Minister of Home
Aflairs 10 give a statement now.

[English)

MR. SPEAKER : Don't direct me 1o direct. It
is becoming too much. Everybady is directing
me to direct.

SHRI GEORGE FERNANDES : We are
making an appeal to yuu.

MR. SPEAKER:1 have not heard your
appeal. Even if you direct me, I don’t mind
because the scnior Members do have the
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authority to direct me also; I do not mind.
Something will be done.

(Interruptions)
[Translation]

MR SPEAKER : You please sit down first. I
am helping you and still you are not willing to
sit down. You may go on speaking. I would like
10 sit down.

[English]

I am not allowing this kind of a thing in
the House.

Please sit down. I am tr¥ing to solve your pro-
blem. Please do understand Lﬁm ! meanto help
you. But in the process of having the pleasure of
just talking if you are missing the mark it is not
helpful to you. I am-rying 10 help you. I have
asked the Government to respond. The hon.
Minister has responded. I have gone a step
ahead and I have sajd that il you want someth-
ing more. you plcase brief me: we will try to see
if somcthing can be done. What more do you
want from me? Tell me. You cannot have an
order written on a piece of paper and given by
the Speaker here without consulting the con-
cerned authorities.

SHRI G. M. C. BALAYOGTI : I want to make
a submission. There should not be double stan-
dards. The Home Minister went to West Bengal.
he went to Tamil Nadu: but why does he not go
to Andhra Pradesh ? (nterruptions)

[Translation]

SHRI S. M. LAILJAN BASHA : Had the mat-
ter been related to West Bengal or Tamil Nadu.
the Government would have issued the state-
ment at once. But since the matter concerns
with Andhra Pradesh. the Government has not
come forward with any statement.

MR. SPEAKER:I have done more than
what the hon. Member demanded.

SHRI CHANDRA JEET YADAV
(Azamgarh) : Mr. Speaker. Sir. the Government
must give the statement at least.

SHRI S. M. LALJAN BASHA: He is the
Chairman of National Front and his life is
in danger.

[English]

MR. SPEAKER:They have made a
statement.

SHRI CHLANDRA JEET YADAV : He only
said that he would bring it to the notice of
the Government.

MR. SPEAKER: They have made a state-
ment yesterday, Shei Chandra Jeet Yadav.

PROF. UMAREDDY VENKATES-
WARLU : If there is no response from the
Governmeént, we will be forced to walk
out{Interruptigns)

[Translanon]

SHRI CHANDRA SHEKIIAR (Ballia) : Mr.
Speaker. Sir. my submission is that I do not
know what would be the reaction of the Govern-
ment, but when Shri NTR is himself saying that
his life is in danger... (Interruptions)

MR. SPCAKER : If he is saying, the Govern-
ment would take it seriously.

SHRI CILANDRA SIHEKHAR : Mr.
Speaker. Sir. perhaps the hon. Minister of
Home Allairs may say as to whose life is in
danger and whose life is not in danger. What
will be the condition of Shri P. M. Sayeed if any
untoward incident takes place? Therefore, if
such a problem arises. Can the Government not
assure 1o take immediate steps to ensure the
safety of his life.

Mr. Speaker. Sir. this question should have
not been raised in the House and when it has
been raised. is it proper on the part of the
Governiment to say that there was no threat to
his life. We have not been able to save the lives
of the greatest persons—we do know this. In the
prevailing circumstances whether any of the
Ministers can say.with confidencg that the life
of Shri NTR or any other pegson is not in
danger. Any Senior Member of the Government
should rise and assure that Ministry of Home
Affairs would take immediate measures in this
regard and ask the Stse Government to take
steps to provide security to his life. But the
Governnient is reluctant to give even a state-
ment to this effect. Therefore, either the ques-
tion should not have been raised, and if at all it
has been raised the Government should not
have reacted to it
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SHRI VIDYACHARAN SHUKLA : When I
stated that the matter would be brought into the
notice of the hon. Minister of Home Affairs and
the hon. Prime Minister, it indicated the reply to
which Shri Chandra Shekhar 'wanted to have.
An immediate action will be taken in this
regard.

[English]

SHRI CHANDRA SHEKHAR: The
Government should come out with a categori-
cal assurance that from here and now they
would give all protection to Mr. NTR.

SHRI D. VENKATESWARA RAO : We will
walk out.

12,54 hrs.

At this stage. Shri D. Venkateswara Rao and
some other hon. Mambers lefi the House

SHRI SOMNATH CHATTERIJEE (Bolpur) :
Mr. Speaker, Sir. you have yourself said that the
feelings of the members of the TDP are justified
because we are all aware of the ghastly incident
that has occurred. They have expressed their
apprehensions that their leader’s life is in
danger. We have seen in this House that
whenecver it suits the political purpose of the rul-
ing Congress Party they visited the States.

(2/1255/1h/mcs)

They make statements about the State
Governments. Sir. this is the difficulty. If the

Government of India selectively chooses to res-

pond these matters. then there will be trouble.

N . .
Sir. only a few days back. the Home Minister

went to the capital of oneStatc—I am not saying
what he had said 10 me but he did have 10 go—
and came here and made a statement. A pro-
vocative statement ‘wads made.

»

Sir, now the Minister of State in the Ministry
of Home Affairs is present. The Cabinet Minis-
ter in charge of Home Aflairs is not here. The
Parliamei'uary Affairs Ministerxcannot respond
1o this positively. The Government can say at
least one sentence that it is the duty of the
Government of India to advise his own Parnty
Government which’ is there now. to take all
steps to; protect the life of the Leader of the
Opposition there. Why can they not make a
categorica] statement? Therefore. I request the

Governiment to atleast respond in a positive
manner so that this matter could be resolved for
the time being apan from the demand for a CBI
inquiry, which is there. Why is his different
standard? Please do not do that.

[Translation]

SHRI LAL K. ADVANI (Gandhinagar) : Mr.
Speaker, Sir. the Minister of Parliamentary
Affairs had becn the spokesman of the Govern-
ment and there were two occasions when only
one or two sentences. by him would have solved
alot of things in this discussion. Once he rose to
say that the feelings of the Members of this
House will be conveyed to the Prime Minister
and the Home Minister. But he did not give this
assurance that the House will also be informed
about the action. which will be taken by the
Government in this regard. If he had said this,
the issue would have ended there. The former
Prime Minister Shri Chandra Shekhar also
gave a similar suggestion according to which a
sentence would have been enough for solving
the issuc. It is the duty of the Government to
protect each and every citizen. Several Mem-
bers mentioned here that the life of a senior
political leader. who is the President of
National Front and is a former Chief Minister
of Andhra Pradesh,is in danger. He himself has
said this. If only Shri Kumaramangalam would
have said that the Government is prepared to
take this responsibility and will direct the
Government of Andhra Pradesh to provide full
protection to Shr N. T. Ramarao. After the sug-
gestion made by Shri Chandra Shekhar, the
Minister of Parliamentary Aflairs only said that
it was already implied in his earlier statement.
Bul. he is not ready to say it clearly. We are
totally disappointed by the statement of the
Government. No solution has yet been found.
Whatever goal we could have achieved has not
yet been achieved (Imerruprions)

[English]

SHRI RAMA KRISHNA KONATHALA
(Anakapalli) : In fact, the State Government is
ready to give additional security for any Mem-
ber... (Interruptions)

MR SPEAKER : Itcan be said on the floor of
the Legislature.

SHRI RAMA KRISHNA KONATHALA :
Another thing is that he had never asked for
additonal security... (Interruptions)
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SHRI BASUDEB ACHARIA (Bankura):
Why can the Government not react 1o this?

MR. SPEAKER : Plcase do not doubt their
intentions. They would be doing something.

SHRI P. G. NARAYANAN (Gobichet-
tipalayam) :. Mr. Speaker, Sir, the announce-
- ment of the Chief Election Commissioner that
all the postponed by-clections to Parliament
and State Legislatures will be held by Septem-
ber 9th except in Tamil Nadu is an atrocious act
of vindictiveness. This kind of selective vendetta
is highly condemnable (Interruptions)

SHRI ERA ANBARASU (MADRAS CEN-
TRAL): It is not vindictiveness. There is no law
and order in the State... (Interruptions)

SHRI M. R KADAMBUR JANAR-
THANAN (TIRUNNELVELI): You do not
want election and you are not prepared to face
the people . . . (Interruptions)

13.00hrs.

SHRI P. G. Narayanan: Sir, it is very
unfair.

(Interruptions)

Sir. on 10-893. the Chief Election Com-
missioner gave a categorical undertaking to
the Supreme Court that he will withdraw his
order of 2nd August and will issue a fresh
notification, rescheduling all the postponed
by-clections. But the present announcement of
the Chief Election Commissioner amounts to
only misleading the Supreme Coun itself by
stating that all the postponed elections in
other States will be held except in Tamil Nadu.
This is an act of discrimination. The Govern-
ment of India and the Chief Election Com-
missioner have colluded with each other to see
that by-elections in Tamil Nadu are not
held. ’

SHRI ANBARASU ERA: I is a baseless
allegation, Sir (Interruptions).

MR SPEAKER : I will look into it.

SHRI P.G. NARAYANAN : Sir, if they do
not want to hold elections in Tamil Nadu, it is
because of the fear of defeat of the Congress
Party in the elections . . . . (Interruptions)(. . . . .
Not recorded)

MR. SPEAKER: Only Mr. Narayanan’s
statement will go on record.

SHRI P.G. NARAYANAN : Sir, if they do
not want to hold elections in Tamil Nadu, it is
the reflection of the Congress Party’s pathetic
defeat in the elections and the gross misuse of
power of the Clection Comumission. I'charge, the
Central Government is resorting to arm-
twisting tactics to force AIADMK to revive the
alliance. They are indulging in all sorts of pr-

* essure tactics to revive the alliance. It appears
that unless and until AIADMK gives its consent
to revive the alliance. elections in Tamil Nadu
will not be held. This is a murder of democracy.
Qur leader. Dr. Puratchithalaivi enjoys the sup-
pont of the people in Tamil Nadu. Whenever
elections are held in Tumil Nadu, he will win
with thumping majority. The ®ongress can-
didates will lose their deposits in the coming
elections. What crime have the people of Tamil
Nadu committed that they are being denied
their political rights ? It is very unfair. Political
prosess in Tamil Nadu should be restored 1o see
that all the postponed by-clections in Tamil
Nadu are held.

SHRIM.R. KADAMBUR JANARTHANAN
: There is an effort to separate Tamil Nadu
from India. The Tamil Nadu people are being
done injustice . . . (Interruptions).

SHRI P.G. NARAYANAN : The Govem-
ment is using Mr. Seshan as a tool for postpon-
ing the clections. It is very unfair.

SHIRI B. AKBER PASIIA : Sir, the wife and
children of an M.P. were beaten on the road.
That is the situation in Tamil Nadu. There is no
law and order there. So. these things have to be
dealt with. llow can there be an election? . . .
{Interruprions). An MILA. Kumari Ananthan
was also beaten when he was leading a
procession.

I have given a letter to you, Sir, saying that [
want to speak about it . . .. {Interruptions).

[Translation]

SHRI SATYA PAL SINGH YADAV (Shah-
jahanpur) : We are not being allowed to speak,
so, we walk out of the House.

13.05 hrs.

(Al this stage, Shri Satya Pal Singh Yadav and
some other hon. Members staged a walkout)
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’ (Interruptions)
[English]

SHRI B. AKBER PASHA : Shri Anbarasu,
M.P’s wife and son were beatcn severely. They
were hospitalized. A case has been registered
under Section 307 L.P.C. We need protection for
the families of the M. Ps. in Tamil Nadu. Shri
Anbarasu made a statement that the law and
order is not good in Tamil Nadu. His family has
been attacked. This is not at all good. We want a
C.B.L investigation in this and also protection to
the families of the M. Ps. who are staying in
Tamil Nadu. (Interruptions).

SHRIM.R. KADAMBUR JANARTHANAN
(TIRUNELVELI) : Let them talk about Palani
and Ranipet elections. (Interruptions).

SHRI BASUDEB ACHARIA (BAN-
KURA): Sir. I want to speak.

MR. SPEAKER: Shri Basudeb Acharia’s
matter can wait for one more day. Shri Jaswant
Singh may speak now.

SHRI JASWANT SINGH (CHIT-
TORGARH) : Mr. Speaker. Sir. I was struck by
the irony of it. An hon. Member suggested that
in a particular State of the Union an elected
legislator had been belaboured on street. And
that is a very worrisome matter if it be true. We
have just witnessed the exa:nple of another State
of the Union where an elected legislator has
been killed. (Interruptions).

Sir. T wish to make a point. Where an elected
legislator has been killed. elections are being
held. Where an elected legislator has been
belaboured elections are not being held.

SHRI B. AKBER PASHA : In Tamil Nadu
elected M.LA’s. husband has been killed.
(Interruptions).

SHRI JASWANT SINGH : Sir. I am unable
to understand what yardstick is being applied
cither by the Government or by the Chief Elec-
tion Commissioner to deprive the State of Tamil
Nadu from having their due elections. The
issues that have been raised in the controversy-
which the Government so mishandled for the
past one whole week-are the issues that will be
settled by the courts of law and the Supreme
Court of the country. But the basic aspect
remaining is what wrong has Tamil Nadu done ?

‘What is the wrong that Tamil Nadu has done
that they are denied the right to have legislators
or 1o hold clections to Parliament?

DR (SHRIMATI) KS. SOUNDARAM
(TIRUCHENGODE): It is because there is
no alliance.

SHRIM.R KADAMBUR JANARTHANAN
: It is a great injustice done 10 Tamil Nadu
people.

SHRI ERA ANBARASU : Sir, 1 should be
given a chance to speak.

SIIRI JASWANT SINGI1: It is because of
this particular selectiveness in the application of
the aspgets of the Constitution or rulesorlawsor
the rights and prerogatives of thc Government
that when this controversy aruse. . .

SHRI SOMNATH CHATTERJEE: Sir, a
non-minister should not talk to the officials in
the Oflicial Gallery.

MR. SPEAKER : Members are not expected
to talk to the officers in the Official Gallery.

SHRI JASWANT SINGH : When this con-
troversy was at its height. there were suggestions
made that there was a collusion between the
Government and other agencies. Even now
what we are witnessing in thce case of Tamil
Nadu and the denial of the right of the State of
Tamil Nadu to have elections to Parliament, in
fact. raises apprehensions and suspicions in our
mind that there is some kind of collusion bet-
ween the Government and . . . .

SHRIM.R KADAMBUR JANARTHANAN:
Surely it is there.

SHRI RUPCHAND PAL (HOOGHLY):
There is a conspiracy between Shri Seshan and
Shri Shukla (fiterruptions).

SHRI JASWANT SINGH : 1 think the point
that is made by the Member from Tamil Nadu,
from AIADMK is a very valid point. Democ-
racy is being slighted. They are, in fact, asking
for the functioning of the democracy by the
holding of elections. How can it be cited that
they are, in fact, enemies of democracy because
they are asking for election? I have never come
across such a strange logic. I think this kind of
selective application of rules and laws is cer-

tainly not acceptable to us.
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SHRI SOMNATH CHATTERJEE: Sir, I
hawve given you a notice separately. [t was agreed
on all sides . . . (Interruptions).

MR SPEAKER : IfI do not allow you today,
I will allow you tomorrow.

SHRI SOMNATH CHATTERIJEE: It was
agreed on all sides of the House and also by you
that a constitutional crisishad arisen because of
the order of the Chief Election Commissioner
on 2nd August, 1993. Afier some judicial pro-
ceedings, he has now agreed to withdraw it,
without any coun-till today-deciding in his
favour. The Supreme Court has not yet held in
his favour.

N

(ec/1310/evm)

Therefore, he passed an order which he could
not maintain and has withdrawn it himself.
Therefore, the country’s electoral process will
depend on the whims and caprices of a person
who will pass an order. withdraw it after some
drama or whatever it is, and this country will
wait indefinitely for a time when it suits him to
agree to hold the election or not. Sir, what hashe
said when he was asked as to why he has
withdrawn this order? He said. ‘my good sense’
Sir, has the parliamentary democracy in this
country become a matter of joke ? When he was
asked ‘Why didn’t you have that good sense
earlier 7" he said, ‘Well. that is my sense’. It is
amazing. Now he says. ‘I have found a key, lock
is not yet open.’ He passes an order, the entire
electoral process in this country comes to 2a com-
plete halt. The House is naturally concerned, the
hon. Speaker has to make cerain observations
also drawing the attention of the Government
that this is not only a matter of Constitutional
crisis or a matter of simply a judicial determina-
tion, the Executive has to act in this matter. Sir.
where is the guarantee that tomorrow he will not
pass another order? He can pass any order ashe
has to stop the Tamil Nadu election. Sir, that is
the question this Government has to address
itself to and the House has to do that-why is the
ambit of the power of the Election Com-
missioner? Can he stop the election any time
anywhere he likes? Can he direct holding of
election any time anywhere he likes? He alleges
that the Government of India is guilty of mis-
conduct. His allegation is against the Govern-
ment of India the guilty of misconduct that the
Government of India has indulged in such
activities which. according to him, is wholly
illegal and unconstitutional. Therefore, if he

cannot sort out this matter with the hon. Prime
Minister or with the Home Ministry or the Law
Ministry, he will say that "the entire country will
be at my bidding and I shall decide.’ Sir, I am
requesting humbly all the hop. Members,
through you: Should we depend or should this
country depend on the personal ipse dixit of one
individual, however highly intelligent he may
be, however senior a bureaucrat he may have
been? Sir, can arbitrariness rule in this country
in the sense that parliamentary democracy's
future is involved? Sir, the very Supreme Court
Judgment where there were some observations
about a multi-Member body itself suggested
wvery critically and I read it out. It says, ‘where
such wide powers are given to an individual, it
may lead to arbitrariness and therefore, it is
desirable that it should be a multi-Meniber body
and all the Comnittees on electoral reforms in

SHRI MANORANJAN BHAKTA (ANDA-
MAN & NICOBAR ISLANDS): There was a
multi-Member body. But it was on your advice
and the advice of the then Prime Minister, Shri
V.P. Singh, when he was the Prime Minister, he
removed two Election Commnissioners.

SHRI SOMNATH CHATTERIJEE: Sir,
these are the interruptions of the hon. Member
who has not read the Supreme Court Judgment,
I qm sure. Mr. Bhakta, I am sure you have not
read it, you don't know what was the dispute
there. Therefore, I do not feel inclined to
answer it.

SHRI MANORANJAN BHAKTA : Because
this is inconvenient 10 you.

SHRI SOMNATH CHATTERIEE: Then
allow me 10 minutes’ time, I will explain to you if
you understand Constitution at all.

MR. SPEAKER : You do not have to reply to
the intecruptions. -

SHRI SOMNATH CHATTERIJEE: The
question is, if the Supreme Court of India
categorically stated in its Judgment that such
arbitrary power should not safely be givento one
person, let it be a multi-Member body. As I was
saying, every Electroal Reforms Committee has
unanimously suggested that it should be a
multi-Member body. From 1971 when I had the
privilege of being associated with such Commit-
tee, repeatedly that has been suggested includ-
ing the last Commitice where Mr. Dinesh
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Goswami, our late lamented friend. had sct up
and we had done alot of work in that Committee
where all the parties were represented.

Now, Sir. I am requesting the Government to
tell us whether the impasse has been solved and
whether the Constitutional crisis has been
solved or it can erupt at any time.

(dd/1315/usp)

It is because he has said that even in Tamil
Nadu it will depend on his satisfaction and this
is his subjective satisfaction. Sir. a very serious
situation has arisen. I had expecied that the
Government of India would come itself suo motu
and make a statement as to its assessment of the
present situation, because they have accepted
the Attorney General’s opinion. They have
accepted the Attorney General’s opinion and
after that. why does the Government not react?
What is their understanding of the Supreme
Court order and present order of the Election
Commission? Has the constinntional crisis been
resolved? Is therc no problem now? Wil that
officer be under spme constitutional control or
the House has any role to play in this? Has the
Government any role to play in this? Has the
Prime Minister any role to play in this?

Sir, we must address oursclves to these ques-
tions. Forthe time being some sort of an order is
made: whether there was a secret understanding
or not. [ have suspicion. but 1 cannot prove it.
inference can be drawn that there has been some
secret understanding. Suddenly: almost an
agreement to set up a multi-meniber body has
given a goby and there is no response from the
Govemment. I want this House 1o discuss this
matter. I would request you to kindly allow some
time to us to discuss this very important issue
which cannot be kept under the campet
wmporarily, because there is a temporary rep-
rieve now. Sir, [ also demand that the elections
in Tamil Nadu should be held now.
{nterruptions).

SHRI ANBARASU ERA : Mr. Speaker. Sir. 1
do not want to go into the functioning of the
Election Commissioner. because it is for the
Election Commiission to decide and come to a
conclusion. I knuw. he bad his own fears that
there will not be free and fair elections in Tamil
Nadu because of the law and onder problem.

Sir. I will bring it to your notice, leavc alone
thie assault on the Opposition Party MLAs and

18—725 LSS/4

MPs, that an AIADMK MIA M. Panchavar-
nam'’s husband was butchered and killed. The
AIADMK Goverminent could net save its own
MLA’s husband. The recent bomb blast has
taken away the lives of 12 persuns. whether they
may belong to RSS or Congress or AIADMK or
some other party. The lives of 12 persons have
been lost.

Sir, the Minister of Suate for Home Affairs
Shri Rajesh Pilot. sumetime during the month
of July. eautioned the State Government that
there will be some militant activities. He reques-
ted the State Governmer (o take precautionary
measures to check the militant activitics. but the
State Government has utterdy failed in its duty to
provide security for those people.

Sir, this is not an isolated incident. When Shri
P. Chidambaram was a Minister herc, he was
attacked by AIADMK people. That is the
audacity of the AIADMK people. Fhese are the
series of incidents which have taken place in
Tamil Nadu. Do you think_ Sir, that the elections
will be free and fair if they are conducted now?
‘When the Chief Election Commissioner wanted
paramilitary forces to be sent to the State of
Tamil Nadu to conduct free and fair elections,
they opposed it, because they wanted to rig
the clections. That is the main reason
(Interruptions).

SHRI P.G. NARAYANAN : Sir, this is a
wrong allegation. (Interruptions)

SHRI ANBARASU ERA : Now. they wanted
a CBI enquiry for this bomb blast. Why do they
want a CBI enquiry. Sir. see the sinister iotive
of the AIADMK, see the sinister motive of the
Chief Minister of Tamil Nadu. They wanted to
\pass on the buck to the Central Governiment
and accuse the Central Government [inally.
That is the motive behind it (Interruptivas).

Sir. there is #nother point and I am personally
involved in this. When I raised this subject of
law and order problem in Tamil Nadu. my wife
and son were attack by the AIADMK peuple
(Duerruptions).

SHRI P.(G. NARAYANAN : This is not cos-
recl. (Interruptions).

SHRI ANBARASU ERA : Sir, let them speak
afterwands.

Sir, a case under scctions 324 and 307 of the
IPC wus rcgistered. Aller registering it, now the
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State Government has come forward with a
statement that it is a road accident. If it is a road
accident. then why has the case been registered
vnder section 307 of the IPC?

Saq, it is an attempt to murder. They are run-
ning alter my hlood and they are running after
the blood of my family. 1{ yout have conscience.
touch your conscience. | am prepared to resign
from the membership. il am wrong. Befove this
august house. I do not want 10 tell any untruth
here. I0] wll untruth, it ney friends are able to
prove it that it is a road accident. I am prepared
to resign my membership.

It is a ducing anack on my family and afier the
blood of my fawily.

Therefore. it is not true 1o say that the Central
Govemment in collusion with the Election
Commission have stopped the clections.

SHRI P.G;. NARAYANAN : [ strongly object
1o this. It is a baseless allegation. There is no
political background to this ovcurrence. e is
oisleading the house. It is an ordinary road
accident. He is politicising it. It is very unfair to
politicise this kind of incident. (dnrerrupiions).

MR. SPEAKER : That is a matter ultimately
to be decided by o different (o,

But if he has made some stajement. let us not
brush it aside very lightly.

SHRI SOMNATIH CIHATTFRIEE : on this
slection issue, there should be some response.
O, will the Minister convey it to the Prime
Minister?

SHRI VIDYACHARAN SHUKLA: Yes.
(nterruptions)

SHRI{M.R. KADAMRBURJANARTHANAN
(TIRUNELVELD : Sir. the hon. Mewber has
wllegaad that the law und ovder machinery has
faided i Tndl Nadu It is vot cosrect. If the
Ficuion Conamission hus told that it wants 10
deploy polive to its fullest satisfaction. are you
going 10 deploy six banalions of Ceatral
police. against the wishes of the State Govern-
ment? There is no need at all. Therefore. the
Flection Commission is colluding with the
Congress Party. The Congress people ane
afrokt 1o mecet the people of Palani and
Ranipet. .

I request the Congress people to come and
mect the elections at any time, if not in 1993. in
1994, in 1995 and they will be defeated.
(erruptions).

SHRI AMAR ROYPRADIIAN (COOCH
BEHAR) : Sir, I would like to draw. through
you. the attention of the house, of'those wretched
onc lakh Indian citizens of Indian Eaclaves.
You know. one lakh Indian citizens living in 130
Indian enclaves surrounded by Bangladesh are
in freat distress now. They are living inthe rule
ol jungle. Who can deny it? Whosoever aay be
responsible. whether it is the State Government
or the Central Government. in the last month, 67
Indians were killed and abown 100 persons are
still missing. One thousand bovises were guited
by fire. All these we done by some
Bangladesh miscreants. ’

About 12,000 Indian citizens from Salbarui
and Kajaldighi leaving their [and amd propentics
are moving here and there. Now the sitvason
has become worse because about three thou-
sand Indiau citizens of these two enclaves aftee
crossing the Bangladesh burder and the Indian
bonder reached Hadilibari. Coochbehiar of West
Bengal. The Central Government and the Stae
Government of West Bengal are very much
silent on this issue. The Indian enclave refugees
are dying of starvation. The Govermnent is
doing nothing for them.

SIIRI BASUDEB ACHARIA: It is a State
subject.

SHRI AMAR ROYPRADHAN : N« it is the
responsibility of the Central Governurest also.
The Ceutral Government must explain for this.
The Indian enclave refugees are dying4¥ starva-
tion and no relief measure has been taken there.
The Centrul Government and the State govem-
ment are saying, “Go back tv your respective
enclaves™.

We should be ashamed of this. The whole
hause should be ashamed of this. They ae
proud Indian citizens and we are taking such an
indifferent attitude. There is ho administration
in the Indian enclaves; no nllitary, no police. no
chowkidur even. There is no healthcifre centre,
no primary school, ne panchayat, no MLA or
MP. There is nothing of the sort. Yo are speak-
ing of democracy and buman right.

No geliet is given either by the Ceatral
Government or by the State Governiuent. May
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1know from the hon. Minister and the Cabinct
and the Prime Minister, whether it is a fact that
simply becausc 90 per cent of these one lakh
Indian citizens happen to be Muslims. you do
nat care for them?

MR. SPEAKER : Pleasc conclude. You have
made your points forcefully.

SHRI AMAR ROYPRADHAN: Are not
they Indian citizens ? Why is it that there arc no
security measures for these one lakh people? I
would like to know what is the reaction of the
Crovernnient. What are you going to do lor these
people? You have diplomatic relations with
Bangla Desh. Why are you not taking up this
matter with Bangla Desh? You have given Tin
Righa corridor to BRangla Desh to go to the
Bangla Desh enclaves. But what abowt the
Indian enclaves exchanged with the Bangla
Desh enclaves? You did nothing in this matter.
Now may I say that it is only Hilsha fish
diplomacy? It is nothing less than that. We
know what is the reaction of the Governiment
regarding these Indian citizens. Let the-Govern-
ment say whet it is going 10 do in the
matter.

(English]
13.26 hrs.
PAPERS LAID ON THE TARLE

Memorandum of llﬁclenwantling benvcen Oil and
Natunal Gas. Commission and the Ministry: of Pet-
roleum .and Naural gas.

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA):

1 beg to lay on the Table a copy of the
memorandum of Understanding (Hindi and
English versions) between the Oil and Natural
Gas Commission and the Minivry of Pet-
oleum and Natural Gas for the year 1993-94
(Placed in library Sce No. LT 4289/93 Notifica-
tion under Delhi Municipal Coporation Act
1957.

THE MINISTER OF STATE IN THE
MINISTRY  OF HOME AFFAIRS
(SHRI P. M. SAYEED) :

1 beg t0 lay on the Table a copy of the
Natification No. J-14011/160/89-Delhi (Hindi
and English versions) published in Delhi

Gazette dated the 26th May, 1993 aniending the
Notification No  J-14011/160/89/-  Delhi
published in Delhi Gazette dated the 6th
January. 1990 so as to substitute the wonls
“Forty Seven Months™ for the words “Forty one
months” issued under sub-section (1) of section
490 of the Delhi Municipal Corporation Act.
1957. [Placed on library See No. 1T-1290/93}
Report of the Controller and Audutor Cieneal of
India—Union Government (No. 14 of 1992) -
Comumerical Central Electornics Lul.

THE MINISTER OF STATE TN THE

MINISTRY OF SCIENCE AND TECH-
NOLOGY (SIRI P. R.
KUMARAMANGALAM).

1 beg to lay on the Table a copy of the Report
(Hindi and English versions) of fhe Com-
ptrodler amd Auditor General of India-Union
Government (No. 14 of 1992) —(Commercial)-
Central  Electronics Limited under article
1512(1) of the Constitution. [Placed in Library.
Ser No. 1.T-4291 53] Annual Report and Review
on the working of Regional centre for Cancer
Resciarch and Treatement Saciety Cintack for
the year 198-90 etc.

THE DEPUTYMINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PARAN SINGH GHATOWAR):

I beg to lay on the Table—

*(1) (0 A copy of the Annual Report (Hindi
and English versions) of the Regional Centre
for Cancer Research and Treatment Society,
Cuttack, for the year 1989-90. alongwith
Audited Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Government on thc working of
the Regional Centre for Cancer Research and
Treatmenmt Society, Cuttack, for the year
1989-90.

() Staccment (Hindi and Fnglich venions)
showing reasons for delay in laying the papers
mentioned a1 (1) above.

[Pleaced in lebrary See No. 1LT-4292/93)

—_—

MR SPEAKER: 1 am sorry that today’s
zero hour has been extended to 1 1/2 hours.
There was an understanding that it should be
over within half-an-hour. But I am sorry on
one point many speakers wanted to speak.
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The house stands adjourned to meet again at
230 PM.
13.26 hrs.

The Lok Sabha then adjourned for lunch till
thirty minutes past fourteen of the clock.

14.35 hrs.

THE LOK SABITA RE-ASSEMBLED
AFTER LUNCH AT THIRTY-FIVE
MINUTES PAST FOURTEEN OF THE
CLOCK (MR. DEPUTY SPEAKER IN THE
CHAIR)

[English]
MR. DEPUTY SPEAKER: Now we shall

take up Mattersunder Rule 377. Shri Sultanp\m
to speak.

MATTERS UNDER RULE 377

(i) Need to provide compensation to the farmers
of Himachal Pradesh whose fruit products have
been destroved due 1o strike by transpin
operators.

[Translarion]

SHRI KRISHAN DUTT SUITANPUR
(Shimla) : Mr. Deputy Speaker, Sir, the roads
in Himachal Pradesh have got blocked due to
heavy rains. Transponation 1o farflung areas
has stopped and the farmers are unable to bring
their cashcrops to the market. They have
improved their ecconomic condition by plant-
ing fruit trees such as apple. pear. peach; plum;
‘Galgal’. lemon ctc. and checked the erosion of
soil. They cultivate diffcrent vegetables as
tomatoes. french beans ctc. on the land lying
vacant. But. the farmers had to face a lot of dif-
ficulties this timae, due to the strike by transport
opcrators as they had no other means to carry
these vegetable crops to the market etc. as the
roads were blocked due to heavy rains. In this
way. crops worth crores of mipees had
destroyed.

Sa. I would request the Central Government
that adequate compensation should be
immediately provided to the farmers who had
incurred loss of near about Rs. 475 crores.

The Government has already been informed
about this issue through a letter.

(i) Newd to issue letier of Intend for setting up of
a cooperanive Sugar fuctory at Polur in
Tamilnadu

[English]

SHRI M. KRISHNASWAMY (VAN-
DAUASI): A proposal for setting up of a
couperative sugar factory at Polur jn Tamil
Nadu is pending for Letter of Intent from the
Gowernment of India. The sugarcane growers in
and around Polur, Thiruvannamalai and Arani
are finding it difficult 10 send their sugarcane
for crushing to other far off places. The sugar
mills will be econoniically viable and will help
thousands of farmers to crush additional
sugarcane.

Hence. 1 request the Central Government to
accord approval for establishing 2 cooperative
sugar factory at Polur. Tamil Nadu early.

(iii) Need to provide more facilities at Chirei
railway station of Western Ra#way.

[Translation]

SHRIMAT1 BHAVNA CHIKH]LIA
(Junagarh): Mr. Deputy Speaker. Sir. the
Chirai railway station of Gandhidham under
Ajmer division on Westeran Railway is an
important station for the supply of salt.
Fveryday 2000 tonnes of salt is loaded in the
trains from this milway station. where 300
workers do this work and nearabout 50 trucks
are used in this work. For a long time. salt is
being loaded from here, but there are no ade-
quate facilities of drinking water, rest houses
and telephones for the workers. traders and
truck drivers. Due to this reason, these people
have to face a lot of difficulties and this ham-
pers the work also. If the traders have to make
telephone calls, they have to cover a long dis-
tance for this. as the telephones at the railway
station always remain dead The Railway
eams Rs. 20 crores to Rs. 25 crores annually
frum the loading of salt from this railway
siation.

So, I would request the hon. Minister of
Railways to provide adequate facilities of drink-
ing water, rest houses and telephones for the
watmmdenandtmckopemmuthe
Chirai ralway station. ;
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(iv) Need to set up a University for the presevar-
tion and development of Sindhi Language.

[English]

DR. KP. JESWAN] (KHEDA): About 50
lakhs of Sindhis are living in India at present.
At the time of partition of India, they had left
hehind all the wealth and property, but had car-
ried with them. the ancient rich culture of
Mohan-jo-Daro. It was anly afler tweaty years
that Sindhi language was included in the
Eighth Schedule to the Indian Constitution in
1967. as an official language. Since then. very
little has been done to preserve and develop the
Sindhi language and culture. Some time before,
formation of a Sindhi Vikas Board was announ-
ced by the Government. but there scems no
further progress.

There has been an increasing demand for the
formation of the University for the preservation
and development of the education through
Sindhi language. I feel the demand has jus-
tification. 1, therefore, request the Union
Governmént to take into consideration this
vital issue seriously and satisfy the high sen-
timents of the large community of Sindhies.

(v) Need for effective enforeement of prohibition
in the country. :

[Translation]

SHRI RAM PUJAN PATEL (Phoolpur):
The father of the nation Mahatma Gandhi
worked incessantly to strengthen the country
and society by advocating complete prohibition
and setting up cottage industries in the rural
areas. But even afier 45 years of Independence,
his ideais have not been properly followed. In
order to enslave a country, if their language.
literature and culture are destroyed and . their
youth and masses are got indulged in bad
habits then they would lose their capacity to
fight for their rights. That's why Mahatma
Gandhi wanted to enforce prohibition.

The Government on the one hand is spend-
ing crores of rupees annually on publicity aad
propagation of prohibition, and ou the other
hand sale of liquor is going on 10 earn revenve.
The poor people and the society are becoming
victims of this wrong policy.

L therefare, request the Central Government
that keeping in view the interests of the country

.

and society immediate steps should be taken to
ensure complete prohibition in the country.

(vi) Need 10 convert metre gauge railway line
into broad gage railway line in North Bihar.

SHRI SURYA NARAYANA YADAV (Sahar-
sa): A metre gange line of North Fastern
Railway passes through Saharsa. Madhepura,
Supol, Darbhanga. Khagharia etc. districts in
North Bihar. A lot of difficultics are being faced
in travelling and transportation of goods this
metre gauge railway line.

All passcnger trains on this region have coal
engines as a result of which it takes 3 lot of time
in underntaking journcy from one place to
another. These trains suffer break down very
frequently.

1. therefore. request the Central Government
to convert all metre gauge ruilway lines of North
Bihar in broad gauge railway lines and till these
lines are converted in to the broad gauge
railway lines all passenger trains on metre
gauge riilway lines should be run by diesel
engines.

14.44 hrs

STATUTORY RESOLUTION RE : DISAP-
PROVAL OF CONSERVATION OF FORE--
IGN EXCHANGE AND PREVENTION OF
SMUGGLING  ACTIVITIES (AMEND-
MENT) ORDINANCE~—contd.

AND

CONSERVATION OF FORFIGN EX-
CUANGE AND PREVENTION OF SMUG

GLING ACTIVITIES (AMENDMENT)
BILL—contd.
[English]

MR. DEPUTY SPEAKER : Now, the House
shall take up Item Nos. 7 and 8 together. Time
allotted was one hour. Shri Ram Naik was on
his legs and he has taken 17 minutes. So, 43
minutes are left. So, I request the Members to
limit to the timings. Shri Ram Naik may
continue.

[Translation]

SHRI RAM NAIK (Bombay North): Mr.
Deputy Speaker, Sir, on 10th August debates
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went on in the House upto 6-p.m. [ was speaking
at that time. I would like ta sum up all that [ had
said on that day. ‘

At the outset. I had felicitated the Finance
Minister because he was awarded Finance
Minister of the year by ‘Furomoney’. and at the
same time. F rogwerted that the Finance Minister
has to make use of an ordinance to extend the
time uwpto 31-7-1996. Therefore, 1 said that
Finance Minister has become Ordinance-
Addict. He has been issuing ondinances time
and again. He issued 21 ordinances in 1992 and
8 more i.c. 29 ordinances in 1993. [ object to it. I
had also stated that the smuggling of gold and
silver is increasing. Narcotic drues are being

- smuggled in on large scale but leniency is being
shown in regard to arrest of smugglers. Accond-

ing to the figures givén in the Finance Report.

furnished by you. 3600 persons were arrested in
1990 and 1800 persons were arrested in 1992. In
the amendnrent wnoved by me regarding Vulner-
able Area Definition it has been stated that this
is original bill of 1974. There is vast difference
between the vulncrable aiea definition given in
this bill and that of given in the Narcotic Drugs
Act. 1988. If the Government is making an
amendment. | would like that there should be
uniformity between the vulnerable area defini-
tion given in Narcotics Drugs and Smuggling
Viulnerable Area Definition. Only for this pur-
pose | have given this amendment.

Mr. Deputy Speaker, Sir. I had also stated that
the smuggling had been going on in Western
Coast all these years as a result of which vulner-
able area definition for Gujarat. Goa.
Maharashtra. Karnataka and Tamil Nadu states
was declared. I had also stated that as their cen-
tres of activities has been changed from Western
Coast to Eastern Coast, and as Orissa. Andhra
Pradesh and West-Bengal are included in Wes-
tern Coast in Narcotics Drugs Act, 1988 all
accordingly these places should be included in
this bill also.

Mr. Deputy Speaker, now the million~dollar
questian is as 1o what is the difference in defini-
tion. It has been said that COFEPOSA will be

, applicable 10 customs Airport of Delhi. but in
the countext of Narcotics Drugs Bill, it has
been stated :

[English]

The metiopolitan cities of Bombay, Calcutta,
Delhi, Madras and city of Varanasi, and all cus-
toms airports.”

[Transtation]

My first demand is that the same detailed
definition be given in this B}l also as is given in
Nareatics Drugs Act 1988,

1]

Mr. Deputy Speaker. Siv. you have enforced
Narcatics Drugs Act on Inde-Bangla Desh.
Indo-Tibet, Indo-Burma land bonfer but not
this one. This Act should also be enforced
because the smuggling of cssential iters such as
rice. wheat and sugar is carricd out on a regular
basis. Therefore. my demand is that all the bor-
dersofIndia and all the coastal lines be declured
vulnerable areas. Only then you will be able to
check the smuggling or narcotics drgs from
entering India. It has been stuted in this bill that
in some areas this law will be applicable within
the circumference of 50 kms. from sea-shore but
under the same provision you have stated that at
other places it will be applicable in the
periphery of 100 kms. My demand is that the
limit of periphery of 100 kms should be applic-
ablein all the areas only then a proper use of this
law will be made. The periphery limit is 100 kms.
in Narcotics Drugs Act. 1988, but so far as smug-
gling is conccrned, it is S0 km. The implementa-
tion is carried out by the same officers. So. the
area of operation should also be same and some
changes must be brought in from this point
of view.

The more imponant is whether you want to
check the smuggling or not? The say narcotic
drugs are being smuggled in the country that
shows that nothing is being done to check it.
However, all the proceedings to enact laws are.
though. not-problem-solving enough to check
smuggling narcotics drugs, yet what action is
being taken by you against those who buy the
smuggled goods? Many shops right from those
selling goods on pavements tp big shops are sell-
ing smuggled goods in every big city in the coun-
try. The law should be used in a preventive way
ie., to arrest those who buy snruggled goods and
if smuggled goods are intercepted from the
residences of people in high places. then, they
should also be arrested. Such peaple should be
beaten up in the streets. But. no action is being
taken by you. What are you doing is not known”
It calls for a strong action.

Now. a new magnitude has been added to
smuggling. Earlier, the smuggling was only for
monetary gains, but now thing has been seen
new in Bambay, Calcutta and Madras Now,
RDX and gther various kinds of arms are also
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being smuggled into the country. I doubt that
you are keeping any check over it. it is clear from
this fact that Memmon brothers fled away, you
could not bring Dawood to India und a rift has
also been going on between the Centsal Guvern-
ment and the Government of Maharashtra as to
who is going to conduct an enquiry-CBI or
Bombay police. The Stirte Minister urged that it
shauld be condugted by the CBL yet it is being
deue by Bonibay police and the way the Bom-
bay pulice is investigating imo the manter makes
are angry. The righy lanud man of Dawood is ane
Moluzimmad Haneef who is a smuogyler and who
was anrested in Bombay by & DSP of Surat. The
arrest was wade in Bombay but #t was not made
by the Bomihay police. The director-general of

«Police of Gujarat says sha they sent three DSPy
alongwith other persannel and serested then.
but thé police conissinzer of Bombay Mr.
Samri says thathe is notaware. then how do you
propase 1o win the people’s trust (or you when
smuggling and RDX. .. (erruptions) . . Jtis for
yan to check smuggling so doilt entrust it to the
tleme Ministry ... (fugerrieprions) . .. Yus. it is for
you to check smuggling. you should not escape
this responsibility by referring it to the Mimistry
of Home Alffairs. You should take great care and
assure us fhat such economic affenders who are
working against the imerests of our economic
policy are traitors 10 the country. But why e
vour fahing them lightly?

My next allegation is that when the Chiof
Minister of our Staie was a Lnion Defence
Minister. he had travelled trom Varanasi to
Puae in a plane in which two persons wauted
under TADA ahd COVFLEPOSA had  aisp
travelled with him. An allegation to this effea
had been levelled uguinst him  in  the
Maharashtor Assembly and [ had met the then
Defence Minister of State seeking information
a3 10 how two persons Mr. Anil A Shaana and
Mr. Anil N. Sharma had travelléd with him but T
have not received any information till date. We
are at a loss 10 understand as to how this
Govermnment is lunctioning. T would like to
know whal the Government have to gay about
those two persons who were wantal under
TADA ond COFEPOSA and who travelled
alongwith the then Union Defence Minister an.d
the present Chicf Minister of Maharashitha. How
can such things be allowed to drift along like
that? 1 Jdemand from this House that the
Government should get these Sharma brothers
npatriated 10 ladia, if they have fled. And full
dutails should be placed on the table of the
Huouse as to how these two persons and the then
Union Defence Minister and  the preseat

Chief Minister of Maharashtra travelled
together on the same planc.

SHRIMATI KESHARBAI SONAJL
KASHIRSAGAR (Beed): This is wrong. The
Chief Minister of Maharashtra had said that he
was not aware of that and he would find out the
facts.- 1 know that he had said so later on, you
should not say like that.

[English]

SHRI RAMESH CHENNITHALA (Kot-
tayam) : You cannot level bascless allcgations
against a person such as the ChiefMinister. This
is not correct. He does not have any proaf or
evidence. Thercfore he should not make such
allegations.

Hianslation}

SHRI RAM NAIK : I have proof, that’s why I
have stated. Mr. Deputy Speaker, Sir. T am say-
ing here on the basis of full infonnation that 1
have. And the country shiould have proper infor-
mation about this scrious matter.

A new foreign exchange remittance scheme
has beent introduced in the country under which
if someone sends foreign exchange to India no
question of any sort will be asked. Such conces-
sion has been given under this scheme under
foreign exchange act. But as a result of that, peo-
ple like Harshad and Dalal brought money into
Indiu in their mother’s name. A clerk Sitaram in
the State Bank of India brought lacs of nipees
from abroad under this scheme. The security,
patronage and amnesty provided to the money
being brought from abruad in this manner
should be dispensed with. I want that the foreign
exchange should be eamed by India in a jus-
tified maonner and only such money should be
spent on the development of our country.

Mr. Deputy Speaker. Sir. now | wiil conclude -
my speech afler making last submission. Our
annual repont says that our coastal guards and
our soldiers posted at our bonlir need modern
cyuipment. like binoculans ic. and our boats
run a the speed of 40 Kmph. whereas the
smuggiers passess baats which run at the speed
of' 910 100 kmph. The smugglers have the mod-
em equipments, sophisticated arms, lalest wire-
less machinery metal detectors etc. Whereas we
do not have latest equipment or latest
machinery. That's why. as per the report it is
neccessary that more fuiuds should be provided
for this.
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“The Government should provide more funds
and necessary equipments and at the same time
it should hawe will power to check the smug-
ging. If Government giveg such as assurance
only then we ate prepared 10 support this
bill.

1 think it is correct to extend the time but
without the will power to check the smuggling
and provision of necessary equipments it would
be meaningless. 1 would like that this Ministes
will reply to the points I have ruaised during
the discussions.

25.00 hrs.
(SHRI SHARAD DIGHE In the Chdair)

1 would like the Governament to make a com-

. parative study of the amendment T have

introduced. Otherwise, sometimes it so happens
that though the amendments are introduced by
the Oppuosition party. yet they are justified but
the tendency is to weject them. L therefore,
request the Government to rise above this ten-
dency and welcome and aceept the constructive
amendments introduced by me.

[Englist]
MR. CHAIRMAN : Motion moted :

That this Heuse disgpproves of the
Canservation of Foreign Fxchange and
Prevention of Smuggling Activities
(Amendment) Ordinance. 1993
{Ondinance No. 26 of 1993) promulgated
by the President on the 25th June.
1993.7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY): On
behalf of Shri Manmohan Singh. I beg to
move :

“That the Bili further to amend the Con-
servation of Forvign Bxchange and Pre-
vention of Smuggling Activities Act.
1974, be taken into consideration.”

The COFEPOSA Act, 1974 is one of the
measures for effectively dealing with the
organised activities of smugglers and foreign
exchange rucketeers. This provides for preven-
tive detention of persons engaged in smuggling
activities. Section 9 of the Act deals with orders

of preventive detention in cases of affences
under the Act in areas highly vulnersble to
smuggling. Such areas have been indicated in
the Section itself. This Section indicates the
period for which detention can be made without
reference to the Advisory Board. In cases where
declarations ar¢ made under Section 9, the
maximum period of detention could be upto
two years as against the ordinary period of one
year. This provision was valid only upto 31st
Tuly. 1993. An Ordinance was promulgated on
the 25th June, 1993 for the cxtension of Section 9
for a period of 3 years beyond 31st July, 1993.
This was necessitated as the Parlidment was not
in Session. This Bill seeks to replace the
Ordinance.

The COFEPOSA Act and, particularly
Section 9. have been effectively invoked and
they have supplemented the efforts of the anti-
smuggling and Enforcement Wings. The
menace of smuggling has not cowmpletely
abated, besides the recent smuggling of
RDX explosives emphasis the need to con-
tinue the longer period of detention of
two years in case of offences in highly
vulnerable areas.

With these words. [ move that the aforesaid
Bill further to amend the Conservation of
Foreign Exchange and Prevention of Smug-
gling Activities Act. 1974 be taken into
consideration.

MR CHAIRMAN
DIGHE) : Motion moved :

(SHRI  SHARAD

“That the Bill further to amend the
Conservation of Foreign Exchange
and Prevention of Smuggling Activities
Act, 1974, be taken imto
consideration.”

Ther: are amendments to this motion. Shri
Girdhari Lal Bhargava, arc you moving your
amendmeny?

[Trunslution]

SHRI GIRDHARI LAL BHARGAVA
(Jaipur) :I beg to move.

“that the Bill be cirtulated for directing
opinion thereon till the 22nd November,
1993. ()"

DR RAMESH CHAND TOMAR (Hapur) : 1
beg to move :
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“"that the Bill be circulated to know the
opinion thereon till the 19th November,
1993.” (5).

[English]

SHRI RAM NAIK : Sir, I have also given
amendment.

MR CHAIRMAN : Your amendment will
come at the clause-by-clause consideration
stage.

Statutory Resolution moved by Shri Ram
Naik and the Bill moved by hon. Minister will
be discussed together.

Shri Akber Pasha, please.

SHRI B. AKBER PASHA (Vellore) : Sir, I rise
to support the Conservation of Foreign
Exchange and Prevention of Smuggling
Activities (Amendment) Bill.

This ordinance of 1993 has to be repealed.
Under Section 9, Sub-section 1, this date of 31st
July, 1993 may be replaced with 31st July.
1996.

“Anything done or any action taken
under the Principal Act shall be deemed
to have been done or taken under he
Principal Act as amended by this
Act”

The very purpose of this Ordinance is, as you all
know, to check the smuggling activities that are
going on in our country. Now, it has become
very important when the information regarding
smuggling of RDX has come which has created
a lot of news and damages to our country,
especially, in Bombay and Calcutta.

Regarding the recent bomb blast at Madras,
the other day, the Home Minister had said that
it was not RDX but it was someother material
with which the blast took place.

Sir, in the Statement of Objects and Reasons
of the Act it is stated and I quote :

“The Act provides that any person who
smuggles or likely to smuggle gonds or
abets or is likely to abet the smuggling of
Muwinurlﬁdylomm

vulnerable to smuggling and in respect
of whom an order of detention is made at
any time before 31st July, 1993—now it
has been exteaded till 1996—may be
detained without the opinion of the
Advisory Boand longer than three mon-

. ths but not exceeding six months from
the date of his detention.”

The maximum period of detention specified
in Section 10 of the Act in such cases is two
years. Earlier, it was one year.

Despite allowing import of 5 Kgs. of gold and
100 kgs. of silver per person on nominal Cus-
toms Duty in convertible foreign exchange, the
smuggling has not abetted. Further, the recent
smuggling of RDX explosives emphasises the
need to extend the detention period to two
years.

Large quantities of subsidised wheat, rice,
sugar and kerosene meant for Public Distribu-
tion System are smuggled across the border to
Bangladesh and Myanmar. Some smuggling is
also taking place in Nepal I had been to Nepal
in connection with the procurement of tanned
skins and hydes. I had seen the border viz. the
no man’s land. It is very difficult to say whether
people can easily go across. Nepal is not having
that much of livestock but a lot of skins and
hides are smuggled not only from India but also
from Bangladesh with the result that they have
got a large number of factories which have no
raw materials but which depend on smuggled
raw materials. So, for checking all these things,
we have to pass this Ordinance retrospectively.
It should take effect from June, 1993.

Assam, Manipur. Mizoram, Meghalaya,
Arunachal Pradesh, Nagaland and Tripura are
places where you see the foodgrains distributed
through the Public Distribution System are get-
ting smuggled. Especially, during rainy season,
smuggling is rampant. Further, transportation
is also a difficult thing. There is only a broad-
gauge line upto Guwahati and from Guwahati,
the materials have to be transferred to a metre-
gauge line.

During transportation or ever earlier than
that, some of these materials are being
smuggled. The railway suthorities are not able
to quantify the exact quantity of the materials

such and such variety. The situation there is so
difficult specially during rainy season.
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Now we have floods all over the country.
Sometimes food has to be air-dropped. So,
under these circumstances, we have to take very
strict and strigent measures to check this
smuggling.

All Collectors along the coast and the land
baorders and incharge of international airport
remain fully alert to check smuggling of contra-
band goods both into and out of the country. In
1992, contraband goods worth about Rs. 502
crore had been seized. Earlier, for example, in
1990. it was Rs. 760 crore; in 1991, it was Rs. 774
crore; it has come down. but it has not com-
pletely stopped.

This morning, the Home Minister was telling
that the eastern border alone is as long as 2000
Kms. So, it is very difficult to make a check on
the long boder and prevent total smuggling on
this long border.

The Customs Houses and the Directorate of
Revenue Intelligence detected a large number
of cases involving violation of import/export
trade control laws, evasion of customs duty,
irregular availment of export benefits like draw-
back. CCS, Exim Scrips and the fraudulent
utilisation of DEEC.

Hence the 1992 gold legally imported due to
concessions given by the last Budget resulted in.
a revenue of Rs. 240 crore of customs duty; that
was collected for 1990—92.

Aot of checking is taking place and the num-
ber of persons arrested in 1990—92 was 1805;
the number of persons convicted in 1992 was
388: the number of persons detected under
COFEPOSA in 1992 was 857 and the number of
persons actually detained in 1992 was 423. Now
the Government of India is doing its level best
to see that these things are curtailed. Therefore.
we need an Ordinance of this nature to come.
Otherwise, it will be very difficult.

Smuggling it has been curtailed to some
extent, not totally eradicated. To check its steps
taken are procurement of speed boats. Our
friend, Mr. Ram Naik was telling that we do not
have enough of speed boats are smugglers are
having. But still we are having a certain amount
of speed boats; and we are going in for some
more speed boats also: we have placed orders
with M/s. N. M. Wadia & Co., Billimora, M/s.
Bristol Boats. We are expecting those orders to
be executed by these parties.

We have taken other measures like: making
use of usual Baggage X-ray Machines, Door
Frame Metal Detectors, Gold Detectors, Hand
Hold Metal Detectors, Night Vision Binoculars,
Sniffer Dogs and Bullet Proof Vests.

With these measures, the Government is try-
ing to do its best; and we have got to have this
Ordinance passed also.

Mr. Ram Naik’s only ubjection was that this
ocould have been passed during the Budget
Session.

‘We had three months’ time. He was asking
why the Government should come so late and
try to get it done retrospectively. Other than that,
he does not have any objection to this Bill being
passed. So. I request that this Bill may be
passed.

[Translation]

SHRI MOHAN SINGH (Deoria); Mr. Chair-
man, Sir, the very purpose of the Bill is to
amend the COFEPOSA Act and to extend the
time limit of detention period which is
introduced by the hon. Minister. Nobody can
oppose it.

It only shows the silliness of the Government.
After introducing the New Financial Industrial
Policy the Government has announced one
after the other concessions. in the house during
these two years. The policies of the Government
itself encouraged the smuggling a€tivities on a
large scale whereas it was expected that illegal
smuggling activities would be checked by giving
concessions by the Government. But opposite
results are coming out The Government
allowed to bring one quintal silver and also a
certain quantity of gold. It was presumed that
smuggling activities would be checked by these
steps. But some new facts have come to light.
Recently the officers of Custom department
have detected that a case at one of the ports of
Kerala in which 30 to 40 kgs of gold was being
smuggled concealed in one quintal of silver. But
there is no such machine in your Department
which may detect the gold being concealed in
silver. This Government has no figure about the
gold which came in the form of silver in this
country. Huge cubes of silver were formed and
gold was kept under it. When cubes were cut
and an information to the effect that gold was
concealed under the silver cubes, reached the
custom department it became vigilant.



289 Conservation Bill SRAVANA 21, 1915 (SAKA) Conservation Bill 290

There is no such machine at air ports and
shipyards which can detect the gold hidden in
silver cube. When the rate of gold goes down in
international market and increases in India,
gold is smuggled into the country. But there was
a time when the rate of gold went down. Conse-
quently, smuggling of gold was reduced. It was
apprehended at that time that gold can be
smuggled out from India. But now the situation
has changed and the inflow of gold to India is as
usual. But I would like to ask what action is
being taken by the Government to check such
type of smuggling of gold where it is being hid-
den in silver.

Secondly. I would like to state there is a
COFEPOSA Act. During those days smuggling
was being carried out in many fields and the
names of big political leaders were also
associated with these smugglers. During the
days the smugglers used to change their areas of
operation after every ten years. If they are arres-
ted at Goa or Daman. they would shift their
route to Madras. When there is strictness in
Madras. they would go to East Coast. In this
manner. the situation is changed now. Nepal is
our neighbouring country and we have cordial
relations with it. Now democracy is there and
our relations are very congenial. Entire area of
U.P. and Bihar touches the border of Nepal. In
some districts of U.P. Government have
allowed to produce opium in a limited quantity.
Any farmer can produce opium in an acre of
land. he gives a required quantity of opium to
Government, and rest of the quantity is
smuggled out via U.P. and Nepal. We are mak-
ing our relations closer with China. We are
coming closer so far trade is concerned with
border disputes are there. Tibet is situated
across the Uttrakhand region of UP. In my opi-
nion illegal opium farming is going on in the
hills of Garhwal. The cocaine and opium pro-
duced there is being smuggled to international
markets via China and Nepal. Therefore, the
definition of areas of smuggling which has been
given in the COFEPOSA Act 1974 must be
changed.

Thirdly, it has appeared in newspapers that

smuggling activities are carried out in collusion
with the officials of Custom Department.
Recently a friend of Daud Ibrahim met the
Chairman of Custom Board in Delhi and
stayed in a 5-Star Hotel for 15 days and with his
sinister alliance he gave a list of officers to the
Chairman and with his consent his pecple were
posted at Bombay port and Custom Depart-
ment. This news had appeared in caption in the

newspapers of Delhi. When the Bombay bomb
blast was being discussed in the House, I asked
the Minister of Home Affairs what was his reac-
tion to the news item appeared in the
‘Janasatta’. At that time he replied that it would
be inquired into. But I regret that no reply in
this regard has so far come. But. is it not a fact
that RDX was smuggled into the country is con-
nivance with Custom officials? On this charge,
they were apprehended. But the question is who
has posted them there. Has the Government
inquire into it? In the COFEPOSA Act, there is
not provision to punish the officers. You say
that any one who is involved in smuggling
activities and/or who may hide the smuggled
goods, he may be kept under detention but the
officer, who will encourage smuggling activities,
will be dealt under COFEPOSA Act, it is not
mentioned therein.

Therefore. I would like to state that while you
are making amendment in sub-section (i) of
Section 9 of this provision Government should
consider to enhance the scope of the
COFEPOSA Act.

With these words I conclude.

[English]

SHRIM.RAMANNA RAI (KASARAGOD) :
Mr. Chairman. Sir, the purpose of this Amend-
ment is to properly execute and is to properly
implement the provisions of the Act.

.

For the first time in the year 1974, the
COFEPOSA Act was brought At that time,
there was a hue and cry that the smuggling
activities were taking place throughout the
country. At that time, we knew that the smug-
gling activities were around the Bombay city
and in some parts of Malabar in Kerala. That
was in 1974. Now, only in Bombay city and
around the city, and in Malabar area in Kerala,
but the smuggling activities are also taking
place throughout the country and around the
sea. In no place we can now boldy say that there
are no smuggling activities. Even in the borders-
Chinese border, Bangladesh broder, Nepal
borderthe smuggling activities are taking
place now.

Now, vhy there is this kind of growth in
smuggling activities, we have to ponder over
that. There is a saying ‘yatha raja tatha praja’.
Because the rulers are corrupt, the people also
become corrupt, because everybody wants



291  Conservation Bill

AUGUST 12, 1993

Conservation Bill 292

money. The rulers also want money, the people
also want money. and for making money, this is
the easicst way. That is why smuggling activities
grow.

Now: there are two aspects in this. One is pre-
vention of smuggling and the other is conserva-
tion of foreign exchange. I want to say
something about conservation of foreign
exchange. The purpose is all right. The conser-
vation of foreign exchange is necessary. We
want to import valuable machinery, we want to
import valuable drugs, but what the Govern-
ment is doing is that instead of spending foreign
exchange on importing of important
machinery, they are importing luxury cars. cos-
metics. etc. That is why our foreign exchange
dries up. Therefore. though the purpose is very
good but the purpose is not served.

With regard to smuggling, as I said earlier.
-originally the smuggling was only of gold. The
smugglers used to bring gold and gold biscuits
in this country from the Middle-East. East. Now
itis not gold, it is extended to siver, it is extended
to textiles, it is extended to electronics and
various other articles. Now the smuggling
activities are more of explosives. There is no
article left behied by the smugglers now. For
every article they are the subject matter of smug-
gling now.

In order not 1o make smuggling a lucrative
busi the Gover t allowed to bring five
kilograms of gold and 100 kilograms of silver.
But we see that it is not at all effective. Why? As
Mr. Mohan Singh said. the smugglers are
resorting to some other methods. Instead of
bringing 100 kgs. of silver. they bring ten kgs. of
silver and 90 kgs. of gold. That is one aspect.
The other aspect is that it is not encouraging
because once the people bring gold or silver,
they cannot keep it here. They are bringing it to
sell it. Now, to sell it genuinely, they have to
keep an account. That means they have to pay
sales-tax also. If Rs. five lakhs worth of gold is
sold. they have to pay sales-tax also on that.
Now the people are afraid. But there is no pro-
per solution for that People who bring gold
from the Middle-East are saying that Govern-
ment has allowed us to bring five kgs. of gold
and 100 kgs. of silver. We sell it to bring some
more gold again. But if the Government
imposes sales-tax on this, then there is no
benefit. That is why they again indulge in smug-
gling activities. It is very convenient for them
also because we know that in the Customs

Department, fifty per cent of the officials are
carrupt. Particularly the big officers are most
corrupt. So, with their contacts with the Cus-
toms oflicials, they can bring as much of gold
and as much of silver us they want and do busi-
ness here and make as much money as they
want.

About the prevention of smuggling activities.
some six months back I heard in my own place
that the Customs Department seized brown
sugar worth about Rs. four crore. After two
weeks the papers wrote that there is no brown,
only sugar is there. When it was caught, it was
brown sugar but after two weeks it was only
sugar. So, this is what is happening in our coun-
try. This hacpens because not only the Customs
officials are corrupt but they are backed by th;
ruling party leaders also.

That is why this kind of illegal activities, this
kind of smuggling activities take place in this
country. Now the political parties are also being
in launced by the smugglers. They amass
wealth. No account of it is maintained. During
the elections they liberally contribute their ill-
gotten wealth to some political parties also so
that they can have their representatives in
Pariament and in Assemblies. That is going on.
Itis dangerous. If this kind of illegal activities of
smuggling and other acrivities is allowed to go,
then I fear that we may lose our freedom also in
the future days.

So, the Government must take note of it. [
want the Government 1o take note of it and do
something. At least 50 per cent of the customs
officials should be transferred. 1 think there is
no provision of transfer. This Customs Depart-
ment should be abolished and then fresh rec-
ruitment is to be made from the beginning. And
then in that case only, if the Government is bold
enough to come forward with some kind of
legislation like this, we will be able to check and
prevent the smuggling and conserve the foreign
exchange also.

This is all I wanted to say.
|Transation)

SHRI BHAGWAN SHANKAR RAWAT
(Agra) : The Government is not only hand and
glove with the smugglers, but also involved in
sumuggling. I, therefore, would like to state that
unless the Government has the will power, the
extension of period of this Act for three more
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years will be of no avail. I would like to state that
my predecessors have already stated many
things here that Bombay has become the
smugglers paradise these days. Half of the total
smuggled goods in the country comes through
Bombay. The remaining quantuth of the
smuggled goods comes through the borders of
our neighbouring countries like Pakistan,
Bangla desh. Nepal, Bhutan, and Myanmar
(erstwhile Burma). Since the Government lacks
will power and the borders are not sealed and as
there is no proper checking at the boarders.
smuggling of goods is taking place a large scale.
Due to lack of will-power of the Government,
such incidents of smuggling are increasing con-
tinuously and the instances of taking effective
steps under this Act are declining.

The second thing is that the staff and Officers
deployed 1o check such activities are themselves
involved in it. The Government is not taking
stern action against them. As a result of this lax-
ity. the explosives have been smuggled in to
Bombay on a large scale. The incident of bomb
blast in Bombay rocked the entire nation. It has
disturbed the peace allover the country. But if
the incident of Bombay bomb blast. Calcutta
bomb blast or the latest incident at Rashtriya
Swayam Sewak Sangh office at Madras-the very
existence of the country is on danger. The hands
of people indulged in smuggling have been
revealed. These incidents have proved that huge
quantity of fatal weapons and explosives are
being smuggled in to the Country. The anti-
smuggling force has proved unsuccessful. It is
being done with the connivance of officers and
staff of customs department.

At the same time. the number of cases lodged
against smugglers is falling in proportion of the
increasing number of the smuggling incident.
Keeping in view the liberalised Gold Import
policy of the Government, the smugglers have
also changed their strategy. In the wake of this
changed strategy. the import of narcotic drugs
and fatal weapons is increasing very swifily.

I am stating it with utmost responsibility that
the persons associated with the Government of
India itself are deceiving the Customs Depart-
ment and are involved in smuggling activities.
The Hindustan Machine Tools is a Public Sec-
tor Undentaking. Recently they had taken a
decision to import watches from foreign coun-
tries. Sir, you will be taken aback that they did
not import watches from foreign countries, they
purchased watches through smugglers instead

and the label of import was pasted afterwards.
They do not have any bills, or slips. But the
country suffered a loss to the tune of Rs. 600
crore custom duty by harbouring these
smugglers. When this case come to light, efforts
were made to hush-up this matter.

The siaff and officials who misappropriated
custom duty to the tune of Rs. 600 crore on
watches which were not actually imported. The
watches were rather purchased from smugglers
and sold as imported watches. These watches
could be manufactured in India but it was not
done. When complaints were lodged in this
regard, the efforts were made to harass the petty
officials who made the complaint. One such
report can be cited is regard to the HM.T. fac-
tory. In order to save a high ranking official the
Chairman was made the scapegoat and
transferred elsewhere and a conspiracy is being
hatched to save other officials. It is being
manipulated to hush up the entire episode. I
would like to know as to how many officers were
indulged in that case and other such incidents
in which a large quantity of RDX was impor-
ted which pushed the country at the verge of
explosion. Why the Government not taking
action against the guilty officers? As1 stated this
caused the loss of Rs. 600 crore and justice lov-
ing staff and officers are being harassed, they
are being transferred so that they may not reveal
the irregularities.

Mr. Deputy Speaker, Sir, I have some figures
which I would like to put forth before this
august house. On the basis of these figures I
would like to state that the extention of the
period of this Act for 3 more years has no jus-
tification. I do not understand on what grounds
they are demanding its extension? In 1991, 622
kg of herion, 4413 k.g. of hashish were confis-
cated in India. In 1992 the quantity of comfis-
cated heroin and hashish further increased.
Moreover, the contraband goods recovered in
1992 was worth Rs. 502 crore and following the
devaluation of rupee this amount should have
been more. The contraband recovered in 1990
and 1991 was worth Rs. 760 crore and 774.8
crore respectively. I would like to know as to
why the contraband recovered in 1992 were
worth Rs. 502 against the corresponding figures
of Rs. 760 and Rs. 774 in the years 1990 and 1991
respectively? Has India turned into smugglers
paradise. Have the incidents of smuggling
stopped?

Similarly, if we see the number of cases
regarding narcotics and drugs, we will find-the
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the number of such cases in 1992 and 1990 were
2372 and 2513 respectively. Likewise the num-
ber of the cases of acquisition was §9270 in 1992,
61509 in 1991 and 73279 in 1990. I would like to
know whether the smuggling activities are on
the decline in the country ? Is it the reason that
the number of cases Confiscation are decreas-
ing. The goods confiscated-in 1992 were worth
Rs. 39 crore and those confiscated in 1991 were
worth Rs. 40 crore and worth Rs. 45 crore in
1990. Thus the apthetic attitude of the Customs
Department is apparent. The number of per-
sons arrested in this regard was 1805 in 1992,
2358 in 1991 and 3284 in 1990. Afterall why the_
arrests are not being made? Similarly there is
laxity in the matter of cases where the crimes
has proved and litigation is on. The number of
such cases was 388 in 1992: 626 in 1991: 555 in
1990. T would like to know the justification of
this Act. When it is not being implemented by
the Government properly.

Today the drig-addiction is increasing very
rapidly in the country. Two lakh drug-addicts
are in Delhi itself. This is all because of increas-
ing poverty. unemployment illiteracy. econo-
mic crisis, mental tension and friction in family
relations etc. Therefore. the society will have to
think over wisely as to how narcotics and drugs
can be comained.

So far as the checking of smuggling by the
Border Security Forces is concerned. in reply to
an Unstarred Question dated 29-4-1993, the
Government has stated that the number of such
lodged cases was 85 in 1990.71 in 1991 and 65 in
1992. Same is the case in the matter of arms
smuggling. The number of such registered cases
was 108 in 1990: 97 in 1991 and 26 in 1992. The
number of arms recovered was 371 in 1990; 502
in 1991 and only 105 in 1992. The recurring fall
in the drug-trafficking has taken place due to
efforts made to confiscate them.

Since this act’is not being implemented pro-
perly and the entire country is in difficulty as a
result thereof, I would like to know as to what
the Government is upto? Had this Act been use-
ful. the figures might have been different. Even
in the year 1992 when the whole world was
shocked. this Act proved futile. I therefore,
would like to suggest that certain stringent pro-
visions may be made in this Act. However,
unless the Government cultivates its will power
and resolves to eradicate smuggling by chalking
out suitable action-plan, this Act will be of
no use.

Because extending the period of this Act, the
Government should reconsider its decision. An
action plan should be made through which it
should be enforced strictly. There are instances
in the Customs Department where an officer
has been awarded three times for the same case,
In such an incident, an officer who has been
entrusted with a particular task, is getting award
three times and our authority is not looking into
it. It requires extreme promptness. The exis-
tence of the country is in danger. Its internal
security is in danger. This should be considered
from all these angles.

With these words 1 conclude.
[English]

SHRI RAMESH CHENNITIHALA (KOT-
TAYAM) : Mr. Chairman, Sir. I rise to support
this Amendment Bill of the Conservation of
Foreign Exchange and Preventior of Smug-
gling Activities Act, 1974. which provides for
preventive detention of persons in certain cases
for the purposes of conservation and augmenta-
tion of foreign exchange and for the purpose of
prevention of smuggling activities.

Sir. this is a small-Amendment Bill and its
scope is very limited. By this Amendment, the
persons who are involved in the smuggling
activities can be booked and without the
approval of the Advisory Board they can be
detained. Earlier they could be detained for
three months, but now, not exceeding six mon-
ths they can be kept under detention. The max-
imum period of detention was one year
normally. but now under this provision it is
two years.

Sir, I want to inform our hon. Minister that
the Government was aware that this provision
is going 10 come 10 an end before the 31st of
July, 1993. The provision of issuing ordinances
is in the hands of the Government, but issuing
of regular ordinances will not help the
parliamentary democracy.

(xx,'1545/pk)

On 25th of July, they issued another
ordinance for this. So the Government should
have taken ample care and caution for
introducing this Bill in the last Session itself
because this is one of the most important Bills
which is affecting our society. Today the smug-
gling activity is a social evil. It is affecting our
economy. It is affecting our internal security.
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The COFEPOSA Act which was passed by
this august House in 1974 is a good measure
and we can take stern measures against the
smuggling activities. | am of the opinion that
thjs Act should be given more teeth to book the
culprits in order to prevent these illegal
activities which are common all over the couns
try. The ordinary law of our country is not at all
sufficient {or those habitual smugglers. As the
other hon. Members have pointed out. there are
certain vulnerable areas where we could see the
reports of habitual smugglers carrying on the
smuggling activities as normal things. There is
nobody to check them. There are cases which

.are coming out in ncwspapers that custom
officials and habitual smugglers are colluding
each other and taking up this activity regularly
without any fear.

My request to the hon. Minister is. before
posting any oflicial. especially in the airports.
their previous record should be checked. Only
honest officers should be posted. A lot of rep-
resentations are coming. [ know that the Minis-
ter is always under bit pressure and pull to
appoint officers in the airports. from in the Cus-
toms Department. What is happening is. those
people who have got dubious past records are
posted in the important airports in the customs
Department. By this. the habitual simugglers are
getting more advantage and they are carrying
these activities as normal one and getting a lot
of money out of this.

Of course. this Bill is a welcome step but the
point is. this should be implemented properly.
Maxinmum damage is caused to the society by
these smuggling activities. This is happening
especially in vulnerable areas. In certain areas.
because of these activities. even the indigenous
and small industrialists are facing trouble. I am
coming from a State where thousands of people
are working in the Gulf countries. What is hap-
pening is from the Gulf countries, a lot of illegal
smuggled goods are coming. Because of that,
ordinary small scale industrialists who are pro-
ducing goods in our own country are suffering a
lot. They are not able 1o compete with foreign
goods which are coming illegally. Moreover, it
is a threat to our internal security. We can see it
in Jammu and Kashmir and Punjab and in
North eastern States. The menace of terrorists is
increasing day by day. They are using all
sophisticated weapons such as rockets and
other weapons to create confusion and to carry
out their terrorist activities? From across the
border. all these ammunitions and weapons are

coming. This should be checked. Even though
the Government is taking certain measures, to
check all these activities by fencing of the bor-
der, regular patrolling and other measures but
still these activities are carried out by these anti-
socials and terrorists on regular basis.

About RDX explosives, it is causing concern
to the whole House and the nation. This should
be checked. Because of certain laxity in security
system as well as loopholes in the Customs, it is
coming to our country and a lot of incidents are
taking place in the country. Smuggling of RDX
is the main fear of the people now-a-days.

(yy/1550/vbr)

So, I want to request the hon. Minister to
strengthen our Customs especially in the border
areas of our country as well as in the air
ports.

Another very important issue which [ want to
raise is the havala transaction which is going on
in our State. Those who are working in the Gulf
countries, give money to somebody and they are
coming with this money to our country and the
transactions are going on. It is affecting our
economy in a very bad way.

One other point is when those people who are
working in the Gulf countries are coming to
Bombay and Delhi airports. the Customs
Officers are unneccssarily harassing the poor
people. The habitual oftenders are set free. They
can carry out their activities freely. But poor
people who are eaming money in the Guif
countries are unnecessarily harassed. especially
at the Bombay airport. I can tell you hundreds
of stories of poor poeple working in the Gulf
countries. They are coming to Bombay airport.
They have to face all these problems and they
are coming without luggage and other things.
Even their passports are seized by the Customs
Officers. If they complain to the Police Station
and to the higher officials. they will not get any
justice from these people.

Another important point is about opium. In
the hilly areas of Kerala, hundreds of acres of
ganja plantations are still there. They are
requesting the Customs oflicials who say that
they are sending regular teams. Patrolling is
there in the border of Tamil Nadu and Kerala.
Especially in Idikki district, hundreds of acres
of plantations of ganja are still there. We make a
representation. They will go there once in a
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while. The ganja plantations are being set fire

one day and the next day again, these plan-
tations will start coming up. So, eflective steps
should be taken to destroy the ganja plantations.
The Customs officials also have their own pro-
blems. Enough divisions are not created.
Enough men are not there. There are very
serious issues. Govt. should take effective steps
in this regard.

I welcome the step taken by the new Minister.
1 congratulate him. He is very reluctant to post
officers who have dubious character in the air-
ports. I congratulate him on this. I think in
future also he will continue to do like this.

I think that the Government should take ade-
quate steps to strengthen the Custonis espe-
cially in the aerodrome as well as in the coastal
and border areas of our country.

I am of opinion that this COFEPOSA should
give more provisions so that the habitual offen-
ders can be severely punished and those acti-
vities can be curbed.

SHRI YAIMA SINGH YUMNAM (INNER
MANIPUR): I rise to support the Bill.

Many hon. Members have suggested
strengthening the check-posts at the coastal and
vulnerable areas.

I am proposing for sanctioning of the check-
postsin the North-Eastern region which are bor-
der areas. particularly in the State of Manipur
bordering with Burma.

The House might be interested to know that
Moreh is a small township at the border of the
Manipur and Burma.

This Moreh becomes a paradise of smugglers.
Through this route. many people can smuggle
gold, silver. arms, explosives and other valuable
goods. They even smuggle the black-pepper, rice
etc. So, all these itemis are smuggled through this
township of Moreh. Therefore, the people con-
sider that this is a township which is a paradise
of smugglers. It is very difficult to check the
activities because. there is hardly any adminis-
tration. Further, there is the feud between the
Nagas and the Kukis. Because of the disruptions
there. there is hardly any administration. The
officers or the other administrative heads posted
there are quite helpless. They are under the dic-
tates of the underground armed persons. Taking

advantage of the situstion, the smugglers

smuggle gold, silver, arms etc. It is doubtfis] thag
even the RDX explosive might have come
through this route. So, [ am proposing to the
Government that either it should strengthen the
check-post at Moreh or it should declare that the
trade there is free so that the people on this side
and that side can earn their livelihood through
this and enjoy their life.

Sir, thereis one impontant fact. Inthat area, the
smugglers even utilise the vehicles which are
having the same colours of the vehicles of the
armed forces; they utilise the numbers of the
armed forces, uniform etc. every day. With that
advantage, they can smuggle very valuable
goods like gold, silver also without any check. So,
thisisthe trend ofthe smugglersnowin that area.

1 shall be very brief. I shall not take much time
of the House. The proposal is for extending the
period of three months to six months of'the per-
sons detained without ubtaining the opinion of
the Advisory Board constituted under the prin-
cipal Act. But, 1 doubt whether the extension of
the period will be helpful to them. Also, the
period of extension by two years for smugglers
who smuggle the explosives will not be very
much helpful. So, I would like to suggest that in
the North-Eastern Region, particularly in the
border areas of Manipur bordering Myanmar,
we have to strengthen the check-post there with
the help of paramilitary forces. Otherwise, only
the civil police and the Customs officers are
quite helpless there. 1 do not think that mere
extension of the period would be helpful. We
cannot achieve good results in that area.

With these few words, I only suggest that we
can have a free trade on the border area if we fail
to check the smuggling of goods there so that the
people can eam their livelihood through this
trade and enjoy their life.

16.00 hrs.

SHRI SYED SHAHABUDDIN (KISHAN-
GANYJ) : Mr. Chairman, Sir, I thank you for giv-
ing me an opportunity to make a few comments
on this Bill which is indeed a technical Bill and,
therefore, there is nothing in it which can be

opposed.

I feel that the original Act itself needs to be
reviewed. Section 9 of the Bill which is now
being amended speaks in three places of very
highly vulnerable to areas in the country.
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(SHRIMATI MALINI BHATTACHRYA in
the Chair)

Now it implies that smuggling or abetment of
a smuggling or engaging in transporting or con-
cealing or keeping smuggled goods invites
penalties under Section 9 of this Act only if the
smuggling takes place through or into the so-
called very highly vulnerable area. I do not
understand the distinction as to why this should
be so. The act of smuggling. the abetment of a
smuggling and the concealment of the smuggled
goods” or transportation of smuggled goods
should invite the penalities under the Act or
under this Section of the Act irrespective of
where the smuggling took place or through what
part it took place. which trajectory it took.which
route it took. at which point it entered or went
out of the country of India. This appears to me to
be a very exceptional sort of situation which
leaves a clear loophole for a person to stand up
when you charge, and say “sorry, you have
caught me in the wrong area, you have caught
me in the area which might be vulnerable to
smuggling like any coast or any border of India
butitis not a highly vulnerable area. Therefore.I
have not committed any crime”. He can take
such a plea belore a court of law. That is a very
absurd situation that a person who has been
charged with is violating a law should take
advantage of a phraseology in this Section in
orderto get scot-free. [ do not know whether any
intelligent smuggler has used this plea so far or
not. It is a loophole which should be closed.
(Imterruprions) 1 think. the entire concept behind
Section 9 needs to be reviewed. It is not merely a
matter of extending it for another three years or
covering a gap between the lapse of the deadline
and the issue of an ordinance.

I will not go into the details. But COFEPOSA
when it first came was presented to the country
as a panacea against smuggling. I would like to
have some data from the hon. Minister on the
Nloor ol the House as to the achievements under
this Act for the last 19 years. How far in his view
has COFEPOSA deterred smuggling or con-
tained smuggling or restricted smuggling?
speak with the conviction that smuggling can-
not really be completely eliminated so long as
laws of supply and demand to govern it. so long
as there are scarcities either artificial or natural
which are sought to be exploited. Therefore.
smuggling will go on but the content of smug-
gling will go on varying. Sometimes it used to be

gwmuaeamdcﬂ’“
""“‘W"’“’;: 1o be waiches, sometimes i

used to be gold and silver and now it 8 drugs and
explosives. whatever is in demand. Afier all,
smuggler is a man in business to make a little
money. Of course. it takes certain amount of dar-
ing to do so. He takes certain amount of risk
also. All business have an element of risk. It is a
risky business. Therefore, it will go on. You close
one loophole another channel will be generated.
But quite apart from that phenomenon, [ would
like to know whether the Government have you
done really to go into the logistics of smuggling?
There is no doubt in the mind of any en-
lightened person in this country that there is
collusion. a nexus between the smugglers and
the Customs Personnel.

There may be some honourable men in the
Customs Department. I have no doubt abouf'it.
But by and large, smugglers and Customs Per-
sonnel work hand in hand irrespective of the
party in power. How do you break this nexus ?
‘What administrative system do you apply?

The next point is there is also that collusion, I
believe. between those who are supposed to
guard our borders and the smugglers. I think
there are such reporis particularly about the
BSF—I am sorry to sa)'—:ha\'ing a clear hand
not only in the smuggling of goods but also of
men. Sometimes, they are also in high demand.
There are borders across which men are
smuggled 10 and from and in this. the BSF plays
abig role. There is also a clear nexus between the
local police operating in its teritorial jurisdic-
tion and the so-called smuggling phenomenon.
Now, how are you going to break this and what
have you done to break this? This is what I want
to know. Thanks to Mr. Manmohan Singh and
his new philosophy of free trade, free invest-
ment, free flow when we are entering an era of
free trade. free commerce and free conversion of
rupees. In this new era you. in fact, in a de-facto
manner, legalise a large quantum of the goods in
the name of smuggling and yet, you find that
smuggling continues and will find another
channel. Now, I would like to know from the
Government whether they have looked at the
phenomenon of smuggling and the impact that
it is continuing to have in this new are governed
by the new philosophy of free trade and free
conversion.

Now;, I would like to endorse the suggestion
that had already been made that the arms of law
must extend to catch the purchaser and the
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seller. that is. the primary buyer, the secondary
buyer and the distributor of smuggled goods. I
have always this question in mind. I have never
been to Palika Bazar, Madam, in my life
although it is just a few yards from my house.
But [ amtold that anything that you can think of
is available there in broad day light. Now, do
you have the power or can you question the
seller as to the sources of those goods and if he
cannot explain them. can you consficate them?
This is the point on which I would like the
Minister to clarify to know. Smuggled goods are
available in the open bazar and everywhere. So
why is the law short-armed? Why cannot the law
have longer arms? This is my question.

Now. [ know that smuggler receive lot of pat-
ronage from some politicians. I will not go into
. it.Ttis an aspect of the larger question of corrup-
tion in politics.  would not like to name anypar-
ticular individual. But there are clear cases
which have been on record and there have been
clear indications. I do not see why, when you are
to bring about new disqualifications for election
to the Legislatures, you do not include this also?
Why do not you include that any person who
has been publicly found to have a nexus with the
smugglers cannot stand for election to any
Legislature. whether central or otherwise?
(Interruptions) 1 would say that wihtout collusion
with the security forces. the coast guards the
BSF. the police machinery, the customs
machinery, I do not think that smuggling on a
large scale is possible. Government will have to
do something more than merely come up with
this Bill.

They have to prove themselves capable of
action. implementation and perhaps that needs
a degree of political will. Otherwise, you cannot
control smuggling. Of course, let Dr. Man-
mohan Singh our Finance Minister may work
from the other side. chipping. chipping and
chipping and reducing what should be called
‘smuggling’ an extent that like in Pakistan, you
can bring in anything and there is no such thing
as smuggling! After all. there are other countries
in the Gulf. which refuse even to admit the exis-
tence of the phenomenon of smuggling. They
say it is free trade. Anybody can bring in anyth-
ing. sell anything and take away anything and
when we go to them and say, “Look, so and so is
smuggling such and such things into our coun-
try”. I know the stock reply. They say that as far
asthey are concerned, he has not committéd any
crime; it is perfectly legitimate and lawful for
him to bring the goods and despatch the goods

that. After the goods goes then our territorial
waters. where they go, howthey go and to whom
they simply do go and at what consideration
they go, is none of their business as they do not
take cognizance of the phenomenon of smug-
gling. May be, Dr. Singh is aiming at that regime
for us also. After that, we shall need no
COFEPOSA at all and the Minister need not
come to this House with amendments. You shall
be absolutely free to legalise all forms of smug-
gling as you have legalised all forms of
corruption.

Therefore, Madam Chairperson, this Bill,
which is of course a technical Bill and I see no
reason 1o oppose it, still leaves me with this feel-
ing that what is lacking is political will, what is
needed is a clearer definition, what is necessary
is more stringept administrative measures,
before we can control all that we call ‘smug-
gling’. This is all that I have to say. I have noth-
ing further to say.

But I would very much like a clarification
about the application of the offence only if it is
committed through or into very highly vulner-
able area. I also want some indication the Govt.
gave on what you achieved under COFEPOSA
during the last 19 years.

[Translation]

DR RAMESH CHAND TOMAR (Hapur) :
Madam, Chairman, the amendments made in
the COFEPOSA Act are not enough. The law
was enacted in 1974, if it was implemented stric-
tly by the Government. the cases of smuggling
would have been reduced but such incidents
have increased. I would like to know from the
Minister the number of foreigners arrested and
punished under this Act. Sir, till date there had
been smuggling of gold and silver and the hon.
Minister has given permission to import it for
abolishing smuggling. But this policy has not
been proved effective; as smuggling of gold and
silver has not been stopped by this import.

Madam, a new dimension has been added in
the field of smuggling. Till date smuggling was
meant for eaming economic profit but now
through smuggling of RD.X and other arma-
ments, the security of the country is being
attached. In the incidents of Bombay and
Calcutta, pm'peny worth crores of rupees has
been destroyed and hundred of people were
killed, I would like to know the action taken by
the Government in this case till date? As per my
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information no charge sheet has yet been issued
to anyone and the killers have not been caught.
Thus smuggling is increasing more and more.
The recent incident of Madras isone of itsexam-
ple. Efforts should be made to recover the total
R.D.X. which came to India through smuggling.

Madam, with regard to the present amend-
ment Bill brought for the purpose of amending
COFEPOSA Act, [ would like to say that the per-
sons arrested under this Act should be sued and
punished severely and smugglers found guilty of
attacking the security of the country should be
hanged pu™lically so that the other people may
also learn a lesson from it. [ would like to point
out that laws enacted by the Government are not
implemented strictly. Everyone should be equal
in the eyes of law whether he is government
employee or officer. the guilty should be
punished. I would like to know from the
Government the action taken against the Excise
Officer in Ratlam district in Madhya Pradesh.
from whose residence foreign goods worth
millions of rupees were recovered? Earlier there
had been smuggling of gold and silver only but
now India has become a centre for smuggling of’
narcotics. Every year narcotics worth rupees five
thousand crores are smuggled from here. India
has ten lakh victims of drug addict as my friend
has pointed out that Delhi itself has two lakhs of
them. In the field of narcotics. India has become
a sandwich between the Golden triangle and the
Golden crescent. The Golden triangle consists
of Burma, Thailand and Laos. and Golden Cre-
sent consists of the countries of Iran. Afghanis-
tan and Pakistan. In these countries narcotics
like heroine. opium and cocaine are grown and
smuggled to Western countries through India.
Arrangements should be made to stop it and for
this purpose, the Government machinery
should be made efficient. Such activities could
not be stopped without an active Government
machinery and patriotism.

I urge upon the hon. Minister that alongwith
this Bill the camps for the Government officials.
should be organised. so that they could put their
utmost efforts to check smuggling.

SHRI DILEEP BHAI SANGHANI
(Amereli) : Madam Chairman, who is listening
to the hon. Member?

[English]
THE MINISTER OF STATE IN THE

MINISTRY OF WELFARE (SHRI K. V.
THANGKABALU): I am listening.

[Translation]

DR. RAMESH CHAND TOMAR : In the
North East Regions of the country besides, the
smuggling of gold, silver and narcotics, the
smuggling of foodgrains is also going on.
Foodgrains like wheat. rice. sugar and essential
commodity like kerosene is being smuggled to
Burma and Bangladesh. The Union Minister of
Civil Supplies Shri A. K. Antony has convened a
meeting of Ministers for Civil Supplies of the
North-East regions in which officials from the
Home Ministry were also present. In the meet-
ing it was decided that the smuggling of
foodgrains to Burma and Bangladesh will be
stopped. I would like to know from the Minister
about the progress in this case. The smuggling of
foodgrains is still going on. I would like to urge
upon the Government that some strict arrange-
ments should be made to stop it.

I would like to suggest some points for the
inclusion in this amendment Bill. The whole
border area and internal airports like Calcutta
and Bombay should be declared as highly
vulnerable. Coastal guards should be given
modern equipments like motorboards. long-
range wireless for communication, high-power
transmitters etc.

In the light of all these points, I urge upon the
Government to bring a comprehensive Bill, in
which there should be provision of severe
punishment for the stafl and officers involved in
such activities.

SHRI SURYA NARAYAN YADAV
(Saharasa): Madam. Chairman, the whole
country as well as a particular Ministry are
involved in the issue being discussed here today.
The Bills and laws are enacted and amended
from time to time but the same are being
violated 100 by this Ministry itself. For example.
the way of postings of the Police Inspectors. Sub-
Inspectors and Excise Officials is responsible
for this corruption. Under this system, there is
no use of enacting more laws, if these are not
implemented strictly.

I belong to the border area. India gets the
smuggled goods of Japan through Nepal which
includes arms, gold, silver and explosives, but
there is none to look into it. I appraise the Bill
brought by you but assurance should also be
given for their strict implementation. Thereisno
use of enacting more laws because smuggling
could be stopped only by strict implementation
of these laws.
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There is provision for giving awards to the
people who help in arrest of the smugglers but
no award has begn given to Prof. Rangan who
helped in the arrest of gold and silver smugglers
in Delhi. officers have taken its credit. While
taking risk to one’s life if anyone helps in getting
arrested of smugglers. he should be given award.

In the Excise department lower level staff pos-
ted at one particular place remains there con-
tinously even for more than nine years, thus
other officials feel disgusted and start helping
the smugglers. Excise collectors have been pos-
ted in cities and they pay no heed to information
given to them regarding smuggling or
smugglers.

Madam, without consuming any more time 1
would like to say that along with the strict
implementation of laws. officials should be
supervised efliciently. Only then these laws
could be made effective. While hoping that you
will include the suggestions given by all the hon.
members. I support this Bill.

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Speaker. Sir. many hon.
Members have spoken on the amendment you
have brought in 1993 to the Conservation of
Foreign exchange and Prevention of smuggling
Activities Act, 1974.

First of all, I would like to say that you have
brought this amendment after a gap of 19 years.
During this period you have come to know that
smuggling of Gold and silver has been going
on. But you have not tried to check it. You woke
up only when the security of our country was at
stake and you thought of this amdndment
which you have brought now. But this is not
comprehensive and the people who are
indulged in these activities are influential per-
sons. It is very difficult to bring them to book.

No law can be enforced properly in the
absence of political will power. Therefore, first
of all there should be political will. One should
have devotion towards one’s country. Our coun-
try has a democretic set up where we have ruling
party and opposition, but country is above all
for both of them. The democratic set up can
exist only if the country exists. The loss incurred
and has been incurring due to smuggling has
shattered our economy. The shattered economy
has endangered the security of the country.
How this denger originated when the Govern-
ment claims that our officers are very vigilent in
border areas?

Second thing I would like to say that for a
long time we have been hearing that smugglers
become millionaire over night. Ruling party
also has its share in it. If' it is not so, smuggling
would have been eliminated much earlier. But
untill and unless ruling party and the Opposi-
tion are honest. any wrong thing can happen in
this country. Honesty is the most important
thing for the benefit of the country. If we are not
honest, our cops and officers can also not be
honest. When we monitor their functions, why
don’t we monitor our own deeds to0? We should
see that what we are doing for our country.
There should be political will to implement the
law. We have enacted several Acts in the coun-
try. We have an Act for children. It has also been
amended, but it has not been implemented.
Everyday we see that children work in the
houses. Then what is the use of making such
laws. When the security of our country is in
danger, the law makers should implement the
law strictly instead of simply creating terror by
making laws. Today. we have heard one thing
which we appreciate. Hon’ble Speaker has said
to Paswan ji that it is they who are law makers
and if they work in that manner what would be

* the importance of the law? If the law makers are
not true to their profession then where the law
will be implemented? So, that is what I would
like to say that what we are discussing today,
should not mercly remain a discussion. The
danger to the security of our country needs to be
eliminated. It can only be eliminated when we
are honest in our tunctioning and if we are hon-
est our officers will be honest too. But if we are
not honest today. this law will be of no use.

Therefore, we want to stress that our country
is in danger, so we should implement this law
honestly. Even if your own family is found
invoved in it. you should not hesitate a little in
taking action against them as perthe provisions
of law. I conclude with this.

SHRI GIRDHARI LAL BHARGAVA
(Jaipur) : Mr. Speaker, Sir, first of all, I would
like to welcome this bill, which the hon. Minis-
ter has brought. I submit that the period of this
Act, which was going to expire on 31st July,
1993, is now being extended for another three
years. But there are many lacunae in this Bill
and if these are not removed, the extention of
period will be a futile exercise. Nothing has
been said about the utility of this law. On the
one hand NDPC Act provides for 10 years
imprisonment for a little irregularity committed
by an ordinary farmer who mlt_ivates opium
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legally and on the other hand the Act provides
only two years detention for the drug traffickers
who are ruining the youths, society and the
country. Such culprits are given king like treat-
ment while in detention. Jail officials also
become friendly with them and there also they
succeed in flourishing their business. I mean to
say that there should be separate provisions for
economic offences and drug trafficking. We
should differentiate between a smuggler and an
economic offender. Our present law can be of
some use of checking smuggling but it is not so
etfective in eliminating drug trafficking, which
is an offence worse than dacoity. There should
be some difference in regard to these two.

Today. smuggling is being done in a very
planned manner in the guise of international
cooperation. The consumption of narcotics is
on increase in school. colleges and Jhuggies. It
is the younger generation which is badly affec-
ted. Therefore. in my opinion there will be noth-
ing wrong if at least death penality is awarded 10
such offenders. I demand that the smuggling of
narcotics may be separated from the catgory of
cconomic offences and included in the catagory
of heinous social crimes for which there may be
provisions of rigorous punishment including
capital punishment.

On the one side there is a golden traingle and
on the other side there is golden cresecent of
iran-Afghanistan-Pakistan. India is also con-
nected with all this. More than 10 1akh people of
this country are addicted to heroine and out of
these 2 lakh persons are in Delhi itself. We
should give a serious thought 1o all these things.
Today. when the Government says that they
have seized one kilo narcotics. it is said that it is
worth one crore rupees!

In this connection. I am to state that as perthe
Government data the value of narcoties seized
during 1991 is worth 22 crore rupees. but on the
other hand the same Finance Minister had said
while replying 10 a question on 1st March. 92
that total 5235 kg. narcotics was seized during
1991. It means that this scandal is bigger than
the scandal of harshad Mehta becausc where
the remaining 5213 crore rupees out of 5235
crore rupees have gone? This type of inter-
national gang is strengthening. You should
think over it.

_It is good that modern instruments are being
used along Western and Eastern Coasts to pre-
vent the smuggling of silver and gold. But no

mentionable progress has been achieved in this
regard. You have stated that smuggled goods
worth 2300 crore rupees have been seized. It will
prove dangerous in the near future.

I would like to cite an example of Rajasthan.
There are Chittore and Jhalawar districts con-
nected with Mandsur district of Madhya
Pradesh. The opium worth Rs. 12 thousand
crore was brought in there in 1990 where as 1992
the opium worth Rs. 87 thousand crore was
brought in. I mean to highlight the huge dif-
ference which was of Rs. 75 thousand crore. In
this connection I have to say only this much
that if you go on protecting the people belong-
ing 10 your panty. there can be no use of this law.
In the Jhalawar district. which I have men-
tioned. there is a person named Man Singh who
also fought the election last time on Congress
ticket. His business in Bombay. which was
nothing some years back, has flourished in a big
way now-a-days. He deals in many things. If
you don’t take any action against him then I
think nothing can be done in this direction.

Madam Chairman. today there is a news in
the newspaper about confiscation of Doda
worth one crore rupees and scaling of godown.
This is your definition but it is worth Rs. 100
crores in international market. If you do not
initiate a C.B.I inquiry against Man Singh then
you cannot restrict his activities. His three
accomplices are roaming openly because they
are getting your patronage. If you want to imple-
ment this law sincerely then you will have to go
beyond party lines. With the prevalent tradi-
tions it is not going to solve the matter. The
unfortunate thing is this that if he is traced out
in Jhalawar. he migrates to Mandsaur and
similarly if he comes in notice there he will shift
to Rajasthan. The present position is this that
the police cannot take any action in such a
situation. If the people belonging to your party
resourt 10 such practices then it is not good.
Therefore the case. which I have mentioned
before you. should be investigated by the C.B.I.
and leave no stone unturned even if any big
leader of any panty is found involved. he should
not be spared. If you implement this Bill in true
spirit then it will be useful to bring it otherwise
not. No doubt you have brought this Bill in a
good spirit but if there remains any loop-hole in
it then there is no logic in bringing this Bill.
Therefore, I urge you to consider this Bill and
those political leaders who belong to the Con-
gress panty should be punished and their sealed
godowns should be searched by the C.BI. with
this 1 conclude.
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SHRI TEJ NARAYAN SINGH (Buxar) : Mr.
Chairman, Sir. thisis a very important bill and I
support it. The amendment brought by the
Government are just but I want to give stress

upon one thing i.e. a number of laws are-

legislated daily and several amendments are
also made therein but inspite of all these
amendments and laws, this law is not being
implemented. If this law is implemented in a
proper way even without the amendments then
[ feel smuggling can be checked. When this law
was brought in 1974 and thereafter some
amendments were made therein. thereafter it
has got every power to put g check on smuggling
but today inspite of having all these powers we
are crying out that this law is not sufficient. If we
wish and law is strengthened no foreign item-
can be smuggled to our country. But our BSF.
is deployed on borders in such a manner that it
cannot gaurd our borders as a result of that
AK47 and such explosive material which can
explode buildings are smuggled into the coun-
try. Then we claim that we will put a check on it
through the laws made in this respect. [ have to
state that merely making a law is not sufficient.
the actual thing is to implement it.

There are a number of other laws in our coun-
try and you are also implementing them but
they oo are mot beneficial. As per official data
we have Heroin and Ganja in enormous quan-
tities in our country and heroin is such a
dangerous substance which makes human
impotent. Your whole force is unable to catch a
smuggler. Similar case is with Ganja. If the
police catches some quantity of Ganja then as
per the Government’s orders the same is set at
fire but in fact in place of Ganja straw is set at
fire. Such is the State of affairs of your adminis-
tration. I demand the Government that 1 sup-
port your idea of making amendments in the
law but the law should be enforced in a proper
manner so that this country may be saved. you
made a law regarding Gold which have dis-
couraged the Gold smuggling to some extent.
But explosives are being smuggled into the
country in huge quantities. We are here to pass
the laws but these will be implemented by the
B.S.F. personnel and others. This is their duty to
check it.

Besides. you have made a provision of 2
year's imprisonment in it, I want that this period
should be extended upto 7 years. I feel that more
stringent punishment will discourage people to
do such crimes. Therefore. I recommend that
instead of 2 years imprisonment ii should be

extended upto 7 years. 1 suppont your just idea
behind this Bill but this aim can be fulfilled
only when we enforce it in a proper manner.
With this I conclude.

SHRI VIRENDRA SINGH (Mirzapur):
Madam Chairman, the Government has
brought this Bill, which is being discussed in
the house now and it is about making pro-
visions regarding stringent punishment to the
persons found involved in smuggling activities.

Just now, as Shri Tej Narayan Singhji has
told that we do make laws but they are not being
implemented. Now I do not hasitate to say that
the laws are made by the Government and are
also violated with the support of the Govern-
ment only. The persons, sitting in the Govern-
ment recommend the cases pertaining to the
smugglers.

Madam. Chaiman. any law should be
implemented impartially. I want 1 request you
to convey my humble urge to the hon. Minister
and the Government that all laws should be in
acted impartially.

Secondly, the tendency of smuggling of
goods from one State 10 another is increasing.
Although, smuggling is being done from foreign
countries but it is also being done through boar-
dering sea ports. airports. main railway stations
and the villagers who carry essential com-
modities are arrested on the charges of smug-
gling. The farmers and labourers are arrested on
such charges but on the other hund the influen-
tial persons if arrested get themselves released
by their contacts. They do not bother for any sort
oflaw. Therefore. ] want to stressthat law should
be enforced equally on everybody. Be it a far-
mer. a labourer or a person belonging to the
political circle if he is found involved in smug-
gling then he should be treated equally by the
law of the land.

Besides. a check is also needed on inter State
smuggling activities. For instance, as you know
there is a opium factory in Gazipur. Ganja is
smuggled here from Bihar and Heroin is
smuggled into Bihar. I do not know the process
of making Heroin from opium but this much I
know that Gazipur has become a centre of
smuggling of Heroin.

Madam, Chairman, the strange aspect of this
episode is the persons arrested in this connec-
tion have relations with the political leaders of
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repute, about which we come to know through
the newspapers. They smuggle Heroin and
Ganja from Gazipur and if arrested get them-
selves released. Therefore, [ want to say that law
should be equal for one and all. This Bill is a
right step toward right direction and it should be
enforced in a proper manner. With this I
conclude.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIM.V.CHAN-
DRASHEKHARA MURTHY) : Madam, this
COFEPOSA Act enacted in 1974 provides for
preventive detention of persons for the purpose
of conservation of foreign exchange and
augmentation of foreign exchange and for pre-
vention of smuggling activities. Today we have
come before this House, Madam, only with a
limited amendment of Section 9(1) of the Act
which provides that any person who smuggles
or is likely to smuggle goods or abets or is likely
1o abet the smuggling of goods or engages or is
likely to engage in transporting or concealing or
keeping smuggled goods in highly vulnerable
areas may be detained. and an order of deten-
tion was imposed up to the date of 31st July
1993. and a person may be detained without
obtaining the permission or opinion of the
Advisory Board for a period longer than three
months, but not exceeding six months from the
date of detention. The maximum period of
detention specified under Section 10 of this Act
in such cases is two years and that was in force
up to 3l1st July 1993. However, with all the
stringent measures of the government, the
menace of smuggling is not totally wiped out. In
Addition to this. the landing of RDX explosives
and smuggling of arms which is a direct threat
to the security of the nation is more a serious
reason for extending this provision beyond 31st
July 1993 for a period of three more years from
this day because the President had to prom-
ulgate an Ordinance because the Parliament
was not in session and the Ordinance was pro-
mulgated on 25th June 1993 and we have come
before this House to replaee this Ordinance.

I am highly thankful to the hon. Members
who have participated in this discussion. They
have given valuable suggestions and valuable
comments for combating smuggling.

Madam, the Government, with all its
seriousness, after the enactment of this Act, is
putting all sincere efforts to fight this menace.

For example. the areas of smuggling were only
gold and silver in the earlier days. Now, because
of the policies of the Government and also
because we have allowed legal import of gold
and silver and since we have reduced the
baggage of customs duty. the smuggling of these
commodities has reduced and so to say, the pro-
fitability on smuggling has come down. Now,
we have reached a very different and very
serious situation in the entire country with the
landing of RDX explosives and smuggling of
arms and ammunitions. Even in this area, the
Government has taken very stringent measures
and we are proceeding against the culprits.

SHRI OSCAR FERNANDES (Udupi):
Madam. if the hon. Minister can yield for a
minute I would say one thing. The hon. Minis-
ter has raised a very important issue of smug-
gling of arms. The Minister of State for Home
Affairs is also sitting here. If both the Ministers
put together can recover all the illegal arms that
have already been smuggled into this country
and also the country-made arms, it can make all
the difterence. They should do something about
it. .

SHRI M. V. CHANDRASHEKHARA
MURTHY : Madam, consequent to the Bomay
bomb blast. the Maharashtra police has arres-
ted 142 persons from Bombay. Thane and
Raigarh districts under TADA which is con-
trolled by the Ministry of Home Affairs. They
have arrested 95 person 12 Police personnel. §
customs officers and 24 others are absconding.
And we have also issued detention orders for
seven hard-core smugglers under the COFE-
POSA and the State Government has issued
warrants against them. but they are still
absconding.

Now. I would like to give the figures regard-
ing various quantities of drugs seized during the
past three years. In the year 1990, 2,114 kgs. of
Opium. 39,090 kgs. of Ganja, 6,388 kgs. of
Hashish, 2,193 kgs. of Heroin. Six kgs. of
Morphine and 2.141 kgs. of Mandrax have been
seized.

17.00 hrs.

In 1991, 2145 kgs. of opium, 52633 kgs. of
Ganja, 4413 kgs. of Hashish, 622 kgs. of heroin,
6 kgs. of morphine and 2141 kgs. of mitha-

" qualone have been seized. In 1992, 1918 kgs. of

opium, 63438 kgs. of Ganja, 6621 kgs. of
Hashish, 1151 kgs. of heroin, 35 kgs. of
morphine, 7475 kgs. of mithaqualone, have
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been seized. In 1993, 226 kgs. of opium, 10923
kgs. of Ganja, 701 kgs. of hashish and 25 kgs. of
heroin have been scized.

In addition to this. we have arrested even

- foreign nationals who are all involved in drug

trafficking. In 1990, we have arrested 234 foreign

nationals; in 1991, 91 foreign nationals and in

1992. 116 foreign nationals have been arrested.

In 1993. 38 foreign nationals have been arrested
so far.

Many hon. Members have participated and
moved the Statutory Resolution and given
amendments. Hon. Shri Ram Naik has given an
amendment that 50 kms. should be extended to
100kms. Under the existing provisions of the
COFEPOSA Act, their is an enabling clause.
namely clause 5 which says:

“Such further or other Indian customs
waters or inland area, not exceeding 100
kms. in width from any other coast or
border of India or such other customs
station vest with the Government.”

The Government can issue notification.
Even the Government has issued notification
recently in 1991. So, it is very difficult to agree
with him on this point becuase that provision is
already there in the existing Act.

He has raised one more point about the dec-
reasing seizures. But with-all stringent measures
and the policy of the Government. seizures are
decreased because smuggling activities are
reduced. The Eastern coast has already been
put in 1991 as a vulnerable area.

17.04 hrs.

(Mr. Deputy-speaker—in the Chair.)

Hon. Shri Mohan Singh has pointed out
about smuggling of gold concealed under silver
bar which was detected in the Airports of
Trivandrum and Bombay. This information
had been received by the Intelligence agencies
and the field officers had been alerted and gold
concealed under silver box was detected both at
Bombay and Trivandrum airports.

He has made some allegation about the
erstwhile Chairman of the Board, meeting the
Customs officials. At present, I have no infor-
mation. If the hon. Member has any specific
information, if he can write to me, I can collect
the information and give to the hon. Member.

He has made one more allegation that with
the help ol the Customws officials, the smuggling
activity is being continued. I would like to
infoom this hon. House that even five Customs
OfTicers were detained under preventive Deten-
tion Act who are engaged in such activities. Also
the Government is making all sincere efforts to
put an end to this menace and action will be
taken against the officials when information is
received regarding their unlawful activities.
Even in Delhi, we have detained Customs
oflicers under COFEPOSA.

Shri Bhagwan Shankar Rawat has pointed
out that there is a declining trend in smuggling.
To some extent, it is true. Becuase of the policies
of the Government, because the Government
have allowed import of gold and silver legally
and profitability in smuggling has come down.
That is why. even smuggling is reduced to
some extent.

Hon. Member Shri Ramesh Chennithala
has pointed out some problems int his own State
about the growing of ganja. The machinery is
already being stengthened and effective steps
for the growth of these narcotics are being taken
by the Department.

Hon. Member Shri Syed Shahabuddin has*
raised a very imponant point regarding highly
vulnerable areas which are sensitive to the
activities. Provision of Section 9 depends on the
sensitivity and the vulnerability of the area and
already there is the distinction between the
detention for ardinary smuggling and smug-
gling in vulnerable areas. Section 3 of the
COFEPOSA Act deals with this smuggling in
ordinary areas and Even Shri Girdhari Lal
Bhargava, Dr. Ramesh Chand Towmar and Shri
Rajendra Agnihotri have given some
amendments for circulation of this Bill.

The Bill sceks to replace the Ondinance.
Under Article 123 of the Constitution, the
Ordinance has to be replaced within six weeks
from the start of the Session of the Parliament.
Hence, it is not possible to accept this amend-
ment. The amendment is dilatory in nature.

Sir, I once again appeal to the Mover of the
Statutory Resolution and the hon. Members
who have moved the amendments to kindly
withdraw them and support the Bill.

Thank you.
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SHRI RAMESH CHENNITHALA : Sir,
the delay in settling the cases registered under
COFEPOSA is giving an impression to the
offenders that they can get away with it. So, I
would like to know from the hon. Minister
what are the steps he intends to take on this
issue. This is a very major issue.

SHRI M. V. CHANDRASHEKHARA
MURTHY : Sir. I do not agree with the hon.
Memberthat there isinordinate delay in dealing
with the COFEPOSA cases. Under the Preven-
tive Detention Act. there is an Advisory Board.
The Chairman is there. The Chairman is a sit-
ting High Court Judge or a retired Judge. Only
on their opinion we will proceed. For two years.
we can detain a person.

[Translation]

SHRI MOHAN SINGIH (Deoria): Sir. |
had raised the question whether gold con-
cealed in silver was being smuggled into the
country and the hon. Minister in his reply
has admitted this fact. The other point I wan-
ted to know that how much gold concealed in
silver has been detected so far at the repon of
the Intelligence Agency. Besides. since the
agency does not have the detective machine.
how the matter was detected. These are the
two points I want to get clarified.

[English]

SHRI M. V. CHANDRASHEKHARA
MURTHY : AsI have already pointed out. both
in Bombay and Trivandrum Airports, nearly
about 869 gold bars were detected which were
concealed in silver bars. There is a mechanism
even at the Customs airport and even at the Cus-
toms House to detect the gold concealed in silver
bars because the density of gold is heavy. One
can easily feel it. Also. we can drill the silver bar
and we can detect it. The Intelligence Agency are
working on this.

SHRI SYED SHAHABUDDIN : I would
like 10 seek two brief clarifications from the
hon. Minister. The first thing is I still do not
see any rationale in classifying smuggling
according to its route or according to the area
in which it takes place. That classification. to
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my mind, is quite irrational. After all. there is
total freedom of movement within the
country.

The scco;id thing is that we have been
harping upon the quantum of seizure. The
quantum of seizure may have some correla-
tion with the quantum of smuggling. But
what, in the opinion of the hon. Minister. is
the relationship becausce seizure is only the
tip of the ice-berg. If you catch one pound,
may be 10 pounds get in. What, in the views
of the Government, is the relationship bet-
ween the seizure of the smuggled goods and
the actual quantum of the smuggling?

SHRI M. V. CHANDRASHEKHARA
MURTHY : As I have already pointed out.
there is a clear distinction under the Act

“itself.  Section (3) deals with smuggling

activities in the remaining areas. Section %(1)
deals with the smuggling activities in the
highly vulnerable arcas.

SHRI SYED SHAHABUDDIN: I know
that. I am asking you why there is this
classification ? ’

SHRI M. V. CHANDRASHEKHARA
MURTHY : I have come before this House
only with a small amendment

17.15 hrs.

JOINT COMMITTEE ON CONSTITUTION
(EIGHTIETH AMENDMENT) BILL

Motion to appoint Shri Indrajit Gupta to the said
conmmittee

[English]

SHRI PAWAN KUMAR BANSAL (Chan-
digarh): I beg to move:

“That this House do appoint Shri
Indrajit Gupta to the Joint Committee
on the Constitution (Eightieth
Amendment) Bill. 1993 vice Shn
Bhogendra Jha resigned from the
Committee.”
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MR DEPUTY-SPEAKER : The question is :

“Thatthis House do appoint Shri Indrajit
Gupta to the Joint Committee on the
Constitution (Eightieth Amendment)
Bill, 1993 vice Shri Bhogendra Jha re-
signed from the Commitiee.”

The motion was adopted
17.15% hrs.

JOINT COMMITTE ON REPRESENTATION
OF THE PEOPLE (AMENDMENT) BILL

Motion to appoint Shri Indrajit Gupta to the
said Commirtee.

{English]

SHRI PAWAN KUMAR BANSAL (CHAN-
DIGARH) : I beg to move :

“That this House do appoint Shri Indrajit
Gupta to the joint Committee on the Rep-
resentation of the People (Amendment) Bill,
1993 vice Shri Bhogendra Jha resigned from
the Committee.”

MR DEPUTY-SPEAKER : The question is

That this House do appoint Shri Indrajit
Gupta to the Joint Committee on the Rep-
resentation of the People (Amendment) Bill,
1993 vice shri Bhogendra Jha resigned from
the Committee.”

The motion was adopted

MR DEPUTY-SPEAKER : Now the hon.
Minister will make a statement..

SHRI RAM NAIK (Bombay North) : Are we
not entitled for any pre-intimation about any
statement which is being made?
Onterruptions]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): I had informed the House
round about 12 O’clock. I gave the notice in writ-
ing to the hon. Speaker.

Onterruptions]

SHRI RAM NAIK (North Bombay) : We are
setting here. Nothing has been circulated that
such a statement would be made. It is not against
you. But something should be circulated to the
Members who are sitting in the House. Are we
not entitled to that courtesy also?

SHRI YAIMA SINGH YUMNAM (Inner
Manipur) : | support it. [Interruptions]

SHRI RAM NAIK : You should direct that at
least in future it should not be done like this.

MR DEPUTY-SPEAKER : Members were
so much agitated in the momning that everybody

was very particular that statement should be
made.

SHRI RAM NAIK : That is right. But if we are
informed, the Members who would be sitting
outside they can come in and listen to the
Minister.

SHRI RAJESH PILOT: Let me put it on
record. I. in my own hand-writing. gave notice to
the Speaker in the morning at about 12 O’clock.
Copies of both Hindi and English versions have
been givento the Table Office. This is all from the
Ministry side. There must be some communica-
tion gap between the Tuble and the Table Office.

With your permission. I make two statements.
Yesterday, 1 had made a statement about the
unfortunate death of one of the MLAs at
Hyderabad in Andhra Pradesh. There were
some queries from many Members. I saw the
agitated mood in the moming wherein MPs
wanted to know further about the condition and
the action taken. One statement is on the
Manipur situation. With your permission, I
make a suo motu statement on the prevailing
situation in Manipur.

17.18 hrs.
STATEMENT BY MINISTER
(i) Situations in Manipur
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : The ethnic conflict between
the Kukis and Naga tribes in Manipur, which
has been going on since early last year, wit-

nessed a sudden spurt of killings and arson in
the last few days.

In two separate incidents on 6th and 8th
August, in 5 remote villages in Ukhrul and
Senapati districts. 35 persons were killed, 25
injured and 137 dwellings raised to the ground.
In these cold blooded killings, grievous injuries
were first inflicted with sharp weapons,
followed by shootings with firearms. Another
tragic aspect is that among those killed were
women and small children. some less than two
years old. Since then the Kukis have also been
involved in a retaliatory attack in Senapati
district, on 11th August, 1993.

1 visited Manipur on 9th and 10th instant and
held detailed consultations with the Chief
Minister, his Cabinet colleagues and senior
civil and Army officials. I also met political
workers and community leaders, visited one of
the affected villages and talked to the local
residents.

Although the current conflict is apparently
seen as an ethnic clash between the Nagas and
Kukis with the Nagas gaining an upper hand,
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it is really a case of g banned unlawful
organisation ie. the National Socialist Coun-
cil of Nagaland (NSCN-I) unleashing
violence to perpetuate insurgency and create
disaffection among the people of the region.
The violent track-record of NSCN() is
well known.

The apparent objectives of the NSCN(I) are
to wrest control of the lucrative Moreh area;
develop a safe corridor to Moreh area,
eliminating all Kuki concentrations along the
route; and, over time, driving out the Kukis to
gain control over the Hill Districts of
Manipur.

The NSCN(I) have been extorting money
from the people in the name of recovering
taxes. Gaining control over substantial tracts
of land will provide them with a base to better
organise their insurgent activities.

While the recent Naga-Kuki clashes have
attracted notice, Manipur is also riven by other
factional feuds. There are about 18 insurgent
groups. of varying sizes, which are operating
in the State. Their conflicting demands do not
encourage the chances of a negotiated settle-
ment. This has led to increasing reliance on
the use of force.

To enforce effective counter-insurgency
operations. we had inducted the Army in May
1993 to flush out the insurgents and restore
order. with the support of the State Police and
the Central para-military forces. Towards this
objective. the Army was given the overall res-

_ponsibility of coordinating the activities of the
other Forces. A State level Coordination Com-
mittee has been functioning under the chair-
manship of the Chief Secretary. comprising
the DGP, GOC of the Army and senior rep-
resentative of all concermed State and
Central agencies.

In my discussions with the State Chief
Minister I strongly stressed on him the need to
demonstrate clear political will and launch
effective measures to firmly deal with the exist-
ing situation. After my detailed discussion
with the State authorities and the senior Army
Force Commander it has been decided that a
revised action plan shall be urgently evolved
and implemented, to more effectively deal with
the serious insurgent situation in the State. We
shall be very closely monitoring further
developments.

With the support of this august House, I
hope that we shall early overcome the existing
situation and restore public order in the
State.

(ii) Fatal Bomb Attack on Shri P. Siva Reddy,
Telugu Desam MLA in Hyvderabad

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): Sir, in addition to the state-
ment that I had made on the 10th of August. [
wish to make the following statement on the
unfortunate death of late Shri P. Siva Reddy,
Telugu Desam Pany's M.L A

Some of the points were raised in Rajya
Sabha also which I have included in the state-
ment because the same statement will be made
in both the Houses.

I had made a statement in this House on 10
August 1993 in connection with the fatal bomb
attack on late Sh. P. Siva Reddy, MLA. Some
hon’ble Members had sought some clari-
fications. I had assured the House that I would
provide answers after obtaining the necessary
information from the State Government.

2. The following points were raised by the
hon’ble Members:

(i) In spite of the fact that there was a
direction the State High Court for
providing additional security to
Shri Reddy. th€ State Government
failed to make adequate arrange-
ments lor his security.

(ii) The day before the fatal attack on
Shri Reddy. the deceased himself
pleaded in the State Assembly for
additional security and the Speaker
had directed the State Government
to provide additional security to
him.

(iii) Wife of the deceased Sh. Reddy
had lodged an FIR in which she
had mentioned the name of the
State Home Minister as the prime
accused.

(iv) One hon’ble Member also wanted
to know the names of the two
security personnel attached with
Shri Reddy.
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As per information received ftom the State
Government, Shri Reddy had filed Writ
Petition No. 11574/92 in the State High Court
which passed an Order on 28 September 1992.
stating that the Inspector General of Police
(Intelligence). DIG (Security) and DIG
(Intelligence) should make an assessment of the
gravity of the threat and the need to provide
increased security to Shvi Reddy, keeping in
view the the security provided to M.L..As against
whom there were threats from extremists. As per
the orders of the High Court, reports of Superin-
tendent of Police. Cuddapah and Regional
Intelligence Officer. Kurnool. were obtained by
the Inspector General of Police (Intelligence)
wherein it was stated that there was threat to
Shri Reddy from factional rivalry and not from
extremist elements and that the security already
provided to him. that is of two PSOs. was ade-
quate. Accordingly. Shri Reddy was informed
on 11 November. 1992 that the security provided
to him was considered adequate. Subscquently.
Shri Reddy filed another Writ Petition No.
16017/92. on 3rd Deccmiber. 1992, reiterating
elaborate rcasons for provision of additional
security to him. The Additional Superintendent
of Police (Intelligence Security). Superintendent
ol Police. Cuddapah. and Dr. M. V. Mysoora
Reddy. Minister for Home. Andhra Pradesh
filed counter-affidavits. The Superintendent of
Police (Security Wing) suated that the Security
for Shri Reddy had been reduced from 510 2 as
the bye-eiections were over and the threat to
him was from factional fueds and not from
extremist elements and that the existing security
was adequate. The Count ordered that there
were no grounds for its interference and accor-
dingly dismissed the Writ Petition. In this order.
the High Court held that no malafide was made
it against the State Home Minister and that
Shrd Reddy had not provided any material
against the Home Minister regarding the asser-
tion that the ldter had instructed 10 reduce
his security.

On 6 August 1993, Shri Reddy stated in the
State Legislative Assembly that the security pro-
vided 10 him was inadequate and he was under
threat ta his life. He requested for the strenghen-
ing of his security. Afier the debate. the honble
Speaker ordercd. on 6 August 1993. that the
security for the MLA be upgraded. The hon’ble
Speaker’s orders were communicated by the
State Home Minister’s Office to the DIG
(Intelligence Security) on the evening of 6
August 1993. In the absence of DIG (Security)
who was away on tour at Chirala in connection

with Chief Minister's visit, the Superintendent
of Police (Security) contacted the Additional
Commandant I Battalion, APSP, Kurnool. on
6 August 1993 night and instructed him to select
two good commando trained PSOs with
automatic weapons and attach them to the
MLA as additional security. On an earlier occa-
sion, Shri Reddy had preferred to have PSOs
from the II Battalion in Kurmnool, which is
located about 200 Kms away from Hyderabad
and had declined to accept PSOs from the Dis-
trict Police. The unfortunate incident occurred
on 7 August 1993 at 12.15 PM. before the PSOs
had arrived from Kurnool.

As regards Mrs. P. Siva Reddy having men-
tioned the State Home Minister as the prime
accused in an FIR, the State Government's
report reveals that Mrs. Reddy has not filed any
complaint. An FIR. Cr. No. 276/93. under sec-
tions 147, 148. 302 and 307 of IPC read with sec-
tion 149 of IPC and sections 3 and 4 of the
Explosives Substances Act. was filed by one
Shri Sheikh Mchmood. driver of the Joint
Director. Panchayati Raj Depariment. who
happencd 10 be an cye witness. This FIR. filed
on 7 August at about 1.00 P.M.. does not make
any mention of the State Home Minister.
However. at about 10.30 P.M. on the same day. a
person by the name of Siddamreddy China
Sanjeeva Reddy. claiming 1o be an eye witness.
gave a representation to the Inspecter of Police.
Banjara Hills Police Station. accusing that the
persons who threw the bomb were the followers
of the State Home Minister who. according to
him. was a Ditter rival of the deceased. This
allegation is being looked into by the State
C.LD. The State Goverenment has reported that
the said Sanjeeva Reddy had not appeared
before the Police Officers who visited the spot
soon after the occurrence. nor was he men-
tioned by the relatives of the deceased during
the inquest which took place that afternoon.

Head Constable K. Nathaneil and Police
Constable K Nageswara Reddy were attached
with Shri P. Siva Reddy as personal security
guards. [Interruptions]

MR DEPUTY SPEAKER : Normally
whenever a statement is made by a Minister, no
clarification is permitted thereafier. I think that
is the existing precedent in the House ...
[Interruptions] . . . So far, this is the custom and
the precedent in the House. Whenever an hon.
Minister makes a statement, no further clarific-
tion is allowed to be put.
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[Translation]

SHRI MOHAN SINGH (Deoria): Mr.
Chairman, Sir, the matter is clarified in Rajya
Sabha. therefore, sometimes it is good to follow
them ... [Interruptions]

[English]

MR DEPUTY SPEAKER : Let us not violate
the rules. There are so many occasions when,
alter an hon. Minister has made a statement. no
clarification is allowed to be put. You remember
that when a Minister had made a statement,
Shri Ram Vilas Paswan persisted that he wan-
ted to have some clarifications. He was denied
that and he accpeted it also. That is the princi-
ple we have adopted. So whenever a Minister
makes a statement, no [urther clarification or
question is to be put. Let us not violate the rules.
[nterruptions]

"MR DEPUTY SPEAKER:Mr. Balayogi.
that is not the subject matter now. We wanted
the hon. Minister to make a statement.
Whatever information the hon. Minister was
able to collect, he collected: and made a state-
ment on the floor of the House. So. no further
clarification can be expected.[Interruptions] May
I now request Shri Ram Naik to reply?

[nterruptions]

SHRI GUMAN MAL LODHA (Pali): Sir.
their feelings are suppressed. So. reaction is
bound to be there/Interruptions/

SHRI SRIKANTA JENA (Cuttack) : Sir. the
Minister has to say something about Shri
NTR's security [Interruptions]

MR. DEPUTY SPEAKER : Mr. Minister. in
the morning. the Members insisted that protec-
tion should be given to Shri NTR.

[Internuptions]

SHRI RAJESH PILOT : Yes. I can reply 10
that flnterruprions]

MR DEPUTY SPEAKER : Hon. Members.
you hine insisted one important aspect, that is
about security to Shri NTR. Somehow, he has
left it out: and he is now making it clear.

[Interruptions]

AN HON.MEMBER : Sir. 1 will ask only one
clarification. [Interruptions]

~ MR.DEPUTY SPEAKER : Then, it amounts
to the violation of the whole rules

[Interruptionsf**

MR. DEPUTY SPEAKER : That remark will
not go on record.

[Interruptions|

MR. DEPUTY SPEAKER : Today moming,
you had some apprehension that the security
provided to Shri NTR was not adequate. The
hon. Minister is ready to say something
about that.

[Imerruptions]

SHRI RAJESH PILOT:Mr. Deputy
Speaker. Sir. as far as Shri Rama Raoji is con-
cerned. he is the opposition leader in the
Assembly. He has a Y Category security as per
the State Government rules. I have specially
sent 4 message: and let me assure the House
that full security will be provided to any MLA or
any MP or anybody who feels that security is
reqquired for him or there is a threat to his life.
It is the duty of the Government: and Shri
Rama Raoji is one of the senior leaders. I have
taken care of it and we will monitor it
[nterruptions]

MR. DEPUTY SPEAKER: So. now I call
Mr. Raum Naik to reply. Kindly resume your
seats. [Interruptions]

SIIRI GUMAN MAL LODHA:Sir, we
demand a CBI inquiry into it. [lnterruptions]

SHRI D. VENKATESWARA RAO : Sir. let
the Government know what type of security was
given to ex-Chief Ministers like Janardhan
Reddy. flnterruptions]

MR. DEPUTY SPEAKER:The Govemn-
ment has specifically told that whatever security
is needed. the Government is prepared to pro-
vide that type of security to all those who want it.
The hon. Minister has made it absolutely
clear.

ﬂma-ru}m’ons/

SHRI GUMAN MAL LODHA : Why is the
CBI not taking up the inquiry /[nterruptions]

** Not Recorded
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MR. DEPUTY SPEAKER:May I now
request Mr. Ram Naik 1o reply?

[Interruprions]

SHRI GUMAN MAL LODHA : We demand
a CBl inquiry. It is not an ordinary
nmurder. [Interruptions] :

MR DEPUTY SPEAKER :I request you to
cooperate. [Interruptions]

MR DEPUTY SPEAKER : For the last three
or four days. the Zero Hour is coming to an end
at 12.30 p.m. But, 1oday. the hon. Speaker was
very gracious: he could feel the pulse of every
hon. Member. here: and he gave a chance to
every one of you to ventilate the grievances.

‘We have a lot of agendh‘before us. We have to
complete it. [Interruptions]

MR DEPUTY SPEAKER: Mr. Balayogi.
whenever an hon. Minister has made a state-
ment. no further clarification could be asked

[merruptions|
MR DEPUTY SPEAKER : I do not allow it.
Now, Minister has madc it perfectly clear. [ call
Mr. Ram Naik.

[Interruptions]

MR. DEPUTY SPEAKER : Nothing will go
on recond.

[Interruprions/**

MR DEPUTY SPEAKER:
operate.

Please co-

[nterruptions]

MR DEPUTY SPEAKER : There is no end
to all these things.

[Interruptions/

MR. DEPUTY SPEAKER : Whatever you
wanted. the hon. Minister has answered it.
‘Whatever information he had at his command.
he has placed at before the House in the form of
a siatement. What else do you want?

**Not recorded.

’

[Interruptions]

MR. DEPUTY SPEAKER:You cannot
expect everyone to be satisfied by the

Government.
-

[nterruptions]
MR. DEPUTY SPEAKER : The time at our
disposal is very short.
[nterruptions]

MR. DEPUTY SPEAKER:It is a pre-
liminary thing. I need not deal with this pre-
liminaty thing on the floor of the House. You
know it fully well. Whenever the hon. Minister
has made a statement, no further clarification is
permitted.

[nterruptions]
MR. DEPUTY SPEAKER=No, no, please.
[Interruptions]

MR. DEPUTY SPEAKER : Let us not take
undue advantage of it

Mnterruptions]

MR. DEPUTY SPEAKER : May I request all
of you to have your seats?

[nterruptions]

MR. DEPUTY SPEAKER:Mr. Lokanath
Choudhury. please sit down.

. [Interruprions]

MR. DEPUTY SPEAKER : Nothing will go
on record.

[Interruprions[**

MR. DEPUTY SPEAKER : You shall have to
follow the rules.

[nterruprions]

MR. DEPUTY SPEAKER : Lokanathji, we
have 1o value the time. All our friends have
obliged to sit. You also follow it.

Mnterruptions]

MR. DEPUTY SPEAKER: Your feelings
have been noted by the Minister.
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17.39 hrs.

STATUTORY RESOLUTION RE:DISAP-
PROVAL OF THE CONSERVATION OF
FOREIGN EXCHANGE AND PREVEN-
TION OF SMUGGLING ACTIVITIES

(AMENDMENT) ORDINANCE, 1993—
Contd.
AND

CONSERVATION OF FOREIGN

EXCHANGE AND PREVENTION OF
SMUGGLING  ACTIVITIES (AMEND-
MENT) BILL—Contd. .

[English]

SHRI RAM NAIK (Bombay North):
Mr. Deputy Speaker, Sir, I have listened to the
speech of the hon. Minister with rapt attention.
To say the least, I must say that I amyery much

. disappointed. Prior to the Minister, 10 hon.
Members have participated in the debate. I do
not know why only two Congress Members
spoke. The other side had given their names.
Why did they not share their views in the
House. [ do not know. But Congressmen should
‘have come forward and spoken about that.
Those who have spoken. have positively reacted
against the Government system of issuing
the ordinances.

The propriety-of issuing ordinances has been
practically challenged and questioned by each
and every Member who spoke about it. Secon-
dly. the quantum of smuggling is growing and .
the Government is failing to control smuggling.
This has also been agreed by most of the
speakers. Everyone spoke about the highly
vulnerable area about which the hon. Minister
did not give a satisfactory reply, to which I will
come in the end. Every Member also said that
there should be political will to fight against
smuggling. I must say that I did not see that
political will when the Minister replied to the
debate. The Minister did not give any reason,
leave aside satisfactory reason. as to why the
ordinance was issued. Our contention was that
you were knowing fully well in advance that the
period is going to end on 31st July 1993. So, we
asked you as to why you did not bring the Bill in
the Budget Session even though you were aware
of that date. But no satisfactory reply has been-
given and Sir. only on this count, I should not
withdraw my resoclution. The reason is that the
Minister has not at all given any satisfactory

reply. I thought he would not touch upon the
figures and the position about arvests in Bom-
bay but having touched that figure, he did not
reply to what I have said. He told us that some
arrests have been made in Bombay, Thane and
areas around it. But we had asked about the per-
sons who have not been arrested so far and who
have gone out of India.

SHHRI RAMESH CHENNITHALA (Kot-
tayam) : You should address this point to the
Home Minister and not the Finance
Minister.

SIIRI RAM NAIK: You are not aware that
COFLPOSA is under the direct control of the
Minister. I gave a specilic example that a known
smuggler was arrested in Bombay City on the
10th by Gujarat Police. At least. Gujarat Police
could come in the city 10 locate that smuggler.
They arrested him and that man was in the hit
list of Bombay Police also. But Bombay Police
could not do anything. I wanted to know the
sort of coordination which is going on to which

There was no reply from the Minister. The name
of that smuggler is Mohammed Hanif which [
had alrcady mentioned. 1 had also raised the
issue of the Defence Minister using the aircraft
in which some pecrsons have travelled
unauthorisedly. 1 gave the details also. But no
reply has come forward. I have not understood
reply given 1o this debate and that is why. I am

. very much disappointed. I thought that the

Minister would come to the rescue of our Chief
Minister as to why that information is not being
given to him. That information is being denied
to the Chief Minister of Maharashtra also. We
feel very sorry about him because he is not in a
position 1o speak in this House but on his
behall, Government would have certainly given
the information. You know that Mr. Sharad
Pawar cannot speak in this House; he has been
prohibited from speaking here. I thought that
the Government would come forward to give
details but it has not given those details.

The last point is about the definition of highly
vulnerable areas to which the Minister has
referred. He has said that there is a proviso
clause 5 which says:

“(v) such further or other Indian cus-

. toms waters or inland area not exceeding.
one hundred kilometres in width from
any other coast or border of India, or
such other customs station . . .

This is an enabling clause.
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When you see Explanation 1 (ii) and (iii), the
wording is “the inland area fifty kilqmetres in
width from the coast of India” and “the inland
area fifty kilometres in width from the India
Pakistan Border . .."” When it is specifically pro-
vided here that it is applicable only for 50
kilometres, how do you say that it is applicable
to one hundred kilometres ? I feel the Minister
has not been briefed properly or he has not
understood what I have been trying to convey.
‘When the Narcotics Act provides for all these
things similar amendment to bring that Act up-
to-date should have been welcomed by the
Minister. But, even such a simple amendment
has not been accepted. 1 feel sorry about this
attitude and in view of this attitude of the
Government, I am sorry. I cannot withdraw my
Resolution of Disapproval.

MR DEPUTY-SPEAKER : Now I put the
Resolution of Shri Ram Naik to the vote of the
House. The question is:

“That this House disapproves the Con-
servation of Foreign Exchange and Pre-
vention of Smuggling Activities
(Amendment) Ordinance, 1993 (Ordi-
nance No. 26 of 1993) promulgated by
the President on the 25th June. 1993.”

The motion was negatived.

MR DEPUTY SPEAKER :I shall now put
Amendment Nos. 1 and S to the Consideration
Motion moved by Shri Girdhari Lal Bhargava
and Shri Ramesh Chand Tomar respectively to
the vote of the House.

The amendments No. 1 and 5 were put and
negatived

MR DEPUTY SPEAKER :I"shall now put
the Consideration Motion to the vote of the
House. The question is:

“That the Bill further to amend the Con-
servation of Foreign Exchange and Pre-
vention of Smuggling Activities Act,
1974, be taken into consideration.”

The motion was adopted
MR DEPUTY SPEAKER : The House shall
now take up clause by clause consideration of
the Bill.

There is an amendment to Clause 2 by Shri
Ram Naik.

Clause 2 Amendment of Section 9 of Act 52 of
1974

SHRI RAM NAIK : 1 beg to move :
Page 1,—

after line 11. insen—

“(ii) for Explanation 1, the following
Explanation 1, shall be substituted.
namely :—

“Explanation 1.—In this sub-section “area
highly vulnerable to smuggling” means—

(i) the Indian customs waters:
(ii) the Customs airports:

(iii) the metropolitan cities of Bombay,
- Caleutta, Delhi. Madras and the city
of Varanasi:

(iv) the inland arca one hundred
kilometres in width from the Coast
of India falling within the territories
of Swuates of Andhra Pradesh, Goa,
Gujarat. Kamataka. Kerala.
Maharashtra. Orissa. Tamil Nadu
and West Bengal and the Union
Temitories of Daman and Diu
and Pondicherry:

(v) the inland area one hundred
kilometres in width from

(a) the India-Pakistan Border in the
States of Gujarat. Jammu
and Kashmir. Punjab and
Rajasthan;

(®) the India-Nepal Border in the
States of Bihar, Sikkim, Uttar
Pradesh and West Bengal;

(¢) the India-Burma Border in the
States of Arunachal Pradesh,
Manipur, Mizoram and
Nagaland;

(d) the India-Bangladesh Border in
the States of Assam, Meghalaya,
Tripura and West Bengal;

(e) the India-Bhutan Border in the
States of Arunachal Pradesh.
Assam, Sikkim and West
Bengal; and
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(vi) such further or other Indian Cus-
toms Waters, or inland area not
exceeding one hundred kilometres
in width from any other coast or
border of India or such other Cus-
toms Station. as the Central Govern-
ment may. having regard to the
vulnerability of such waters. area or
Customs Station. as the case may be.
to smuggling, by notification in the
official gazette. specify in this
behalf.™®

MR. DEPUTY SPEAKER:I now put
amendment No. 6 to clause 2 to the vote of
the House.

The amendment No. 6 was put and negatived

MR. DEPUTY SPEAKER :The question
is:

“That Clause 2 stand part of the Bill.”
The motion was adopted.
Clanse 2 was added to the Bill
MR DEPUTY SPEAKER : The question is :
“That Clause 3 stand part of she Bill”
The morion was adopted.

Clause 3 was added to the Bill

MR. DEPUTY SPEAKER : The question is :

“That clause 1. the enacting formula of
the long title stand part of the Bill.”

Th: Bill was adopted

Clause 1. the Enacting Formula and the Title were
added 1o the Bill.

MR DEPUTY SPEAKER: The Minister
may now move that the Bill be passed. the
Minister of State in the Ministry of Finance.

SHRI MV. CHANDRASHEKHARA
MURTHY : I beg to move:

“That the Bill be passed.”

MR.DEPUTY SPEAKER : The question is :

“That 1the Bill be passed.f'

The Motion was adopted.
17.51 hrs.
BUSINESS ADVISORY COMMITTEE
Thiny-first Report

[English]

TIIE MINISTER OF STATE IN TIIE
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI P. R
KUMARAMANGALAM) : Sir. i beg 10 present
the Thiny-first Report of the Business
Advisory Committee.

17.52 hrs.

NATIONAL COMMISSION FOR SAFAI
KARAMCHARIS BILL

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K. V.
THANGKABALU): Sir, on behalf of Shn
Sitaram Kesri. [ beg 10 move :

“That the Bill to constitute a National
Commission for Safai Karamcharis and
to provide for matters connected
therewith or incidental thereto. be taken
into consideration.”

Sir, even after 46 ycars of Independence. we
have a section of workers primarily in urban
areas who continue to manually handle night
soil and filth. It is a heinous crime, which is not
recognised by the community. These Safai
Karamcharis, though performing a very useful

*Moved with the recommendation of the President.
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and essential service to the community, more so
in urban areas where rapid urbanisation has put
tremendous stress on basic urban services. con-
tinuc to be the most despised section of'the work-
ing class because of the nature of their work.

The Government of India has been con-
cerned with the working conditions and
amelioration of the plight of scavengers right
since Independence. Many comumittees were
appointed and they made a number of recom-
mendations but. Sir, we are not able to provide
proper and effective conditions to them. Some
of the State Govements have also made
legislations*in the past to improve the lot of this
most deprived section of the society. In spite of
these efforts we are not able to give them alter-
native jobs. The number of Safai Karamcharis
in the country was estimated at about 4 lakhs by
a task force appointed by the Planning Com-
mission in 1989. Preliminary estimates of the
survey conducted by the State Governments to
identify the Safai Karamcharis and their depen-
dents indicate that this number would be closer
to 7 lakhs pday.

The hon. Members would be aware that the
Government introduced a scheme of conver-
sion of dry latrines into water borne latrines and
rehabilitation of the Safai Karamcharis who
were rendered unemployed as a result of the
conversion in 1980-81. Towns were taken up as a
unit for eradication of the system and displaced
persons were helped [inancially to set up alter-
native occupations so that they can come up in
life with dignity. Many towns were declared
scavenging free. However. the progress
achieved was not satisfactory considering the
magnitude of the probleni. The scheme was.
therefore. given a greater thrust in 1991 under
the Leadership of the present Prime Minister,
Shri P. V. Narasimha Rao.

The conversion of dry latrines into water
borne latrines was made the responsibility of
Ministry of Urban Development and the task of
liberation and rehabilitation of Safai Karam-
charis was to be handled by the Ministry of
Welfare.

Our Government is committed to removal of
scavenging by the end of the 8th Five Year Plan
viz. by March, 1997. A Law banning construc-
tion of dry latrines and declaring employment
of manual scavenging a criminal offence
introduced by the Ministry of Urban Develop-
ment has been enacted by this Parliament.

The Ministry of Welfare has formulated and
is implementing an ambitious scheme for
liberation and rehabilitation of the Safai
Karamcharis. The scheme is being implemen-
ted since 1991-92 and an amount of Rs. 111.23
crore hag already been released to the State
Governments for training and rchabilitation of
the Safui Karamcharis. The total expenditure
on the scheme during the 8th Plan period will
be of the onler of Rs. 903 crore.

There is no agency at the Central or Statg
level to coordinate various aspects of the
scheme and make recommendations. Our
Government felt it necessary to set up a
National Commission for Safai Karamcharis
and give it a constitutional status. The Prime
Miaister in his Independence Day Speech of
August  15th. 1992 had aiso announced
Government's  intention 10 set up this
Commission.

OurGovernment feels that the National Com-
nmission would recommend policies and pro-
grammes which would go a long way in
improving the living conditions of the Safui
Karamcharis. The Commission would also
study and evaluate the programmes and
schenies relating 1o socio-economic rehabilita-
tion of the persons engaged in manual scaveng-
ing. We would like the Members of the National
Commission to be leaders of this community in
particular and society in general with nepulnlfon
for personal integrity and record of serviceto the
cause of thsse deprived sections of the society.

It is proposed to provide in the Bill itself a
Clause to place the Commniission’s Reports in
the Parliament and the State Legislatures if
such muatters penain to the State Governments.
This provision will ensure that State
Governments will also take appropriate action
and measures for the welfare of Safai
Karamcharis.

‘We have also given notice of our intention to
move an amendment after the motion for con-
sideration of the National Commission for
Safai Karamcharis Bill, 1993, according to
which it is proposed 1o amend the definition of
Safai Kuramcharis so as to include those doing
any other sanitation work. The proposed
amcndment is to be etffected on page 2 of the
Bill by substituting the lines 7-8 as follows:

“(e) ‘Safai Karamcharis’ means a person
engaged in or employed for manually
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carrying human excreta or any sani-
tation work.”

AN HON. MEMBER:Let wus sit
tomorrow.

MR DEPUTY-SPEAKER : How much time
will you take?

SHRI K. V. THANGKABALU : Hardly two
more minutes.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
sLOGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) : I suggest that let us
extend the time till the hon. Minister finishes
his speech.

MR DEPUTY-SPEAKER : All right.
18.00 hrs.

SHRI K V. THANGKABALU : I am sure all
the Members of the House will agree that the
Bill 10 set up a National Commission is a
necessary step towards providing a proper
machinery for implementing the programme of
liberation and rehabilitation of scavengers and
for the development and welfare of the Safai
Karamcharis in general.

With these words. 1 move that the National
Commission for Safai Karamcharis Bill 1993.

MGIPF—725 LSS/94—670.

together with the proposed amendment,
which [ mentioned above, be taken into
consideration.

MR DEPUTY SPEAKER : Motion
moved :

“That the Bill to constitute a National
Commission for Safai Karamcharis and
o provide for matters connected
therewith or incidental thereto, be taken
into consitderation.”

Mranslation]

SHRI MANGAL RAM PREMI (Bijnor):
Mr. Deputy Speaker, Sir. it is after a long inter-
val that the hon. Minister has introduced this
Bill in the House. The hon. Minister who gave
the assurance 1o this effect is not present in the
House today.

[English]

MR. DEPUTY SPEAKER : [t is already six
o'clock. You are on your legs. You will continue
your speech tomorrow.

The House stands adjourned to meet
tomormow at 11 a.m.

18.02 hrs.
The Lok Sabha then adjoumed till Eleven of the

Clock on Friday. August 13 1993/Sravana 22,
1915 (Saka).





